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LOK SABHA

Monday, Aprit 22, 1968[Vaisakha 2, 1890
( Saka)

The Lok Sabha met at Eleven of the Clock
[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
"R AT srfai

*1349. it frgre fag : 77 fam vt
ag aae F F4U F79 fF

(%) *Teamar &1 &\r &1 "l
a1 FEafagi F A9 Far  A9r ¥ F2A-

27

(@) fradY dtar swafra & fasg
Tl ¥ qraT & gFER 99 g g W}
- FTH T FWT §; AR

(m) z7 Frafqat w afas & wfos
frast ufyr & o ftar 761 71 wfaar
27

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJl DESAI : (a) Policies of fire
insurance on factories and other properties
are issued by insurers registered for carry-
ing on fire inzurin e business. Engineering
Insurance policies on risks connected with
factories such as Erection Risks, Machinery
Breakdown risks and Boiler and Steam
apparatus risks, and insurances relating 1o
workmen's compensation, ele, uare issued
by insurers carrying on miscellaneous
imsurance business. The names of insurers,
the classes of insurance business for which
they are registered and the addresses of
their regisiered offices are contained in

1906

the Indian Insurance Year Book 1966. 124
insurance companies are registered for
transacting fire insurunce business, miscella-
neous insurance business or both. Infor-
mation about the places of location of the
various branches of these insurers is not
required to be furnished in uny return filed
with the Controller of Insurance.

(b) The information is not available
as the insurers are not required to furnish
such information to the Controlier of
Insurance,

i) No limit has been laid down either
in the Insurance Act, 1938 or the Insurance
Ruies. 1939 regurding the maximum amount
upto which an insurer can insure.

ot frgrw fag . #n fa wedft warew
Tt BrETaT wrer 2 7 fe b
AT FrCAET Foafq 2 ow@g g7 Ay
T 93 %7 ¢ 2 A & fF A
seafa N af g, afz g, AT 57 av oy
g fFa 87w ga & 7

=1 "ot 3| 0 AR 9 S5 oAy
ara T8 wrE 2

sit fagm fag . a1 fRami &)
AL 1 A FO4 F A aoRR F
I &5 39 FrgHd 27

o HiereEt 390 0 I A @A A7
T &) T § W 39 T A9 i a§
T gAT 21

oY g9 = @i § faw g
qgigy g wrAAr Aigar ¢ fF oamr weE
T T wARA weAy fafaze, 5 ofa-
arfex 3ed o7 Fradr fAfasz #t =4t
ATIF T LE FoN fAfws & gaifeas
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e & frrras fre §, s g, &Y
g dgms § § ok
FRaEmm i@ W ow -
A F fawreal &7 oiw w1 7€ afz
T A 39 F awdw s oAk W
TEY 78 ot w A A wE ?

it sroroeit daed ¢ w wEw Q@ T
WX 9g @@ [T gREa gt Tar g,
T, |13 a1 qaAr @ Wi {0 Sw Ay
wiw ot @ 7 AR g & sqrw ff g
™

oY 5w weg @wt ;oW FH 67 Fy ofY
¢ ok g thoofer s@lE w71 &
a # & s g g7

sit st ¥k @ Sfefagma gw=r-
W el A it § awe g 2
qHAT 1

L 1.C. Business

*1350. SHR1 PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state :

(a) how much new business was booked
by the Life Insurance Corporation during
the years 1966-67 and 1967-68 and how
much of it was foreign business ;

(b) the share of business booked by
Northern, Central, Southern and Eastern
Zones, respectively ; and

(c) the special measures taken to secure
larger business ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) New life insurance
business written during the years 1966-67
and 1967-68 were Rs. 770 crores and Rs. 844
crores respectively. Of this the foreign
business were Rs. 12.4 crores and Rs. 9.1
crores respectively.

{b) The new business of the various
Zones were ; —

APRIL 22, 1968

Zone 1966-67 1967-68
Rs. Rs.
Northern 98 crores 113 crores
Central 97 .. 115
Eastern 156 ,, 166 ,,
Southern 21 27 .,
Western 1% ,, 224 "

—
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(¢) Corporation takes all possible stepe
to write the maximum business.

shaw wx wwt: & aeilw faw
TRy I ARAr g fF oow wrE @
¥ fawd ¥ 2e WK wedr sl
qrdew T & A uw wr @t & ¥
¥ faydw Y W ¥ fau ey & g
Hsmadmea e § WX S =
¥ 1965-66 ¥ [FEy ¥ 1066-67 WK
1967-68 & F7 iy qras swar § 7

1965-66 ¥ gwraer ¥ 1966-67 W
1967-88 ¥ 3aY #1 wHre & frmm-ferar
gk fra T W wwg N oF ¥
TR wE ¥ dfew T gu g ARk
frat @w & g?

=} anrre agrfe - s, o7l aF
qEET FT g9 ¢ 71 THE 7 W@l
¥g o 28 adz v M@ H

T F fqaem #1 9gf 9%
2 30 sfamra mit a% wreedfen § ast
g dfm v &

stym e awi : w7 I7 gE &
fF oo g @ &1 31 fegwaw 1967 #
149.83 F3rT AT ¥ zaaediz 9 WK
39 § § qafes 992 ¥ fas 3 <
4Y g1t qafas G ¥ faw 5 w0 16
TIE TAT W qrH 97 Gradr gAdehe
TEIT R A 4 Al @ Wy .72
T &I a1 WA F42T § W gAY
@ ifer oo g2 & weAT fafae
WHATH F e FT N 0w &
T FFAT FT GATH! 1965-66 ¥ gwrEer
1966-67 ¥ 50 ¥t & & Tr TR
HIgeT a9 & 791% giea 5§ 1 @0
&, WL @i, a7 59 FeAT & ¥4 w) faw
T FE T T W A A wA0T @y
g fer T & w9t wovew gt fear
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war A 9y &1 R @ oW F o
7EY wATMaT AT Wai 91 &7 ST A &¢ |
Fa1 W Wl T sae e & W
# AR 3F N FA FaN !

st g agrfEan | W W ¥
T® R ¥ garsr fear oA @1 99 A
AARTY FA FT & O a0

=t <fs g : gg s gw o w7
#aT =TT & 5@ ¥ 1000 w9% ¥ FH 9
a1y WYt &Y a< & feaar faow g
§?

@t wrewre qgifean: @ ¥ faw
iFE ST FIA TET |

SHRI LOBO PRABHU : The return
on insurance, bonus, has rarely been raised
since the time insurance was nationalised.
It is reckoned as the lowest in the world.
It contrasts very unfavourably with the
rate of interest Government pay on loans.
In very many cases, the amount received
when the policy is paid is almost the same
as has been paid and that also in depre-
ciated money. Has the Minister applied
its mind to make the bonus higher and to
make insurance more aftractive ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAT) : The question of the
expenses of LIC is being gone into. Afler
that, one can say definitely what can be
done.

SHRI RANGA : What about bomus ?

SHRI MORARJI DESAI: That
depends upon the expenses. That is why
it cannot be increased.

SHRI RANGA : Because the expenses
are going up ? Can they not be reduced ?

SHRI MORARIJI DESAI : ‘[‘hamfolre,
that is being gone with a view to reducing
them. After that is over, I can say.

SHR1 RANGA : Result?

VAISAKHA 2, 1890 (SAKA)
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SHRI MORARIJI DESAL: The result
will be known when the inquiry is over.

SHRI LOBO PRABHU : May I point
out to the hon. Minister that it is not only
a question of expenses but also a question
of investment. All insurance companies
are compelled to invest only in Govern-
ment securities. If they were allowed to
invest in equities, in private industrial
securities, the return would be bigger and
therefore the bonus would be higher.

MR. SPEAKER : Shri Panigrahi.

SHR1 CHINTAMANI PANIGRAHI :
I would like to know the investment
pattern of the LIC deposits. Would the
Minister let us know how they have now
arranged these investments in the different
priority sectors. So far as housing is com
cerned, the LIC has invested something.
(Interruption) 1 would like to know the
investment pattern of the LIC deposits.

SHRI JAGANNATH PAHADIA : A
separate question may be put.

SHRI CHINTAMANI PANIGRAHI :
The invesiment pattern of the LIC deposits
is very relevant to this question, Sir.

SHRI 5. K. TAPURIAH : The long-
evity of the average Indian has gone up
considerably in the last 10 years, may [
therefore know from the Government
whether the State-owner monopoly like the
LIC will pass on certain benefits and look
towards the common man and reduce his
premium rates ?

SHRI MORARIJI DESAI : All common
men are not dealt with by the insurance
companies. The insurance company deals
only with those who deal with it. There-
fore, it is no use talking in the name of
the average person. ([nrerruption) There-
fore, the Life Insurance Corporation is try-
ing to see how best it can increase
its business, how best it can increase its
profits consistently with national interests.

SHRI RANGA : Sir, I must protest
against this kind of answer. Surely the
question is, longevity has gone up, and
one of the objectives at the time when
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pationalisation was started was that it
would be possible for them to bring down
the premium rates also. The Public Under-
takings Committee has also made a similar
recommendation. After haviog studied
these things in detail, my hon. friend does
not wish to give any proper and careful
answer.

SHRI MORARIJI DESAlL: If I told
my hon. friend even before and and if he
does not consider it a proper answer, it is
my misfortune, That is all. 1 told him
that a committee is appointed to go into
the expenses of this and as long as the
report is not with me, has not been receiv-
ed by me, how am | going to give a definite
reply that he wants ?

st frw Ao ¥ s
fafreex & 7 ST =mean e A
A FW ¥ a1z fam A 1 afefeat
g=-9q g1 7§ 37 F fgama wT & T W@
gW I 1 77 TR 2 FY FA FA
f framT gaTg's SAwT 8 7

st s qurfemy : fewma @@=
T E|T & FGT & | WAL AEAG A9
T ¥ qATH T AV A€ FH gAAw T |

SHRI BAL RAJ MADHOK : The
hon. Minister just mnow said that a
Committee is going into the whole matter.
But may | know whether it is a fact that
the bonus that is being given by the LIC
is lower than the bonus that was being
given by Oriental and some other insurance
companies before nationalisation and
whether it is also a fact that a large per-
centage of the business that is being done
by LIC gets lapsed every year? May 1
know what is the percentage of lapsed
business ? '

SHRI MORARJI DESAL: The lapse
ratio is a little over seven per cent. It is
somewhere about that. Therefore it can-
nol be called an extraordinary ratio.

SHRI KANWAR LAL GUPTA: As
against what ?

SHR! MORARJI DESAI : It is conti-
pually the same ; it is continuing like that

APRIL 22, 1968
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for the lost three or four vears. Therefore,
there is not much difference in that. It is
possible, as the hon. Member has said,
that the bonus now paid is less than that
paid by some other companies. It is be-
cause of all these things that an enquiry has
been instituted and we are going into it
very thoroughly.

st ®o ATo frn ¢ # ST =R
2 fe e i€ o 7 fea Fafrre -
Feafeey ¥ diar 2, v fsmg =
¥ o fraar afsw =g Y v &, aar
Whwmafey @ AT g @
Et § wera wfe @ & R ?

Wt wee qgfEn W7 @i
fRarmr i swdardaam g ad &1
o SOX § A 9xdEw it amenr faar
g1

=t Fo ATo fyardt : ¥ HENET A
g8 T ALl qaemaT £ fF fRaAl AW
tfiFeafeeg & N & Ao fafeim

o YT frerdly afaw w7

Wt wmrg agrfen & 7 o=
ufars &1 J@emaT 9r | 9 AEAE
TaEr viteeafree g4y, fasdw d¥:T
T gfqg §F@ ®1 HH-HAT  TRET
w1y & T 9 WA yeT W AT §

oft gwrrd aest : o  fEAl
AT T F TF AFawr{d o sae A
Fote ¥ faw weArwm A gy
weafadl &1 @i & 9% oF 750 a9
a1, fam & gro #O1 oAl & T A
&1 qar = a1 | afeq faw s ¥
ST FF I dasT @A § f eafm
we faar | Y 59w AT 9EY AW gU
fawr 70 & *gr a1 fF &7 G w7 fAT
¥ oftfae =t &7 farame o w@T #
# ST wmgat g frog@ wew W oFmn

srfy g€ W T ww wwer w1 aifaa
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& faur mar g 7 e Al feww a2
@Y 9 qF 5T G5 w1 T & snfad T
faar sy ?

SHRI MORARIJI DESAI The
organisation that was there before, did go
into these things, but this was about five
years ago. After that, there has been a
change. That is true. Now, how best
this has to be organised also is being gone
into. At the same time, 1 am also going
imto the questien whether this monolithic
life insurance organisation should not be
split up ioto four or five. AM these things
are being gone mto, but unpless I come to
definite conclusions, it is not possibie for
me to .came before the House and say what
has been done.

1913

SHR1 RANGA : The Public Under-
takings Committee made that suggestion
three years ago.

SHR1I MORARJI DESAI: First of
all, that suggestion was rejected by the
Government., 1 have daken it up, and 1
believe that this can be done, but I am
trying to see what can be done.

MR. SPEAKER : Shri Himatsingka—
absent ; Shri G. S. Mishra —not here :
Shri Anbuchezhian—not present.

SHRI SAMAR GUHA : Sir, | submit
that according to direction No. 15, you may
kindly have this question answered. |
request you to take up that question.

MR. SBEAKER : 1 have listened to
poor point, and 1 have passsd on to the
next -question. MNow. Mr. J. H. Patal—
not present. Then, Mr, Tapuriah.

Public Sector Undertakings

*1355. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) -the details of the purchase or Pro-
curement Offices maintained by the different
public sector undertakings in lIndia in
London and in other foreign markets ;

tb) whether in order to coordinate
their work and affect ecomomics there is 4
proposal to amalgamaie some of the offices

VAISAKHA 2, 1890 (SAKA)
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related to allied for inter-connected units ;
and

(¢) if so, the details thereof and the
estimated amount of saviog in terms of
foreign exchange and otherwise, that is
likely to accrue thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) to (c). The
information is being collected and will be
placed on the Table of the House.

SHRI D. N. PATODIA : The India
Supply Mission had been doing some
wonderful job for the past several years,
making purchases on behalf of India. |
want to know whether 1the Government
will consider whether some department or
section should be opened in the India
Supply Mission to look after and take care
of the purchases 1o be made on behalf of
the various public sector undertakings
which will not only reduce the expenditure
but will also bring more economy in the
purchases through the Supply Mission ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJII DESAI) : It is a suggestion
for action which will be considered.

iﬁi"ﬁtmvﬁ”mn\t
v

*1357. it Ta fag ae s
et A4 o T Y v w0 s

(F)wragaad FaIws §a7 §
" w9 FQ AT, gEaTE Ay
% gfg @ <Y & 9 ¥ar F7 & freew
frc @1 &; Wk

(@) afz &f, @ 2w v wifes feafa
R 5w 7 fafgg a@ar & feg #r = &
WA U AR FT 4 FTEATEN FIA AT
faac d ?

frer weaerm ¥ awwen (st s
qgifyw) : () : gifs  d&sFaad

WYHT AT & G94A § ggaTdl W sl
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Fw FU F qAF T oA A @A E
oz giwife 91 § warfadt 1 wEw #
ST ATt JATHT H gEIC F@ F Y AR
g el g & wdAT ¥ feufa & |1
E gEr A8 A 2

(@) swewl sl wEETfEl &
gl ¥ QIR A F ILWA A A
FfFm ST g oF At afafa
frgaa Y mf ¥\ ol Aww AT F R
| FUNT F G99 § oF weuge aw fAgw
frar ¢ oft ww ofufa sRaw o
faferee g R s, @ 97 o< AR
o sEmm |

oft veaix g wredt - dF ST A
3 srfa 37 gfrad swct § o
¥ us & AW "W sfEar dF vt
wEifaee & W gt & A e gfear
&% gty B3 3 1 A ¥ 59
faarz 2fF ST A Aogd A O @
A7 A & F q Agar g fE
w8 &% & wr $fear i o
uafaue &1 &g 3¢ § fwag wnfed
%3 T s W & I a1 oAfaw
§ fr a8 Wogd B 9% § T A
s %o a8 F7al ¢ oA W wfa-
faferer #2ar & &% greardw 1, 5w fag
JE W ACE T W AEER A
arfeg ? s T Nt 9 e A @
gersrT et & ?

st T qETfE : gET O AT
geeg &1 T g A wg wrwr g fraw
Tt ¥ % gaifecaw & 1 97 ¥
o g ffTT T R E A aw
FrETd ST A § e w7 sfaw wiw
2l & &t 98 = e A FE E

ot e fay wredt g7 DA
o e ¥ 99 ¥ gy F gt s
Mo

APRIL 23, 1568
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|RE W awr fre st (sh

wroreeit derk) @ 9@ ¥ R 59 @ v
2, &% el WY @ w2 |

it Tt fog et ¢ @ Sew
gratfas frgaw & @r & 1 a1 FHETR
TR F & | F A wgar g fs wv
amifos fagsm A o Afe @ 9w
wrfas af@mw gem fe 5@ s
foam= =9 i s #F il &1 W)

Afer ggrgyfe sk gfaogEs o #
fawamer dr fimar o @@ ?

ot srresht qung ;% wAAIE ¥
g agrpafe g@F o oY fewr fmar
amr 21 afeT e aga s
s g1 o ® @t ew ¥ o wrd
SURT T34 & | W fAw 99 7 @ R
T AT gEdT § o) Tt q@ sk
I® & off g gar Smar )

SHRI SRADHAKAR SUPAKAR :
Recently there was a strike of the bank
employees demanding certain trade union
rights. May I know what is the attitude
of the Government towards the demands
raised by them ?

SHRI MORARJI DESAl : About
what trade union rights 7 1 do not follow.
There was one demonstration about one
clause in the new Bill before the House.
That was a strike which was uncalled for,
because that is a matter which is to be
considered in this House. Government
have mot dome anything io curiail the
rights —the legitimate trade union rights—

of any people.

SHRI VASUDEVAN NAIR : Itisa
well-known fact that there was a com-
parative freeze in the banking front till the
pernicious clause was put in that proposed
Bill for the wonderful social control of
banks. 1 want to know whether the mini-
ster is still adamant in trying to take away
the rights which the workers have got
for so many years and whether he will at
least try to discuss the matter with the
representatives of the bank employees, sq
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that the peaceful situation continues in the
banking front ?

SHRI MORARJI DESAI This
matter is before the Select Committee and
it would be improper for me to give any
opinion on this just now. ([nterruptions),

SHRI SAMAR GUHA : Will the
minister let this House know his reaction
about the general strike that was observed
by the All India Bank Employces Union
recently protesting against the social
control Bill ?

SHRI MORARJI DESAI® 1 bave
already said that the protest was uncalled
for.

it wiy oo aowd : SR A
AT AFF FT TIETEA AT AT2S £ AT &F
FHAITET  ®Y | srC FANTCET F7 T
9TEAT & A AR AOHT T & TATEA
fadr & T TAT % A0 F FAA F oo
o § o 3w §, ¥ dE A O
N UFE T OF-UF AR F AW AE AR
w oy §fF Fads wY w1 fgumr
|TES & | WX AN FHANET T GgE
AT 9TE &Y ¥ AT FT qgT JAT T a9
g1 agm g e & agEm
¥ F A w7 AR AR
dac §?

it srerostt derd c N FYE R T
@ FET ATEAT § I TE gR F@m
awar & | AT 9T A IS 37 FT A
AT A g |

Requirement of Bitumen Drum Sheets

*1360. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
3551 on the 11th March, 1968 and state :

(a) the requirement of the bitumen
drum sheets during the years 1966-67 and
1967-68 and what part of these sheets were
manufactured indige,poul?r ;

VAISAKHA 2, 1890 (S4KA)
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(b) whether at amn inter-ministerial
meeting held on the 1lth June 1964, it was
decided that drum sheets of all varieties
should be equitably distributed to the
fabricators only ; and

(c) whether the present basis of alloca-
tion of imported and indigenous sheets by
the Refineries to the commercial licensed
fabricators of their own choice only vio-
lates the decision of this meeting and
facilitates some of the fabricators to run
their plants in full capacity while keeping
the others idle or underworked ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) The
actual consumption of Bitumen drum sheet
was 29,556 metric tonnes during 1966 and
30,418 metric tonnes during 1967. The supply
of steel sheets from indigenous sources
during 1966 was 5,656 metric tonnes, and
during 1967 this was 5,981 metric tonnes.

(b) No. It was decided that the
Directorate General of Technical Develop-
ment would again be the co-ordinating
authority in respect of fabricators borne
on their list. Directorate General of
Technical Development would, however,
make corresponding adjustments in the
quotas to the fabricators on their list,
having regard to the supplies, if any,
directly received by them from the oil
companies in terms of separate contracts.

(c) No violation is involved in view of
(b) abovwe.

SHRI SAMAR GUHA : In view of
the fact that although representatives from
the Ministries of Iron & Steel, Petroleum & .
Chemicals, Industry and Technical Deve-
lopment of which Mr. Raghuramaiah
himself was Minister for some time,
attended this Inter-Ministerial meeting held
on 1ith June 1964 yet may I know firstly
how Mr. Raghuramaiah could express his
ignorance about the knowledge of this
Mecting and its decision in reply to Short
Notice Question on 2Ist Dec., 67 and
secondly whether in that Meeting the
Chairman of the Meeting made the
following observation :—

“The Chairman expressed the hope
that DGTD could now try to ensure as
far as possible equitable distribution
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of raw materials to the container and
drum manufacturers™.

SHRI RAGHU RAMAIAH : Mr.
Raghu Ramaiah was not present at this
meeting.

SHRI SAMAR ‘GUHA : Your Secre-
tary must been present.

SHR1 RAGHU RAMAIAH : 1 have
got minutes of this meeting, It is true a

desire was expressed that there should be
equitable distribution. That did not mean
that no supply should be made to the oil
companies. The understanding at the
meeting was that in making allocations to
the fabricators, what is given by the oil
companies to the fabricators should be
taken into account and necessary adjust-
ments made,

SHRI SAMAR GUHA : Now you are
giving only to. the nil companies and not
to the fabricators. In that guestion, you
expressed ignorance and said you did not
koow that such a meeting was held and
such a decision was taken.

May I know whether in view of
the admission of the Government in reply
to the same Short Notice Question that
3,000 tonnes of Bitumen drum sheets costing
about Rs, 40 lakhs of foreign exchange
imported by 1. 0. C. could not be utilised
and again import licences worth about
Rs. 50 lakhs for import of Bitumen sheets
had to be converted by [0C of 18 gauge
as they had no requirement of bitumen
sheets thus wasting further foreign exchange
will the Government review their existing
policy and allow import of sheets by the
“bitumen drum manufacturers  directly
instead of through Oil Companies io order
to avoid firstly wastage of foreign exchange
and secondly to eliminate the possibilities
of corrupt practices of the Licensing
Officers and the Oil Companies concerned
in distribution of sheets to favourite
manufacturers only ?

SHRI RAGHU RAMAIAH : About
the first part of the question, he is probably
referring to an answer given by me in
another avarar, when 1 was minister for
something else. | would request him to
give a copy of that, so that I may look
into it amd see if there is any inconsisteacy.
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About the other aspect, it is not possibl
to stop the supply to the oil conipanies,
because some of them have their own
plants. Cochin Refinery has its own plant.
Burmah-Shefl has its own plant and so on.
About the imports by FOC, it is true that
in anticiptation of certain production,
sheet was obtained by import and the
production did not materialise. Therefore,
in comsultation with the Steel Ministry,
it will be considered how best to distribute
it. All this has been explained here a

number of times on the floor of this
House.
SHRI SAMAR GUHA : Isit nota

fact that some corrupt officers have been
giving some licences to a few favourite
manufacturers only ?

SHRI RAGHU RAMAIAH: When a
licence is given to the oil companies and
they get the sheets, they waat the drums
to be manufactured in time for delivery.
So, they give it to whomsoever they have
confidence in.

New Excise Duty on Radios

*1361. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :

(a) whether his attention has been
drawn to the statement of the President,
All-India Radio Merchants Assaciation
that many of the smafl scale radio makers
may have to close down their uaits due to
the new excise duty levied on valves and
transistors ;

(b} if so, whethes it is also a fact that
the new levy will mean an addition of
Rs. 55/- in price ona radio set worth
Rs. 165/- ; and

(c) the reaction of Government thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL): (a) to (c). The state-
ment of the President, All India Radio
Merchants Assaciation does not appear to
have been brought to the notice of the
Government. However, representations
have been received with regard to the levy
on valves, transistors and diodes proposed
in the Finance Bill from wvarious interesis
connected with the radio manufacturing
industry. The grounds urged in these
representations are under examination.



1921 Oral Answers

The effect of the proposed duty on
valves, transistors and diodes on the prices
of wircless receiving sets depends on
whether they are valve sets or transistor
sets, and also on the number of these com-
ponents used in their manufacture.

ot ofa Tva : Fa1 W wgrEw @A
f& o¥ feaft o gt ff SR

aY gFaTes 3 Frg € ¥, I Feaar
T g ?

SHRI MORARIJI DESAI :
SR A UF-EW q@MT FeA & |

The maximum price increase would be
Rs. 35 in the case of valves and Rs. 28 for
transistor sets, For a cheaper set, in case
of sets which used to cost Rs. 145 previously
the price increase would be only Rs. 15
per set if it consists of five valves and Rs. 8§
if it consists of 7 transistors and one diode.

TH %

st Tfy v : FfF areRw W 1456
w71 et @lieg &, @ Ao ag ot
9%% w9 9% §, T ¥4l AgRy @A
¥ famma 3y & aX § @197 ?

st Aereent dwe€ : AW ST W
¢, e st g9 FTT R, a1 A wOR,
39 ¥ Gawr ferie faw § gaw e
47 |

SHRI D. N. PATODIA : Is it a fact
that a transistor set in India is available
at the lowest price of Rs. 95 as against
similar sets available in other countries at
about Rs. 45 to Rs. 507 It is also a fact
that this difference is mostly made on

account of direct and indirect taxation
which inflates the price ?

SHRI MORARIJI DESAI : Taxation
does increase the price but taxation also
is as vital as the transistor set.

SHRI D.N. PATODIA : The first
part of my question has not been answered,
whether whereas in India the cheapest set
costs Rs. 95 in other countries similar sets
are available for Rs. 45 1o Rs. Rs, 50 and
whether the difference in gost js on agcount
of taxation on them ?
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SHRI MORARJI DESAIl : [ do not

think transistor sets are available for
Rs. 45 to Rs. 50 anywhere. Japan gives
the cheapest set available. There too it

is not less than Rs. 75. This is all T can

say.

SHRI D. N. PATODIA : Then it is

a matter for investigation,

fewelt & wTEl WIT IE-AA w
| WA

*1362. »ft qwTTw Wew ; FAT AT
qfcan  firdto of e fasm 561 37
AT # F97 w4

(7) m@ uw ad & faselt qga dreAr
F sgax fodft & a1 @R IE
Ta & A & feat wfa gt 2

(@) a2z 79 2 P @ Tt &
gfamr Fur sax w7, T Fwr
a1 frell wETET #1 wgAw AR
&

(n) v 77 o @= @ fr g5 Folt
FAARAL ¥ IO 92 9 i
% feeelt ¥ frech g€ Fearasht senfaat
# #f e aw fa ¥ qwg 7 Tew qwEIl
g frofre At #v g ok ww &
af@urreey wegew & € 1) &1 99-
fir %z ¥ 98 7€ 2; W

(w) ok &, @t = feafy & g
G & fau 307 T & T AT
w7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
Master Plan for Delhi recommends deve-
lopment of satellite towns of Ghaziabad,
Faridabad, Ballabgarh, Gurgaon, Bahadur-
garh, Loni and MNarela. Development
plans of Ghaziabad and Faridaband have
already been prepared and considerable
progress in developing these towns has
already been achieved. Development plang
of Narela is bcm; published shortly,
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(b) No, Sir.

(¢) The two Governments have regu-
larised a number of such colonies after
considering each case on its merits and
after completion of certain essential
requirements and formalities by the coloni-
sers and or plot holders in those colonies.

(d) The guestion does not arise.

Y FRCW qAE ;DA F@ET TH
& fr felt & 3d-Frd wlarEE, e,
Feeng A1 mivarae wify @ R-
HEE IR & &7 F A7 fwar wrAr
a1, 7o Wt 7% FAA KA F fag
g o= Arar g § ag S
argar ¢ e faeelt ¥ PR Ao e
orgt ot feeelt ¥ AT & WY Ay o
TOAFY €, I F e TemEe F
fro #r srdandr i A A 7E R, 37
F1 fret Frsrar & gwa @1 9@ @
741 & S FrAAE FAT G
aF & d@ifgg ;=1 wWr 8

SHRI B. §. MURTHY : Sir, it is not
paper work. [ have already said that
Ghaziabad is being developed and Farida-
bad has been developed. As far as other
satellite townships are concerned they are
being developed. It is not a matter of
paper work at all.

rareey, qftae fdtam aan andw
oy st (ot wew Areraa fag) - 9 @&
2 fir fara<t wiim 5@ wFaew ¥ it 3rfy
o, 7z @ gE# 1 ww Ay fafredt W
wTe # ArE, ot & § grag wlawifat w
T ST g9 A F a1d F 9¥ | FhIEg
Fa Has ¥8 g gf 1 A
30 & gway ¥ mfarae ¥ s aga
w1 gm Ay & & faadr o &
a%, ag ¥ WY AV G AT @ §, 9T A
AT oy WX faeeht H W W @y
g & If9a &7 ¥ q9d Y smawar #f
Ty | WA qEE W Jg FIAT GG 8
fs gg ¥ M W @ Ty 4, ag
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gt tigw A g W AR
ffirw w70 fr g9 0 § wfa afes
a

=t TR wEIE AR F & ZEA-
foeg % g5 FreAT @@ @ §) I
FEAEIT T ¥ IO A4S, 3T
ez fFar o Sl ar mEg 39
Ffie gfcama w1 go fro Y waddey
3wy B foefter adf &< @ &,
wifs 37 1 @ar & fF AR Fed 99
AR W # e 2z raEiem a9
frst 1 oo fra sal Y ¥ 37 FTA-
e ¥ e gOR &, ST FT v AAm ?
a1 F1 gwR AT AR go @Yo
TN B FPH S s A
FE, gt ezg a7 IF §, q9daw
Wagdz IriFT 7 FC IT FEAAT F
et v fear i ? sargeg & fam
AR @7 & 9w A ofen § oaga
o FEAET T aFAT §, AFFT awra-
arg g& § At afear aw o & dg e
weft weF A€ Ao Ffzw, 3g o=
¥ 78 a7 T 21 & a7 WiAAT T0gaw g
fF 50 geF F A T FADD F 0L )

=t weg oA fag - wwi 0w gR
mipaﬁnmﬁtp dte AT &
anr ¥ A1 foid=aq gaR wF A8 war
1w ZAT arg #v§ Feddre  w,
1 afufes ¥ ", @ g7 I8¢ I9
oz FTAATEy FL01 F qradg @IEmw ¥
srmEgfe it & fag g ax &
0 A F e Jrfgg

st IR Aew : A FoEE
qa & @A ofear aF FY AT A
ges AR AW qam 2 @@t 9T agw
|t FrArAre a7 1f &, af 6T 75 g &
qg 886 ALY aE T

ot w7 Ao fag ot aw T
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T 2, Afew zu 3T & et w=dt &)
¥, 39 FT T9GT I |

= gre aro frmrdt : faet A
feeelt & o Tm agm ¥ W@ ewmw
et yTST FrrATEEd A A0 A
T § Ok aroTaEa ¥ W aA
T & | W I A F q Afew Ay §
fF Tz gq AT 1 AR WA F
A= dAT TRt § AR 9w H
Tre faar omr 1\ & ag WA wES £
gl gri¥e WAMRESE A T OFT
o0 #Y I g¥ § A S AET A I
# 99 & gray ¥ g o1 A s
T & 1 W I /AT A AT A0,
a1 F4T I & ATFART FT I FT FTERIA
fear st ?

off g Ao fog : A W I
ar ¥ maT g &) Afeg faew o &
T A AT FOH AT |

it wreee = faeelt #1 g
AT AT 1958 § a7 97 | WAY "Gy
g Pmade ¥ gg www gEd,
dfe foradt srr e it wifg &, ot
gt rusgn e froow aw F
FA7507 5 N A guT & 1 AR
o ¥ fgma ¥ et #1 qrgama 1980
H§ 45 aTe g AT &, AfFT wTor 1968
¥ gl # qrger 36 W@ g A g
qIgIEE A FTF A9 ¥ 77 <@ §, e
T & TCF & F1E Fq7 T JoI0C IW
F FT, A1 =W ai ¥ e ared-
foreg Tqew 7 S & wraw, Rt o
FAT OF AT FANGTLITE FELHAT O
mENFRIINT IR 719 &
SHET I9 &9 grEl ¥ g 7 9w 2w
g ag 7€ A AR W & P o
agy o @ § | forw afe & awer &
FT G §, W agy afa W@, ar 1980
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aw faeet gfrar &1 59 § a91 ww )
a9 e wgar g fF s
FTERA W AR § a1 o S
T §; W g, Y W are o feeer
FTHFLX T 1007 a8 7€ & |

st v e fog 0 AR geE
¥ ¥ & fF aw aw F AT F W)
fed sz g § 1 Af6T @@ wm g
fr fegm g § I96T & a9 5 s
F froyr st W o € A
Tga & 7wl 9T g A2 femm g B,
waifs e adl § 1

=t T AGNE : IG T F (9€ GC

FHR ARG R

wgm A% 2 5 fod @ aw@ ¥ @
g g, M FAGM Y, S0 & TH
Wt @dy Ad 1w T oA I

fermsm s i g1 &
araT g 5w At § sfa &t AR
# &Y w0 AR W aww § w1
TET-ATST %7 € W a2 § 77 s
7 gY, 78 A% &Y gr

ft s g9 a3 ¢ 5
=T & g s Y F@r e &1 gt
wgiEa #1E aran oft 7 w3 W) wEr Y
#tE Jror Y T awid, @ 7y q@r 43
wiE?

st wew aroma fag : greEr ot @
| AT FHIX A oW A
St wfa g€ & € ¥ ant ¥ areiw
3 FHA § | AT g 3w a1k
& gwE  frwn e 9 2w I
Fifew T 1 ggi 1 wETEY gy a7
T a8 guen fradl A=Y aw
7% &, frm ot ¥ 9 gt @b we

@ & st gferai afgam @ g A

A
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Mm@ A agaaoar gizg e F

Fo gagfai § 1 @1 @R T @x aml
FI T FL ArAT gEew ¥ ofy g Ak

Trear frst, ®rE gIomT TqE, a1 29 WA
g & ¥ fay §a E

SHRIMATI SUSHILA ROHATGI: Before
the proclamation of President’s Rule, both
Haryana and UP had non-Congress Govern-
ments and there is a non-Congress Govern-
ment in Delhi also. I would like to know
from the hon. Minister whether this is not
a glaring example to show that all is not
well with the governments of Delhi, Har-
yana and Uttar Pradesh, that there is incon-
sistency and incompatibility between them
also ?

SHRI SAMAR GUHA : 1 think the
hon, Minister is aware that the East Ben-
gal refugees living in Delhi, most of whom
are Government employees, have an associa-
tion headed by Shri Sen Varma, Chief
Election Commissioner, and they are trying
to have lands for their rehabilitation. |1
want to know from the Government whether
they will make adequate provision for the
rehabilitation of the East Bengal refugees
living in Delhi in the satellite towns.

SHRI B. S. MURTHY : The refugees
can apply to the DDA for any land they
want,

SHRI SAMAR GUHA : Shri Sen
Varma is gong to be disspirited by this
answer, He is trying at the moment to
get land in Delhi for rehabilitation of East
Bengal refugees. You are not giving land
to them. You are only making a few con-
cessions to some of them, not to all. This
is a pressing problem. There are thou-
sands of East Bengal refugees living in Delhi
most of whom are Government employees.
You did not answer my question.

SHRI CHINTAMANI PANIGRAHI :
We are still in the dark as in the beginn-
ing when the question was put. [Is there
any plan for development for 1968-69, or
is he going to accept only Shri Gupta's
plan 7 That is what we want to know.

SHRI SATYA NARAYAN SINHA :
The Master Plan is there. But, as 1 said,
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I'do not know the details. For 1968-69
the details have not been worked out. But

we shall see to it that whatever is possible
is dome.

o Hreg wEE : foet ¥ uw oaww
A spet-wafeat st o1 < §, g
TF ATHEE WA a7 o @ &
TIR FEEE qaAT § @ w¢ anr AW
Fofada s far g, o a1 @&
TE-AT Y F AEET AT T F g
== §F for g N v W ade-
FQU FT & GH1 W 9T THTT &A1 T o0
qHET 1 T F & Y AT gw w
e T & P afz &, @t ww &
s F

SHRI SATYA NARAYAN SINHA :
It does not arise out of this question.

it Wiy AW : www wEEd, A

ST FT A AE) WEAT |

WM ww awwmw feg: ATy
frar arg av 7 frar @1e, 7z T A
Howgr g1

FM ST T FEArd @ §, SRR
HEIE ®Y FEAT ¥ FH ¥ w9 10
* % ¥947 EAT fear d | agr X 0w

39 ¥ T8 § wew wgem W @ 2,
Eﬁiﬁﬁﬁgﬁiﬁ?ﬂﬁﬁsﬁ, AT
Y faeft | 7 wE FYE W @
T W AR —u7 fr T @Y
w97 ¥ GAT ¥ ww §, 10 w0 wqqr
T & wFar —Fowd fr S wY
TR AN W O o qF ? gai—
TR A T rdY T ¥ @
AT ARSI GUE, W1 AW I &
femms 1€ oFamd FuY N dacd
fr 37g w@ avg & Nz wi frar 7
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it wew Aroraa fag 2 W AT g
g, o I FLA

st ToEe fag et s A
mrRaF T e fFE A F e ¥
feeelt & #% o™ ¥ a@t Wl
arETaEY #Y & qur 7 @y foafa F
& § 39 ¥ WEi w9ar gt wiE aer
FT, AT I I e qer frar g 7 &
Wit agea § ag N qgAr wrgar § F
NFLEF AR #Y e ] oA v
AT 39 Fh o D w1 g €
9 FT AT 99 FO4 F ¥ g A
T Fr§ yae fwar & 7

it wew AT fAg © 9 gaT g
HTHY WTAT #, TH F THAEQ S A,
afz & g€ & a1 &1 # faad qar S

wifed, ag e &t |

Y 0% wvx qWi : AR W any
¥ arg faeelt w1 faeet & =<l w1 faeef
wvefafrgem ¥ e fearl #1 FHET
F waETa o foar | q@ feafas § &
qg AT wTga § Al 9T & 9
frat oA Rt o faeelt & =90
ST EmET # 0 &, 99 ¥ feodt awA
et & ot orw wrw ¥ I oS §, faw
qx freft frewr &7 7SRO TE
gon, fey—aar e 3§ I &
framl &7 amgw 3| & art § fRER
L

ot v arow fag: oW ¥ OfAA
g Afew a1

SHRI CHINTAMANI PANIGRAHI :
Sir, on a point of order.

MR. SPEAKER : There can be no
point of order during question hour.

st §® weg AWl : weAw AEREE, AN
gar+ ag a1 fr ket gefafagea Wik
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o o Qo ¥ uqwy wuT w@T &, WTEi
1 #Y g F W §, W a6 qE
gt & av weft wElew A ya 9Ed §
fis g7 oY 1 790 AEY GreT WrET 8,
e ff 10-10 99 Fsasr e Camg !

MR. SPEAKER :
notice.

The Minist*r wants

SHRI N. K. SOMANI1: The hon.
Minister has just now mentioned that al-
though the Master Plan has been made, no
details have been worked out. But I want
to know to what extent the Master Plan
has been made, whether the lay-outs have
been finalized, facilities have been allocated,
areas have been marked out, estimates have
been prepared. Then, during the interim
period during which the Master Plan will
be finally finalized, what is going to happen
to the unauthorised constructions that come
up regularly ?

SHRI SATYA NARAYAN SINHA :
The question relates to the satellite town
around Delhi, not the Master Plan as a
whole, even though Master Plan covers
that area also. As | said, the details of
the Master Plan have not been worked out
fully. 1tell you that during the last ten
years I have myself admitted that I am not
satisfied with the work done for the imple-
mentation of the Master Plan. What else
do you want from me ?

faeelt # arg & wrew wfa

*1366. it warc wre g ¢ 7 e
it fewa w= og qam & For wH
fir
(%) fager 2t auT & arg & wo-crey
faeelt # faet arf g

(7) whrsg & ey gifr 7 &9 &
¥ for g Fv frarrs FEardr &
¥ s

(1) = A= a6t ¥ A frgam
¥ for g SR @ greE
qmTET g ?
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Ferard o\ fre & werrerg ® ot
(st feg T wem): (¥). 1966-67

& e faeelt & g€ @ o @fw av
TYA A 20 AT W 164 Frw @
a1 |

(/) T (7) : 3000 TG A
AT aF O & 9T & fee aerere A
Y UG F AT W QU 4T far mar g
ara fraws $% w9k fares & e
AT AT 3000 FZAT FT i@ AT F
forg w19 W= @r @ Wl s@F 196970
% QX g I FY TEATEAT & 0

wETe SR wfag @i & fwe
sanferdt & W qare fmar @ @ & WK
T 1969-70 % g aTg § T &1 a1 A1
FPATEAT & | GYAT & §T9 I A8 LT
61 ®T q97 ATAEF AL fear 91 @
¢ | gl & @9 9T ¥ w19 W @ w7
TETE @ A9EIE AT &t wHar 5000
FAFFAF I AT A A ¥
L T fafen s aréfar &1 &9
WIGW FEAT; MRS &7 & ¥ qr fer-
w9 & fAg & wre wET; A i
A% ¥ 9EA G I F W FE § fHq0
o § oaifgdht ar famw @k
fem€ aiw &1 frafo

=t I W T W AEIRY,
feeelt 3 fre®r wrer w0 7 @@ FA
WY & TFEE T FEEH A q9g §
AT | G A O AR F W §g A
¥g qarer @t @A 15w & feafew
# g8 w1 & W Ay wEE A I
| Y wEEg ¥ gee S § 1 fE
g9 ¥ aragy W @ g §, A oA
T woht § 0 & Avvi e & g
sem g fF T ag a@ w@r i fe @
Zrohz 1067-68 & &7 w1, A T AL
LTy FN EH R dRE T A aw
W g7 S1 41 9T A€ S 9 ?
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FAR-HT W WY FAT T I T
aTo g-ag W qar afy ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Regard-
ing the damages due to floods, it is true
that Delhi suffered last year to the extent
of Rs. 1} crores. So also the country as
a whole to the extent of Rs. 60 crores to
80 crores. 1 must submit that it is not
possible to avoid altogether the damage in
Delhi. Every attempt is being made to
relieve the flood problem in Delhi. This
year, that is, 1968-69, it is proposed to
complete the Najafgarh drain’'s capacity of

000 cusecs right to the very end and also
to remove the drainage congestion in Kan-
jhawala and Alipur blocks. This is the
immediate programme. In the next three
years we propose to take up the Shahdara
block and also iry to build a dam on Shabi
Nadi.

Oral Answers

SHRI KANWAR LAL GUPTA : What
was the target for 1967 and is it a fact that
that target was not achieved at all ? If so,
what are the reasons ?

SHRI SAMAR GUHA : Sir, the Minis-
ter is having a quarrel with one Member
for asking a question.

MR. SPEAKER : They are not quar-
relling.

DR. K. L. RAQ : The target is redig~
ging the Najafgarh draim for carrying as
much as 3,000 cusecs of water. It is not
exactly a year's target ; that is the work
that has been set out and is being done.
I think, on the whole the flood control
work in Delhi is receiving very good
attention.

SHRI RANGA : Question.

s waT AT AR ;7T AAT 7L,
Fargy fF faeet & WY oF @ S &
FI T Fhar e gon & W
ar feelt W wew AT R AR &
Feere w1 forgr s ?

DR. K. L. RAO : In Delhi the main

loss is due to crops being affected. There
is a lot of rural area in Delhi, as the hon.
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Member is fully aware. Out of the Rs. 1}
crores loss, most of it comes from damage
to crops. It is not possible to say definite-
ly that we will be able to effect 100 per
cent prevention of damage in the rural
area. Unless we do quite a large amount
of work which will involve an investment
ol another Rs. 6 crores to Rs. 10 crores, it
would not be possible for us to say that.
Anyway, provision is being made in the
Fourth Plan to take up projects which will
relieve to a very large extent the flood
damages to Delhi. 1 hope, by the end of
the Fourth Plan the rural areas of Delhi
will be fairly free from floods.

=it - fre e et @ weTw AR,
# g wregw ¥ AT ST ¥ ST
sgar g 7 fict f1ag § a9 &
o ot AT a9 WY &, | A 919
1Y FARWEY, AR, € qgaT F
et e g arel v 9= 9
¥ g7 ot 2, www o sfefaa fea
ST ATfF FEEY AE Y AAAT AT FE
qT FATAE-TA W T A F AEE b
Fra faesft ox Y wrOwT =W
@m ?

DR. K. L. RAO : It istrue, of course.
Delhi, as the capital city and the pride of
India, must receive more attention than
other places. With regard to the neigh-
bouring areas of UP to which the hon.
Member referred, 1 am also fully aware that
there is a lot of flood problem there. I
expect the UP authorities to frame pro-
posals and send them up for implementa-
tion.

it wfgwr sww : weaw A,
fawelt 3 srgar £t a1g At & AfET o
dto # fAr W WEHT F IE WA
ot fagre & it wrr & & w1 5w A
Ft Tt off gET ARt ot AT FA F F
w7

MR. SPEAKER : Ifwe go to Uttar

Pradesh, then some other State will come
in. Ifitis about Delhi, it can be ans-

wered,
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st QU SR ¢ AW AgRA,
feeet &1 ag & a9 & fA¥ Qe
T A @ AT WERy ae @ §
AfeT g2 ST ¥ 3w Faga ¥y wE
AW A7 F FIW FUI! AR A
T F FAET A A T A
afr ¥ & wfad & oA g g
F4T FEIT TIHTC F1E 79 a7g W QAT
aar @ & foed, 3 & o w087 Wk
AET WA AT I F oafq gt 2
FHFT TETAT ST qH 7

DR.K.L. RAO: Yes, Sir. Having
regard to our availability of funds, to the
extent that finances are available we have
taken the steps so far and are continuing
the national effort to control damages due
to floods in the Fourth Plan also.

SHRI AMRIT NAHATA : It is a
strange irony that while parts of Delhi,
UP and Haryana are crying for safety
from floods, there are vast tracts in our
country which are dying and thirsting for
water. [ would like to know from the hon.
Minister whether the Ministry has any
plans to divart these surplus waters to those
areas which are thirsting for them.

DR. K. L. RAO : That is possible to
the cxtent water can flow from a higher
level, If the difference of level is very
much and in the reverse direction I am
afraid, it-is not possible.

SHRI BAL RAJ MADHOK : May I
know if it is a fact that there is so much
flood damage in Delhi because we do oot
have a drainage plan here 7 The way
comstruction has been made, the roads and
other things have been made, has destroy-
ed the natural drainage of the city. There-
fore may 1 know whether Government has
any plan of drawing up a drainage plan so
that the natural flow of water is not restric-
ted by the construction that is being made
here and there ? Secondly, another cause
of floods is that the River Yamuna, which
has to carry that flood water, is not deep
enough. Is there any plan to dredge the
Yamuna and make it desper ? Thirdly,
much of the flood water in Delhi can be
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stored in the Najafgarh Lake and made
use of for irrigation in the dry area. Is
there any plan to store that water in the
Najafgarh Lake for that purpose ?

DR. K. L. RAO : It is true that main-
ly the problem in Delhi arises because of
congestion in  drains. For that we are
trying to increase the capacity of these
drains within the possibilities. The Najaf-
garh drain, the Manglai drain, the Man-
geshwar drain, the Bawana Escape and
other drains that are coming from Haryana
and Rajasthan are being widened in order
to give them the greatest capacity to drain
themselves into Yamuna.

With regard to the dredging of the
Yamuna, it is true that the Yamuna has
silted up and that is also the reason why
some of the neighbouring areas, Shahdara
and Alipur areas, are being flooded. On a
river like this how far dredging will be
effective is a question which we have not
investigated as yet. Generally, we do not
resort to dredging as a measure of deepen-
ing but in the particular case of Delhi, 1
think, 1 will try to investigate that further.

As regards the Najafgarh Lake, I wish
it was possible for us to control the water
in the Najafgarh area. Unfortunately, it
is not so; it is very shallow. In fact, the
construction of the Dhassa Bund itself has
created a big headache. Every vear we have
got difficulties with Haryana and Delhi.
As hon. Members are aware, for storage of
water there must be a deep depression.
Unfortunately, it is not so. So, it is not
possible for us to store the water in the
Najafgarh area.
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SHRI LOBO PRABHU : In view of
the shortage of timber which no one will
deny and the surplus of steel which is a
worry to Governmeat, will the Finance
Minister consider some relaxation in the
taxation proposed so that we may have
more of steel furniture and less of timber
furniture ?

Written Answers

SHR1 MORARJ DESAI : The parti-
eular kind of steel required for much of
the furniture is also scarce, more scarce
than even timber.

WRITTEN ANSWERS TO QUESTIONS
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Failure of ‘Loop’

*1348. SHRI SITARAM KESRI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that complaints
have been received of the failure of contra-
ceptive devices including the loop; and

(b) if so, whether Government have
thought of any new plans for making the
Family Planning Programme more effective
and to check the population growth ?

THE MINISTER oF STATE IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNING AND UABAN DEVELOPMENT
(DR. S. CHANDRASEKHAR) : (a) Yes, Sir.
However the failur of contraceptive devices
including the loop is inherent in the devices
themselves and the nature and percentage of
such failures in the case of loop in India
are not very different from those obtaining
in other countries of the world.

(b) The Government advocates a cafe-
teria approach in the matter of family
planning services. Sterilisation is advised
in case of couples having two or more
children and wuse of other contraceptive
devices for spacing in case of couples hav-
ing two or less children.

Excise Duty on Airconditioning and Refri-
geration apd Equipments

*1351. SHRI HIMATSINGKA : Will
the Minister of Finance be pleased to state:

(a) whether at the 15th Annual Gene-
ral Meeting of the Airconditioning and-
Refrigeration Council of India held in
New Delhi on the 8th March 1968, comp-
laints were made that the recent increase
in the excise duty on the industry’s pro-
ducts was on the heavy side;

(b) if so, what were the precise de-
mands voiced at the said meeting; and

(c) Government’s reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Ministry of Fina-
nce is not aware of the complaints which
may have been made at the 15th Aonual
General Meeting of Air Conditioning and
Refrigearation Cowncil of India held in
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New Delhi on 8th March., 1968 against
the increase in the excise duty on the
industry’s products.

(b) and (c). Does not arise in view of
what is stated against (a).

Administrative Reforms Commission Report
en Public Undertaking

* 1352. SHRI G.S. MISHRA : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2545 on the 4th March, 1968
and state :

(a) Whether the Administrative Re-
forms Commission Report on the manage-
ment of Public Undertakings published
recently, has sinte been considered by
Government; and

(b) if so, the broad detalls of the
decision taken thereon 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
recommendations contained in the Heport
of the Administrative Reforms Commission
on “Public Sector Undertakings™ are still
under consideration by Government.

Natignal Income

* 1353, SHRI ANBUCHEZHIN : will
the Minister of FINANCE be pleased to
state.

(a) whether it isa fact that the Com-
mittee appointed to study the distribution
of national income during the first two
Plans has yet to report on one of the points
referred to it;

(b) whether the Committee has met at
all afier submitting the last report; and

(c) the steps proposed to be taken
to study the aspect which has a direct
bearing on planning in the country ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) and (b). Yes, Sir.

(c) Government awaits Part II of the
Committee's Report.

Inter-State River Water Dispate

*1354. SHRI 1. H. PATEL : Will
the Minister of IRRIGATION AND

POWER be pleased to stats the progroms
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made in resolving the Inter-State River
Water dispute between Mysore, Maha-
rashtra and Andhra ?

THE MINISTER OF IRRIGATION
AND POWER (DR.K.L. RAO): The
Chief Minister concerned have been
addressed urging upon thém the wveed for
an early settlement of this dispute in the
larger national interest.

Loans to States

*1356. SHRI BENI SHANKER
SHARMA: Will the Minister of FINANCE
be picased to state :

(a) the amount of loans given to diffe-
rent States during the last five years, the
amount realised and the amount still due ;

(b) the teasohs for non-realisation ;

(c) the steps Government are taking to
realise the same ; and

(d) whether any idea of adjusting the
same against their share from Excise duty,
Income-tax etc. in future has been consi-
dered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) A statement indi=-
cating the loans paid to and repaid by the
State Governments during the four years
ended the 31st March, 1957 along with the
amounts overdue from them on that day is
laid on the Table. [Placed in Library. See
No. LT-=967/68). Figures for the last year
are not yet available.

(b} and (c). The defaults were taken
up with the Governments of Jammu and
Kashmir, Madras and West Bengal, They,
however, sought relief, in one form or
other, ia the matter of tlearing the owt-
standings.

(d) This is also considered but is avoid-
ed as far as possible.

Japanese Method of Generating Electticity

*1358. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Japanese method of
hydel project generates electricity from
water falling from 13 to 15 feet of height ;

(b) whether this method is more econge

mical ;
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(c) the number of places in the country
in general and Bibar in particular where
such schemes are in progress ; and
(d) whether Government propose to
impl such sch in all the ever-
flowing rivers and canals ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) to
(d). A statement is laid on the Table of
the House. (Placed in Library. See No.
LT—968/68).

Postponersent of Eviction of mauthorised
People in Delhi

*1359. SHRI RANJIT SINGH :
SHRIT. P. SHAH :
SHRI BRIJ BHUSHAN LAL:

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether itisa fact that Govern-
ment have discontinued or postponed for
some days the work of removing people
settled unauthorisedly on Government land
in Delhi ;

{b) if so, the reasons therefor ;

(c) whether Government have received
amy communication from Delhi Admimis-
tration in this regard ; and

{d) if so, the action taken by Gowern-
ment ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANNATH
RAQ): (a) and (b). Clearance opera-
tions under the Jhuggis and Jhepris
Removal Scheme have beem suspended
temporarily. Before removing squatters
from their present places of squatting, the
amenities made available at the sites to
which the squatters are shifted, are propos-
ed to be inspected by a small Committee.

(@) Yes.
(d9 The matier is under comideration.

Bffect of Devaluatign of Pound Sterfing

*1363. SHRI BABURAO PATEL.
Wil the Minister of FINANCE be pleased
10 state :

(a) the number, natore and value of
our transactiobe with previows commit-
menis: and the extent to which these transa-
ctions and the tradc in goneral has been
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affected by the devaluation of Pound ;
and

(b) the amount of approximate loss
suffered by the exporters since the devilda-
tion of the Pound ?

THE DEPUTY PRIME MINISTER
AHD MINISTER OF FINANCE (SHRI
MORARM DESAI): (a) and (b). The
committed transactions in the form of
undisbursed credits from the U, K. amount-
to about £47 million. In terms of rupee
value, this assistance when disborsed would
amowunt to less tham what it would have
been had there be¢n 2o sterling devalua-
tion, though becsuse of the purchases
being tied to U. K. there would be no
direct effect in terms of their sterling value.
As regards India’s debt obligation, which
amounts to £245 million, in terms of rupee
value, this liability has been reduced as a
result of the pound devaluation. In res-
pect of the then subsisting import and
export contracts, in which “the price is ex-
pressed in sterling, irrespective of the
country of transaction, there would have
beer a gain or loss le the importers and
eaporiess in India, except in cases where
the contracts were subsequently amended
to take care of the resulis of the sterlimg
devalsation. Statistics of contracts for
import and for export, with reference to
the currencles in which the prices are ex-
pressed and the changes made i them from
time 1o -tims, are not maintained and
therefore it s nof possible to state the
nember, nalsce and value of the thes
existing commitments or the profits or
losses made by imstporters and exporters.

Talks on Malaria Eradication with
Prbistar

*1364. SHRI D. C. SHARMA : Will
the minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether representatives of Iadia
and East Pakistan met in Bongaon on 27th
March, 1968 to discuss the malaria eradica-
tion programme with special reference to
border aseas ;

(b} if 8o, the decisions taken at the
meeting ; and

(c) the stéps takem to mmplement the
same 7

Il
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THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA) : (a) Yes, Sir.

(b) The main decisions taken at the
meeting are as follows !

(i) There should be periodic meetings
across the border to undersiand
mutual problems and to exchange
technical information.

tii) There should be an easy and
quick system of transmission of
information regarding parasite
positive cases of the border areas
of both the countries.

(iii) Barrier spraying around the en-
claves—both on Indian and Pakis-
tan sides should continue.

(¢) The decisions arrived at in the meet-
ing are under consideration of the respec-
tive Government.
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Tndustrial Workers’ Housing Sche ne

*1367. SHRI S. M. BANERJEE :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

{a) whether some more houses under
Industrial Workers' Housing Scheme are

APRIL 22, 1968

1944

Writren Answers

likely to be constructed in Kanpur and
other cities during the Fourth Plan period;
and

(b) if so, the amount likelyto be given
to various States as subsidy for the same ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANNATH
RAO): (a) and (b). The Subsidised
Housing Scheme for Industrial Workers is
a continuing scheme and the houses under
it can be built by the following agencies

who get Central financial assistance
according to the scales noted against
them :—
Agency Loan Subsidy
(1) State Governments, 50" 50%,
Statutory Housing
Boards and Muni-
cipal Bodies.
(2) Registered Co-ope- 65%, 25%,
rative Societies of
eligible workers.
(3) Industrial Emplo- 50% 259,
yers.

These agencies formulate projecis for con-
struction of houses for industrial workers
after assessing the housing requirements in
different areas and then submit them to
the State Governments for sanction. The
State Governments are competent to sanc-
tion the projects formulated by them or by
other construction agencies in their States.
The Central financial assistance is released
to the State Governments every year taking
into consideration the expenditure incurred
by them under the Subsidised Housing
Scheme for Industrial Workers.

The Fourth Plan has not yet been
finalised.  Tentative allocation for the
Subsidised Housing Scheme for Industrial
Workers in the Draft outline of the old
Fourth Plan was Rs. 34.00 crores, 509, of
which was to be loan and 505 as subsidy.
The Government of Uttar Pradesh propose
to sanction during 1968-69 construction of
468 tenements at Kanpur at an estimated
cost of about Rs. 30 lakhs.

Soda Bicarbonate Manufacturing Factory

*1369. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that a licence
for the manufacture of 1,100 tons of s oda
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bicarbonate has recently been given to a
factory in Mysore, the investment of which
is only Rs, 22,000/- ;

(b) if so, the reasons therefore ;

(c) the capacity of the factory ; and

(d) whether any investigation has been
made in the matter and if so, the results
thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) No,
Sir.

(b) to (d). Do not aries.

Tax Evasion by Dyer Meakin-Mohan
Group of Industrie

1370. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention
has been drawn towards the huge amount
of Income-tax evasion by the Dyer Meakin-
Mohan Group of Industries between 1954
to March, 1968 :

(b) if so, the tolal
involved therein ; and

(c) the action taken by Government in
the matter ?

amount of evasion

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JAGAN-
NATH PAHADIA) : (a) Mo instance of
huge tax evasion by Dyer Meakin-Mohan
Group of Industries has come to the notice
of the Government.

(b} and (¢). Do not arise.

P roduction of Vitamin *C’ at Hindustan
Antibiotics Ltd Pimpri (Poona)

*1371. SHRI R. S. VIDYARTHI :
Will the Minister of PETROLEUM AND
CHEMICALS be pl:ased to state ;

(a) whether it is a fact that Govern-
ment have given a green signal to the
Hindustan Antibiotics Ltd. at Pimpri to
undertake the construction of a plant for
the production of Vitamin ‘C" ;

(b) if so, the likely date of its comple-
tion and the quantum of foreign exchange
involved ; and

(c) the quantum of ecxpected annual
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foreign exchange savings/earnings on its
completion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) No,
Sir. The proposal is still under conside-
ration.

(b) The project is expected Lo be com-
pleted within two years from the date
when all Government approvals are
given.

(c) The foreign exchange saving will be
Rs. 45 lakhs.

Effect of Terminal Tax by D. M. C. on
Prices of Essential Commodities in
Delhi

%1372, SHRI CHENGALRAYA
NAIDU : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Delhi
Municipal Corporation’s proposal for a
terminal-tax in Delhi will increase the
prices of the essential commodities ; and

(b) if so, whether Government have
examined this matter and their reaction 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) and (b). The re-
vision in the rates of terminal tax has been
effected with the prior approval of the Lt.

"Governor to whom powers to vary rates

have been delegated by the Central Govern-
ment under the relevant provisions of the
Delhi Mupicipal Corporation Act, 1957.

. On the basis of information sopplied by

the Delhi Municipal Corporation, increases
in the prices of essential commodities are
not likely to be significant.

Report of Backward Classes

*1373. SHRI K. NARAYANA RAO :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether any “further investigations"
were undertaken by the Central Govern-
ment, as cnvisaged in the Memorandum
submitted along with the Report of the
Backward Classes, in accordance with Arti-
cle 340 of the Constitution ;

(b) if s0, the details thereof ;
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{c) whether amy ad hoe surveys had
been undertaken by the State Governmenis
as anticipated in the Memorandum ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE I[N THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMAT! PHULRENU GUHA): (&
to (d). Attention is invited to the position
stated 1n Section XX1l of Volume 1 (pages
317 and 318) and Appendix LXI (pages
366-367) of Volume 11 of the Report of the
Commissioper for Scheduled Castes and
Scheduled Tribes for the year 1960-61.
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1.0.C. Officials

*1375. SHR! MADHU LIMAYE :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government’s attention
has been drawn to the lavish scales on
which some of the I. 0. C. Officials are
living ;

(b} whether Government have tried to
find out how these officers drawing around

Rs. 2,000 per month can afford to spend
over Rs. 4,000(- per month ;

(c) whether Government have also
ascertained how, after living on such a
lavish scale, these officers manage to make
a lot of ‘Savings' ;

(d) the sources of their concealed in-
comes . and

(e} the action
officers 7

taken against these

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) No,
Sir.

(b) to (e). Do not arise.

Exploration of Qil in the Gulf of Cambay
*1376. SHRI MOHAMED ISMAIL :

SHRI K. RAMANI :

SHRI P. RAMAMURTI :

SHRI C. K. CHAKRAPANI :

SHRI GADILINGANA
GOWD :

SHRI1 M. SHIVAPPA :

SHRI D. N. DEB :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer to
the reply given to Unstarred Question Na,
2614 on the 4th March, 1968 and state :

(a) whether the negotiations with the
U.S. Oil firms for the exploration of oil in
the Culf of Cambay has since been com-
pleted ;
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(b} If so, the details thereof and hame
of the U.S. firm ;

(c) whether negotiations with other
firms or countries have also been finalised
and if g0, the details of the offer and names
of firms and countries ; and

{d) the decision taken on those offers ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) ; (a) Not
yet, Bir.

(b) Do#s not arise.

{c) No such pegotiations
carried on at present.

(d) Does not arise.

Centrally Aided wird Sponsorsd Schemees,
Orissa

are beiag

7918. SHRI SRINIBAS MISRA: Will the
Minister of HEALTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be pleased
to state the amount of grant sanctioned to
the Orissa State under all the Ceatrally
aided and Centrally sponsored Schemes
since 1957, year-wise and Scheme wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : A state-
ment containing the information is attach-
ed. [Placed in Library. See No. LT 969/68).

Major and Mediam Irrigation Schemes

7919. SHRI V. B. TARODEKAR :
‘Will the Minister of IRRIGATION AND
POWER. be pleased to state the particulars
of irrigation schemes, major and medium,
pending clearance by the Central Govern-
ment, with particular reference to Maha-
rashtra State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : 35 major irtigation schendes and
112 medium irrigation schemes are pending
clearance by the Central Government. Of
these 10 major schemes and 23 medium
schemes are of the Maharashtra State,
details of which are given in the statement,
laid on the Table of the House. [Placed in

Library. See No. LT 970/64).
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Foreign Loans

7920. SHR1 BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of foreign loans repay-
able in foreign currency country-wise, as
on the 31st December, 1967 ;

(b) the amouut of loans repayable,
country-wise, through export of goods as
on the 31st December, 1967 ;

(c) the amount of loans repayable coun-

try-wise, in rupees as on the 3ist Decem-
ber, 1967 ; and
(d) the amount of loans expected,

country-wise, during the next two years
under various heads ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). A state-
ment containing county-wise details of the
three categories of loans drawn ahd out-
standing repaymient by the Govérnmént of
India as oh the 31st December, 1967 is laid
on thé Table of the House. [Praced in
Library. See No. LT 971/68].

(d) It is not possible to make an esti.
mate of this type, as it will depend upon
a number of factors including decisions of
the respective governments and legislative
appropriations for aid funds.

Housing Shortage

7921. SHRI BABURAO PATEL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether itis a fact that housing
shortage as on the 3lst December, 1967
was 15 million houses in urban aréas and
70 million in rural areas ;

(b) if so, how many of the recommen-
dations made at the Canference of Housing
Ministers held on the 8th November, 1967
were given immediate effect to by the 31st
January, 1968 ; and

(c) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Housing shortage at the end of 1967, is
estimated at 11.8 miflion unlts in urban
areas and 69.6 million units in rural arees.
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(b) and (c). The Conference has made
31 recommendations regarding housing.
Of these 11 primarily concern State Govern-
ments and Union Territories and these
were commended to them for implementa-
tion in December, 1967. Of the remaining
recommendations, decision has since been
taken on 9 recommendations and Govern-
ment orders have been issued wherever
necessary. The rest of the recommenda-
tions are under consideration.

Bhartiya Depressed Classes League

7922. SHRI NAMBIAR : Will the
Minister of SOCIAL WELFARE be pleased
Lo state @

(a) whether it isa fact that the grant
given to the Bhartiya Depressed Classes
League for removal of untouchability in
the country is not utilised properly ;

{b) whether itis also a fact that the
cinema van is used by its President for his
personal use and the employees are kept at
his residence as his own employees and all
the salary vouchers are entered as bogus in
in the accounts of the league ; and

(c) if so, whether an enguiry would be
made to eradicate misuse of Government
grants ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
A copy of the latest available Audit Inspec-
tion Report is laid on the Table of the
House. [Placed in Librarv. See No. LT-
972/68].

(b) No such specific complaint
come to Government's notice.

has

(¢) Does not arise.
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Replacement of Electric Wiring in
Electricity Departmeni in Bulandshahr
District, Uttar Pradesh

7924. SHRI RAM CHARAN :
SHRI] YASHPAL SINGH :

Will the Minister of I[IRRIGATION
AND POWER be pleased to state *

(a) whether it is a fact that the copper
wiring has been replaced with aluminium
wiring in the Electricity Department in
district Bulandshahr, U. P. ;

(b) if so, the length in meiers of copper
wiring which has been replaced with alu-
munium wiring during the last five years ;

(c}) whether it is also a fact that the
said copper wire has been disposed of by
certain Government Officials in an illegal
manner ; and ’

(d) if not, how the said copper wire
has been accounted for and when it was
auctioned and when the auction proceeds
were credited to Government account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) 21,208 metres of copper conductors
have been replaced by aluminium conduc-
tors during the last five years.

(c) No, Sir.

(d) The replaced copper conductor has
been taken into stock. No auction of cop«
per wire has been done,
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~ “Intrease in Excise Daty on Cigars i
Budget of 1968-69
7925. SHRI MURASOLI MARAN :

SHRI BENI SHANKER
SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that due to the
_present budget proposals cigars whose
price is Rs. 151 per 1,000 carries a Central
Excise Label Duty of Rs. 182.50 as against
the Duty of Rs. 60.84 for 1 000 cigars with
a price of Rs. 150 and less ;

(b) whether it is also a fact that against
a Label Duty of Rs. 41.84 per 1,000 cigars
whose price is Rs. 50 and less, the Label
Duty on cigars with a price of Rs. 5l is
Rs. 60.84 ;
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(c) whether in view of the fact that in
both the cases mentioned abovz the duty
is more than the prices themselves and when
the duty is added with the prices it results
in about two-fold increase and even more,
do Government propose to reconsider the
proposals ; and

(d) if mot, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl): (a) to (d). No
change is envisaged in the rates of duty on
cigars and cheroots in the present (1968-69)
budget proposals. The questipn of recon-
sideration of the proposals therefore does
not arize. The currept cffective rates of
duty on cigars and cheroots, which were
also the rates prevalent before the budget,
indicated below :—-

Rate

Basic

Description

spedﬂ

Additional Total

. (Rs. per 100 cigars and cheroots)

Cigars and cheroots
of which the value—-

Exceeds Rs. 25/- a
hundred

Exceeds Rs. 15/- a
hundred but does
not exceed Rs. 25(-
a hundred

Exceeds Rs. §5/- a
hundred but does
not ezcecd Rs. 15/-
8 hundred

Exceeds Rs. 250 a
hundred but does
pot exseed Rs. 5/-
a hundred

12.00

4.00

333%, of
Basic duty

30.42

«do- 18.25

0.75

6.08

0.15 1.48

On the basis of above values and mates of duty, in terms of 1000 cigars the posi-

tion will be as under :

Rate ’
Description —_——— Special Additional Total
Basic
(1) (2) (3} (4) (5)
(Rs. per 1000 cigars and cheroots)

Cigars .and cheroots
of which the value— - _ ) B
Exceeds Rs. 25/- a 200.00 31§, of 37.%0 304.17
hundred Bagic duty
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.Exceeds Rs. 15/- a 120.00 -do- 22.50 182.50
hundred but does

not exceed Rs. 25/-

a hundred

Exceeds Rs. 5/- a  40.00 ~do- 7.50 60.83
hundred but does

not exceed Rs. 15/-

& hundred

Exceeds Rs. 250 a  10.00 -do- 1'50 14.83
bundred but does

not excced Rs. 5/-

a hundred
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Tocome Tax Arrears

7928. SHRI B. K. DASCHOWDH-
ARY : Will the Minister of FINANCE
be pleased to state :

(a) the arrears of Income-tax due from
the following companies at present @

(i) Bharat Kala Bhandar Lid.
(ii) Birla Gwalior (P) Ltd.
(iii) C and E Morton India Ltd.
(iv) Eastern India Services and Mar-
keting Co. Ltd.
(v) Gwalior Webbing Co. Ltd.
(vi) Hyderabad Agencies Ltd.
{vii) Industry House Ltd.
(viii) Orient Paper Mills, and
(ix) Orient Geperal Industries Ltd;

(b) whether any case of tax evasion
has been found in respect of those compa-
nies ; and

(c) what coersive steps are being taken
by the Government to realise the same ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI: ({(a) to (c)
required information is being collected and
will be laid on the Table of the House as
early as possib_le.

Income tax Arrears From Certain Companies

7929. SHRI K. N. PANDEY : will
the Minister of FINANCE be pleased to
state:

(a) the arrears of Income-tax and other
taxes at present due from (1) Binoy and
Company (2) Binny's Engineering Works
Ltd. (3) Buckingham and Carnatic Co.
Ltd. and (4) Giovanola Binny Ltd; and

(b) the steps being taken by Govern-
ment to realise the arrears 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
required information is being collected and
will be laid on the Table of the House as
early as possible.

Demand for lowering of lending rates by

Commercial Banks
7930. SHRI R. R. SINGH DEO :
SHRI B. N. SHASTRI :

Will the Minister of FINANCE be
pleased to state,

{a) whether it is a fact that the Fede-
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ration of Indian Chamber of Commerce
and Industry demanded lowering of len-
ding rates by commercial banks and finan-
cial institutions; and .

(b) if so, the reaction of the Govern-
ment to the demand of the Federation of
Indian Chamber of Commerce and Industry

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) One of the reso-
lutions passed at the Fortyfirst Annual
Session of the Federation of Indian Cham-
ber of Commerce and Industry is to the
effect that the recent reduction in the Bank
rate can stimulate investment activity only
if commercial bank aond financial insti-
tution lower their lending rates.

(b) The scheduled commercial banks
bave already reduced their lending rates by
4% on most of their advances. The
Industrial Development Bank of India has
also reduced by 49 the rate of interest
to be charged by it for assistance in the
shape of re-finance in respect of industrial
loans and loans to small scale units covered
undar the Credit Guarantee Scheme. As
regards the rate of interest on direct loans
given by financial institutions, which pro-
vide medium and long term loans, there
has not been any change in the rates of
interest charged by them.

Demand of F. 1. C, C | Regarding Govern-
ment Enterprises

7931. - SHRI R. R. SINGH DEO :
SHRI B. N. SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact thay Federation
of Indian Chamber of Commerce and Tnd-
ustry in a Resolution demanded radical
improvement in the running of Government
enterprises so that they might earn ade-
quate surpluses and contribute to the
Public Exchequer; and

(b) if so, the reaction of the Govern-
ment in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) In the Resolu-
tions as finally approved by the Commitiee
of F. 1. C. C. L. for consideration at the
Apnual Session held in March-April,
1968, it was stated fnreralia that, the
running of Government enterprises should
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be radically improved so that they may
earn adequate surpluses and contribute to
the Exchequer.

{b) The performance of Public Enter-
prises is kept under constant review with
a view to increasing their performance and
profitability.

Coal-Based Fertilizer Plasts

7932. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) whether 4 number of coal-baséd
fertilizer plants are proposed to be set up;

(b) if so, how many and where and
whether they will be in the public or pri-
vate sector; and

(c) the likely production capacity of
each of the plants as assesed in the light
of the raw material available in @#ach
region ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) @ f(a)}
The possibility of establishing of coal-
based fertilizer plants is wnder stedy.

-{b) and (c). Do not arise,

Reorganisation of the set up of the Office
of the of Schetiuled
Castes and Scheduled Tribes

7933. SHRI P. R. THAKUR : Wil
ithe Minister of SOCIAL WELFARE be
pleased to refer to the reply given to the
Unstarred Question MNo. 3445 on the Tth
December, 1967 and state :

(a) whether it is a fact that according to
the Departmental note regarding the recent
reorganisation of the set-up of the effice of
the Commissioner for Scheduled Castes and
Tribes, circulated only in July, 1967, the
Research Units consisting of Research
Officers and invistigators. Were inteaded
to be organised for the speciic purpose of
moving out of the Headquarters to stedy
independently in depth important probles
selected by the Cosmmissioner from thme
to time ;

(b) if so, how these Research Units sre
expected to Tunction as a cottiphaint investl-
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gation system and also as a compliance
reportibg system for the whole country.
along with their specific research projects ;
and

fc) the details of the functions, powers,
procedure of work and the staff strength
of the Rewearch Units already created ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(BHRIMATI PHULRENU GUHA): (a)
The departmental not¢ was not intended
to curtail in any way the discretion of the
Commissioner to utilise the Research
Units and other staff under his control in
any manner deemed Mt from time to
time.

(b) The significance of the expression
“Compliance Reporting System™ is not
clear. In any case, apart from the
Research Units, the Commissioner has
been making use of the following agencies
whenever deemed necessary : —

(i) Tribal Research and Training
Institutes in the States ;

(ii) Departments of Social Sciences in

the Universities ;

(ii) Other institutes dealing with socio-

logical research ;

(iv) The organisation of the Director

General, Backward Classes Wel-
fare

(c) These are prescribed by the Com-
missioner and vary from time to time. Tt
may, however, bt noted that the main
Punction of the Research Units is to assist
the Comthjssioner in the discharge of hu
Constitutiotal obligatioms.

There are five Units ; each has the
foNowing staff ;

Research Officer 1
Investigators 2
_Steno-typist 1
Lewer Division Clerk 1
Daftty/Peon 3 Daftris and
2 Peons for afl
five Usits.

New one Rupee Notes

7934. SHR1 MANGALATHUMADAM:
Will ¥ Mittister of FINANCE be plused
to ltate H

<a) Whettrer it is a fact that ‘the pew
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one Riipee noites are going (o be isswed
shortly ; and

(b) il s0, the criteria on which
system of issuing new notes, time
again, are based ?

the
and

DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR®1
MORARJI DESAIl) : (a) and (b). One
rupee notes are regularly printed and
issued to meet the peed for such npotes,
including requirements on account of re-
placement of those withdrawn as being not
suitable for circulation. These notes bear
the signature of the Secretary in the Econo-
mic Affairs Deparment of the Ministry of
Finance. When there is a change in the
incumbent of the post, a new series of
notes is issued. Accordingly, a new series
bearing the signature of the Special Secre-
tary, Ministry of Finmtrce will be #ssued
shortly. Except for the nunibering end
the signature, the design of the notes will
remain the same as in respect of notes
presently in circulation.

THE

Finance Commission

7935. SHRI MANGALATHUMADAM:
Will the Minister of FINANCE be pleased
to state :

(a) whether the new Finance Commis-
sioh has started functioning ;

(b) the number of sittings held so far
by the Commission ;

(c) whether any suggestions made by
the Kerala Chief Minister in regard to the
functioning of the Commission heve bean
received by the Chairman of the Commis-
sion ; and

(d) if so, the reaction of Govermment
thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The Commission has mot so far
held any forma! sittings for hearing evi-
dence or meeting represemtatives of Central
and Sitate Governmomts, etc. However,
the Commission has had a number of
internal meetings and Members hold in-
fortal discussions Practically every work-
ing day.

lc) No, Sir.

(d) Does not arise.
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Ceatral Government Buildings in Kerala

7936. SHRI MANGALATHUMADAM:
Will the Minister of WORKS, HOUSING
AND SUPPLY b= pleased to. state :

(a) the number of the Central Govern-
ment  buildings in Kerala, where the
Central Government offices are situated ;

{b) the number of the Central Govern-
ment offices situated in rented buildings in
Kerala ; and

(c) the total annual rent paid for such
rented buildings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to
(¢). The information is being collected and
will be placed on the Table of the Sabha.
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Officials who left Public Sector and
Joined Private Sector

7943. SHRI B, K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state :

(a) the number of officials who have
resigned from the wvarious public sector
undertakings and joined private sector
during 1966-67 and 1967-68 : and

{b) the broad reasons for their resigna-
tion 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT) : (a) and (b). [Infor-
mation on the number of top level officials
in public sector undertakings who have
resigned during the years 1966-67 and 1967-
68 will be collected and placed on the
Table of the House. It may not be possi-
ble to ascertain however in many cases
whether they have joined the private sector
or not after resignation or the reasons for
their resignation.

Demand for Royalty on Power by
Himachal Pradesh

7944, SHRI PREM CHAND VERMA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Govern-
ment.of ‘Himachal Pradesh have made a
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demand for royalty on power generated
from Himachal waters as also a share of
betterment levy charged by other State
Governments ; and

(b) if so, whether Government have
studied these demands and their reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The demands are under study.

Public Sector Undertakings

7945. SHRI PREM CHAND VERMA
Will tne Minister of FINANCE be pleased
to state :

(a) whether a number of public sector
enterprises are being handed over to the
private sector for improving upon their
performance ;

(b) whether it is also a fact that’
Government policy is to take over private
sector enterprises which are running at
loss to protect the interests of labour and
production ; and

(c) how far the above two policies are
mutually reconcilable and consistant ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No.

(b) and (c). There is no Government
policy as such to take over private sector
enterprises which are running at a loss to
protect the interests of labour and produc-
tion. However, the circumstances of each
case are considered on merits.

Seizure of Smuggled Nylon Rayon
at Sarat

7946. SHRI MAHANT DIGVIJAI
NATH : Will the Mipister of FINANCE
be pleased to state :

Ila] whether itisa fact that a truck
loaded with smuggled nylon rayon was
caught at Surat on the 8th March, 1968 :

(b) if so, whether some arrests have
been made in that regard ; and

(¢} if so, the details thereof ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ DESAl): (a) Oa Tth March,
1968 the Customs officers at Surat seized a
truck and recovered from it 160 cartoas of
nylon yarn valued at about Rs. 4 lakhs be-
lieved to have been smuggled from abroad.

(b) and (c). One person was arrested
by the Customs authoritics. As a result
of a complaint filed by the Customs the
Police authorities also arrested four persons
including the one -arrested by Customs for
an offence under section 353 of the Indian
Penal Code. All the persons arrested have
been subsequently released on bail.

Secured and Unsecared Loass te Public
Undertakings

7947. SHRI G. 5. MISHRA : Will
the Minister of FINANCE be pleased to
state :

(a)} the secured and unsecured category
of loans given to various public upderiak-
ings within the purview of his Ministry in
the last financial year ;

{b) the profits shown by these public
undertakings ;

(c} whether the loans given 1o these
undertakings are in accordamce with the
technical report, financial clearance and
project report which was accepied by
Government ; and

(d) if not, the reasons for granting the
loans and at the sume time allowing the
undertakings to show profits ?

THE DEPU1Y PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Presumably the
Honourable Member refers to the public
undertakings, under the control of the
Minisiry of Finance, incorporaied under
the Companies Act or set up under a
Statute. MNo loan was given to any such
undertaking duripg 1967-68.

(b} to (d). Do not arise.

Reserve Bank Employees

7948. SHRI SITARAM  KESR]:
Will the Minister of FINANCE be pleased
1Q state :

(a) whether it is a fact that the Reserve
Bank of India Employees who were on
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strike on the 28th February, 1968 manhand-
led a senior official of the Reserve Bank at
Calcutta and he had to be admitted to the
hospital ;

(b} whether it is also a fact that the
strikers forcibly prevented the officials from
cntering the Bank's premises and thus
paralysed banking activities ; and

(c) if so, whether such actions are in
violation of the code of peaceful form of
agitation and what actian has Goveramast
taken against the employees ?

THE DEPUIY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAD :  (a) An officer of the
Calcutta office of the Reserve Bank was
assaulted and was treated for injuries in the
hospital

(b) There was continous picketing and
a number of officials were prevented from
entering the Bank's premises. 769, of the
officers and 349 of the supervisory staff
attended office aad to the extent possible,
the business of the bank was transacted
with their help.

(c) The acts indulged in by the em-
ployees were in violation of the previsions
of the code of discipline. The Reserve
Bank propose to take up the matter with
the Implemeontation Machinery of the
Ministry of Labour. Meanwhile, all em-
ployegs who went on strike have been
treated as on extraordinary leave without
pay, not counting for increments.

wemAl & fgei dewom g

7949. it tqdie g @ret ;W
Frwta, wrame ey qfe 5of a7 xamr
a1 wix fir

(%) 7 ag aw & fs fafa acerl
greAt & frdt serom oa% wiwel
FERCUl ¥ ATY-AT g WX e
Wy

(w) afz =z, @ et deweay o
Tt SR ywTea # frrer & w W
(14

(m) W, 1065 ¥ AW W TF
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gom gl F ferdy it & et
& fag e g W of erder o
o s o g ?

ﬁlﬂ'ﬂ;m m!ﬁ! wE
¥ Juwit (st qwaw fam):  (F)
o (=), fafwsr wivwatdl & g
At § ey omr fadwt F owgE
el At awer adr SeTEt fer &)
e & wwreeil & gr § st 2
gl ot & 1 e geq FrQw § wderh
groreet ¥ Rl wqEer A qaive s
ST AW R oEr A% dwa & ey
# sraenendt £ firdt gz fewoerd
et # Y w¢ g2 fear o @ &

(7) grredt & frd gmdr e
& frem = ¥ fog Fretfes #1d-
argat A 7EF —

(1) et sza & faa fa goeew
JIECT & FAW fFar oy awar @ 9
g W F A€ foedlt & wrw @
AT FT AT 25 Sfoqa ¥qrg S
@i

(2) e AesTC qEaTEY, wheaTT
# wvar 11 et 4 @ 9 (faw)
dur Aol €7 dEar &7 agnes 70
sty agrat s QAT R

(3) srer Wromdr 2 frgw ad ¥
o AF ga% ¥ W Araaw STl wr
gz @ ¥ fag 100 g wfy for &
gzar A awAr A wfe #e THo FH
st gfre w1 uw Aat g el
wy feqr s

(4) afe swwcw ¥ fog fadeft g
gomey & 7 At for O A€ feeeh o)
T 1 @ A e ¥ Rl g &
fog 110 955 wfir fe Fraifea R o

w
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Fgifeorew st mw e

7951, st Tgdrc fg wren @
Rifaws Wik vwvest R a7 w A
T F00 7 :

(Fwrdagaagfe e ean &
gt WHEEe FIEE T e i
WRE

(=) afe &, @t gaF FrwEm & sfa-
aq foraa wrer gom § Wi sad e
HL 1

() 4T & F wAEAT F w
g9 #1 guETH ¥ AU | wEEE
sasg’

A ferae W T AT T ST
oy § Tew W (st Taeen) ¢
(%) 50 dwg @ETd A & £ -
faeer wroeTr M R oY @R
W WOHIW 9T §, 91 qgi % 99
HTCETT ®T O JareT B

(@) @ ;A A 1966-67
32, 32 w=ver w94 1T 1967-68 i 6.62
wrw st Nafrgliag s fe
1968-69 ¥ FreEW & F17 afcurar ¥
Tt 40 ST ®IGT T ATY &7 S |

1966-67 ¥ F¢fae ¥ arra< ;T
A F wrew wrfe gF AT wrETr A
Y A I TGAT A (T A=
6 =) a4r1 196768 ¥ Ffaw ¥
T 1Y & wraw gt gf

(7) s & gawst 7 fasg &
fafeer whif & wweew @wa  Ifeas
#fom w1 wAER TET fmr A5
T F FOEAET IR Ob A4 Fefaee FT
= fFar St werE, 1967 ¥ wTd ¥ 2
gz ¥t gg saw fag &) wr @
st 1067-68 ¥ sedi Imma 2ty ¥ amr-

af g Pt & grfn ¥ vt g1 sege



1971 Writien Answers

ity R 91 fasfom s & oy
FH IA AT R E |

Training for Delhi Barber in U, K.

7952. SHRI SHARDA NAND :

SHRI KANWAR LAL
GUPTA :

SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of FINANCE be
pleased to state : -

{a) whether it is a fact that the Reserve
Bank of India gave the green signal to a
barber of Delhi, Shri Habib, to go to Lon-
don for advance training in Hair Dres-
sing ;

(b) whether it is also a fact that his
application for ‘P’ form was first rejected by
the Bank, but he was allowed to proceed on
the recommendation of Lord Mountbatten ;
and

(c) if so, whether Government propose
to permit everybody who wants to go to
foreign countries for this type of training ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes; Sir.

(b) Reserve Bank did not reject the
application at any stage, However, pass-
age clearance was given as a special case
in view of the arrangements made by Lord
Mountbatten,

(c) Each case will be considered on
merits,

feesit § wfamt

7963, ot mrEwWA : ¥ fawta,
v aa@r ofF B gg qam & w9
‘_ﬁ”ﬁﬁi:

(%) et & 1960 & Fo faay
wiafent €f WX ™ W W W FEq
fiwet &;

(@) @wETe & 4w W wET WA
frarfedt &1 % & gfawg & §;

() war g 1 frare shifeat #
gt 7 ¥ g o wfes ghreret o

APRIL 22, 1968

Priren Answers 1972

aeqT FA A W afe g, AW
aﬂvma;w

(v) was wiwdt frast § gratw
T, W dwfers W@ wT wfEerd @
AR A dsferr wraw ¥ g a9 2,
IT IT  HHA T G T fwmT

Y FAT IFATE 7

fratw, wram ao of dwrea ¥
TR (st g fag) : (%) foeelt § -
AT, 1960 ¥ a3FT A1 agafaw g
o< safaam FF ar qfEry « e
e 50,000 9Y | SAFY a@ET FET
(geTE, 1080 ¥ 9o auT ST L)
T UF T FATTa S o € 1

(&) e (1) . qv wAfEEE
af@r w1 wafa 97 5t e v 31
gars, 1960 ¥ qF aXF qUT FEEAATAR
qfr av s fer, o€ 99 § fag
afre frafoe afedl & & om0 @
sarx sAfeaTd  afETdd S 79T 97 0
forgit 31 gaTs, 1960 F g AR
fFar, faeet.®% @M T H F 9T
frafea aferdt ¥ warga gl 5% fr
EH1, I #Y weArs, argRriae geEreai
4T qF F afowl, A AE G | W H
wiafm, g1 afedl & e« qar fafeer
(3rfrwer) & glaaTg Wt & ot § 1 fr
&=t # warAl A o qvar § 97 A W
Y & ot qur anEfTE gy @
SqEAT T AT |

(7) frafoe afedf & 3% @ of-
FIA FT AT A 80 6 or g7 25 A A
¥ e Adfea ey 13 § fom A @
F ATTT FEA: 2200 TGT T9T 1000 T
sgATa ®t T 0 a|am Ay F
IR WOT wAfwar qfra el
HTE @ A F F Hoig dwvfeEw
o & gfgrrdy aff & | aorfy, o afc.
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Deposits in Private Banks

7954, SHRI BHOGENDRA JHA ;
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of deposits up-to-
date in the private banks of the country ;
and

(b) the total amount invested by those
banks separately in the foodgrains trade,
jute, sugar, cotton, cloth and cement for
the last ten years including the present
one 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Rs. 2750.68
crores as on Sth April, 1968.

(b} The information is being obtained
and will be laid on the Table of the House
in due course.

Staff Cars

7955. SHRI PREM CHAND YERMA:
Will the Minister of FINANCE be pleased
to state :

(a) the total number of transport vehi-
cles including cars for Ministers, staff cars,
at the disposal of the Central Ministries at
present and how many of them are indi-
geoous and how many of them are im-
ported ;

(b} the total number of transport vehi-
cles acquired during 1967-68 and the num-
ber that became unserviceable during the
year ;

(c) the annual expenditure on fuel on
the vehicles and the cost of maintenance
and repairs ; and

(d) the mileage
year 7

covered during the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Thein-
formation is being collected from the Minis-
tries/Departments concerned and will be
laid on the Table as soon as available.
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Gujarat Reflnery

7956. SHRI PREM CHAND VERMA;
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that there was
considerable delay in the preparation of
project report of Gujarat Refinery ;

(b) whether itis also a fact that the
delivery of equipment was also delayed
from 63 days to 450 days ;

(c) if so, why no cluse for penalty in
the agreement was included to aviod the
delay ; and '

(d) the loss suffered on account of
these delays and who was responsible for
it and the action taken in the matter ?

THE MINISTER OF STATE IM THEt
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH); (a)
There was a delay of 2 moaths in the pre-
paration of the project report.

(b) Yes, Sir.

{c) According to usual practice, no
penalty clause is inserted in such contracts
between Government agencies.

(d) The loss suffered on account of
delay in the receipt of equipment is notio-
nal and is not capable of proper assessment
The Soviet authorities at the higher level
were requested to expedite deliveries of
equipment and they took action as far as
possible to meet these requests.

Security Paper Mill Hoshangabad

7957. SHRI S. C. SAMANTA : Wil
the Minister of FINANCE be pleased to
state :

(a) the machinery and the cost thereof
imported for the Security Paper Mill,
Hoshangabad recently, inaugurated by him;

(b} whether the raw material required
for ruoning the factory is indigenously
available wholly or partly;

(c) if not available or partly available,
the arrangements made to make raw mate-
rial available; and

(d}) whether the raw material will be
used by making pulp in ladia or the import
is to be made in the shape of pulp 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl) : (a) Four paper
making machine and some ancillary equip-
ment like super callanders and rag boilers
have been imported for the Security Paper
Mill at a foreign exchange cost of approxi-
mately Rs. 267 lakhs (and total cost of Rs.
352 lakhs).

(b) Apart from a small quantity of
chemicals and security thread, of relatively
small value, all the other raw materials
needed for the factory arc indigenously
available.

(¢c) Efforts are being made to foster
indigenous development of the chemicals
required. In the meantime, the require-
ments are met by import.

(d) Pulp is made in the factory.

Steel Sheets for Oil Barrels

7958. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Starred Question Mo. 559 on the 1!ith
March, 1968 regarding importing of steel
sheets for manufacturing bitumen drun and
state :

(a) the full details of fours licences
including their numbers and dates of about
Rs. 50 lakhs converted by the Indian Oil
Corporation from 24 gauge steel to 18
gauge steel;

(b) the reasons for agreeing to conver-
sion from 24 gauge steel to 18 gauge steel;

{c) whether advice of the Law Ministry
was laken to ascertain if such conversion
violates the injunction of the Delhi High
Court; and

(d) whether bitumen drum sheets to be
imported by Esso Refineries Limited will be
distributed equitably to all licensed manu-
facturers of bitumen drums so that no
capacity of the manufacturer remains un-
utilised ?

The MINISTER OF STATE IN THE
MINISTARY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
The details of the licences are as follows :

Rs.
(1) G/ST/8429747/C/OR /23 9,60,75000
S/C/21/22/44/79  dated
15.7.1966
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(2) G/ST/8429748/C/OR/23
SICI21/22/44/81  dated

15.7-1966 4,36,263'00
(3) G/ST'8429749/C/OR/23

S/C/21/22144/80  dated

15.7.1966 11,52,30900
(4) G/ST/8429830/C/CZ/23

S/C/23/65/71  dated

3.8.1966 24,58,125°00

(b} The reasons for converting the
licences were the non-availability of 18 G
Steel Sheets, in accordance with the re-
quirements, from indigenous sources and
the delay in the commissioning of the
Bitumen Unit of the Barauni Refinery.

(c) No, Sir.

(d) This is a matter
Standard Refining Company of
Limited, Bombay.

for the Esso
India

gt g genafas qamgdl &1 wawm

7959. »t wwarw fag gEag o
ey, qfrar faates oF Aav fawm
HAY 77 G0 FY F7 FIA b o:
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wfafwar 2 7
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(@) a7z w7 8% Fzar |
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7960. =Y fagrw Fag: Far fa=nd uic
fama wt ag 7917 1 gar H7 7
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foer &1 A ehga i fafag ari
1 q&AT
LR 101, 609 19 7
wai
JLHAT 0.708 ara 2
sq_a.

asr qeET ¥ gfaa fear 2 &
g F wfwar & sfafem @ ST @y
fewig FrawEw & T A faaia & fac
freafafeaa ufwar e £ w2,

gt foear 38520 TE ®
qq 7 far 31194 arE w7
T fan 2679  FqrEm w0

fewaifedt que fam, gammarR

7961, ot amasa Fag ;WA ¢ AT
firet 5T 7@ FaTy Y FAT FIA

(%) sn& g gw # & sgfed
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aw faar s g 2, AT

(@) gwaar ¥ & frat s=afa
FNT qUR T @F A1 g, TOM fwaAr
faRalt gt @t 2 9T g g fra gat
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Iq quE w3t a@xr faw WA (e
ATt q@E) ¢ (F) Ziaemans fasarfer
99 faer & wraeg ®, 7 a4r a9
ZFT & A A, wiH 1968 F q a%
ast fFaraar g7 @ AwAT 11§48
BT £ |

(@) & a4 a1 907 Fha aw@wr
AEAR CIIES

I3 ¥ Aagal & fad fawsn

7962, =it Az fag wwey o FAv
faaré oz faaa w5t g aarm &1 3o
F00 & -

(F) TR aq & @ F 1,560,
000 Fagat iz aftqw §2F & fay few
g1 faweft T 57 fF a7 S ad #
$aa 20 wA  fFeqare afafes g
s & 7ed feifa B § e oahe
q2 TES AMT AT ATEGT HT qfeqr F2¥
F fau o faweit a8 @ @ 3 o

(@) S90FT 20 Are fFeAtaTe sy
F1 57 &7 & f3awm F57 F1 q7w< 7
faa ¢ Sa% a & sy #ar & 7

fe=ard qur fam a wererg ¥ goE=
(st fagzavr ware) @ (¥) FHaa fao
g AL F At Y oair @ A
AR T 1968-69 F 20 @i
fFertanz s searew awar F & o W
qearEdr 2 gafaw mar 2 5 37 Jmm
27 A1 aedifaagdl & frg faeE 1968-
69 T AfFT FTT FI TEIFAT 2, ATHT
250 qaTATz fasrel F qET FT QR HA
# 71 wfoare agf 2w

(@) 1968-69 F YT AT 217 AT
seqrEa gfast 7w =7 afaei % g afaq
TSyt #1 fFFzw w9T gew ow @) war
[gragwma ® var wm dfed gear

L.T. 973/68]
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qRT wEqTer At § Tow W
(et yoiw ) : (F) @99 FeAr
feramr wrar safa & s, foed afwd
& deqra it anfaer &, ) fae A &
TR 9T ST AEY &7 | 9T gt
ST FEETY g Oy oAy & fawr-
far &t oY 1

(&) s & I=aT )

Filling of Selection Grade Posts in the
Chief Auditor's Office, Northern Railway
forS. C.and S. T,

7966. SHRI RAM CHARAN : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that 23 posts ot
Selection Grade in the Grade of Rs. 210—
380 were created in the Chief Auditor's
Office, Northern Railway vide Home Minis-
try’s Memo. No. 1/10/61-ESTS (D) dated
8.1.63;

(b) If so, how many of them have been
filled in by the Department;

(¢} how many of them have been re-
served for the Scheduled Castes and Sche-
duled Tribes employees; and

(d) how many Scheduled Castes and
Scheduled Tribes employzes have been pro-
moted against the reserved vacancies there-
of 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL) : (a) Ministry of Home
Affair's O. M. dated 8.11.63 (oot 8.1.63) lays
down the policy in regard to rescrvation for
Scheduled Castes and Scheduled Tribes
candidates in posts filled by promotion.
These orders became applicable to the
Indian Audit and Accounts Department
with the issue of Ministry of Home Affairs
0. M. No. 14/21/64-Bsts (C) dated 14.3.66.
The orders do mnot relate to any
creation of posts. After the date of appli-
cation of these orders in the Audit Depart-
ment viz., 14.3.66, only 15 posis of U.D.C.
have been upgraded to the Selection
Grade.

(b) Except for two vacancies reserved
for Scheduled Tribes smployees, all others
have bren flled,
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{c) and (d). In accordamce with the
Ministry of Home Affair's orders, 2 were
reserved for Scheduled Castes and 2 for
Scheduled Tribes employces. Both the
posts reserved for Scheduled Castes have
been filled by Scheduled Castes employees.
The two vacancies for Scheduled Tribes
have, however, not been filled up for want
of eligible Scheduled Tribes employees,

Reservation of Posts for S. C, and S.T.
in Chief Audittor's Office, Northern
Railway

7967. SHRI RAM CHARAN : Will
the Minister of FINANCE be pleased to
stale :

(a) whether it is a fact that the posts
of Selection Grade reserved for the Schedu-
led Castes and the Scheduled Tribes em-
ployees in Chief Auditor's Office, Northern
Railway are being declared as general va-
cancies by the Comptroller and Auditor
QGeneral; and

(b) If so, the reasons thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). As per
the roster maintained for filling the quota
of promotion for eligible Scheduled Tribes
employees in the office of the Chief Auditor,
Northern Railway, two posts were available
for such promotion. However, for want of
eligible employees, there is a proposal to
de-reserve one of the two vacancies.

Meeting of the Chairmen of State Electricity
Boards held at Ahmedabad

7968. SHRI RABI RAY: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that he wvisited
Ahmedabad to preside over a meeting of
the Chairmen of State Electricity Boards
and Secretraries of Governments of Western
Region;

(b) if so, whether it is also a fact that
he called for immediate advance action on
the Damba and Pench power schemes and
commissioning ahead of the schedule of
the fourth unit of Nagpur Thermal Sta-
tion; and

(¢) il so, the details thereof 7
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THE DEPUTY MINISTER IN THE

MINISTRY OF [IRRIGATION AND
POWER ISHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) and (c). At this meeting it was indi-
cated that a shortfall of 1130 MW of power
was anticipated in the Western Regioa by
1973-74.  In order to meet this shortfall, it
was urged that advance action on the follo-
wing schemes should be initiated without
any delay :

(1) Demba Project on the river

Sone in Madhya Pradesh 600 MW

(2) Pench Project in Mahara-

shira

(3) Atomic Power Station in

Gujarat to be shared bet-
ween Gujarat and Maha-
rashtra 400 MW

(4) Advancte commissioning of

the fourth unit of 120 MW
at Nagpur

140 MW

Total

Debt Reliel

7969. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state :

(a) whether his attention has beeén
drawn to a news report of the ‘Hindu' of
the 27th March, 1968 from Washington that
the World Bank and the Western aid giving
countries have reached a virtual agreement
on a debt reliel plan under which India
would have about § 100 million more of for-
eign exchange every year for the next three
yoars; and

(b} if so the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
matter regarding debt relief by members of
the Consortium is sti:l under their consi-
deration.

Suprme Couri’s Decision declaring Reser-
vation of twenty per cent Seats for
Backward Classes as invalid

7970. SHRI RABI RAY : Will the
Minister of HEALTH. FAMILY PLAN-
NING AND URBAN DEVYELOPMENT
be pleased to state :

(a) whether his attention has
drawn to the reports appesring in the
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newspapers that the Supreme Court had dis-
missed the appeal of the State of Andhra
Pradesh and upheld the decision of the
High Court of Anahra Pragdevh ana doc-
laring iavalid the reservation of twenty
percent of the total-number of seats for
the Backward classés in  the Maedeal
Colleges of Andhra Pradesh;

(b) if so,whether seats were reserved in
those colleges for the nominees of the
Central Government and ;

(c) whether Government have taken up
the matter with the Government of Andhra
Pradesh in view of the said ruling ?

THE DEPUTY MINISTER IN
THE MINISTERY OF HEALTH FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B §. MURTHY) : (a) Yes.

(b) The seats reserved for the Central
Government in the Medical Colleges of
Andhara Pradesh wete mebat for the
studeats of Union Territories and States
having n0 medical celleges of their own
and other authorised categories. These
seats were not reserved for the backward
classes as such,

(c) The State Goverament have bwen
asked to intimate the particulars of the
Casg. .

at faeslt ¥ vpsogw A ¥ gfew
& wviwrfedt & ford swiee

7971. ft awrw e ¢ T4 fte,
wiane wet gfx o a2 aerk o g
=T

(%) wrag ow ¢ fr twrsayor
¥ dwmcll ¥ gy qwec 3 gfee
wHwrfoRy & e 1 §;

(@) 7ar 9g ra=d v wfeafya
qfrehai o R T W & s
I Hwwaw ¥ @ W =il w
s & off &;

() wrag o v ¢ 5 ¥
gfeg & sareT ara & o Tenearor
¥ oF wem e o fFar T ;) Wi

(w) afz g, @ ¥=0y gftrer & Rordr
WA RAET F4 TF 39 Ay PR Ty



1985

Writren Answers

et FaTe” w aF & w1 fr
s ?

faatm, W@ awr gfe wemE
¥ gowet, (st peare fem) @ (F) ww-
FUGH F AT A Wl F 8
w@ES ¥ oF % &1 e faaw gfew
w12 frar

(@) s g & s fowma
ST g FY )

() ot 7@

(=) s &Y 7Y 9=ar |

Twgeg, af foeeit & dwew @ ®
ot St & el & wed &
AWy WAl wife w gEn

7972. it awTw watw : w1 faiwa,
Wt a9 qfe woft a5 @w f F
&3 fir :

(%) rog awgfe af foslt &
THAFYLH & 92 O § Yt St &
FHwITE! & fFared & amT 9gE § "
qRgl T 3T T §HT &)

(@) smmog et v =@ wm=
¥ frarfaatl ¥ s q ag e At & fF
T WX AT A I T WK W
I FT THAT F1 €< ¢F a1 fwar arg;
T

(m) afg g, A 5w aX & ao %
FEFHAE AFE S T FAE ?

frmta, wrame aar qfa Ao W
qeedt (! graw fg) @ (%) WD
F e 9t 9§ dqm fawfen ey
a3 § wré Tz AR & e oft, we
FTw #Y 7T FT GrIT |7 7T W@ R

(=) =t g1

() =it 9 gu wqd B g TEA
qd g faar mar ar) wgrh g ¥
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ferdt #1 wgrT & gard § afaw ama
& Fray gHaT TEl fear @ & fee
T wa FT fgar qnmw

=Y e (A feewt) & fawe it
W awh § amfoe gl

7973. it oW weYw : F@ fwie
v aar ofd § 7z @@ 1 oFw
wia

(%) w7z &v & f frgd ov 78
# AT &7 #F wA ¥ wAw geh fran-
fadi #t AawE 9¢F 9T TAT AET F
Frsz gft WY awlt & awrar v §;

(@) magigefeart gd
Wl Wi et ¥ Amies ghewTi @
9T ®HT §; W

(m) afz g, & 5@ FoA wAH
g F e T 3@ ¥ fadr
HTHTT G T FTIATEY A o1 G g ?

i, e awr qfe dwem &
I (W yearw feg) @ (%) v,
1968 & 1T\ wAWM § wAwfyartaat
&1 AT gYE FIAAT YT 4T q9r 331
qf@rd ®t TwETE A5 9 FN-RTE
aefht § qHenfr w3 faar ar i
1968 # Wy ¥ fex 64 wfafem
srfbraret o<l w7 g2@T ™ a9 I
Fedt ¥ & g ™o

(@) ST (7). T=h ® Frfw &
wree @M & WA fasfaa fear
# aar gy E-RiT T afeml § g
qerqe AnteE giaand G e A7 F o
#f gord |, @3F W afewi, avgEiaw
witsrera, arfai wfy Y sraeqr g7 f
)
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faweht % gfoorert
7974, wit Ao o Y
=t waT S
ﬂﬂwm:

w1 frwfan, wrave aar ofw R o
T & FT FOT

(7) feeslt & =@ @@ g fear
gt & sk 1960 ¥ fagdt gt
oY,

(@) s & gfaard s &+ &
s qur we gfwarfeat w1 ww
T g w4 gfewrd o1 @ g

() @ wwT< W fare it
%) wiew gfaor wE F6 §1 ¢ WK
afg gf, a1 & 741 §; W

(9) o707 wri ¥ e WY ¥
wfawrd qar oo gfofadt & A
¥ 91 T9 9T gETLATY wae: few
ufr a5 &t 27

fatw, gram awr g sewe &
ITe (s yware Feg) ¢ (%) feeet
TA-gars, 1967 ¥ gL A qrEAAE
gfw ot wafawra #@ a9 of@rd
T WHT 50,000 €Y | IHET A9WA
ger (geUs, 1960 ¥ q¥F W TR
YY) T TF AT WA Y AR

(&) Wi (7). v sk aferdd
® waix 97 fawdi fe 31 g,
1987 § qd &I qur grEwtaw i
q gafaarw faar, a—i*aﬂ%ﬁ'qmzﬂﬁa
frafrg afeagi & @ & 1 SO WA-
faamt ofmndd #t wwfa 37 #1 o
31 gurd, 1960 ¥ arz wefesr fo,
faestt % twr g F Fwmwr ¥ Frafi
afeadl 3§ qaqa giramt 48 f qesy,
ot oY aeard, argRifue et et
s o afedl, #F s i R
sifafees, ¥ afeast ¥ oo qur Fafirn
(ffrwer) o gfyerd ofr & ot & 1 P
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AT ¥ STl FY W orar § g9 s
A3 F o qur FgEfeE qlareEl 1
sqEedT FY A &

(7) Frafue afed § 3% w o
T} #Y 4T Y 80 AT AW AT 25 ;W AN
¥ oTE wrafen foy m § o ) SSE
T AT FAT: 2200 T 94T 1000 T
wmThre #1 wf & 1 agw Afa § wgET
Ty sfeard afare gl wieE gew
# N7 F wRr GfewaE & wE-
F18 A8 £ 1 amfy, ¥y of@rd # A-
g, geqa Aur Awgy A & oF H
sEEd gor & wfr oficare e wh
wEF formreiy ot )

TwyTUgew, ¢ feest wfz # et
ot weerré & aftfom vt

7975, ot gaqre fag w47 eamed,
afcare frdtom g 7 e 550 a7
qaTy & wor w0y f

(%) #1 7g 79 ¢ F TwwsgE,
g 7 aar I e & ower
&1 # qet #1 aond dAw 9 I w:
aw T B

(#&r) afz gi, a1 =% 71 *@w §;

(7) 7ot g & e gwy
F 1l a% aw qqiAE 2 7

arew, qftnt fagtem qur amQg
fa®ra Ararwm # IweR (st @0 go
o) : (%) & et Twpsogm &
qrAY WY JRTE ¥EE O A WA o @A
? fory WO T T afr feeeht ¥
Tt ot ¥ oY St 1 @y wra:
a% w2

(&) TwEsUg # s fae

€ a9 ¥ wrw-edw F e we-
w10 Srarefedy g 450 uwe ¥ fegr-
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asfY &1 &1 T2 a9 fawrw /T I
& FTem UAFSOW ¥ ot # geed
RS5IATA T I3 g9 JqT 5 TF
qrd A O 4 |10 qF FET TN

() == a9 T<fagt & oy & Aiw
# oft & ovamg faest A fm &1
o qft g 7o fresraT IoEw TAFS-
g i a8 gerd w1 qwa & fag
A HAT |

qaew & fare wemmn w1 fawio

7976. wit wwTw fog : aqT wEm
afeare: fritom o Awe fawm 7= 43
T FY F9T FL R

(%) mrag v § fs s IH &
ot & @t ¥ afwa feelt ¥ franfemi
= £ Al Sfewreal 1 @ &0 F .y
cHaw & fiwe 9@mHT WA W w
e ) R R @y W

(%) afx g, & I% F=@EE W
i =% o oW &1 ST 7

wTew, qfem faem aar i
fewra wewrm & gowed (@ e o
gfr) : (%) ot & 1 gfarmm o= ¥
qore fad ¥ awomg & fee i
T ®1E | AYT § fay SETEE. T
gt @ Aroer o% e fear S @
g

(w) sgawm ag =T o
iz Awn ¥ AN A Wy ¥
orarg @ Famm & faafm Fat §
IEETIT ST GHAT |

Extension of C. G. H S Scheme

7977. SHRI S. M. BANERIEE : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased. to state.

(a) whether the C. G. H. S. is likely 10
1o be eatended to some other Depertments
like Defence throughout the country; and
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(k) if so, from which month and year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). The Central Goveroment Health
Scheme at present covers all employees
including the Defence Department except
Armed Forces personnel. The scheme at
present operates only in Delhi and
Bombay. While in Delhi Defence civilian
personnel are covered, such persommel are
not covered under the scheme in Bombay.

U. S. Aid After Chinese Aggression

7978 SHR1 S§. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether USA Promised fiinancial
aid of Rs 235 corores to [ndia during and
after Chinese aggression ;

(b) il so, whether only a sum of Rs 17
crores has been actually paid; and

(c) if so, the reasons for the same ?

THE DEPUTY PRIME MINISTER
AND MNISTER OF FINANEE (SHRI
MORARJI DESAI): (a)to (c). If the
question refers to Economic Assistance
from USA, the answer to part (a) is in
the negative and parts (b) and (c) do mnot
arise.

If it refers to military assistance, atten-
tion is invited to data furnished by the
Minister of Defence in the Lok Sabha in
reply to Starred Question No, 518 dated
29th November, 1965. The reason for
the shortfall in utilisation is dve to change
in the U. S. Government’s policy subse-
quent to September, 1965.

Withdrawal of Arrears of Dearness Allowance
By Central Government Employees

7979. SHRI1 S. M. BANERJEE :
SHRI MEETHA LAL MEENA :
SHRI AJMAL KHAN :
SHRI K. M. KOUSHIK :
SHRI K. M. ABRAHAM":

Will the Minister of FINANCE be
pleased to state;

(a) whether Government have issued
orders for the withdrawal of dearness
allowance arrears of last year by Govern-
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ments servant which were credited to their
G. P. F. accounts; and

(b} if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL) : (a) Yes, Sir. Instru-
ctions in regard to the mode of withdrawal
of arrears of dearness allowance relating
to the period from 1.2.67 to 31.8.67,
which were held in deposit, in cases where
employees choose to withdraw the same,
were issued on 8.4.58.

(b} Does not arise.

Barauni Ol Refimery

7980. SHRI KAMESHWER SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government's attention
has been drawn towards the unfair ratio of
employment at Barauni Qil Refinery
of the local population of North Monghyr;

(b) if so, the reasons therefor ; and

- {€) the total number of people em-
ploved from North Monghyr District cate-
gory-wise ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
No, Sir.

(b) Does not arise.

(c) Records of this npature are not
being kept as these are not required for
refinery operation and the information re-
quired is not therefore available,

Assam-Barauni Pipe Line

*7981. SHRI KAMESHWAR SINGH:
Will the Minisier of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Govern-
ment have ordered to check the places
from where leakager are possible in the
pipeline from Assam to Barauni, when it
passes through the northern part of
Monghyr District ;

(b} if so, the time of completion of
the probe ; and

(¢} if not, the reasons therefor ?

APRIL %2, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
to (¢). Mo, Sir. The Nahorkatiya-
Barauni pipeline has extensive telecontrol
system and any leakage will be picked up
by the Despatcher controlling the move-
ment of crude oil. Hence it is not neces-
sary to order any probe in respect of this
pipeline.

wfwwifcat & fram am & Few
g

7982. it To wo fawrdl : Fav faer
wfr 13 gorE, 1967 & waRifea  wuT
Heq7 6676 F IO H g4 § gg a4 I
T w4 fF:

(%) w1 97 wfgwfa qor v a3
Tt st #ogewe foes o
TR EIT WEATIEF FHW T § 9%
giwifat wt s sHafa &
frama wral § SR gE & WA
w dw fawe firar man ; sk

(=) afz &f, @ 7@ arX & w7 frora
fear mr & 7

IuweE Wat Fur faw seh (s
@it k) (%) S, g

(=) faamrc 1967 # waeal
e i @ ¥ fF ¥ 97 afae
TET gHeE Aigel ¥ fea-adn sfawrfat
& uT & g &g fey a7 wwT W@
T &< 397 7g qfaer Faw I wiw-
wifdl a% difqa oF foeg w9 o0 #1
TEW F FQ IF F qAT  qge W
TCET FTH T 2197 § 1 76 ghEr &
TSI 9 WA F7 FHAamEr s 91 @ g

Draft Plan of Vasundhra Reservoir and

Neeradi Barrage Scheme

7983. SHRI V. NARASIMHA RAO :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Vasundhara Reservoir
and Neeradi Barrage Scheme are proposed
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to be included in the Fourth Five Year
Plan ; and

(b) if so, the likely date of implemen-
tation of the scheme ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) The Fourth Plan proposals
of Andhra Pradesh have not yet been
received.

(b} Does not arise.

qrew WY Wt

7984. st Wreg wEw : @ few A
98 ¥a™ ¥ Fav F 5

(%) s w3w & foer firmr ol &
qrer 1 ¥ A § o o fwaw
& i Ty &Y ¥ fag 1066-67 ¥ avy-
qa for T ¥;

(=) #ar ag a9 & f5 gy MWL
¥ ofr o & & S @Y Wi afk @,
A W W AW F T A F W Q@
& o)

() = dvew Y AR w7 A qw@W
@ #rE drorar aTer F faerada @ A
afz i, @ SEw ST T E ?

Iq quTA Ay aar faw we (s
wyrest tarf) ¢ (F) (1) @ 1966-87
# 3T Wi § domErg, Atem, AT,
aoE, mTEs, s, a3, 6k
agrEige forlt ¥ dre # At A €

(ii) a9 1966-67 &Y wAT ¥ FEA
& A foet §, T &Y &N w7

Fortrare e Frfafas ar-
farer w1 A dreg # &
w1 TFT (RRAT)
(1) (2)
FATATS 268.04
et 17.10
11176
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1 2
w0 2421
aTqATHT 2774.48
= 290.61
TEAGIIL 19.91
ELsil 2.63
T 3498.70

(w) off gF 1 79 1954-55 # W
F FEw ¥ MEg fAw F | A
7 & et | 1 a9 1964-56 ¥ AAH
1 O § ey ford ¥ e @ &
AT

g 1 Adt & fou amgRE 3 A
WIT g F1 ANf7, Aarcwiferm gadr
werdisdty wfeaal gra mfea geiv &; o
wfat sy # deE #Y faey &7 wiwfy
gt gur  FAIAE  wETEEATH aw
Hifrr et &) = afeat ¥ 9g R
fafgr ¢ fr oa #t a0 oEr WK
wfeersz iAf o% difag @ oY iy,
foed agt w9 & a@-sAEIR 0T -
T fagaw T oo 8% AR R )
faa qut gFrfw @A # &t W qwr
o7 ¥ | W AT F wIEEw F 1954-55
# wiw Y FEa § Are|ge o # e
#ft AT amF A

() et ad &, o= forat @ &
o} ffe & ¥ oty dar & o,
ag 419 W 9T fadT T & fF wiawim
¥ faes ¥ mww AT fora i @ W
AT AU, A% a1 77 F frady gdm
frafe #Y st | fagg &Y adiw # qir
Wifaq 7 & Fag O F AN §
¥ o wrn ¥ gfz s gomew oA
i &1 5w e AW AN g
Y A 3fE & A T & 9y Wi
el g A 8
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qren W &

7985, st Wreg stare ;¥ faew A
7g wATA §Y FAT FTA

(%) Fa-fa 291 & qreq &t &
2 2 Ol g TN & A a2 fyae
g § AT § AWM F IeqEA  wqiww
e ;

(=) T4 1966-67 § whe FT FqTEA
FR TN RWT A AT W T S 9T
i

() v wafe § wrer & W
1 ffaem fagfe far ae ood fead
farait sgm womd ok 7

Iq wum T aar faw e (o
wroresht warf) ¢ (%) fo 2wt § o
#t waw grf 2 I A qar T A
weiiw 3@ & 1966 ¥ sy Y FEAe A
Wﬁfﬂiﬂwgz——

& &7 AN Fefaa gwm
AT

(freirrrar)

(1) (2)

1, wT& 436,343
2. =4 201,000
3. g 138,806
4. ofFeam 3,141
5. geiveenfaal 2,706
6. a=TiCT 224
7. ST 135
5. a4l GerETT M| AT GG

sy afvars st T@
arkd wm fag

Fuw qAr A |

I9F w9 WIwE A T, T w3 fw
AT TR BT AN A IART § W
warferg AT WY s Wi TR I|-
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& FTF AR AT F ATH 2 & GAH &
&Y I |

() gt 24T § srofrw #Y T &
WiHE FHTX AN & GETC I § |
FaT A (%) ¥ fod a7 gav & From 2
¥ e o wiwet & g1 woer fF HWIC
% 782.354 Hrefen o #f g 7@ -
I Y WK ¥ 1066 §  436.343 we-
fow 27 7oy qar &% | wfowa & framw
¥ 1066 T g ¥ ey ¥ fgemn 56
sfaaa war € |

(m) faem a7 1966-67 & Jaw
WTCT 7 574 & 9w fAafa &1 s 9w
¥ 4.28 w0T w97 1 FaRa gav wArE

e Taw ¥ geTe wearm faam € gt
wtaifre gaxs

7986. S HIWE WET : T W&
SR A 97 T FY F FH 06

(F) IO RY FIFIT § FHIT FATY
faamr & srwia faema) #9SW &
WRNTF 7w 9 X Q@ § AR TAE
9 fegr s AT

(&) =t guadfy qomr & mafa
W faer-a flawT § aEfE gowa
g 6§ @A g 0 JeaF 9
feeT =@ g7 #1 Ay Y

(1) = e w1 e gt Wk
qAq A ¥ AT FY g FA a7 IAAY
wosaaeyT afs=d) I TAT F AgsgEEeq
F aOux A E g @ ¥ e
Irpy &t IO 9 § eqrfor s #
2R

(w) afx g, @t g7%T w7 saYw & 7

™ e faAm #§ cew wen
(shweht gotg q8) : (%) & (9) 1 791G,
afeat, arigy, e AT qaad) & -
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qF, At gw faame o, s
HIRT WAT ITHA  wATE FF A zfeE
§ SR k@ wrew, gfoow a9 AAT,
Fear foamr, ¥ st e w A 2

T IATG T w9 W g9-
affq Fisrr § 2w 26 WTw WA AT
sTE & 77 afcirar o ¥ [ A
fam g

IO AN & waveey fawwr ¥ weiw
steifas Iaww

7087. oft wiwg wEw : T wETE
afeare faaYorr of e fewre w0 ag
TN FY FI0 FOT fF

1 go%-gus st #4T & AR W@ A
forart oot =it g€ &;

(=) Wy Gaita o 9 wafa &
ﬂﬁ*f‘ﬁﬁﬂﬂ-ﬂ#%ﬂﬂ’lﬁmmfﬁ
eaifr 37 w1 fa=e & W) SAF AT
< fraAr-feat gt s o1 seme

2

() T FXFTC ¥ IvwAT A § w0
JIFA IACAIT H @ AW H ewrfya
F 9T faw 7T A & qrfE AT
AT A AT GF W W GT S {qg9)
WYSIAEqT B IA NITF qfew4T fost
ot H4YATAT § W X AAT AT GW;
L 158

() afe g, & gew T AT 7

Tareew, qfcare fdtwa aar At
e wewvern & Iw o (@ o go
gfe) : (%) & (7). g1 qFx W@ A
W & WX 79T G G TG T A
ST
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Smuggle | Goods
7988. SHRI HIMATSINGKA :

SHRI O. P. TYAGI :

Will the Minister of FINANCE be
pleased to state :

(a) the total amount of smuggied goods
scized by the Customs Department during
1967-68 ;

(b) how much of it consisted of gold
and gold ornaments ;

(c) other main items seized by the
Customs Department :

(d) how much of gold and other items
have since been released after the enquiry ;

{e) how much of these goods were
lying in the lockers of the Customs Depart-
ment and what was the gold content in i
at the year 1967-68 : and

(f) how much of the gold, currency
and other items are lying with the Customs
Department undisposed of for more than
two years 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) to (f). The
information is being collected and will be
laid on the table of the Sabha.

Procedare for Disposal of Confiscated
Goods

7989. SHRI HIMATSINGKA :

SHRI O. P. TYAGI :
Will the Minister of FINANCE be
pleased to state :

(a) the procedure followed for disposal
of smuggled goods as are finally confiscated
and what are the reasons for large amounts
of the seized items continuing to accumulate
with the Customs Department undisposed
of ;

(b) whether it is a fact that large
amounts of the confiscated goods are

" pilferred from the Department of Customs

custody ; and

(c) if so, the total amount of loss on
this account during the past two years
and the amount of loss incurred owing to
depreciation of the scized goods during
siorage, in the same perid ? . ‘
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
information is being collected and will be
laid on the table of the Sabha as soon as
possible.

Smuggling across Inde-Nepal, Indo-
Sikkim And Tndo-Bhutan Borders

7990. SHRI HIMATSINGKA :
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the reports that large scale
smuggling resulting in an annual loss of
revenue amounting to Rs. 4 to 5 crores is
being carried out through a well-organised
syndicate specially in Kalimpong across
lodo-Nepal, Indo-Sikkim and Indo-Bhutan
borders ;

(b) if so, what steps have been and
are being taken to seal the borders against
such smuggling and to bring to book those
in India who are engaged in this trade ;
and

(c) whether any gangs of
have been unearthed, il so,
thereof ?

THE DEPUTY PRIME MiNISTER
AND MINISTER OF FINANCE (SHRI
MORARJ! DESAI): (a) to (c). The
information is being collected and will be
laid on the table of the Sabha as soon as
possible.

smugglers
the details

Welfare of Harijans

7991. SHRI SHIVA CHANDRA JHA :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) the amount spent so far on the
welfare of the Harijans, State-wise since
the First Plan ; and

(b} the specific programmes started
since the First Plan and how far these
have been implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
Please see annexures. I, I and [II
[Placed in Library. See No. LT 974/68].

(b) The programmes ar¢ |

[ ]
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1. Education

1. Pre-matric and Post-matric scholar-
ships.

2. Provision of books
educational equipments.

. Setting up of Ashram Schools.

4. Stipends in Industrial Training
Institutes.

5. Reimbursement of
examination fees. -

6. Provision of mid-day meals.

7. Construction of school and hostle
buildings.

I.  Economic Development

1. Supply of bullocks, agricultural
implements, seeds and manures.

2. Development of cottage industries.

. Co-operation.

4. Provision of land and f{rrigation
facilities.

5. Supply of poultry, milch cattle,
sheep, goats and pigs.

6. Construction of small roads, cul-
verts, bridges and approach roads.

and other

tuition and

11I. Health, Housing and other Schemes
. Drinking water supply.

2. Medical facilities.

3. Provision of houses and house-
sites.

4. Tmprovement of working and living
conditions of sweepers and scaven-
gers.

5. Provision of legal aid.

6. Grants to non-official
tions.

organisa-

These programmes have generally imple-
mented up to the level of the financial
and physical targets set forth in this regard.
Further details will be found in the annual
reports of the Commissioner for Scheduled
Castes and Scheduled Tribes.

Power Consamption in State

7992. SHRI K. NARAYANA RAO :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the power consumption in different
States with the break-up of domestic con.
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sumption, industrial comsumption and

agricultural consumption ;

(b) whetherit is a fact that Andhra
Pradesh is one of the neglected states in
this regard ; and

() if so, whether apy preferential treat-.
ment is contemplated in this rgsurd in so

VAISAKHA 2, 1890 (SAKA)
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far.as. relatively power deficit States are
concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER® (SHRI SIDDHESHWAR
PRASAD) : (a) Details. of electricity.
consumption during 1965-66 in different
States categorywise are given below :

Electricity censumption in Million KWH

$1. No. State

Domestic Ipdustrial Agricultural Others Total
1. Maharashtca 448 3,297 20 882 417
2, West Bengal 510, 3,010 4 541 4,065
3 Madras 214 1,792 820 396 3,222
4. Uttar Pradesh 191 1,640 36 225 2,372
5 Punjab 114 1,916 211 109 2350
6. Bihar @l 1,397 2 446 1,933
. Gujarat 142 14270 101 B2 LM
8.  Mysore 13 1,036 66 149 1,382
9. Andhra Pradesh 86 575, 173 215 1,048
10. Madhya Pradesh T3 869 12 b, ] 1,028
11. Orissa 30 882 2 63 97
122 Kenala %0 603 24 3 750
13. Rajasthan 39 199 20 68 326
14. Assam 24 24 | 229 1
15. Jammu & Kashmir — —_ Mot _ -

available

16. MNagaland 0.6 0.1 - 0.3 I.
{b) It will be seen that during 1965-66 (c) whether it is a fact that 30 power

Andhra Pradesh occupied the ninth pesi-
tion with regard to the electricity consump-
tion among the 16 States.

(c) Power production in various States
is being planned on the basis of power
demands that gre expected to arise from
various categories of consumecrs. Efforts
are also being made to expodiate commais.
sioning of new Schemes in States which
are relatively deficient in power supply.

Irrigation and Pewer Preojects

7993. SHRI K. NARAYANA RAO:
Will the Minister of IRRIGATION AND

POWER be pleased to state :

(a) how many power and irrigation
projects have been coppleted sinee the
Independence with foreign participation ;

{b) the nature of passistance and the
details thereof ;

projects had beea completed with the
American participation ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). The requisite
information is given in statements 1 & 11
placed in the Table of the House., [Placed
in Library, See Mo. Lt 975/168].
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Price Structure of 1. O. C. Lubricating Oil

7995. SHRI MADHU LIMAYE :
Will the Minisier of PETROLEUM AND
CHEMICALS be pleased to state !

(a) whether Government have made
any inquiry injo the price structure of the
lubricating oils produced/marketed by the
products of the Indiun Oil Corporation ;

(b) whether these prices are higher by
10 to 15 per cent than the prices of other
producers ; and

(c) if so, the steps taken by Govern-
meont to reduce costs and prices of the
Jndian Qil Corporation 7

APRIL 22, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Base lubricating oils are not yet produced
in the country except for a small produc-
tion of low grade lubricates at Digboi
Refinery of the Assam Oil Company. Pro-
duction of base lubricating oils at Barauni
Refinery is in trial stage. No inquiry has,
therefore, yet been made in the price
structure of lubricating oils produced in

‘the country,

(b) Except for a few special grades, the
prices of the lubricating oils marketed by
the Indian Oil Corporation are on a par
with the prices of the oils marketed by the
other oil companies.

(c) Continuous efforts are made by
the Indian Oil Corporation to import base
stocks at competitive prices subject to
quality requirements for certain special
grades.

Liabitities of Indian Oll Corporation

7996. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the liabili-
ties of the Indian Oil Corporation at
present are in the neighbourhood of Rs. 34
crores ;

(b) the losses suffered as a result of
payment of interests on these liabilities ;

(c) whether any steps have been taken
to liquidate the liabilities quickly ; and

(d) whether any inquiry has been
ordered into the failure of the officials to
liquidate these liabilities expenditiously ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Customers’ outstandings of the Marketing
Division of the Indian Oil Corporation
which amounted to Rs. 34.72 crores as on
31.12.67 have been brought down to under
Rs. 29 crores as on 31.3.1968.

{b)_The grant of credit to major cust-
omers is a normal feature of the marketing
of petroleum products in India and interest
on customers' outstandings forms a part
of the normal operational expenditure of
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all the oil marketing companies. The
question of a loss on this account does not
therefore arise.

(c) Vigorous steps have been and
continue to be taken by the Indian Oil
Corporation to speed up the collections
and considerable progress has already been
made.

(d) The management of the Corpora-
tion has been studying this problem conti-
nuously and has taken requisite steps from
time to time to improve the state of the
work.

M/s. Ehimji Poonja & Co.

7997. SHRI MOHAMMAD ISMAIL :
SHRI K. ANIRUDHAN :
SHRI P. P. ESTHOSE :
SHRI P. RAMAMURTI :

Will the Minister of FINANCE be
pleased to refer to the reply given to the
Unstarred Question No. 2654 on the 4th
March, 1968 and state :

(a) whether the enquiries relating to
the allegations of tax evasion by M/s.
Khimji Poonja and Co., Bombay have
since been completed ;

(b) if so, the details thereof ;

(c) the action taken thereon ; and

(d) if not, when the enquiry is likely to
be completed and the reason for delay ?

THE DEPUTY
AND MINISTER OF FINANCE
MORARJI DESAI) : (a) No, Sir.

(b) and (c). Do not arise.

(d) It is expected that the investiga-
tions will be completed by the end of the
year. The reasons for the delay are as
under :

(1) The investigations relate to the

assessment years 1946-47 to 1955-56.
At first complaints were received
only in respect of the assessment
years 1946-47 to 1949-50. Verifica-
tion of the complaint required
examination of account books for
all these years and examination of
a number of witnesses. The cross
examination of a single witness by
the assessees’ counsel somelimes
took a fortnight, After protracted
investigation the assessments for

PRIME MINISTER
(SHRI
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the ussessment years 1946-47 to
1949-50 were completed but have
been set aside in appeal with a
direction to make further enquiries
on certain points.

The complaints in respect of the
assessment years 1950-51 to 1955-56
were received later and investiga-
tions are in progress. Examinations
of accounts, witness and documents
takes time. Moreover, the assessee,
the lawyers and witness frequently
seek adjournments on valid grounds,
which have to be granted.

2)

Every effort is being made to complete
the investigations as early as possible.

Cochin Customs House

SHRI C. K. CHAKRAPANI :

SHRI VISHWANATHA
MENON :

SHRIMATI SUSEELA
GOPALAN :

SHRI A. K. GOPALAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 2629 on the 4lh
March, 1968 and state :

(a) whether the examination in the case
of an Assistant Collector of Customs,
Cochin who was allowed to export curios
and handicrafts of Rs. 20,000/- as baggage
has been completed ;

(b) if so, the details of the findings
and the action taken thereon ; and

(¢) if not, when the examination is
likely to be completed and the reasons for
delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Th
matter is being investigated by the Special
Police Establishment.

{c) While all steps are being taken to
complete the investigations quickly, it is
not possible to set a definite time-limit in
this regard. A certain amount of delay is
unavoidable in such investigations as a
number of records have to be carefully
scrutinized and witnesses examingd.
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Raid on Offices of the Traveliog Agencies
in Dekhi

7999. SHRI E. K. NAYANAR :
SHRI B. K. MODAK :
SHRI K. RAMANI :
SHRI UMANATH :

Will the Minister of PENANCE be pleas-
ed 1o refer to the reply given to Unstarred
Question No. 2716 on the 4th March, 1968
and state :

(a) the documents seized by the Enfor-
cement Directorate from the premises of
the Travel Agencies in Delhi ;

(b} if s0, the action takem by Govern-
ment pending enquiry ;

(c) the name of the other party or the
country involved ; and

(d) the action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
investigations by the Enforcement Directo-
rate have not revealéd any contravention
of the foreign exchange regulatioms, ee far
as M/s. Sita World Travel {India) Pvt. Ltd.
are concerned. The investigatipns in res-
pect of the other travel agencies are im
progress. Action under the law can be
taken only after completion of the investi-
gations. It will not be in public interest
to disclose at this stage either the nature
of the documents seized or the name of
the other parties, il any, involved.

M/s Khimjee Poouja and Company

8000. SHRI GANESH GHOSH :
SHRI1 BHAGABAN DAS :
SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :

. Will the Minister of FINANCE be
pleased to refer ito -the reply given to
Unstarred Question MNo. 2647 eon the
4th March, 1968 and state :

(a) the steps taken by Govermment to
recover the umount of Central taxes due
on M/s Khimji Poonja and Company for
diffeienl years ;

{b) whether -Government
write off the arrears ; and

{c) if so, the reason therefor ?

propose to
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No arrears -of
tax are owtstanding for the assesment years
194647 40 1956-57 mentioned in the reply
to ‘Unstarroed Question No. 2647 amswered
on the 4th March, 1968. However, there
are arrears of Rs. 2,60,498 for the assos-
ment years 1957-58 to 1962-63. These
arrears will be reduced by an amouat of
Rs. 1,23,441 after adjusting the refunds due
as a result of appellate orders and certain
payments already made. The balance
effective arrears are only Rs. 1,37,057 which
have been kept in abeyanee till the decision
of appeal by appellate Assistant Commis-
sioner.

(b) There is no such proposal under
consideration of the Government.

(c) Dbes not arise.

M/s Pramode Films, Bombay
8001. SHRI GANESH GHOSH :
SHRI B. K. MODAK :
SHRI P. RAMAMURTI :
SHRI SATYA NARAIN

SINGH :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question MNo. 2655 on the
4th March, 1968 and state :

(a) the progress made in the investiga-
tion in the case of M/s Pramode Films,
Bombay ;

(b) when the investigation is likely to
be completed ;

(c) whether any time limit has been
fixed for completing the investigation ; and

(d) if not, the reasons thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : {(a) The documents
seized as a result of the search of the
business and residential premises of Shri
Pramode Chakravarty have been scrutinised
by the Enforcement Dirsctorate. The
scrutiny has not revealed any incriminating
material in respect of the allegation that
Shri Pramod Chakravarty had acquired
foreign exchange for his location shooting
in Japan by unauthorised means. However,
some further investigations in this matler

are in progress.
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So far as the investigations on the
Income-tax side are concerned, the matter
relates to the assessment year 1968-69 for
which the return of income is not yet due.
Investigations, however, are in progress.

(b) to (d). Itis not possible to staie
precisely when these investigations are
likely to be completed. Considering the
nature of the imvestigakions, it is alte not
possible to fix any tme limit for their
completion, but every effort is beimg made
to expedite the completion.

M:'s Sabhu Jain

SHRIMATI SUSEELA

GOPALAN :

SHRI NAMBIAR :
SHRI UMANATH :
SHRI P. GOPALAN :

Will the Mimister of FINANCE be
pleased to tefer to the reply given to
Unstarred Question No. 2521 on the
4th March, 1968 and state ;

(a) whether the proceeding before the
appellate authorities in regard to centain
matter in respect of collection of
Rs. 136.67 lakhs of Income-Tax arrears
due from M/s Sahu Jain have baeen
concluded ;

(b) if so, the nature of the decision
given and the progress made in regard to
the collection of the said arrears ; and

[c) if so, fhe amount of penalty imposed
or any other action taken in each case 7

8002.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl): fa) to (c). The
requirod imformatien is being coBected
and will be laid on the Table of House as
carly as possible.

Foreign Exchange given to Films Qwaed
by Seha Jain -Group

8003. SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :
SHRI UMANATH :

Will the Miuister of FINANCE be
pteased to refer to the reply given to
Unstarred Question No. 2615 on the
4th March, 1968 and state :

(a) whether Government have collecied
the information regarding the total foreign
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exchange given 1o various firms owaed by
Sahu Jain Group of firms and earned by
them during the last five years ;

(b) if so, the details thereof ; and

(¢) if mot, when the information is
likely to be collected and the reasons for
the delay 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): (a) The information
has not been collected so far.

(b) Dioes not arise.

(c) There are 26 Companies and firms
in . the Sahu Jain Group as mentioned in
ttre  'Monopolies Commission Report.
Foreign Ewchange released to m firm or
group of companies takes different shapes.
Bulk of the foreign exchange released will
arise in the form of import licences. It
can also be for travel or other miscellaneous
pufpotes. '

The information with regard to foreign
exchange released for travel or other
miscellaneous ‘purpeses is being collected
from the Reserve Bank of India and will
be taid on the Table of the House as early
as possible.

The information in respect of foreign
exchange relating to import licences is to
be collected from various Ministriés con-
cerned. This information is not readily
avaHlable and its collection will take time.
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Tux Arrears on Shri Haridas Mundra

8005. SHRI SATYA NARAYAN
SINGH :

SHRI UMANATH :

SHRI NAMBIAR :

SHRI P. P. ESTHOSE :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4046 on the
29th June, 1967 and state :

(a) the progress since made in the
realisation of Central tax arrears of
Rs. 312.64 lakhs for the years 194142 to
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1962-63 due from Shri Haridas Mundra,
Calcutta ;

{b) the reasons for the delay in realising
the arrears for such a long time ;

{c) whether Government propose to
write off the arrears ; and

(d) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
information is being collected and will be
laid on the Table of the House as carly as
possible.

(c) No, Sir.
(d) Does not arise.
Parchase of Fertilisers
8006. SHRI VISWANATHA
MENON :
SHRI P. GOPALAN :

SHRI MOHAMED ISMAIL :
SHRI P. RAMAMURTI :

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2539 on the 4th March, 1968 and
state :

(a) whether Government have com-
pleted negotiations with fertilisers manu-
facturers for the purchase of fertilisers ;

(b} if so, names of fertiliser manufac-
turers and terms and conditions of the
agreement ; and

(c) the steps taken by Government to
see that the negotiated prices are lower
than global tender prices ?

THE DEPUTY PRIME MINISTER
IN THE MINISTRY OF WORKS,
HOUSING AND SUPPLY (SHRI 1QBAL
SINGH): (a) No, Sir.

(b) and (c). Do not arise.
{mmoral Traffic in Women in Delhi

8007. SHRI D. N. PATODIA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether Government’s attention
has been drawn to a survey conducted
about the rise in immoral traffic in the
capital as published in the Hindustan Times
of 30th March, 1968 ;
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(b) whether the survey has revealed
that due to the inherent weakness in the
sappresion of Immoral Traffic in Women
and Girls Act, most of the cases of offences
cannot be enforced prop:rly ; and

(c) if so, the steps taken to remove the
lacuna ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
to (c). The Government have seen the
Press Report on the subject. It does not
refer to any systematic study made about the
enforcement of the provisions of the Sup-
pression of Immoral Traific in Women and
Girls Act in Delhi. The study is based on
100 cases disposed of by a Magistrate in
Delhi from January 1967 to Auvgust, 1967.
The conclusions drawn are of a general
Dnature.

_ Taxes due from M/s. Filmistan (P) Ltd,,
of Bombay

8008. SHRI SUSEELA GOPALAN :
SHRI P. GOPALAN :

SHRI K. ANIRUDHAN :
SHRI E. K. NAYANAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that Central
tax arrears of Rs. 116.97 lakhs for the ysars
1954-55, 1956-57, 1957-58, 1958-59, 1959-60,
1960-61, 1961-62, 1962-63 are due from M]s.
Filmistan Private Limited., Bombay ;

(b) if so, the steps taken by Govern-
ment to realise the arrears ;

(c) whether Government
write of the arrears ; and

(d) if so, the reason therefor ?

propose to

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The arrears of
Rs. 116,97 lakhs for the said years were
outstanding as on 31st March, 1967.

(b) A sum of Rs. 1,03,000 has been
collected during 1967-68 out of the arrears
mentioned above.

The assessee belongs to the Jalan
Group. The outstanding arrears pertain to
disputed additions made in the asse_ssmems,
and penalties levied. These arc being con-
tested in appeals, which are pending either
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before the Appellate Assistant Commis-
sioner or the Income-tax, Appellate Tribu-
nal. The Appellate Assistant Commis-
sioner and the Tribunal have been request-
ed to take up the pending appeals for
early disposal.

Recovery certificates have been issued
to the Collector and all the asssts of the
Company stand attached. As other asses-
sees of the Group are also in arrears of
tax, a Scheme of payment had been allow-
ed to the Group as a whole, whereby they
were to pay a sum of Rs. 13.50 lakhs during
the financial year 1967-68, Rs. 1.50 lakhs
per month from April, 1968 to January,
1969 and Rs. 2.50 lakhs per month in
February and March, 1969. It has been
ascertained that the Group paid a sum of
Rs. 12 lakhs during the financial year
1967-68. A further cheque of Rs. 1.5 lakhs
was encashed on Ist April, 1968,

(¢) No, Sir.
(d) Does not arise.
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(w) =fz @, @t &% wvF@w § ?

wareen, qftare fadm aar Wt
fawe wereg W oIoEAt (st Wo o
gia) : (%) of 7 o

(=) @ o Y w0 |
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(7) o &t, = fraef & doew w7
w1 faae &1

() amwr vd R mrEeE gTeA #
gofavgee & g & wof gwaw framt
# T geATerT F W weAen FatEE)
¥ aew oaf & owdf frawi & @wgEw
w1 f= 2

#o Wo go &Ho & fawm ¥
wer frd o @Y wr efers

8010, =it 7y forwd : ¥7 farer W
ag FATT AT AT BN

(%) 41 §THIL FT A §F T€F T
T oF 9x gra femmar g fe e
W & Fafas ‘wfas’ o1 Rt &
i gew wfwwted ¥ o e
F A Ao Hlo Qo o g & aE
T AT ot ;

(=) 77 93P FT AW W T w7
A # feemar . @ fF e wYo go
dre ¥ “ifew Agwer” ¥ WE aR I
Farar Tar ¥ 5 ety AT W SeeeT
=& fmr & gies’ # afaw wfe
F eql Tl DA

(7) Fa1 gFTER W WE AEw
ﬁﬁh’g rﬁﬁa ﬁo Qo #‘fo E‘rm
TR § WG AT AT EIHC W
W T FA TG FT AT qET AW
AT T T&U T W& ; "R

(W)‘Tﬁﬂf: ar &t ﬁot{o Hlo
£ afafafeal w1 @ gq @7 awFR W
=T IEET ATIHE G FA R 7

I wur wa A frw s (sh
srerooft derf) ¢ (F) T oRTOY FTOE
TF ST gAT R |

(=) mewTe ®1 s E fEw Ague”
39 fogrme A o fewmr m@w b
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forew Tgw a1 9ew X @ famr T
2 [Txrerem ¥ e w1 qfed den
LT 976/168] | ¥gr W ATH
& f “dgwe” § weirew fiear om 3T 8
R TR ¥ 7z fafoee fogma g @
TR

(w) ¥ g AW F IS
7 & gATEdl 7 feaiw 16 oy, 1968
FYT ET H ARG F@T 268 W3 &
At &1 garen fear & fordt wwy’ g
oy A’ W AT FE T AE ¥
& FT & 9y mr v | g fe o wrew
7% & 5wy = awet & @ afadh
SRYET FT AT |

(ﬂ) FAHTT & dfo Hle To ®ro F
e ® 7 w1 0 s frra-

91 7ET & dhnges qur aEgw ST
FT I FF I d¥o Wlo To &Hlo T
HIT aqT 70T qAMA T € )

Viskwa Yuvak Kendra, New Delhi

8011. SHRI M. L. SONDHI: Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased o state ;

{a) whether land has been allotted in
Chanakyapuri, New Delhi fos building the
Vishwa Yuvak Kendra ;

(b) if so, the consideration which pro-
mpted Government to part with this piece
of land ;

(c) whether this land was reserved for
allotment to Embassies or Government
Offices and if so, why an exception was
made in this case ; and

(d) whether  there are stipulations re-
garding the use of the building being
erected in this land 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) Yes.
A plot measuring 2.149 acres in Chanakya-
puri has been allotted to the Vishwa Yuvak
Kendra for construction of their office
building; a library and an international
students’ house. '
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(b) Tt was the considered opinion of
the Government that the Vishwa Yuvak
Kendra qualified for allotment of land and
that allotment of land with the objects
mentioned above will be in the general
public interest.

(¢) No.

(d) The stipulation is that the Vishwa
Yuvak Kendra shall utilise the Jand for
construction of their office building, library
and hostel building only.

Planned Development of the Capltal

8012, SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether itisa fact that applica-
tion of Zonal Regulations for conforming
land use was failed in the planned develop-
ment of the Capital ;

(b) whether according to the 1966
survey of Industries Department non-
conforming use particularly in residential
areas has not been effective within the
stipulated period ;

(c) whether thc Central Government
are conforming to land uses for Central
Secretariat complex by constructing tempo-
rary buildings ; and

(d) it not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.

(b) Allotment of industrial plots to
non-conforming units has, for the time
being, been restricted to obnoxious indus-
tries and such of the nuisance industries,
which are situated in highly unsuitable
locations. Other non-conforming units,
which are prepared to shift voluntarily and
to make full payment of the premium
immediately are also being counsidered for
allotment of land. So far, 5,502 industrial
plots, of various sizes, have been developed
and of these about 1,600 plots have already

been disposed of till the 31st March,
1968.
(c) and (d). The land use of the

Central Secretariat Complex is adhered to.
Jn fact the Government have appoinied &
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Committee which ensures planned develop-
ment of the area.

Dues from Pakistan

8013. SHRI M. L. SONDHI: Will
the Minister of FINANCE be pleased to
slate :

(a) whether it is a fact that about
Rs. 300 crores are due from Pakistan on
account of her share of pre-partition
debt ;

(b} whether it is also a fact that this
amount is brought forward since Indepen-
dence on the statement of liabilities of the
Central Government Budget ;

(¢) the efforts being made to recover
this huge sum and results thereof ;

(d) whether any interest will also be
demanded from Pakistan onm this debt ;
and

(e) if not, the reasoms therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl): (a} and (b). A
figure of Rs. 300 crores is being shown, as
the approximate amount due from Pakistan,
in the Statement of Liabilities, in order to
give a reasonably correct picture of the
Assets and Liabilities of the Government
of India.

(c) Discussions were held at Minister
level between the two countries in Novem-
ber, 1960 to settle the exact amount due as
also Pakistan Government's counter claims.
No agreed settiement could be reached and
it has also not been possible since then to
resume negotiations.

(d) Pakistan's partition debt is recove-
rable with interest.

{e) Does not arise.

Covering of Drainage Nallah in Defence
Colony, New Dethi

8014. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are aware
that the drainage nullah in Defence Colony
New Delhi is a serious threat to proper
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(b) if so, whether there is any proposal
to cover this drainage mullah ; and

(c) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
FLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.
The nullah passing through Defence
Colony is a storm water drain. Only Sub-
soil water, as distinct from sullage flows
throwgh this nuollah, during the dry
season.

(b) and (¢c). No, However, a proposal
to provide pitching to the sides of this
nullah with a central cunette for taking the
dry weather flow is under comsidération by
the Water Supply and Sewage Disposal
Undertakings.

Maharashtra Government's Order Regarding
Hajba Koshti's t0 be Tresited s Scheduled
Tribes

§015. SHRI DEORAO PATIL : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether Maharashtra Government
have added the “Halba Koshit™ in Vidara-
bha to the list of Communities recognised
as Scheduled Tribes, and given the all con-

césslons, including the post-matric scholar- -

ships;

(b) whether it is a fact that the Maha-
rashtra Government had issued Circular
No. CBC 1466/91837/M dated 27.9.67 to
all the collectors to implement the above
order; and

(c) if so, the reaction ©f the Central

Government in this regard 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
Attenition I8 imvited to the réply given to
unstarréd question No. 4181 answersd in thé
Lok Sabha on the 18th March, 1968,

(b) and (¢). Government of India have
not seen this circular, if the circular inclu-
des the Halba Kashtii in the list of Seheodu-
Ipd Tribon if will ot be logsl,

Schedaled Area

8016. SHRI DEORAO PATIL : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a}) whether the Government of Maha-
rashtra have given Post-Matric scholarships
to the Scheduled Tribes students living out-
side the scheduled area in Vidarbha of
Maharashtra for the year 1966-67 and 1967-
68;

(b} if so, the number of scholarships
and the amount given to the students; and

(c) the financial assistance from the
Central Govenrhent given to State in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA)}: (a)
Yes. Under the normal scheme of Post-
matric Schotarships to “Other Backward
Classes™; such tribal students arc also
eligible.

(b) and {c). Caste and tribe-wisa statis-
tics are not maintained in respact of ‘Other
Backward Classes’.

e onferat & Frenfdt W
#fes & e grnyfenrt

8017. off ety arfed : waT GW™
wEaTer K70 ¥ qATH WY FAT ST fE s

(w) wr 7 79 & fo wgras T
¥ uq 1067-08 ¥ frd ¥ gro Wy W
T fwar & wwria wggfea ot ©
gt 1 Afe & wt woam & fae
gyt agt & 7€ 41 AR

() afx g, at 7€ grrgfaat 7 37
TR Y AR F v ww § 7

v wrmr fawtt §  erth
(st oG @) : (F) @ TR W@
wTq Frer JoeTe ¥ amd e qrf )

(%) 7e1 af FsaT
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st we ¥ w@
8018. ot ywerw arfew : wm fae
weslt a2 aerd & s 0
(%) &= sofsar gew gaww §
7% w1 frorz Ay ey & get §
0 T A w9 wh gr W W
N FA M GwR 7 AR §; W
(&) afz g, & ¥ seaTe & A
g ?

9 gam AN aar few o (s
wroresh k) : (%) T (W), T
g FHArfEt & mgmd war o
wetaT wias Wt sfas o= st
g guFi® (1949-100) ¥ 12 7T A
st & &ew & oy B, Y sy
17 #F amw 205 ¥ wiws f, 4R g9-
FF ¥ it & § wgms WA Y @A
= &7 99w ¢, @fAg A ww W@
AT T B T wA W oo woT
& gt gzar

Post- Matric Schojarships to Studeat
Belonging to the “Halba Koshti'
Commanity

SHRI DEORAO PATIL : Will
WELFARE be

8019
the Minister of SQCIAL
pleased to state :

(a) whether Maharashtra Government
awarded the Post-Matric Scholarships under
the centrally sponsored scheme ¢o the
““Halba Koshti” students in Vidharba Re-
gion of Maharashtra for the current session;
and

(b) if se, the number of scholarships
and the amount involved 7

The MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA : (a)
and (b). Attention is invited to Lok
Sabia Unstarred Question No. 4181 asswer.
ed on 18th March, 1968 which clarifies the
legal status of “Halba Koshti.,” However,
it is possible that some students belonging
to this community may have secured scho-
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larship under the category of “other econo-
mically backward classes.” Under this
category, eligibility to post-matric scholar-
ships is determined solely on the basis of
annual income and caste is not considered.
As the scholarships to this category are
not awarded on the basis of caste, statistics
fer individual castes are not available.

Mortgage Lodnby L. I C.

8020. SHRI NARAYANAN :
SHRI MAYAVAN -
SHRI CHITTYBASU :
SHRI SUBRAVELU :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Life
Imsurance Corporation does not give mort-
gage loan for an amount less than Rs.25,000
and

(b) if so, whether Government propose
to lower this limit in order to help the
low income group ?

- THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ DESAI) : (a) Yes, Sir.

(b) It is for the Corporation to comsi-
der this.

weg wAw ¥ quga & fad faowet

8021. it o wo dhaw ;. a7 fa=rf
g fawa w4 g8 a9 € g W=
fF

(F) 7a1 wey W {THT ¥ 1968-
60 ¥ o ¥ s Yy Awget & fag
faoreit 3T sqaeaT 71 & fag 3=y @
FTC ¥ wr§ fachta weraar wi §; W)

(=) afz &, o feat  f gt o€
g e gw TR § s R @ sfafea
g7

ferearf arav faw . wroorrer & oot
(st Ferg e srama): (%) o2 (®). Fg
weEar I AW fagAeT & ¥
far & ot & e o &7 Ffew
FW qT a« fadt war § 1 1968-60 F
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T4 ¥ fag #vg w2w gewr & whafafai
¥ aifas giert gvee o &
I r forer v @it & fog 4 FU%
T & forg war a1 forer 3 awdi et
F FTad W 9 o« Qa1 AT | W
Faq ¥ 1968-690 ¥ fag wew @ &
wEET 9K Wl ¢ 99 fEEr S a"
eg A d fag g A agrEar
F ATAT q9 &Y ST |

Aoy s ¥ fewnk wie frwa
gfegrer & fag o w1 fraaw

8022, it Wo wo Wiferm : wur ferwnd
i frga W 92 w@ A FOU FO
fF

{!'T) AT guadfa deeme ¥
AT & dE I g d

aar feamr s fear awr wmr Ay W=
fafarer  af@emrst & fa fear mar
154

(&) afe adf, av o0 & ®1 s
¥ ?

ferwrf aar fag o wewrew # Iweh
(st forg v sam) : (%) o (). g
i qeafis et ¥ SR ey s
g # fafer ferd sz faoret afic-
FraTel fFwEl X |y w3 ¥ fag
fruifes 3= wemaar & v o

 fafre afcdiemmifsaw &
foq o, @@ @ fed Ao F
gafag ot & & afeat fracg §
fear o ENFHF o 79 w® ™
faar T @ [qevwwm W ver W
afed s L1-977/168)
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wifa aT feeet § wwsrem

8024. =it TACTH WEE : AT FWET
aftare fatom qf e fawre oot 0
TA FT FIT FCA

(®) 7 7 sw i & ift ¥,
feeelt & Frarfedl & agi 9 oF Hwwrg
ey & fau g ¥ s e

@ wagiraw g & sweew
F waq & i & fo 7= o 0w @
st o3 g & W

() afz &, ot s% &7 ¥ wwEET
gl & F w11 vy § 7

e, gfca frdtes oo
fawre stemverw § sl (st o go giw):
(%) g Ty oz & @ AR T
fega ¥0 @rew dwr fed=d &
sl £

(=) wx (7). freft gadt & wrea,
ot IR T ag wiw Fm amea
aroer wfewrfat &1 ot aw 38 faw
o 2 fom 9% ¥ creen deET wY
uw feeqadl &y &1 fawrc @ o

IwT s fawel W & fog
wavar fawm

8025, st wwarw feg : war fewrf
wrr fewa @ @ @ W oW
fiF .

() "1 mgaw g fs goux AW &
faorst &% ¥ fawg orar # fawraat #
W A ¥ fou 91 qawar fawmr 7t
&

(=) afz at, Y ¥ wowT w1 fawme
o ar faamr wrfea < w1 &) Wit

() =fe g, @ %=, okx afe =, @
whwmTeraw g ?



2035 Written Answers

ferart aar faw q Avare § geweR
(st forg v srwrm@): (%) & (7). S SRW
qaFar wA gers 1064 ¥ varfea g
a1 #1X Teg faoret A F§ FEEY 99
ST ESAT W ¥ & A &7 F o
& | 7g W gasar qF e fdw
wraf ox gra © & faea @an
| fereradt A o TEa s & fa
o faoret 91 3 w@qs § feaw gem-
o # sy, 1068 § wh wawrd whiv-
g frgee & e mn # -

QERiR U W & AT
¥ WWE 9T g

8026. =it graaTe TAW:
st sfruwg Moaw
o qw FE@ W

7 frw @ o7 T A g w4
fir .
(%) w1 @z aw 2 fs A Jw,
M%Wﬂma‘ﬁﬁ@oiﬁo
Ffean, ARIATEE, IR TRITH A
g & frame oq 9x 24 FEET 1965
® g A a1 9K A Y ded
ferae Zfea wreare (wredz) fafuee
¥ T & W ¥ ¢F WL §1 I WA-
st gfawrd AT T, fm A w@ §F
Ww, mq’ﬂoﬁo Frae-
1T qqT TS & qifEfgEd # §T e
weot, % 7a o fro FgAT W FEA
awE # gaay forE, amies 0w,
Fgre 7 Yamdar g qur g gfer
STy FRTT @I WOA NATAET, At
To o qiE ¥ N fFy u sfadew
# oF st e €Y, 9] g W 99
wfqwTd 3 ST ¥F 99 9% WO 919
<t 4t ik ag w1 faar fadt fawreeta
wroy fear @ o1, WK
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(=) afz g @Y sFwafe & W
A TR AT T o A & T FTC
g7

IT wuTr WA aar faew Wt (s
sreresht qarg) ¢ (%) W (=), sran
s & oy famamw @ FFAm ¥
f& aemat &9 ¥ we-faatay & o=fe=a
gy aré qrR, AT g € wrer
1 o€ ot | w5 A owEr T @
fis I TET H1 qATE o9 F g fewa
afqwrd ¥ ¥ Ae @ @vafa @
97 | WES I ¥ I AR A gl ey
g qEA 19 AT fRar @ av

Blackmarket in Delhi

8027. SHRI 5. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware of
the existence of unofficial money market in
India in which the black market price of
the dollar ranges between Rs. 9 to 12 and
that of the Pound Rs. 20 to 22,

(b) if so, what is the Government's
reaction with a veiw to preventing such
unofficial exchanges; and

-

(c) whether it is a fact that the exis-
tence of such market side by side with the
official transactions tend to devalue the
rupee further 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Government are
aware that some transaction involving pur-
chase and sale of U. 8. dollar and sterling
at rates higher than the official rates of ex-
change do tak® place in India.

(b) Purchase and sale of foreign ex-
change at rates other than the official rates
of exchange are offences under Foreign Ex-
change Regulation Act, 1947 and Enforce-
ment agencies continue to adopt suitable
measures and take necessary action to pre-
vent such violations.

{c) No, Sir.
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Chambal Area Scheme

B028. SHRI ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the Rajas-
than Government have submitted Rs. 8
crore of scheme for Chambal area 1o the
Central Water and Power Commission;

(b) if so, the decision taken by the
Central Goverament in this regard; and

ic) when the work on the scheme is
likely 1o commence 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) The Scheme is under examimation
in the Central Waiter and Power Commi-
ssion.

(c) Work on some of the worst affected
areas included in the Scheme has already
been taken up.

Canning Project

8029. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether itis a fact that the pro-
ject at Canning, West Bengal has virtually
been closed ;

(b} whether it is also a fact that mate-
rials necessary for drilling operatiens have
not been seni there in time and thereby
resulied in huge loss ;

(e) whether it is also a fact that many
employees are going to be retrenched from
the Project; and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Mo, Sir.

{b) Ma, Sir. But there was an interrup-
tian in the drilling of this well owisg to a
complicated stuck up of the drill string.
Specialised equipment for releasing the
stuck up had to be obtaimed from a bigger
project of the Commission. Such inter-
ruptions do occur sometimes and it would
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be very expensive to keep such specialised
and costly equipment in every small pro-
Ject.

{c) No, Sir.
{d) Does not arise.

e w AwR & fod dwges wfe-
wifcdt &t qifcatfes fean s

8030. st wito ¥o wywht : wT faw
WAt ag q@TN &Y $IT FA 5

(%) =d 1967-68 ¥ fomr drr-ges
afarsrfedl 3 Tere = & oWy #
AR FY QO wgar faar 8, I A
FC gra |1 nfeifes fqar ;w8

(@) R drrges wfewfci #r
qiffas e s FF Aawm T € 7

I yuA At @t e wedt (st
Al qed) - (7)) FAT SRS
frr-gew qwr Araiferm faanit ok
vad fadmem & afawfal sk =
aif@t # ogefa o frefafea @
ST & qewT e Wi § -

(i) w7t ot w1 Y awe F oW
FC A T sreT e dar ¥ fag
SEET FAT-T |

ot afewrdy Sy i ¥ qewhE
MR ¥ T F AR F A A & e
sad Y wafa & fg 25 = ¥ AW
10 &9% Sfoa® a& &1 T9s wwr faar
qmar & | afe v Far & w9
s ww & g 91 dar 2 9 EE
ferarat s wrfiset &) 10 a9 & sy
& foir sy fawan & qrfaae &< o,
N g &), frefl W O w7 g
far o feh safer #), Frd e
T ¥ wwrla oge & faefia wer
A femon gw @, ©F 9 e
THRY-T N7 ) Y a8 UF 9 yoew
T FE W T ¥ SwC5 AW W
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wafy & fad 5 oo & &% 12 w97 wfa-
T oF wiafoe faefta wer o7 a1 g%-
T &N ;T

(ii) ¥ ¥ firdry v & fafiree forrd
¥ fa¥r sargr ooy

T PR & YAA-TT F e S
fasfta war 7Y fear omar 21

(@) (i) o€ drn-ges 08 & fra-
% frdw®, ot Ho UHe THIRTN ®
- fadm ot o< fafee 3T & o oy
feaw, 1968 #) uF TOET FHWIT TS
forgT T AT

(it) aerd gorEai-smaterg & @iy
JqEA-geF  fAdeE, @i st s
HIRTON AT FT A A F o dwe
# FrewT Y T Ay Yoer ¥4 ¥
far evaen faaer 1067 &' oF SwET
THI-oy (ATIa) 92 fRr o
g7 | TF F 919 25 Ty SfaAE §1 9w
wor oY & St SEA fawar 1, o w1
fied STy #Y aTOE ¥ AFTHFART FOY
0T TR g

(iii) w=1E wwTEat wataa F
FARA-Yew AIE® ot oo wwafr
¥ & falw ok o¢ fafowe fo &
fa¥r maw feam 1968 &Y wwET AT
9 w21 fear maran |

wrTiaes wwel @t v afafy

8031. sft sito Wo @it ¥T AWM
SET AT I TN A1 U w6

(%) w7 5g% g §9 & ATATRTE
wydeTT aar qravsr ager, A 3
e ¥ 26 W=, 1968 1 TH AW
gt ¥ dWa §wg oW & g
armfaes gaegm & gareE & oy oF
ety afufy # eqrewT g faar
AL
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T e ferm & tew sl
(et ywtg T8) : (%) W ().
YOI T A gt g W e @ fore
T B ¥ gwr Rt 2 fe owrer &
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fawrlt & ford w ot Aw Stww wreem
g @i @ fea wrn

8032. oft wey'ww swre : ¥t -
% 5 R T gy qwr @ s
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(%) 77 O &= Wew sroemr
fasrat & far difam are o 2

(=) afz g, &t #m 77 ¥ g werc
& frart & fordk guges qrar @ ¢ ok
0 AT Y T F ¥ fawrEt ¥ oA
¥ O e o wTl ¥ oAy H e
farrae wrer @) g€ ¥ Wk

(v) afz g, & 30 =4, 1968 ¥
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Training Facilities to Schedaled Castes for
I.A. S. & P. C. S. Examinations

8033. SHRI P. R. THAKUR: Will the
Minister of SOCIAL WELFARE be
pleased to refer to the statement made in
Lok Sabha by the then Deputy Minister in
the Ministry of Home Affairs on the 14th
April, 1964 and state :

{a) the details of the progress made
so for in pursuance of the Government
decision to extend the facilities of pre-
examinations and also other UPSC exami-
nations then the combined competitive
examinations for the Scheduled Castes and
Tribes youngmen;

(b) whether the State Governments
drew up . the necessary schemes for the
purpose anl implemented them so far;

g} if so, the details thereof Statewise;

(d) the extent of financial assistance
given so far to the State Governments for
this purpose;
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{e) the progress of the programme of
training that was agreed to be taken up by
the Directorate General of Employment
and Training for the Scheduled Castes and
Scheduled Tribes youths for all kinds of
vacancies, in Class 111 particularly; and

(f) Whether a training centre in Delhi
was actually started in 1964, as promised,
for certain specified UPSC examinations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a) to
(d). Owing to the hostilities with Pakistan
and subsequent tightening of the budget,
no new schemes of this type could be
taken up. The States could not also locate
the necessary financial resources. How-
ever beginning was made in the financial
year 1967-68; cight States —Andhra Pradesh,
Bihar, Madhya Pradesh, Orissa, Punjab,
Rajasthan, West Bengal and Uttar Pradesh,
initiated the setting up of pre-examination
Coaching Centres. A sum of Rs. 4 lakhs
has been allotted to them as Central
assistance for this scheme which will start
operating effectively only during the current
financial year.

(e) In view of the response from the
States, the original idea of implementing
the scheme through the Director General
of Employment and Training was given up.

(f) It was a proposal, not a promise.
The proposal could not materialise be-
cause of limitations in the budget.

Scheduled Castes and Scheduled Tribes
Candidates in Public Undertakings

8034, SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to refer to the statement made in
the Lok Sabha by the thean Deputy Minis-
ter in the Ministry of Home Affairs on the
14th April, 1964 and state :

(a) the details of the progress made so
far of Government proposal of requesting .
the commercial and industrial undertakings
in the private sector to take in the Scheduled
Castes and the Scheduled Tribes candi-
dates and also to furnish such statistics
of employment on the patiern of a similar
policy regarding indianization of the staff
in some foreign firms;

(b) whether any scheme was worked
put for this purpose and whether any



2033 Written Answers

public notice was issued to implement the
scheme; and

(c) if so, whether a copy each of the
‘schme and of the public notice will be laid
on the Table ?

THE MINISTER. OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMAT! PHULRENU GUHA) : (a) to
(c). A copy of the instructions issued in
this connection by the erstwhile Ministry
of Industry and Supply is laid on the Table
of the House [Placed in Library. See  No,
LT-978/68). The response to this voluntary
scheme has not been encouraging.

Village Housing Projects Scheme

8035. SHRI LOBO PRABHU 1

- SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAH :

SHRI MEETHA LAL
MEENA :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to refer to
the reply given to Starred Question No.
£32 on the 25th March, 1968 and state :

{a) the total amount spent since 1957
on the Village Housing Projects Scheme ;

(b) whether Government propose to
refinance Scheduled Banks which advance
for house construction on the mortgage of
their assets ; and

(c) if not, how does Government pro-
pose to reduce the shortage of habitable
houses in the absence of required finances 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
A total gmount of Rs. 920.83 lakhs had
been released to various State Governments|
Union Territories under the Village Hous-
ing Projects Scheme upto the 31st March,
1968. Another sum of Rs. 92.82 lakhs of
loan-funds made available by the Life In-
surance Corporation of India for housing
had also been utilised by the State Govern-
ments under this Scheme upto 31st March,
1967. Information regarding the amounts

of L. I. C. funds utilised by State Govern-

ments during 1967-68 is not available.

(b) This Ministry has no such pro-
posal.

(¢) The Conference of Ministers of
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Housing etc. held at Madras in November,
1967 made the following recommendations
with a view to mobilising resources from
private and institutional sectors : —

(i) Commercial banks should be direc-
ted to earmark a certain percent-
age of their advances for housing
programmes. -Necessary amend-
ment to the Banking Companies
Act should be undertaken for this
purpose ;

The Housing Boards in the States
should be permitted to raise de-
bentures and utilise part of their
funds on a commercial basis for
augmenting their resources for
housing programmes. They should
also be allowed to set up revolving
funds out of the profits of such
commercial utilization ;

A Central Housing and Finance
Corporation should be set up to
tap private savings and provide
additional resources for housing
programme,

Incentives like tax holiday for a
fixed period, say for 5 years, for
newly constructed houses may be
considered ;

Additional releases from small
savings over the present 2f3rds
released to the State Governments
should be permitted to be utilised
for augmenting resources for hous-
ing.

(ii)

(idi)

(iv)

(v)

A substantial amount from the
Employees Provident Funds and
Employees Siate I[nsurance Funds
should be made available for hous-
ing.

The above recommendations are under
examination.

(vi)

Sharp Increase in U, S. Expenditure
from P. L. Funds

8036. SHRI K. P, SINGH DEO :
SHRI S. K. TAPURIAH :
SHRI SHIVA CHANDRA JHA:
Will the Minister of FHNANCE be
pleased to state :
(a) whether there has been a sharp in-
crease in U. S. expenditure from P. L. 480
Funds during the last two years ;
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tb) whether Governmeat have drawn the
stiontion of the U. §. Embassy te the cen-
sequences of this increase on the Indian
economy ; and

{c) what plansfschemes were flagged
to the U. 8. loan of Rs. 430 crores ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The U.S. ex-
penditure from P. L. 480 funds during 1966-
67 and 1967-68 was substantially higher than
the level of expenditure in 1965-66 and pre-
ceding years. This was partly due to the
worldwide U. S. policy of maximising the
use of local currencies held by them for
the purposes for which they are usable ;
and partly due to the increased require-
ments resulting mainly from price in-
creases.

{b) The estimated requiremeat of funds
for U.S. expeaditures is intimated to
Government by the U.S. Embassy each
year before the budget is framed and is the

subject of consultations between the two -

Governments.

(c) No U. S. loan of Rs. 430 crores is
identifiable.

Search of Air India Oficial’s residence,
Cajeuttn

8037. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) whether itis a fact that the resi-
dence of an official of Air India, Calcutta
Office (Shri R. Misra) was searched by the
Exchange Control Enforcement Branch on
the 11th November, 1967 ; and

(b} if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Itisa
fact that the residence of Shel R. P. Misra
of Air India, Calcutta, was searched by
the Enforcement Directorate on 10th
MNovember, 1967 as there was reason to be-
lieve that Shri’ Misra had entsred into
eortain uaaytherised foreign exchange trans-
'ctioﬂv’l
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Blacklisting of Comtracters
8038. SHRI B. K. DASCHOW-
DHURY : Will the Minister of WORKS,

HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that some con-
tractors have been blacklisted ©n accoumt
of malpractices committed by them since
1960 ;

(b) if so, the names of all such black-
listed contractars along with their addresses;
and

{c) the reasoms why each of them has
been so penalized ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHR1 IQBAL SINGH); (a)
Yes.

(b) and (c). It will not be in the pub-
lic interest to disclose this information.

forsht ¥ wrdt-sivdt g W e

8040. <t @e o oy : W Fmia,
wraver ey 4fiy Aol g war & w0
w3 fr .

(%) w1 ag uw & f& feoft &
frm &Y st afufa & Jmoie 7 ac
FIRITH 77 Y § @ A s
it gk oY oo & At W
TR g a9 T Afg & Ay
et g;

(=) T 7% o & 5 oowre & faeet
wuTed & gw awy  gei-wiefeat fray
¥ ®w F oot v ¥ fag w9 &
114

() afzwt, ot 28 gl Hiby sy
F 3ar s ?

Fraie, waw owr ofv s #
Fewt (st ywwrer Fag) ;o (7) o gt
T T T G 1 ot T I ey
)



2097 Written Answers
() s (v). gohstedt gz o
QST F wada anE w7 wd weard €
¥ Freifem #3 fear aar 81 SdE wA-
foare & o & AvfowfEl & &@wW
¥ qe fag oo A T § 99 W
o goew glawrel &1 gF qet afufe
¥ grar ey & w1 SWT 0

Housing Shortage in Delhi

s4l. SHRI M. L SONDHI; Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
plgased to stale :

(a) whetber it is a fact that the Mastar
Plan enforces standard for housing pro-
gramme which has no bearing or reality ;

(b) whether it is also a fact thatin
1961, there was a backlog of 1,50,000 hous-
ing units and even after 7 years, the Delhi
Development Authority has failed to realise
housing targets ; and :

{c) if so, the nature of action proposed
ta be talem in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
MING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHI) : (a) The Master
Plan does nat lay down any statutory prao-
grammg of housing caastruction, but the
work studies conducted at the time of for-
mulation of the Master Plan, indicate that
about T} lakhs of dwelling units would be
required to meet the entire housing nceds

of the projected population of Delhi upto:

the year 1981.

(b} amd (c). There is a backlog ia the
construction of heusing wnits, but it is not
the function of the Delhi Development
Autherity aleme to relieve the housing
shertage. The Dethi Development Autho-
rity is tryiog its best, to put up as lange a
number of houses as possible.

judependent Appellate Tribunal

8042. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pisased to
state

(a) whether the Central Direct Taxes
Advisory Committee had recently suggested
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te Government to comstitute an indepen-
dent appellate Tribunal fer hearing Customps.
and Central Excise appeals specially in wiew
of the sew heavy penaliies envisaged under
the Finance Bill this year ; and

(b) if so, Government's reaction to
this demand ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FIMANCE (SHRI
MORARIJI DESAI) : (a) No such sugges-
tion from the said Committee, which is
not concerned with Customs or Excise. has
been received by the Government.

{b) Does not arise.

Pollation of Rhadra River Water
in Mysore State
8043. SHRI K. LAKKAPPA : Wil

the Minister of HEALTH, FAMILY PLAN-
NING AND URBAM DEVELOPMENT be
pleased to state :

(a) whether itis a fact that water in
the Bhadra River at Bhadravati in Mysore
State is pelluted on accoumt of Bhadravati
paper Mitls waste being dischasged in the
water ; and

(b) if so, the action Governmrent have
takeen in the matter ?

THE BEFUTY MINISTER N THE
MINISTRY OQF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. 5. MURTHY): (a) and (b).
The required infermation is still awaited
from the State Government and will be
laid on the Table of the Sabha as soon as
it is received.

Removal of Costly Medicines Through
Forged Prescriptions from C. G. H. S.
Dispensaries

8044, SHRI ANBUCHEZHIAN : WAll
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to stase :

@) whether it is. afact thet a large.
quamtity of castly medicipes have heen re.
moved from several C. G. H. S. Dispensar- .
ies in the capital on forged prescriptieas. ;

( ifsa, the tetal guantty of sach
medicines remaoved from dispensaries ;
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(c) the action taken against those held
responsible  thereof including medical
officers involved if any ; and

(d) the steps taken to check such hap-
penings in future 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY): (a)to (c). Im
July, 1967 an employee of the C. G. H. S.
Dispensary Patel Nagar 1I was found draw-
ing some medicines of forged prescriptions.
The case is under Police investigation at
present.

(d) The following steps have been taken
to check such malpractices in future ;:—

(1) The arrangements for verification
of stocks in the dispensaries have
been strengthened and the fre-
quency of checks carried out by
the stock Verifiers has been in-
creased.

Comprehensive instructions have
been issued introducing a number
of periodical checks to be carried
out by the Medical Officers in the
dispensaries.

(3) All containers, bottles and many
of the tablets are stamped with a
distinctive C. G. H. 8. mark.

Issue of costly medicines has been
restricted against the printed and
machine numbered slips issued by
the Medical Officers in the dis-
pensaries.

@
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Meeting of Governors of Ceptral Banks
in Washington

8046. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to state :

(a) the terms of agreement reached
in Washington between the Governors of
Central Banks of several countries who
met to examine the operations of Gold
Pool ; and

(b) its effect on the monetary system
of our country ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) A copy of the
text of the Communique released to the
Press at the close of the meeting of
Governors of Central Banks of countries
which are active Members of the Gold
Pool, is laid on the Table of the House,
[Placed in Library. See No. LT 979/68).

(b) Decisions reached in this meeting
will not affect the monetary system in
India.

Bogus Withdrawals from the Punjab
National Bank

1047. SHRI ABDUL GHANI DAR :;
Will the Minister of FINANCE be pleased
to state *

(a) whether it is a fact that there have
been bogus withdrawals with the conni-
vance of high officers from the Punjab
National Bank recently ;

(b) if so, whether the receipts of bogus
withdrawals have been sent to the CBI ;

(c) the number of such cases traced
so far ; and
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(d) the action taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to(d). Certain
complaints of grant of advances against
forged railway receipts haye been received.
The matter is under investigation.
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Social Policy Resolation

8049, SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to refer to the reply given to Un-
starred Question No. 2800 on 25th March,
1966 and state :

(a) whether Government have now
finalised the formulation of a clearly defin-
ed Social Policy Resolution ;

(b) if not, the reasons therefor ;

(¢) whether it is a fact that the Council
for Social Development affiliated to the
India International Centre has drawn up a
Social Policy Resolution which has been
approved by the Planning Commission
also ;

(d) If so, the reaction thereto ; and

(¢) whether there is any proposal to
set up a national body respomsible for
research in matters regarding social policy ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
and (b). As adeqguacy resources cannot, at
this state, be forecast perspectively, a state-
ment of social policy will be incorporated
in the fourth five year plan.

(¢) The Planning Commission has not
so far taken aoy final view on the Social
Policy Resolution that has been drawn up
by the Council for Social Development.

(d) and (e). Does not arise..

Income Tax Arrears Due from Textile
Mills of Kanpar

8050. SHRI MEETHA LAL MEENA :
SHRI H. AJMAL KHAN :
SHRI K. M. KOUSHIK :
SHRI RAJARAM :

Will the Minister of FINANCE be
pleased 1o state : '

{a) the total amount of Income-tax
arrears and other tax dues from the textile
mills of Kanpur ;

(b) the step takem by the Central
Government to recover these taxes ; and

(c) the reason for not taking expedi-
tious action in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
information is being collected and will be
laid on the Table of the House as early as
possible.

Vasectomy Operations in U.P.

8051. SHRI NAGESHWAR DWIVEDI:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government’s atiention has
been drawn to the fact that officials in
U.P. threaten the lower categories of
employees such as Lekhpals, Gram Sewaks
and Panchayat Mantris that they would be
suspended, their salaries would be with-
held and that they would be removed from
service, in order to force them to bring
persons for vasectomy operations ; and

(b) if so, the action Government pro-
pose to take in the matter 7
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THE MINASTER OF STATE IN THE
MINISTRY QF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR) : (a)
and (b). The fagcts are being ascertained
from Ihe State Government and shall be

furnished to the Sabha as soon as avail
able.

Wrigten Answiers

Canditions for Recruitme it of Empleyses
in Family Plaoning Department in
U.P.

8052. SHRI NAGESHWAR DWIVEDI:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that while
recruiting employees and officers in the
Family Planning Department ijn U.P. they
are required to fulfil the condition that
they have faith in the principles of Family
Planning #nd that they would undergo
vasectQmy opecation or make use of loop
after hayiag a specific number of childrea ;
and

(h) -if so, how far it is justified ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. §. CHANDRASEKHAR) :
(a) and (b). Mo such information has come
to the nptice of the Government of India.
The Eagts are being ascestained from the
State Gavernmant apd shall be furnished
to the Sabha as soon as available.

Rurak Elecirification in. Mizeaso Swmte

8053, SHRILIS. A. AGADI :  Will the
Minister of IRRIGATION ANP POWER
be pleased. to siate :

(a) tne total number of vilages electri-
fied District-wise 3s on the 3lst March,
1968 in the Mysore Statg ; and

(b} the amount of assistance giwen by
the Cemtral Government for the Mysqre
State singe the inception of the scheme
till 1967-68 far rural electrification ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND-

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) A statement giving the
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requisite information is laid on the Table

of the House. [Placed in Library. See
No. LT—980/68].

(b) The total assistance givem by the
Ceantral Goverament for rural electrification
till 1967-68 is Rs. 16.47 crores. Since |966-
67, Central assistance is provided for rural
electrification schemes with a bias towards
energisation ef pumping sets.

Applications for Allptment of
‘Accommodation
8054. SHRI RAGHUVIR SiINGH

SHASTRI: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that applica-
tions for categories 6, 7 and 8 have been
invited uptodate, from category 5 upto
1962, while from categories 3 and 4 upto
195] and 1948 respectively for alletment
of egsidentia} accommodagicn in Qelhif
New Delhi ;

(b) whether officers of categories 5 ta
8 are eligible for next below allotment also,
while staff of categories 1 to 4 are not
eligible.for the mext below allotraent ;

{c) if s, the reasan for such a dis-
parity in allotment of residential accom-
modation between the highly paid officers
and low or medium paid employees ; and

(d) If so, whether Government proposeé
to (i) construct more and more quarters
in categories 4 and 3 and (ii) debar officers
of categories 5 to & from next below allot-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI KQBAL SINGH): (a)
and (b). Yes.

(c) In case of officers entitled to ganeral
pool accommodation in type 1V and below,
the date of priority is reckoned from the
date the officer has begn comtinuously in
service under the Coentral Government,
imciuding the period of foreign service,
wheeseas in the case of officers entitted ta
accommodation in type V and above, the
date of priority is reckoned from the date
from which an officer has continuously
beep drawing emoluments relevant to 3
particular type or a higher typein g post
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under the Central Government or State
Government or on foreign service. The
employees éntitled to type IV and below
have been given the benefit of entire service
under the Central/State Government where-
as this benefit has been denied to the
officers entitled to type V and above.

{d) Of late, the Government have been
confining itself mainly to the construction
of residential units of types I-1V. Some
houses of higher type may also be built
keeping in view the shortages in those
types. In case of officers entitled to type
V and above, the entire service is not
counted for reckoning date of priority and,
as such, there is no proposal to stop the
allotment of accommodation in the next
below type in their cases.
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Misuse of Garages in Sector 8 and 9 of
R.K. Poram
8057. SHRI MANIBHAI ). PATEL :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state ;

(a) whether it is a fact that the garages
allotted to the Government employees
occupying the new composite type of Blocks
in Sectors 8 and 9 of Rama Krishna Puram
have been let out by certain allottees 10
unauthorised persons who use the premises
for commercial purposes like tea stalls,
cycle repairs etc. ;

(b) whether such allottees have obtain-
ed permission to sub-let the garages ;

(c) whether it is also a fact that the
presence of these unauthorised persons
prove a nuisance to the residents ;

(d) whether any enquiry has been
made into the matter ; and
(e} if so, the results thereof and the

steps taken to remove such undesirable
elements from the Government garages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) A
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survey of all the 576 garages in the compo-
site type of Blocks in Sectors VIII and IX,
Rama Krishna Puram has revealed that
8 garages are apparently being used for
commercial purposes.

{b) No.

(c) No such complaint has been receiv-
ed by the Government.

(d) and {e).
Wway.

Action is already under

Mobile Liquor Shops in Delhi

8058. SHRI B. N. KUREEL: Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether licences have recently been
given to sell country made liguor in mobile
shops on vehicles in Delhi ; and

(b) if so, how many such licences have
been given 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMAT!I PHULRENU GUHA): (a)
No, Sir.

(b} Does not arise.

Income Tax Arrears

8059, SHR1 JUGAL MONDAL:
Will the Minister of FINANCE be pleased

to state

(a) the arrears of lacome tax due as on
the 31st March, 1967 on (1) Apgarpara
Company Ltd. (2) B. N. Elias and Co. (P)
Ltd. (3) West Bengal Power Supply Co.
Ltd. (4) Acc. Vickeas Balcock Lid. (5) A
and F Heavy Ltd. (6) Coral Mills Co. Ltd.
(7) Madura Mills Co. Ltd. (8) Papanasam
Mills Co. Ltd. (9) Balcock and Wilcox of
India Ltd. (10) Tuticorn Co. Ltd ; and

(b) the steps being taken to mlige the
Income tax arrears from these companies 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESATD) : (a) and (b). The
information is being collected and will be
laid on the Table of the House as early a3

ppuil_:lle.
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Income Tax Arrears from certain Companies

8060. SHRI ARJUN SINGH BHAD-
ORIA : Will the Minister of FINANCE
be pleased to state :

(a) the arrears of Income-tax and other
dues at present outstanding against (1)
Hanuman Estate (P) Ltd. ; (2) India Jute
Trading Co. Ltd. ; (3) Sooraj Mall Nagar
Mall (4) Western Bengal Compaay Ltd. :
and (5) Vizanagram Press and Mills Co.
Ltd. ; and

(b) the steps being taken by Govern-
ment to realise the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
required information in respect of (1) Mys.
Hanuman Estate (P) Ltd., (2) India Jute
Trading Co. Ltd., (3) Sooraj Mall Nagar
Mall and (4) Western Bengal Company
Ltd., is given in the annexure laid on the
Table of the House, [Placed in Library.
See No. LT 981/68). The information
relating to (5) M/s. Vizanagram Press and
Mills Co. Ltd., is being collected and will
be laid on the Table of the House as early
as possible.

Income Tax Arrears

8061. SHRI R. BARUA : Will the
Minister of FINANCE be pleased to state :

(a) the arrears of Income-tax as on
31st March, 1967 due from the following
Companies for the period ending (1) Balmea
Lawaie and Co, Ltd., (2) Bengal Flour
Mills Co. Ltd., (3) Steel Containers Ltd.
(4) British India Electric Construction Co.
Ltd., (5) Bridge and Roof Co. (India) Ltd.
(6) Industrial Containers Ltd. ;

(b) whether any case of tax evasion by
these companies has come to the notice of
Government ; and

{c) if so, the details thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) to (c). The
information is being collected and will be
laid on the Table of the Hoyse as early as
possible. ' '
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Central Assistance for Rural Electrification

8062, SHRI S. A. AGADI : Will the
Minister of Irrigation and Power be pleased
to state the amount of central assistance
given for rural electrification State-wise
and year-wise, since the inception of the
scheme till 1967-68 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA
$AD): Under the First and Second Five Year
Plans, Céntral assistance was provided for
rural electrification in the programme of
expansion of power facilities for increasing
employment opportonities. From  the
beginning of the Thifd Plan, Central
mssistance was provided specifically fot
rural electrification, Since the beginning
of 1966-67, Central assistance is being pro-
vided for rural electrification schemes with
a bias towards energisation of pumping
sets. Statement laid on the Table of the
House at annexure 1 indicates the Central
assistance given Stale-wise and Yearwise up
to the end of the Second Plan. Stat®ment
laid on the Table of the House at anDexure
11 indicates the Central assistance given
State-wise and Yearwise from the beginn-
ing of the Third Five Year Plan. [State-
ments placed in Library. See No. LT 982/68]

Willingdon and Safdarjang Hospitals,
New Delhi

8063. SHRI TENNETI VISWANA-
THAM : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be plased to state :

(a) whether it is a fact that the Will-
ingdon and Safdarjang Hospitals are teach-
ing Hospitals also attached to Delhi
University ;

(b) If 40, whéther the Doctors in the
two Hospitals are comparable to thdt in
Lady Hardidg College and Hoaspital,
Miulana Azad and Associated Irwih and
G, B, Pant hospitals ;

(c) if so, whether the Doctors in the
Willingdon and Safdarjang Hospitals also
Have the teaching designatlons ;

(d) if so, whether they get the same
pay and allowances as are being paid to

fhe Dotters in the Lady Hardinge and
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Maulana Azad and Associated Irwin and
G. B. Pant Hospitals : and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. $. MURTHY) : (a) There
are a number of post-graduate stndents in
these two institutiens preparing for the
post-graduate degrees of the Delhi Univer-
sity.

(b} and (c). While such of those
Medical Officers who are concerned with
teaching in th¢ Safdarjang Hospital have
already been givén suitable teaching desiy
nations, cases of those in the Willingdon
Hospital are under considération for grant
of similar designation.

(d) and (e). The Medical Officers are
meftbers of the Central Health Service
and they draw pay in their respective

grades.
Theft of Water Meters in Netajl Nagar,
New Delal
8064. SHRI YAJANA DUTT

SHARMA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) wHethér it is & fact that the work
of installing water melers inside the
Government guarters in Netaji Magar, New
Delhi to cheéck thelr large scale thefis
which was started sometime baok has bedn
discontinued ;

(b) if so, the reasons therefor ;

(c) whether Govérnment propose to

commplétes the said work dufing 1968-69 ;
and

(d} if not, the reasons thereof ?

THE DEPUTY MIMISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) :
fa) to (d). Bécause df thany casés of theft
of water meters, it was décided to shift
water meter chambers from outside to
inside the residénces. THé work was also
taken up in some queriers. Latéf, the
incidence of thefis was on the decrease
and the work of shifting in Netaji Nagar
and othér colomies was stoppéd to avoid
waneceseary and disproportiopately large
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expenditure. However, in individual cases
of theft of water meters, new meters are
being fixed inside the residences.
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Complaints Agaist Philips Carbon
{Black) Ltd. Dargapur

8066. SHRI BHAGABAN DAS : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether in Durgapur local inhabit-
ants have complained against Philips
Carbon (Black)., Dtd. for creating health
hazards by generating smoke ;

(b) if so, the details thereof ; and

(c) the steps Government have taken in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEATH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY): (a) to (c). The
required information is still awaited and
will be laid on the Table of the Sabha as
soon as it is received.

Public Hospital in Durgapar

8067. SHRI BHAGABAN DAS : Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is any public hospital
in Durgapur (West Bengal) ;
(b) if not, the reasons therefor ; and

(c) whether Government have any
immediate plan to start one there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to (c).
The information is not readily available.

Relaxation of Dry Laws in Delhi

8069. SHRI D. N. PATODIA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that the Plan-
ning Commissjpn bas recommended relaxge
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tion of certain dry laws in Delhi to augment
the revenue derived from the sale of
Liguor ;

(b) in what conlext the Planning
Commission was requested to give their
opinion ; and

(c) the details of their recommenda-
tions 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
No, Sir.

(b) and (c). Do not arise.

Central Aid to cover Revenue loss doe to
Eaforcement of Prohibition

8070. SHRI D. N. PATODIA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Centre gives any grant
subsidy or aid to the State Government or
to the Administrations of the centrally
administered area for the centrally adminis-
tered area for meeting the loss of revenue
that is caused as a result of enforcement
of prohibition ;

(b) whether the Delhi Administration
bas decided to introduce complete prohibi-
tion in the Union Territory of Delhi ;

(c) whether the Centre has been ap-
proached 10 make good the loss of revenue
that will be effected when the prohibition
is introduced ; and

(d) if so, the Government's reactions
in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) :
(a) and (b). No, Sir.

(c} Yes, Sir.

(d) Government of India have not
found it possible to financially compensate
any State that wants to go in for
prohibition.

Excise Duty on Foam Rubber

B071. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that latex foam
factories of Madras and Kerala have
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suspended production protesting against
the replacement of excise levy of Rs. 2.58 a
Kilogram by a 20 per cent ad valorem duty
from the 1st April, 1968 ;

(b) whether the industry has represented
that it is impossible to calculate the
ad valorem excise at the point of production
and have requested his Ministry to modify
the excise notification in order to enable
the collection of duty on an identifiable
basis ; and

(c) if so, Government's reaction thereto
and the steps taken to resolve the
deadlock ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Repre-
sentation have been received from the
manufacturers of latex foam sponge that
the factories in South India have had to .
close down as it would be extremely
difficult to work out assassable value for
the purpose of determining duty [iability
on ad valorem basis as has been required
to be done with effect from the 1st April,
1968. Prescription of specific rates of duty
has accordingly been desired.

(c) It has been felt that there is no
compelling reason to disturb the change
that has been made and that it should be
possible to find a workable solution of the
procedural difficulty. The Collectors of
Centar]l Excise have been suitably advised
to find a workable solution in consultation
with the manufacturers.

Sangali Tribals of Andhra Pradesh

8072. SHRI JYOTIRMOY BASU:
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that ten sangali
tribals including two women were severely
tortured in Village Krishna in Andhra
Pradesh, which is adjoining to Kanuma-
varipalam ; and

(b) if so, the steps Government have
taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) :
{a) and (b). There is no Scheduled Tribe
called Sangali in Andhra Pradesh. Press
reports have appeared about an assault on
a group of Lambadas, suspected of theft,”
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in Kammavaripalem. These reports indi-
cate that the Siate Governmeat have
registered a case under section 307 of the
Indian P¢nal Code. The accused have
been arrested and further investigation is
in progress.

Lifts in Vithal Bhai Patel House

. B073. SHRI JYOTIRMOY BASU:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) how many lifts are there in Vithal
Bhai Patel House and how old are they ;

(b) the price at which secured and
the name of the firm from whom secured ;

(c) the name of the firm, responsible
for after sales service ;

(d) whether all the lifts have failed to
fupction, if so, what steps have been taken
against the supplier ; and

(¢) whether Government have asked
the firm to replace the lifts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
There are four lifts in the Vithal Bhai
Patel House—three in the Hostel and one
in the Club. lift No. 1 (Hostel Wing
No. 1) has been in service since October,
1965, lift No, 2 (Hostel Wing No. 2) since
June, 1966, lift No. 3 (Hostel Wing No. 3)
since March, 1967 and lift No. 4 (Club)
since March, 1967.

(b) and (c). The lifts were purchased
at a total cost of Rs. 2.45 lakhs from
M/s William Jacks and Co. Ltd., Bombay
who are responsible for after-sales services.

~ +(d) and (e). The lifts in the Club is
working satisfactorily but the performance
of the other lifts is not satisfactory. The
unsatisfactory performance of the lifts,
which have been procured through the
Directorate General of Supplies and
Disposals, has been brought to the notice
of the D. G. 5. & D. through whom the
lifts were procured and the suppliers. The
latter have promised to put the lifts ia
order expeditiously. Final inspection notes
have been with-held amd will be issued
only after the C. P, W. D. are fully satisfied
about the performance of the lifta.
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Imposition of one Point ‘Tumnover Tax’

8074. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state :

{a) whether at any time Government
have examined the possibility of imposing
a one point ‘Turnover Tax' ;

{b) if se, with what results ; and

(c) if not, whether Government pro-
pose to do so in order to do away with
the complications of present tax system ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). ‘“Turnover

Tax' can be either on the turnover
of sales or turmover of purchases
of goods. As leavy of tax on sales

or purchases of goods (other than news-
papers, on the sale or purchase of which
no tax is levied) taking place within a
State is a State subject of taxation under
the Constitution, the question of the
Central Government examining the possi-
bility of imposing a one-point ‘turnover
tax’ does not arise.

Specialised Demographic Training in

India and Abroad
8075. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of

HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the number of persons who have
already received or are receiving specialised
demographic tsaining in India and abroad
and how and where they bave been used ;
and

(b) the pames of countries and the
number of fellowships offered by each
coyntry to Indian pationals for above
training in India and abroad 7

THE MINISTER OF STATE IN THE
MINISTRY ©OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) and (b). The information is being
collected and will be laid on the Table of
the Sabba as and when available.
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Indiag Currency in Circulation

8076. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state :

{a) the total value of Indian curreacy
in circulation as on 31st December, 1967 ;

(b) the total gold assets to back it ;
amd

(c) if there are mo gold assets what
other assets Government have to sustain
its value natienally and intermationally ?

THE DEPFUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The total value
of notes in circulation was Rs. 3007.99
crores as on December 29, 1967,

(b) Gold held by the issue department
of the Reserve Bank amounted to
Ry, 115.8% erases valued at Rs. 53.58 per
ten grams.

(c) The other assets of the issue depart-
ment of the Reacrve Bank of India include
foreign securities, Government of India
securities and rupee coins, as laid down
by section 33 of the Reserve Bank of Imdia
Act 1934, The Indian rupee like most
currencies in the world is a wamaged
currency and value, both internal and
external, depends ultimately upon the
basic strength of the economy.

Family Planning Corps in each State

8077. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state

(a) the numher of members of Family
Planning Corps stationed i ecach State
separately ;

(b) whether their Headquarters are at
the Disirict Headq s or eclsowhare ;
and

(c) the authority competent to change
thair Headquarters 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLAMMING AND URBAN DEMELOP-
MENT (DR. 5. CHANDRASEKHAR) :
(a) The information is givea as under :—
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State G.D.M.Os. Specialists Total

Madhya 1t 1 12
Pradesh

Uttar Pradesh 9 1 10

Rajasthan 8 — 8

Orissa 5 —_ 5

Madras 2 — 2
Total : 35 2 37

In addition, 36 more lady doctors have
been selected as General Duty Medical
Officers recenily for posting as under : —

Madhya Pradesh 7
Uttar Pradesh 12
Rajasthan 6
Bibar 6
Orisea 3
Assam 2

(b) At District Headquarters, except in
the case of Raipur District (Madhya
Pradesh) where they are posted at Sub-
divisional headquarters ;

(c} The Administrative Medical Officer
of a State is competent to transfer the
General Duty Medical Officers of the
Central Family Planning Corps within the
State from ome district headquarrers to
another.

Transfers of the General Duty Medical
Officers from one State to another are
done by the Ministry of Health, Family
Planning and Urban Development.

Reimbursement of Medical Expenses
to Central Government Employees

B078. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HEALTH. FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the total amount paid as medical
reimbursement charges from lst lamwary,
1967 to 31st December, 1967 to Cantral
Gavernment employees ;

(b) the proportion the annual expendi-
ture on medical expenses for Central
Government cmployees bear to their lnrrual
emoluments ; and
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(¢) the maximum and minimum amount
paid as medical reimbursement charges
during the said period to any Central
Government employee of Class I, 1I, LT
and IV separately for each class ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
{c). No separate account of the expendi-
ture involved by way of reimbursement is
maintained as these charges are debited to
Allowances and Honoraria in salary and
establishment pay bills. It is not possible
to workout the figures asked for in the
question.

Sanctioned Staff Strength in Delhi
Hospitals and their Pay Scales

8079. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HEALTH, FAMILY PLANNING AND

URBAN DEVELOPMENT be pleased to
state :

(a) the number of doctors, nursing
staff, ward attendants, sweepers, elc.
sanctioned for Willingdon Hospital and
Nursing Home, Safdarjang Hospital, Irwin
Hospital and other hospitals run by the
Central Government along with their pay
scales for each of the above category of
staff ;

(b) the number actually working in
each of the above hospitals and in each
scale separately at present ;

(c) the percentage increase of indoor
and outdoor patients in each of the above
hospitals from 1951-52 and now ; and

(d) whether the staff has also been
increased proportionately ; if not. the
reasons therefor 7

THE DEPUTY MINISTER TN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY) : (a) to
(d). The information is being collected
and will be placed on the table of the
Sabha.
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Oil Pricing
8083. SHRI  VIRENDRAKUMAR
SHAH ; Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state :

(a) whether Government have of late
had under consideration the “guestion of
revising the existing system of oil
pricing ;

(b) if so, Government's decision in the
matter ; and

(¢) if a decision in the matter has not
yet been taken, when it is expected and
the major consideration on the basis of
which the system is proposed’ to be
revised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) to (c).
The pricing arrangement implemented from
1.2.1966 on the basis of the recommenda-
tions of the Working Group on Oil Prices
as modified by the Government of India
Resolution No. 101(26)/65-PPD  dated
1.2.1966 presently stands extended upto
31.12.1968. The question of evolving an
arrangement to apply from 1.1.1969, or as
soon as possible thereafter, is under consi-
deration.

Oil in Cambay Region
8085. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state :

(a) whether it is a fact that oil has
again been struck in the Cambay region
by the Oil and Natural Gas Commission ;

(b) if so, the estimated extent of the
Pew reserve ; ang
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(c) the further steps being taken to
assess the magnitude of the reserves preci-
sely, with a view for determining its suita-
bility for commercial exploitation ?

THE MINISTR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) Yes,
Sir, near Kadi and Bakrol.

(b} The reserves cannot be estimated
at this early stage of the exploration.

(c) It is proposed to drill a few more
wells in the area to determine the
estimate of reserves and the possibility of
Commercial production.

Dispute over Narmada Water Project

8086. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether a meeting between the
Chief Ministers of Madhya Pradesh,
Gujarat and Rajasthan was held on the
13th April, 1968 to arrive at an agroed
settiement of the dispute between the said
States on the distribution of resources
arising from costs of Narmada Project ;

(b) if so, the outcome of the meeting ;

(c) whether the conference was success-
ful in arriving at some firm and positive
decisions and whether Government have
decided to refer the matter to arbitra-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(a) No, Sir.

(b} Does not arise.

(c) Government propose to make ome
more attempt to bring about a negotiated
settlement ; if it falls sdjudication under
the “Inter State Water Dispute Act™ may
be unavoidable.

imwl from BOAC Plamge

8087. SHRI GEORGE FERNANDES:
Will the Minisier of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 833 on the 25th March, 1968 and
state *
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() whether any legal action Is propos-
ed to be taken against the BOAC for wilful
and deliberate vioiation of the Customs
Law of th® couatry by smuggling over a
long period of time several crores of rupees
worth of gold ;

(b) if so, the nature of the action ;
and when it is proposed 1o be taken
against them ; and

(c) when the enquiries into the lapses
committed by the Indian Customs officials
are expected to be completed ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Collector of Customs and Central Excice,
Delhi, has already taken into comsidera-
tion the violations which had come to his
notice, in fixing the quantum of pertonal
penalty on the B.O.A.C. under the Customs
Act, 1962,

{c) Bnquirles are still in progress.

Excise duty on Hearing Alds

8088, SHRI SHIVA CHANDIKA :
Wil the Minister of FINANCE be pleased

to state :

(=) whether it is a fact that high rate
of exeise duty is being charged on hearing
aids, its spare parts and batterfes in India
at present ; and

(b) if s0, whether Government propose
withdraw the excis¢ duty to reduce the
financial burden In the purchase of hedring
aids, batteries and spare parts 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJII DESAI : (a) There is no
Ceontral Excise dity off hédting aidé and
their spare parts as such, but all batteris
including those used inh hearing aids are
liable to excise duty of 13%, and valerem
under the Central Bacises and Balt A#s,
1944, plus a Special excise duty of 209 of
such duty except ift case of storage buitetias
where the special duty is 10%,.

(b) Thers is no such proposal wader
sonsideration.
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Coaference on Narmada water Dispute

B089. SHRI 5. R. DAMANI : Wil
the Minister of [RRIGATION AND
POWER be pleased to state :

(a) when the Conference of the Chiel
Ministers of the concerned States on the
Narmada water dispute is likely to be held;

(b) whether the Chief Minister of any
State has expressed his Inability to attend
this conference, and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a} The date for the next
Conference has not yet been decided.

(b) and (c). Do not arise.

Japanese Credit

8090. SHRI S. R. DAMANI :
SHRI DEVEN SEN :
SHRI D. N. DEB :
SHR1 GADILINGANA GOWD:
SHRI MADHU LIMAYE:

Will the Minister of FINANCE be
pleased to state :

(a) whether approximately (S) 7 million
of the third Japanese Yen Credit to India
is likely to remain unutilised as the period
of wtilisation has ended;

(b) whether Government have regquest-
ed the re-opening’ of this third Yen Credit;
and

(c) the reaction of
Goverment thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) to (c). An amount
of about $7 million is still unutilised out of
the Third Y en Credit. Alternative propo-
sals for utilisation made before the expiry
of the last date for disbursements have so
far not been accepted bv the Japanese atho-
rities.

Deaths due to Chloroform at Rourkela

Ispat General Hospital

the Japananese

8091. SHRI D. AMAT :
SHRI MAHENDRA MAJHI :
Will thc Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state ;

{a) whether it is a fact that some

VAISAKHA 2,
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patients recently died in Rourkela Ispat
General Hospital due 1o excessive applica-
tion of chloroform;

(b) if so, the details thereof and whe-
ther any iovestigation into this incident
have been conducted by Government; and

(c) the action, if any, taken against the
doctors concerned for such serious lapse
on their part.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. . MURTHY) : (a) to
{c} : The information is not readily avai-
lable. It may be added that these are
matters within the administrative control
of the State Government.

Price of Nylon Yarn

8092. SHRI S. K. TAPURIAH:
SHRI LOBO PRABHU :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that while the
landed price per Kilo of nylon varies from
Rs. 19.69 to Rs. 1234, the market price
is from Rs. 123 to Rs. 82;

(b) how much of the difference is due
to duties and to the profit margins of the
State Trading Corporation;

(c) the value of smuggled yarm which
was scized last year; and

(d) whether Government would reduce
duties to save loss of customs and foreign
axchanae,_ on one hand and to fully engage
the available art silk looms on the other ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d). The in-
formation is being collected and will be
placed on the table of the Sabha.

Frandulent withdrawala of L. I.C. Policies

8093, SHRI 5. 5. KOTHARI :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that in the case
of a number of matured life insurance poli-
vics, the mongys have been fraudulently
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drawn from the Life Insurance Corporation
of India by persons other than the policy-
holders;

(b) if so, who are responsible for such
frauds and what action has been taken
against such persons;

{c) what szcurity steps have been taken
to ensure that such frauds do mot recur afid
policy moneys are paid by crossed account
payee cheques to the policy-holders after
due verifications; dnd

(d) the steps being taken to protect the
interests of the policy-holders, whose life
savings are at stake in the case of frauds
that have actually been perpetrated ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) A few cases
where cheques drawn by the Life Insurance
Corporation of India in settlement of
cldims have been fraudulently encashed by
persons other than the claimants have
come to light recently.

(b) In some of these cases, some out-
side persons not connected with the L.I.C.,
in collusion with some Assistants in the
service of the L.I.C. are suspected to have
been responsible for the fraud. The cases
are under police investigation and the sos-
pected employees are under suspension. In
certain other cases, investigations are still
incomplete.

(¢) Tn some cases the crossed cheques
issued in favour of the cldimants were
encashed through bank accounts opened
fraudulently in the name of the payee of
the cheques. Payment by crossed Account
Payee cheques does not offer any security
against this kind of fraud. The security
measures in force with regard to authorisa-
tion of payment and handling of cheques
are generally adequate 1o prevent frauds
and the cases referred to above should be
considered exceptional.

(d) The fraudulent encashing of che-
ques does not adversely affect the claimants
who are entitled to payment from the Cor-
poration. Frauds by the employees are
covered to a large extent by the fidelity
gusrantes jnsprance effected by the Corpo-
rptien.
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Memorandam by Homse Ovwwers Assoeiation
Patel Nagar, Delhi

8094. SHRI VASUDEVAN WNAIR :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whethér it is a faet that House
Owners’ Association Patel Magar, Dethi
submitted a Memorandum to him on the
8th September, 1967; and

(b) if so the action taken or proposed
to be taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) and
(b). No. A Memoranum dated September
8, 1967, was, however, received from the
Bungalow Owners’ Association Patel Nagar,
Delhi, and the same is under examination.

Grants for Spiritaal Reg

fon M

8095. SHRI K, P. SINGH DEO : Will
the Minister of FINANCE be pleased to
state :

(a) whether itisa fact that Mahesh
Yogi has requested Government to make
budget allotations for settiig up branches
of spiritbal regeneration movemeénts in the
country; and

(b) if so, reaction of Government in
regard thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sit.

(b) Does not arise,

itferam e 3t & e
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Allotment and Fixation of Price of Hoasing
Plots to Scheduled Castes

8099. SHRI P. R. THAKUR : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state !

(a) whether it is a fact that the provi-
sions of Punjab/Haryana Act containing
certain special principles of alloiment and
fixation of price of housing plots to mem-
bers of the Scheduled Castes are applicable
to the Union Territory of Delhi;

(b) whether it is also a fact that the
Delhi Development Authority applied these
provisions in its recent allotments of plots
and fixation of price there of under its
various housing schemes;

(c) if so, the details thereof ; and

(d) whether these provisions are being
vniformly followed in all the housing
schemes sponsored by the Central Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a)to (d). The
alloiment and fixation of prices of the
residential plots in Delhi is governed by the
scheme of “Large scale acquisition, deve-
lopment and disposal of land in Delhi”,
as sanctioned by the Government of India.
The question of applying the provisions of
the Punjab/Haryana Act to such allotments
does not, therefore, arise.

Promotion to Compositors Grade

8100. SHRI DEVEN SEN . Will the
Ministry of WORKS, HOUSING AND
SUPPLY : be pleased to state :

{a) whether it is a fact that certain
promotions 1o the higher porsts of Compo-
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sitors Grade I, Machinemen Grade I and
Binders Grade 1, have been made in the
Government of India Presses on the
recommendation of the Categorization
Committee; and

(b) if so, whether senmiority has been
determined with reference to the length of
service in the posts of different cases of
Officers as mentioned in the recruitment
rules issued by the Chief Controllor of
Printing and Stationery dated the 18th
April, 1967 for the purpose of promotion
to the higher posts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING AND
SUPPLY (SHRI IQBAL SINH) : (a) Yes.

(b) The inter-se seniority of officials
promoted from different categories is yet
to be determined. This will take some
time as the issues involved are somewhat
out of ordinary. Service in dissimilar
grades has to be taken in to account in
order to prepare a joint seniority list.

Promotion to the graie of foremen in the
Govrnment of India Presses

8101. SHRI DEVEN SEN : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether certain promotions have
been made to the Supervisory posts of
Foremen and Section Holders in the
Composing, Machine and Binding Sections
in the Government of India Presses om the
recommendations of the Categorization
Committee; and

(b} if s0, whether the inter-se seniority
has been determined with reference to the
length of service in the posis from different
cases of officers as mentioned in the recruit-
ment rules issued by the Chief Controller
of Printing and Stationery dated the 18th
July, 1967, for the purpose of promotions
to these supervisory posts?

THE DEPUTY MINISTERY OF
WORKS HOUSING AND SUPPLY (SHRI
IQBAL SINGH) : (a) Yes.

(b) The inter-s¢ soniority of officials
promoted from d!fferent catogories is yet
to be determined. This will take some
time as the issves involved are somewhat
out of ordinary. Service in dissimilar
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grades has to be taken in to account in
order to prepare a joint seniority list.
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Collective Fines on Willingdon Hospital
Employees for Stolen Articles

8103. SHRI KIKAR SINGH: Will
the Minister of HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
be pleased to state :

(a) whther it is a fact that collective
fines are bing imposed on the employees
in the Willingdon Hospital for the stolen
articles;

(b) if so, the categories of the emp-
loyees on which such collective fines are
being imposed;

(c) whether itis a fact that Doctors
and Nurses are excluded from such collec-
tive fines; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. 5. MURTHY) : (a) to (d). No
collective fines are imposed. But recovery
for the loss of stores etc. is made from
persons found responsible for the loss after
investigations.

Quarters for Class 1IT aad IV Employees of
Willingdon Hospital, New Delhi

8104. SHRI KIKAR SINGH : Wwill
the Minister of HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Government
are going to construct sufficient number
of staff quarters nearby the Willingdon
Hospital for the Class 111 and Class IV
staff of the Willingdon Hospital;

(b) if so where and when and the ex-
pected duration for its completion; and

(c) the number of such gquarters to be
constructed.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY PLA-
NNING AND URBAN DEVELOPMENT
(SHRI B. . MURTHY) : (a) Due to finan-
cial stringency there is no proposal at
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present to construct staff quarters exoept
for the nurses, House Surgeons and
Registrars.

(b) and (c). Do not arise.

Promotions given to Willingdon Hospital
Employees

8105. SHRI KIKAR SINGH: Wil
the Minister of HEALTH, FAMILY PLAN-
NTNG AND URBAN DEVELOPMENT
be pleased to state :

fa) the total number of employees in
Willingdon Hospital given promotiens (cate-
gory-wise) during the last 5 years ;

(b} whether it is a fact that some junior
employees were given promotions in the
same hospital superseding their seniors ;

(c) if so, the number and the names
of such employees (category-wise) and the
years of promotion and the length of the
service of such employees ; and

{d) the reasons for giving such type of
promotions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S, MURTHY) : (a) to (d). The
information is being compiled and will be
placed on the table of the Sabha.
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Atrrest of 2 Man in pessession of Fereign Gold
by the Rallway Police Delhi

8111, SHRI HUKAM CHAND
KACHWAI :  Will the Minister of FINA-
NCE be pleased to state :

(a) whether it is a fact that in the first
week of April, 1968, the Railway Police
had arrested a man in Delhi belonging to
Khekra (Meerut) who was in possession
of 50 tolas of foreign gold ;

(b} if so, the name of the country from
which the gold was smuggled ; and

(c) the action taken by Government
against the man arrested 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) On 20d April,
1968 the Railway Police apprehended a
person belonging to Khakra in Uttar Pra-
desh at Subzi Mandi Railway Station in
Delhi and recovered 50 tolas of gold bear-
ing foreign markings from him. The per-
son was arrested and subsequently released
on bail.

(b) The markings on the gold seized
indicate that it is of French origin.

{c) The matter i under inmtigation.
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Farakka Barrage

8112. SHRI JYOTIRMOY BASU:
Will the Minister of IRRIGATION AND
POWER. be pleased to state :

(a) whether it is a fact that there was
a serious accident in the right bank of
Farakka Barrage ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(a) and (b). On the 17th March, 1968,
when the vertical reinforcements of the
tenth pier of the main barrage were being
fixed, the reinforcements along with the
staging and cross bracing collapsed along
with the pier line. As a result, one of
the workers of the contractor was seriously
injured and unfortunately succumbed on
the way to the Project Hospital. Four
other workers received minor injuries. They
were admitted to the Project Hospital for
treatment and were released after four days
They resumed their duties after release
from the Hospital.

Swarna Project in Andhra Pradesh

8113. SHRI GANGA REDDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) when the work on Swarna Project
in Andhra Pradesh was started and what
are its benefits ;

(b) whether it is a fact that the work
has been greatly delayed ; and

(€} if so, the reasons therefor and the
steps taken to complete the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The work on Swarna Project
in Andhra Pradesh was started in February,
1959. [Irrigation benefits of the Project
are as follows :—
Abi. 7,000 acres.
Tabi. 2,130 acres.
(b) Yes.

(¢) Delay in acquisition of lands com-
ing under submersion. Acquisition of the
Jands is under negotiations,
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Project at Sarju in U. P.
8114, SHRI GANGA REDDY : Will

the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the survey of the project at
Sarju in Uttar Pradesh has been com-
pleted ;

(b) if so, the benefits likely to accrue
therefrom ; and

{c) when it is likely to be taken up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b} The first stage will ensure annual
irrigation of 15 lakh acres under the Sarda
Canal System in the districts of Rae-Bareili
Pratapgarh, Allahabad, Barabanki, Sultan«
pur, Jaunpur and Azamgarh in Uttar Pra-
desh. This is besides additional irrigation
of about 4 to 5 lakhs of acres In the upper
reaches of Sarda Capal. In the second
stage, the total annual irrigation will in-
crease to 30 lakh acres.

(¢} Soon. '

Overdrawal by Orissa

8115. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

{a) the overdrawal of the Orissa Govern-
ment from the Reserve Bank of India by
the 29th February, 1968 and the 31st March,
1968 ;

(b) when this overdraft was cleared and
the reasons for this large overdrawal :
and

(c) whether without any firm assurance
from the Central Government the State
Government had taken into account an
additional Central assistance of Rs. 9 crores
in framing the budget estimate for 1967-68 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The figures of
overdrawal were as follows :

29th February :  Rs. 3.65 crores,
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30th March : Rs. 5.83 crores after
(31st being a the adjustment of an
Sunday). ad hoc loan of Rs. 4

crores granted by the
Centre for improving
the ways and means
position of the State.

(b) Mormally "overdrawals are due to
imbalance between resources and outlays.
The overdrawal has since bes:n Lr_epald on
the 8th April, largely as a result of the ad-
justment of the first instalment of the
statutory grant-in-aid from the Centre.

(¢) The State Government assumed in
the Budget Estimates for 1967-68 the Central
assistance for the State Plan to be Rs. 35
crores as against Rs. 26 crores promised by
the Centre. This however was rectified by
them in their Revised Estimates for the

year.
Medical Facilities in Settlements

of Andaman Islands

8117. SHRI K. R. GANESH : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state

(a) the medical facilities available in_
Baratang, Kadamtalla, Havelock, Kalighat,
Hanspur, Giraj Puri, Swadeshnagar and
Krishnapuri settlements in the Andaman
and group of islands ;

(b) the population of these settlements
and villages and the distance of the nearest
Civil and District hospitals from them ;

{c) how many of these settlements are
sea girded islands ; and

(d) whether there is any proposal to
extend medical facilities in these areas 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. 8. MURTHY) : (a) to (d). The
information is being collected will be laid
on the table of the Sabha when received.
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Suspension of Operations in Calcutta
Hospitals

Written Answers

8119. SHRIMATI JYOTSNA
CHANDA : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that some
patients had been infected with tetanus
after operations in some of the hospitals
in Calcutta very recently due to which
operations had to be stopped ;

{b) if so, the causes of such infections ;
and

(c) the measures taken to stop such
contaminations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) Yes.

(b) This is being investigated.
(c) As a preliminary step the unautho.’
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rised structures within the hospital com-
pound which created an jmsanitary condi-
tion have been demolished.

Canalisation Scheme of Lower Damodar
River

8120. SHRI JUGAL MONDAL:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the scheme for the canalisa-
tion of Lower Damodar River is proposed
to be included in the Fourth Plan as left
over scheme of the Third Plan period ;
and

(b) if not, the reason therefor ? |

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRMGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The Scheme for
canalisation of the Lower Damodar is under
investigation by the State Gevernment.
The drainage problem of the area covered
by the proposed scheme is a complicated
one and various technical and financial
aspects have to be considered carefully and
the finalisation of the scheme is, therefore,
expected to take some time., On its fina-
lisation the scheme will, no doubt be con-
sidered by the State Government for in-
clusion in the Fourth Five Year Plan.

Aertilizer Factory, Gorakhpur

8121, SHRI GEORGE FERNANMNDES:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Fertilizer Karkhana
Mazdoor Unian, Gorakhpur have submitted
any demands and/or representation con-
taining the workers® grievances on the
management of the Fertilizer Corporation
at Gorakhpur ; )

(b) if so, the nature of the grievances
contained therein ;

(c) the steps taken to settle the de-
mands ;

(d) whether there was any incident at
the Gorakhpur unit of the F.C. 1. om
April 1, 1968, requiring the use of the
Police and the security force of the F.CIL. ;
and

{9) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Yes, Sir. "

(b) A list of demands is laid on the
Table of the House. [Placed in Library. See
No. LT 986/68].

(c) The management of the Fertilizer
Corpomation of Imdia has been discussing
similar demands raised by the Mational
Fertiliser Factory Workers' Union which
is the recogmised Union of the Fertilizer
Factory at Gorakhpur. Some of the De-
mands have been referred to the Regional
Coaciliation Officer the State Labour De-
partment.

(d) Yes, Sir.

(¢) According to the information of
the Managing Director of the Fertilizer
Corporatier of Endia who was at Gorakh-
pur on that day, there was a scuffie between
the Police and the Security Guards on the
one hand and Shri Ramakant Pandey and
some of his associates on the other when
the latter tried to force their entry into
the Factory Administrative Building.

Loss suffered due to Under-invoicing
of Exports by certain Companies

8122. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINA-
NCE be pleased to state :

(a) the extent of monelary loas suffer-
ed by India as a result of under-invoicing
of exports during the last ten years by (1)
Philips India Ltd., (2) Murphy Radio Ltd.,
(3) National Ecko Radio Co. Ltd., (4) His
Master Voice and (5) English Electric
Company Ltd., and

(b) if so, the action
matier ?

taken in this

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No case of under
invoicing of exports by any of the five
firms has come to the notice of the Govern-
ment.

(b) Does not arise.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported deportation of Father Vincent
Ferrer

SHRI N. K. SOMANI (Nagaur) : Sir,
I call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and I request
that he may make a statemeat thereon :

“The reported deportation of Father
Vincent Ferrer, a missionary who has
been working in Manmad (Mahara-
shtra) since 1958."

THE MINISTER OF HOME AFFAIRS
(SHRI'Y. B. CHAVAN): Mr. Speaker,
Sir, Father Vincemt Ferrer, a Spanish
national, has been resident in India since
1952 with occasional visits abroad. He last
came to this country in March, 1961 and
has been staying since then at Manmad,

The Government of Maharashtra had
received certain adverse reports on his
activities. Therefore, when the guestion
of granting him extension of stay in India
came up some time early in 1967, it was
decided that it would not be desirable to
allow him to stay on in India. However,
subsequently, on receipt of certain repre-
sentations on his behalfl and pending a
further detailed enquiry into his activities,
he was granted extensions of stay till 31st
January, 1968.

After further enquiries made by their
officers, the Goverament of Maharashtra
reported that some of the activities of
Father Ferrer were uodesirable and recom-
mended the he should not be allowed any
further extension of stay. The Central
Government accepted the report and
recommendation, and the Goverament of
Maharashtra accordingly served him with
a potice to leave India. Since the service
of notice on him, a number of representa-
tions have been received on his behalf.
They are under the eodsideratien of
Government, and as this is likely to take
some time two months' extension of
residential permit is being allowed.

SHRI N, K. BOMANI : As far as the
crux of the matter is concormed, afl that
we wanted to plead was an extension of
time so that the Government of India
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MPs in Kutch

should offer to hold an independent inguiry
into whatever charges that they have in

MR. SPEAKER : The Government
has done that.
SHRI N. K. SOMANI : Yes. I hope

an independent inguiry will bé held and
necessary action will be taken.

MR. SPEAKER : SHRI R. K. Amin—
not here.

12.05 hrs.

DETENTION AND REMOVAL OF
CERTAIN MEMBERS IN KUTCH

MR. SPEAKER : 1 have to inform
th: House that I have received the follow-
ing four indentical telegrams from the
D. S. P., Kutch dated the 2Ist April, 1968:

“Sarvashri Hem Barua, Jaganathrao
Joshi, Madhu Limaye and Nath Pai,
Members, Lok Sabha, are detained and
removed on the 2ist April, 1968 at
0.9.15 hours at Khavda, Kutch District
under Section 69 of the Bombay Police
Act.”

SOME HON. MEMBERS : Shame !
Shame !

SOME HON. MEMBERS rese —

MR. SPEAKER : Order, order. I am
on my leges. These telegrams have been
received. Some Members have given
notices of some motions, some of adjourn-
ment motions, some of Call Attention
notices and some of breach of privilege
motions. About the question of arrest
without a warrant, that is a legal question
which [ cannot decide. But I read from
papers that they have been released. I have
oot yet received the official communication
about their release. I have received a
telegram from Shri Vajpayee that they were
released somewhere else, whatever it is.

ot W At g (Reh emw)
Y TR ¥ R T FT 2.,
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MR. SPEAKER : 1 am not allowing.
1f 1 allow you, I have to allow others also.
(Interruprions) 1 am on my legs. Kindly
sit down. Shri Bal Raj Madhok also dis-
cussed with me, Shri Rabi Ray also wrote
to me... . (Interruprions). 1If I allow one, I
have to allow others also.

ot gaC AT O ;. weAw, "R,
AR T & A IR
ar¥ ¥ gAr Agar ...

. o gew wR wEAW (I9EA) W
Adrem A%t gwrr foar @ sw e
T fmar o

MR. SPEAKER : [ am not allowing.
SHRI KANWAR LAL GUPTA:
Have I not a right to say something ?

MR. SPEAKER : You have absolutely
no right to say. We bave to follow
certain rules and methods. If, however,
a Member says, “I bave a right"”, he has a
right and anybody can get up and say amy-
thing. What | am saying is 1 have received
this official information and [ have received
a telegram from Shri Vajpayee also. The
deputy leader of the Jana Sangh, Shri Bal
Raj Madhok, also discussed with me. He
also wanted to raise it. Shri Rabi Ray
also wrote to me. 1 have given the infor-
mation and there is no point in trying to
discuss the matter here. The P.S.P.
leader, the Jana Sangh leader and some
others have been arrested and released. 1f
anything else is there, naturally, we will
have to consider it im a different way.
About the 1=gality of the arrest without a
warrant and all that, I do not think I can
go into while the courts have to do it.
But about the other aspect of the question...

st <fr T (g0 : dwIE av A
frecfr g 1 @ AR A @ A
wrg ;1 fomr WY & 7y Amren @ ey
gifat |

MR. SPEAKER : If 1 allow you, I have
to allow a number of Members here. If I
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allow one, I will have to allow a discussion
about it. T am not allowing anybody to raise
the matter further than what I have given.
(Interruptions), ANl of you kindly sit down.

ot WAt wTw g W9 A ;i S
TR AT g ag O g1 W E
L H IR FFATR

MR. SPEAKER : Even then, you have
to give a separate notice if it is not correct.
Whatever information I have given, I have
got the information from the D.S.P.

ot faow: o qTw 350 T
W AR @D awE Wi ARHA &
¥ gug-agEdl &1 9wEy &, ., (swwm)

MR. SPEAKER : Order, order. If all
you talk like this . (/arerruptions), Nothing
will be taken down, (Imferruptions)*® If it
is the desire of the House that we should
begin discussing this... ... (Interruptions)**
Don't quarrel between yourself.(fnterruptions)

Let me suggest a way out of it...(/nferrup-
tions)%*

SHRI BAL RAJ MADHOK (South
Delhi) : The leaders of the major Opposi-
tion Parties are involved. You have just
now said that you cannot go into the
legality of this. The charge is that they
were arrested without warrant, they were
detained without authority and then they
were let off on the road. This is a viola-
tion of Fundamental Rights, a gross misuse
of authority and a breach of Parliamentary
privilege. The Home Minister is here.
Let bim make a statement.

MR. SPEAKER ! It is a good sugges-
tion (/nterruptions: He has made a good
suggestion. The arrests were there, but
the further details are not available with
me...(Interruptions).

srefe ;3R WA aEE
fregaR § 7wk W wgw Ad v
Ll

MR. SPEAKER : Now a suggestion
has been made that further information

** Not recorded.
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may be given by the Home Minister about
arrests and all that. Whatever information
was with me, [ have given, I had some
telegrams from the D. S. P. and some from
the Leader of the Jan Sangh Party. [ have
given whatever information I had. If the
Home Minister... (Inerruptions) There is
mo point in getting excited. Lt them not

add further to the confusion. (/nrerruption).

o Swe aAf (FRgR) ;- FE e
g & oaaea & g @ @ 3
MR. SPEAKER : Wil all of them sit

down ? 1 think, this is not going lo solve
the problem. I did not call Mr. Varma.

=t ww< g (Ferd) : ag g &
ford aff dmm s fag & 1 dT A 2R
o & forg 2, Trsg 1 gen awm & fea

MR. SPEAKER : If this is going to
continue, the only thing that I will do is
that 1 will say, I am sorry I cannot conti-
nue this way. It is not proper getting up
and shouting like this every time. After
all, the Opposition leaders had been arrest-
ed and they have the right of representa-
tion. But here, the Home Minister is
there. He will give the information. The
members need not takc the responsibility
of giving the information. 1 have given
whatever information I had. If any infor-
mation comes later on, as suggested by
Shri Madhok, later on some information
may be given. After the information is
given, naturally we shall consider and see
what best can be done. Tomorrow I will
call a meeting of the Business Advisory
Committee. All the Parties will be there.
You can coolly think about it and we shall
see what best can be done. Naturally we
are excited when we have got the telegrams
I do pot think that we should allow the
heat to be exhausted on the floor of the
House.

Now, papers to be laid on the Table.

12:12 brs.

PAPERS LAID ON THE TABLE
Notifications under Customs Act, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADJA): On behalf of Shri
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C.-'orrecﬁpn of Answer 2096
to Questions
K. C. Pant, | beg to lay on the Table :

(1) A copy each of the following Noti-
fications under section 159 of the
Customs Act, 1962 :

(i) G. 8. R. 651 published in
Gazette of India dated the 6th
April, 1968.
(ii) G.S. R. 683 published in Gaze-
tte of India dated the 2ad April,
1968.
[Placed in Library. See No. LT—965/68]
(2) A copy of Notification No. G. S.R.
653 published in Gazette of India
dated the 6th April, 1968, Contain-
ing corrigzndum to G.S. R. 467
dated the 9th March, 1968, under
section 159 of the Custom$ Act,
1962 and section 38 of the Central
Excises and Salt Act, 1944, [Placed
in Library. See No. LT. 966/68]

COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE
HOUSE

Fifth Report

SHRI THIRUMALA RAO (Kakinada):
I beg to present the Fifth Report of the
Committec on Absence of Members from
the sittings of the House.

o .

12:13 brs.

CORRECTION OF ANSWER TO 5Q.
NO. 1174 RE. THE APEEJAY SHIPP-
ING COMPANY

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : In reply to part (d) of the Starr-
ed Question No. 1174 answered by shri
Shinde, Minister of State in my Ministry in
this Sabha on the 11th April, 1968, on the
subject of Apeejay Shipping Company, it
was stated that the Government was not
aware of any demand for the recall of Shri
A. M. Thomas, our High Commissioner
in Australia. In the course of supplemen-
taries, Honourabe Member, Shri Madhu
Limaye, questioned the correctness of that
statement and stated that he had written
to the Prime Minister asking for recall of
Shri A. M. Thomas. Since the reply to
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[Shri Jagjiwan Ram)
part (d) of the Question was based on infor-
mation furnished by the Ministry of Ex-
ternal Affairs which was mainly concern-
ed with that part of the Question, I pro-
mised to make further enquiries to ascer-
tain the correct factual position,

These enquiries have now reevealed
that Honourable Member, Shri Madhu
Limaye, wrote a letter dated the 16th Febru-
ary 1968 to the Prime Minister, in which he

had [Interalia asked whether the Prime
Minister would consider recalling Shri
Thomas from Australia. The Prime

Minister's Secretariat had sent extracts from
that letter to the concerned Ministries.
An extract from the said letter regarding
the recall of Shri Seomas was not sent
either to the Ministry of External Affairs or
the Department of Food as the facts of the
case had first to be ascertained from my
Department and only then would the Prime
Minister have been in a position to exa-
mine whether there was a Prima facle case
for considering the suggestion for recall.
The Prime Minister's Secretariat according-
ly sent on the 9th March, 1968 for our
comments extracts from the said letter of
Shri Madhu Limaye relating to the Depart-
ment of Food. Our comments were duly
sent to the Prime Minister on the 30th
March, 1968,

When the reply to the Starred Question
No. 1174, answered on the 11th April, 1968,
came to be prepared, my Department re-
quested the Ministry of External Affairs

" for material for reply to parts (c), (d) and
(e) of the Question, since that Ministry is
concerned with appointments, recalls, etc.
of our Heads of Missions. That Ministry
advised my Department that they were not
aware of any demand for the recall of Shri
A. M. Thomas. Their reply was in accor-
dance with the facts as known to them since
as I have stated earlier, that Ministry were
not aware of that part of Shri Madhu
Limaye's letter where in he had made ze-
ference to the recall of Shri Thomas. The
reply given in this Sabha was based on the
informatien available in the Food Depan-
ment and as furpished by the Minisiry of
External Affairs.

From what has been explained by me
earlier in this statement, 1 feel sure that the
Sabha would appreciate that the informa-
tion which was givea to the Sabha on this
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particular aspect of the Question was not
out of any intention to withhold any infor-
mation from the Sabha.

In view of ths changed position with
reference to part (d) of the Question, it
becomes necessary to restate the Govern-
ment’s position with reference to part (e)
of the Question. On this point I would
like to state that after full consideration
of the matter, the Government are satisfied
that no action is considered mnecessary on
the suggestion made by Shri Limaye for the
recall of Shri A. M. Thomas.

N o weAew (Fs-afea) ¢
were AgET, § 957 QAT AEar

MR. SPEAKER : No discussion of

the statement. He can give notice of a
separate motion.

oft O wEARW ¢ WeOW WEieT,
# weT qEAT ATEaT g1 TR Ao
17 (3) faw & wrare o HAt wEEW A
o faar &, s gw #

“After the statement has been made
the Speaker may permit members to
ask supplementary questions which are
strictly relevant to the subject matter
of the correction made by the Minister.

MR. SPEAKER : The Speaker ‘may’
permit. I have not permitted.

oft ol T : F WO ¥ ge-

@ TIEAT § T TS FT |

MR. SPEAKER : He can write to me.
I may give him a chance later. He can
write to me. But he should not break the
practice which has been established here.
He should not get up just immediately after
the Minister. He can write to me and
then we can see what can be done. I may
give him a chance later on.

12:18 hrs.
BANKING LAWS (AMENDMENT) BILL

(i) Emewtslon of time for presentation of Select
Commlittees Report
SHRI THIRUMALA RAO (Kakinada):
1 beg to move -

“That this House do extend the time
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appointed for the presentation of the
Report of the Select Committee on the
Bill further to amend the Banking Re-
gulation Act, 1949, so as to provide for
the extension of social control over
banks and for matters connected there
with or incidental thereto, .and also
further to amend the Reserve Bank of
India Act, 1934, and the State Bank
of India Act, 1955, upto the 6th May,
1968.™

MR. SPEAKER : The question is :

“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill further to amend the Banking Re-
gulation Act, 1949, so as to provide for
the extension of social conmtrol over
banks and for matters connected there-
with or incidental thereto, and also
further to amend the Reserve Bank of
India Act, 1934, and the State Bank of
India Act, 1955, upto the 6th May,
1968.'"

The motion was adopted.

(ii) Appointment of Member on Select

Committee
SHRI THIRUMALA RAO : 1 beg to
move :

“That this House do appoint Shri
Hem Raj to the Select Committee on
the Bill further to amend the Banking
Regulation Act, 1949, so as to provide
for the extension of social control over
banks and for matters connected there-

with or incidental thereto, and also fur-

ther to amend the Reserve Bank of
India Act, 1934, and the State Bank of
India Act, 1955, vice. Shrimati Vijaya
Lakshmi Pandit resigned.”
MR. SPEAKER : The question is :
“That this House do appoint Shri
Hem Raj to the Select Commiitee on
the Bill further to amend the Banking
Regulation Act, 1949, so as to provide
for the extension of social control over
banks and for matters connected there-
with or incidental thereto, and also
further to amend the Reserve Bank of
India Act, 1934, andth_vsl&wﬂu.k of

India Act, 1955, vice Shrimati Vijaya
Lakshmi Pandit resigned.”

The motion was adapted.

DEMANDS FOR GRANTS, 1968-69
—conted.,
—contd.

Ministry of Petrol and Chemical

MR. SPEAKER : Now the House
will take up fucther discussion and voting
on the Demands for Grants under the con-
trol of the Ministry of Petroleum and Che-
micals. We have still a litde time left—
about 40 minutes now and one hour and
odd in the afternoon. The Minister will
reply at 230 or 2'45 in the afternoon. Then
we shall take up the discussion and voting
on the Demands for Grants under the con-
trol of the Department of Communications
at about 3 or 3°15, and finish it by the
evening, before 630, because there is an
half-an-hour discussion, so that we can
take up something else tomorrow. As I
said, the Minister for Petroleum and Chemi-
cals will reply at 2°30 or 2'45 P. M.

SHRIMATI SUSEELA GOPALAN
(Ambalapuzha) : Mr. Speaker, Sir, a
close study ol the report of the Ministry of
Petroleum and Chemicals will reveal the
fact that we are not going in the path of
self-reliance but in the path of more and
more dependence on foreign countries. We
can take one item after another and see the
truth of this.

The estimated cost of methanol unit of
the Trombay project of the Fertiliser Cor-
poration of India was Rs. 4'5 crores. Due
to undue delay the cost went up to Rs. 6
crores. The installed capacity of the unit
was 33,000 tonnes per year, but the present
production capacity of the unit is only 45
per cent of the installed capacity. The
loss due to low production will be Rs. 1'S
crores. In addition, we have to import
Rs. 50 lakhs worth of methanol. The
cost of production is thrice the intesna-
tional cost of production. This year, dur-
ing the first ten months, the production
was only 6,000 tonnes. That means that
the production this year will be only 10 (o
20 per cent of the installed capacity. This
product is an essential part of our defence
industry.  Any country which is supptying
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[Shrimati Suseela Gopalan]

us methanol would suffocate us in the
time of emergency. In regard to the pre-
duction in the methanol unit, Government
are behaving very callously.

1222 hrs,
[Mr. Deputy-Seaker in the Chair]

They have not taken any action against
the company concerned.

Coming to the question of naphtha we
are exporting naphtha, while at the same
time we are importing fertilisers. We
are exporting about 40 per cent of the
production of naphtha. The French Petro-
leum Institute has stated that the cost of
naphtha should not be more than Rs. 80
per tonne inclusive of taxes and transport
expenses. But Burmah Shells are supplying
us naphtha at the rate of Rs. 131 per tonne
exclusive of taxes and delivery charges.
This clearly shows that foreign monopolists
are allowed to earn fabulous profits at the
cost of our economy.

According to official estimates, the
stock of sulphur pyrites in our country is
300 million tonnes. The actual gquantity
of pyrite mined is only 2} million tonnes.
Czechoslovakia is prepared to supply
machinery for pyrite mining but we are
pot prepared to use it. We are getting
machines from elsewhere but those
machines will be defective. We are getting
techniques, but we are pot getting modern
techniques.

The Planning and Development Wing
of the Fertiliser Corporation of India is in
a position to manufacture complete plants
without any foreign aid, but we are refusing
to accept it. Last year, three hundred
engineers of the Planning and Development
Wing had written to the Prime Minister
that they were prepared to manufacture
complete plants with our own technigues,
but not even a reply was sent to them.
They are confident of producing coal-based
fertiliser at cheap rates. Brilliant talents
are there in our country but we are pre-
pared to utilise those talents and we are
more and more depending on foreign
countries.

SHRI NAMBIAR {'_l'imr_.‘hirappaliil :
Particularly America,
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SHRIMATI SUSEELA GOPALAN :
What about the Cochin Refinery agreement?
The Government of India are giving a
process margin of 1.35 dollars per barrel
of crude oil to the Philips Petroleem Co.
In 1967-68, Rs. 56 lakhs was paid. For
1968-69, Government have set apart Rs. 75
lakhs for this purpose. For technical
services we have to pay to the company
Rs. 6.5 crores within fifteen years. The
price of crude oil is not fixed once and
for all but is fixed from time to time. The
crude oil coming from East European
countries is not allowed to be refined in
that refinery. These are the provisions
of the agreement. The Burmah Shells alone
remitted abroad about Rs. 30 crores of
profit within five years. The total invest-
ment is only Rs. 14 crores. From 1962 to
1966 the foreign oil companies have
remitted abroad Rs. 390 crores. The actual
profit cannot be calculated, for the real
price of crude oil is something which we
are not in a position to calculate, since it
is those companies that are fixing the
prices. This is what the Estimates Com-
mittee years.

Government are allowing the foreign
oil companies to expand their business
along with the public sector. They are ear-
ning more and more from our own country.
The total asset of the foreign oil companies
is only Rs. 79 crores, but in 1966-67 alone,
they had earned a profit of Rs. 9 crores.

With this approach and trend, we shall
not be able to be self-sufficient even within
the next fifteen or twenty years. But one
thing is there that even if we are not self-
reliant, the sons and relatives of the
Ministers, Governors and higher officials of
Government are getting a number of petrol
pumps from these oil companies. If the
hon. Minister is prepared to have a probe
into this, we are prepared to give him
ample evidence in regard to this.

Coming to the labour policy, the oil
companies are installing electronic com-
puters and thousands of employees are
thrown out on the streets. During the last
five years, nearly 25 per cent of the
employees had been thrown out. Of course,
Government have appointed the Gokbale
commitee to look into the matter and
submit a report within six months, but till
pow it has not submitted its report. Buf
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retrenchment is going on smoothly and the
Petroleum Ministry has. blatantly refused
the request of the workers to absorb them
in the public sector undertakings. Some-
times, I wonder whether the Ministry is
working as the - headquarters of the Essos,
or Burmah Shells or Caltex.

The 10C is also following an anti-
labour policy. The Madras unit of the
YOC, instead of discussing the -outstanding
disputes with the recognised union bolstered
up puppet unions in Madras and Andhra
and are discussing matters with them in
order to disrupt the workers. All these
things are being done by Mr. T. V. K. Rao,
the branch manager at Madras. The I0C
management is encouraging these activities
and this is proved by the fact that while
no other person is retained ata place
for more than three years, Mr. T.V.K. Rao
has been kept in Madras for more than
six years. Perhaps, the branch manager
is emboldened by the fact that he had
given three staff cars of the I0OCto Shri
Alagesan, the then Petroleum Mmmer for
his election purposes.

SHRI 5. KANDAPPAN (Mettur) :
Now, he will have diplomatic immunity
because he is in Ethiopia.

SHRIMATI SUSEELA GOPALAN : In
the Sindri fertilisers, Governmeat areprepa-
red to lose Rs. 5 lakhs per day for two
weeks rather than to concede the demands
of the workers which would have cost
them only a fraction of the loss incurred by
Government. Despite the settlement arrived
at, the terms of it are not being implemen-
ted. They are conti their vindictive
measures against the workers. Industrial
relations in Trombay and Nangal are also
fast - deteriorating. The 10C unit in Cal-
cutta is also victimising a large number of
trade union functionaries. If this attitude
continues, if it does not change, they will
have to face a new wave of struggles on
the part of workers in the near future.

There is no use crying over the losses
in public sector undertakings. If they are
not prepared to change their policy of
encouraging foreign monopolists, if they
are not willing to give up their policy of

encouraging the bosses in the bureaucranc'\
mlchmry in-the way they are carrying’

D.G. (Min. of  YAISAKHA 2; 1890 (SAKA)

Per. and Chemicals) 2098
out the work of these undertakings, there
will not be any change in this situation,
The worker is the backbone of the public
sector undertakings. ‘When they are treated
5o badly, they lose their moral and do not
bave the moral courage to work for them.

Government are talking of self-reliance
but are at the same .time, depending more
and more on foreign monopolists. This
is what the Estimates Committee say :

“The Committee are unable to
appreciate Government’s decision to
pose the Trombay extension scheme to
USAID for assistance, particularly
when P & D claim that they could
undertake this assignment and had
amply demonstrated their capabilities
by the designing, engineering and
installation of the Rourkela Fertilisers
group of plants as far as the years
back™.

So in spite of possessing our owm
technique we are depending entirely on-
foreign monopolists for building up of our
induostries. So the least the Ministry should
do is to build our own industries using
our own techniques, our own know-how,
our own engineers. Unless this is done,
we will continue to be perpetually depen-
dent on the foreign monopolists, and that
will not pave the way to socialism.

As far as [ am concerned, judging by
the experience of the last 20 years, I have
no illusion that this Ministry will take up
these projects and use the experience and
know-how of our own engineers and build
up really a self-relying sector of industry
in this respect, bccause it is working for
the welfare of these oil monopolists and
foreigners who are coming to our country.

1 would like the Minister to go deep
into these questions, specially the callous
way in "which they have been behaving
towards the workers in these public sector
undertakings. By following this sort of
anti-labour policy, they are only showing
the way to the monopolists in our country
who are already treating the workers very
badly. Unless this attitude is changed,
nothing can be achieved in our country.

MR: °~ DEPUTY: SPEAKER

Shri_
Changairaya Najdu. o
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SHRI NAMBIAR : A number of very
important points amd queries have besn
raised by the hon. lady Member. They
must be answered immodiately.

MR. DEPUTY-SPEAKER : The Minis-
ter while replying will answer all queries.

SHRI CHENGALRAYA NAIDU
{Chittoor) : I congratulate Government
whatever they have done in the fleld of
oil especially in the face of opposition and
fifth column activities they are having to
face in this field. The fact that they
have been able to do something in spite
of these difficulties is a marvellous thing
dnd we have to congratulate them on it.

Regarding fertilisers, they have done
very well. But if more funds are alloited,
we can meet the entire fertiliser meeds of
the country. 1 have to say something
about Government's policy in locating
fertiliser factories. In Andhra we consume
more fertilisers and produce more food and
export it to othér States. Thereby weé save
& considerable amount of foreign exchange.
Imstead of recogmising this fact and giving
Andhra its due share in the establishment
of these factories, the Central Governmeént
have neglected our State and are showing
favouritism to some other States,

1 will bring to your notice one, instance.
The American Co-operative Consortium
came to our country and after preliminary
talks and investigations, they have decided
to set up two faciories in the co-operative
sector, one at Kandla and the other at
Vizagapatam. [For that, they are prepared
to contribute 70 per cent and only 30 per
cent has to be contributed by the Central
Government and also by the co-operatives
in our country. When they have agreed
for two, and when the Andhra Government
have helped the Central Goverament in
regard to foreign exchange, even il the
Central Government do not have funds, if
they wanted omly one, they could have
chosen Vizagapatam, buit ucfortunately,
they have chosen Kandla. Why is that ?
1 wanted to know this : whether the Minis-
try of Petroleum and Chemicals is resposi-
ble for doing this unjust act on its part or
it is due to the Finance Ministry or it is
due to the Planning Commission. There
is some unseen wicked band in these things
pad they are not able to do justice. [ only
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want justice to be done to Andhra Pradesh
which helped them to save so much foreign
exthange and not to illtreat Andhra by
these mothods.

In Kothagudem they first sanctioned
one fertiliser project in the public sector,
but unfortunately, it was given to a private
magnate to start that plant. He is not
able to puot up that factory, and now the
State Govermment have approached the
Centre to take it up in the public sector.
I came to understand that the Ministry of
Petroletrm aad Chemicals is examining the
case. I want to ewpedito the examination
and start a fertiliser factory in the public
sector.

MNow, they are manufacturing complex
fertilizers in the Trombay factory, and they
are also manufacturing it in Nangal and
other places. In our country, the agricul-
turists need pot only ammonium sulphate

-and urea but they also need more of thess

comeplex fertilisers. In the manufacture of
these complex fertilisers also, they should
take the advice of the agriculturists at least.
The authorities prepare something and we
do not want those fertilisers ; so we want
them to take the advice of some agricul-
turists and then maaoufacture these things.
For instance, in the Trombay factory,
they are manufacturing SUPHALA-20-20,
that is nitrate-phosphate. If they can mix
up nine per cent potash it will be a very
good thing for the agriculturists. Like that,
they should take some advice from the
agriculturirts and manmufacture these ferti-
lisers.

Regarding oil, in spite of the fifth
colamn activities of those foreign com-
panies, our people were able to do betier.
Though they have mot reached the target,
we roust take note of what they have dome.
Regarding foreign companies I do not know
for how many more years they are going
te allowed to exploit our poor people
in the country. They are allowed to im-
port crude oil at a rate which they fixed and
our Government have nothing to do with it.
In Madras, Gauhati and Bombay, they con-
vert this into oil. When they convert, what
are the charges ? They are charging too
much and our Government is agreeing to
what thoy are asking. Thereby, the cost ,of
dicscl and petrol—overy- thing is going up,
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For bringing down the prices, we must
check up at what price they are importing
the crude and what is the conversion
charges in the refinery. Now there is no
check und in the last 5 years, they have
sent Rs. 30 crores of their profits to other
countries. They are not spending anything
here. The Stanvac oil company was asked
to explore for oil. For so many years.
they have wasted a lot of our money, but
they are not interested in finding oil.
They know that if they find oil, their
interests will be affected. Similarly, for
off-shore drilling, Government is consider-
ing the offer of some American companies.
The Opposition has charged that our
Prime Minister has asked the Petroleum
and Chemicals Ministry not to rush up and
there is delay in finalising it. I cannot
understand these opposition members. If
some contract is given, they will say that
the conmtract has .been given for se much
amd money is lost. But if thay are careful
in finalising the contract, the Prime Minis-
ter is found fault with. 1 say that the
Prime Minister has got every right to inter
fere in any matter conceraing any Ministry
in the interests of the cousdry.

If the American oil company is given
the contract, 1 am told they will have
rights and shares in this permanently. The
minister should explain whether it is
permaneat or only for temporary fixed
period, the number of their directers and
our directors, who will be the Mapaging
Director of this company, etc. 1 do oot
think it is in the interests of the country to
give them permanent rights in off-shore
drilling. They will oaly try to safeguard
the interests of the foreign o0il companies
and they will not strike oil here in our
coyntry. Why not our Goveroment pur-
chase the equipment and machinery from
the Americans. sand our people to other
countries for receiving training and then
start the offshore drilling ourselves instead
of emtrusting it to a foreign company
whether American or Russian? We can
also give .the drawings to the Heavy Engi~
neering Corporation at Ranchi and they
will bo able to manufacture the machinery.
The minister should give his serious atten-
tion to these thimgs.

We are not able to achieve self-suffi
ciency in keroseme. More people live in
villages where there is mo electricity an‘d
they depend on kerosene for lighting their

a0
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homes. There is dearth of kerosepe and
they have to pay black-market prices for
it. Instead of allotting the entire kerosene
for use in urban areas, Government should
fix a quota for the villages on the basis of
population and allot kerosene to them.

Regarding petrol and diesel oil, when
we start production of these commodities
in our public sector it is in the interest of
the country to bring down the prices and
also to have a check on the American and
other foreign companies. In this regard
our Government have not done anything.
Our Minister, Shri Ashoka Mehta, is a
big Socialist and we thaught he being in
charge of this Ministry he will at least
bring down the prices to help the poor
man in purchasing diesel eil, kerosene and
other things. Unfortunately, after seeing
the Americane and other people he has
also became a capitalist. He is also sell-
ing petrol and oil at the same rate at which
the Americans sell. What is the socialism
bere, I do ot understand. Ia the matter
of fertilisers also the prices have not gone
down. In other countries the prices are
lower tham the price of fertilisers manufac-
tured by our public sector, They are malk-
ing crores of rupees by way of profit.
Whe wants the prefit which runs ipto
erores of rupees.? We want fertilisers to
be supplied to the poor peasants at a
cheaper rate so that it may help the grow-
more food campaign. As I said earlier,
after he became a Minister, unfortunately,
Bhri Asoka Mehta has become a capitalist
and he earns crores of rupees even om
fertilisers. Even if you meke 8 Communist
in charge of this organmigation I think he
will immediately become a capitalist. These
Communists and socialists should not be
made to head any organisation ; they
should only be advisers ang then only the
prices will come down. I am not accusing
our Minister, ] am only requesting him to
bring down the prices. He should think
that he is a socialist first and not a capita-
list. He should not earn any money from
these public undertakings. *We want them
to be run on a no-loss no-profit basis. Let
our oil companies be a check on the
foreign oil companies, let our fertiliser
factories be a check on the import of ferti-
lisers and let the prices be brought down
to help the grow-more food compaign in
the country. .
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SHRI S. R. DAMANI (Sholapur) :
‘Mr. Deputy-Speaker, Sir, at the very out-
set I want to congratulate the hon. Minister
for the encouraging performance during
the course of the year. Petroleum and
fertilisers are very essential for the develop-
ment of the country. Petrol is required
for running the industries and fertilisers
for increasing production. During the
twenty years after this country became
independent we have made sufficient pro-
gress in both these fields, In 1947 when
‘our country- became independent our pro-
duction was only 0.2 miilion tonnes and
now it has gone up to about 6 million to
7 million tonnes. It is a big achievement.
In the same way our refining capacity was
nil and we used to import all our require-
ments from other countries, but mow we
have a refining capacity of 16 million to
17 million tonnes. It is a big achievement.
But still we are spending a large amount
in importing petroleum products to meet
our requirements because our requirements
and our consumption are also going up every
year. As such, we have to import a large
quantity from other countries. If I may
say so, during the last five or six years the
production in our country has not increas-
ed. Though efforts were being made
exploit new oil fields and experiments were
being conducted, actual production has not
increased to the extent we wanted. So,
more efforts should be made to increase
production. Merely depending on foreign
countries for exploration work will pot
help us solve the problem. Our techni-
cians are quite qualified and intelligent and
they have got experience. They should
be entrusted with exploration of cil fields
s0 that we could increase our production.

. Then, some hon. Members were asking
whilé the refining capacity was increased
when our production is so low. There is
a reason for it. Previously, we used to
import finished products. Now we are
importing only the raw material, for which
we are paying less. In this way, we are
saving foreign exchange. I think the
Government has taken the right decision
in installing larger capacity in our
refineries s0 that we can process the crude
oil and make petrol. Therefore, the
criticism against installation of larger capa-
‘city in the refineries is pot correct. It was
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a right decision on the part of the Goverﬁ-
ment.

Then, some hon. Members were saying
laat some companies in the private sector
were charging higher rates. When these
companies established the refineries they
did it with the motive of profit. They
have invested huge amounts in the coun-
try with the hope of getting some profit
and there is nothing wrong with it. Of
course, if they are earning such a high
amount which is not justified, it can be
considered, But we must appreciate that
they have done a good job in establishing
refineries in this country which will help
our further development. We can ensure
that they earn only legitimate profits and
not undue profits.

In order to increase our production
we may altract many other foreign compa-
nies to come to this country and enter this
field so that we may become self-sufficient.
Al present we are spending about Rs. 110
crores every year in foreign exchange for
the import of petroleum products. So,
about 10 per cent of our total export
earnings are consumed by this one single
item. Therefore, we should concentrate
our attention on bringing ‘some other
companies to help us increase our produc-
tion so that we can become self-sufficient
and save this foreign exchange which we
are spending every year.

Then, if the foreign companies are
making profit, why should we grudge it ?
‘We are charging them incometax at a high
rate.. They are givnig employment to
our people and increasing the production
of our country. They are also paying excise
duty. In my opinion, they should be
encouraged and allowed reasonable profit

so that more and more  people may enter
this oil field.

Having said this, I would request the
bon. Minister to tell us in what period
the country will become self-sufficient.
He should also give the expected year-by-
year progress in this field. This is very
important because we are now paying Rs.
110 crores per year for import of petro-
leum products. How long will we have to
continue these imports 7 What progress
are we going to make in the next few
years 7 | would say that the Ministry
should be given discretionary powers to
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implement the schemes so that we can save
all this foreign exchange.

Some people have said, and I have also
heard, that the refining cost of the public
sector refineries is higher than that of the
private sector. Just now | have mentioned
about the private sector, but the cost of
refining of the public sector refineries is
something which required to be comsidered
and checked. If it is high, what are the
reasons 7 All efforts should be made to
bring it down.

Now I would like to say something
about fertilisers. In this field also, the
country has made sufficient progress. Pro-
duction during the course of this year
has gone wup. But the present pro-
duction is not sufficient; it is too low to
meet the requirements. In the last 5 or
6 years in this particular fizld also, no
progress has been made. There were
many applications for the establishment of
factories in the country, but on accoumt of
certain difficulties they could not be fina-
lised; as such, we have to import huge
quantities of fertilisers from other coun-
tries. There we have also to spend a large
amount of foreign exchange.

Fertiliser is very essential. Now our
farmers who have used fertilisers have
known the advantage. In the earlier stage
they were hesitant in using fertilisers. Now
they are accustomed to it. 1 know in my
comstituency, Sholapur, some years back
when they were asked to use fertiliser,
they were very hesitant and were doubiful
whether it would not affect the crop.
Because they are poor people they do not
want to take the risk. MNow they are con-
vinced and use the fertilisers. So, whenever
we go there, they ask for more supply of
fertilisers. Therefore, more effort should
be made to increase the production of
fertilisers to meet the demand of the
country.

At present we are importing a large
quantity of agricultural production from
other countries, like foodgrains, cotton and
many other items. By the use of more and
more fertilisers and water, we will make
the country self-sufficient which will make
the country very strong. Therefore, in this
connection also, 1 request the hon. Minis-
ter to take urgent and immediate action
to increase the production of fertilisers
and give a schedule as to by what time
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the country will become self-sufficient as
far as fertilisers are concerned.

Regarding chemicals, | am very bappy
that in many items we have become sell-
sufficient. In caustic soda, soda ash and
many items we have become self-sufficient
and we have got a surplus capacity. That
is a big achievement that we have made.
But in the intermediaries we are still
lagging behind. We have to import many
items In this connection the progress is
a Itttle slow and I would request the hon.
Minister that more licences and financial
assistance should be given to those entre-
preneurs who want to put up such inter-
mediary factories in the country so that we
can become self-sufficient as early
possible.

With these words [ support the De-
mands for Grants of the Ministry.

SHRI S. KANDAPPAN (Mettur) :
Sir, I am thankful for the opportunity that
you have given to me to make a few
observations on the Petroleum and Chemi-
cals Ministry.

We had high hopes when Shri Asoka
Mehta took up this department. The
credit goes to his predecessor, Shri K. D.
Malaviya, whatever people might say about
-his shortcomings otherwise, for putting
India and the public sector on the map of
oil and chemicals. But, unfortunately,
afterwards the Government did not take
much interest to streamline the public sector
oil undertaking, with the result that we
find that people are finding fault with the
public sector itself. 1 for one would like to
commend the work of the public sector
so far as il goes, but there area few
shortcomings which the Government would
do well to rectify and really take an
interest, in the right direction.

I would like to say a few words on
that. For example, I have come across in
a lot of these oil company managements
that... ...

MR. DEPUTY-SPEAKER : He may
resume his speech after lunch. The House
stands adjourned to meet again at 20
clock.

as
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The Lok Sabha adjourned for Imb il
Fourteen of the Clock
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(The Lok Sabha reassembled after Lunch
at five minutes Fourtesn af the Clock.)

[Shri G. 5. Dhiilon in the Chair]
DEMANDS FOR GRANTS, 1968-69—Contd.
Ministry of Petroleums and Chemicals —Conrd.

MR. CHAIRMAN : | have to inform
the House that the Home Minister will
make a stalement in the House to-day at
6.15 p.m. regarding the detention and re-
moval of Sarvashri Hem Barua, Jagannath
Rao Joghi, Madhu Limaye and WNath Pai,
all M.Ps. at Khavda Kutch District.

Mr. Kandappan.

SHRI 5. KANDAPPAN : While com-
mending the work of the public sactor oil
undertakings, 1 have been trying to draw
the atteation of the Minister to some of its
shortcomings. Sir, for one thing, we do not
post people with mapnagemeat acumen to
manage our public sector undertakings. This
is true with regard to our oil undertaking
also; and also, 8ir, quite a number of posts
at @ higher cadre were unnacessarily creat-
ed just to provide lucrative jobs for their
kith and kin and Lo rebabilitate them in

eraployment. So, if these kinds of short- .

comings are removed—I am speaking from
a linle experience and [ do mot want to
give any kind of concrete examples here
opcoly on the floor of the House—and il
these things are streamlined, 1 am sure the
work of the oil company will definitely
improve.

Also I come across in some places in
our public sector refineries military people
whom they have brought imto manage
these undertakings. [ wonder what their
qualification is for managing a public
sector undertaking. Iln the ONGC and
also in the oil refinery and elsewhere I find
that wherever military men are occupying
posts, they do not know how to behave
with the labour and actually it is their mili-
tarism that creates labour problems. They
do not have the human touch, they do
not have the business acumen to manage
things. This is a very serious matter they
have to consider.

Also, Sir, in some places there is sur-
plus labour which the refinery or the con-
cerned concern in so much afraid of and
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reluctant to retrench because of the public
opinion that may be aroused and the
agitation that might be created. But I
think in a business concern like this, the
Government should take courage in both
hands and go ahead with improving the
working of the Oil Refineries as well as
the ONGC and other concerns that are
under the direct administration of this
Ministry.

As it is our Oil Corporation is almost
in a position to compete with the private
oil companies and I am proud of it. But
1 cannot totally say thaty the are competing
with them because they still have Govern-
ment patronage to some extent, but if
proper efforts are taken and if their work-
ing is properly streamlined and guided, 1
am sure, a time will come in the npear
future when we will be in the proud posi-
tion of competing with private oil companies
and only then we can say that we have
succeeded in our public sector enterprises.

Sir, with regard to the working of the
ONGC, I would like to pinpoint one or
two things, As far as I understand, the
working of the ONGC is very much chaotic
and they are not able even to a small
extent to justify the expenditure that was
incurred on the ONGC. It is engaged on
a very vital sector, | mean, the exploration
and the extraction of crude oil in this
couptry. As it is, we are informed that
Government have some firm targets by
which they think they can get at all the
crude that we need within the country
itself. 1n Ankleshwar and some other oij-
fields we did get some oil and we had some
exploratory work there, but the work is
not commendable and we have miserably
failed on many occasions. For one thing
I find in the ONGC some of our geologists
are the lowest paid even in India compared
with other exploratory companies engaged
in this field for similar works. In Assam
we have got the association of Government
and Burmah-Shell joint venture where
we do have this exploration of oil. Even
compared with that company our people
are very much lower paid | would plead
with the Minister that he should give top
priority to this and they should try to
attract the best talent that is available in
this coumtry for the exploration of oil.
Then we can go abead with the extraction
of crude to the extent that we may need
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itand I hope we can succeed if proper
efforts are taken in the right direction.

In this copn=ction I would like to draw
attention to a very important fact, that is
the Cambay offshore drilling. Sir, after
all, we know that the Cambay belt is very
rich in oil. That is what I understand from
the reports of various experts who know
about these things. Even foreign people
feel that there is enough oil there and our
own people feel that there is enough oil
there but unfortunately we are not making
any move in the direction to extract the
oil that is available in the Cambay belt,
I know the offshore drilling is a very
scarce know how in the international
market with the result that a very high
price is demanded for collaboration or out-
right purchase of technical kmow how or
asking other people to take the work on
our behalf. But it is so important and
basic that we should get the know-how
by associating ONGC itself with some
other foreign companies or purchase the
know-how on an assured basis, instead of
frittering away our resources. In this way
we should get the crude so that we may not
be in need of cruds and we may be able to
meet our demand in the near future. And,
apart from Cambay, of .course, these are
other places which are not sure as oil-
bearing areas. We already know that
Cambay is a rich belt and so, I thimk,
instead of wasting our resources and energy
in going to exploration of other areas where
there may be oil or may not be oil I
think it would be fruitful to go ahead
with the extraction in the Cambay belt as
early as possible.

Another thing to which I would like to
draw the attention of the Minister is in
regard to fertilizers. Much has been said
about fertilizers. We know the fertilizer
companies have got long gestation period
and in the beginning, I am afraid, the
Government has  under-estimated the
demands for fertiliser in our country with
the result they have not brought into exis-
temce as many factories as we would need
and now we are depennedt to a large extent
on foreign countries for our basic fertiliser.
1 am afraid, even now the assessment of
the Governmeat is not correct and it is on
the low side. I fesl that we may need
more fertiliser than what the Government
powms to cstimate, Sir, I saythis becsuss
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1 know about the farmers of this country.
Government had a wrong notion that
farmers do not take to fertiliser readily.
That is not correct. I have not come
across any farmer in this coumtry who
when it is proven to him that it would be
useful and beneficial for him to resort to
modern methods does not do so ; in fact,
he definitely takes to modern methods when
he is convinced of their benefit.

2110

Everywhere, we find that there is a
grant demand for fertilisers in this country,
But, unforiunately our people do not have
the know-how regarding the right type of
fertiliser to be used in a particular soil,
We have no machinery so far to guide the
former in this respect. But, still the
demand is there, and some time back when
we had put questions to Government afier
the subsidy on fertilisers was removed, we
were told that even after the removal of
the subsidy, there was a great demand for
fertilisers. | would like to know whether
Government were justified in removing
the subsidy on the ground that even if the
prices were on the high side, the farmers
were stiil purchasing the fertilisers. That
would be indeed very strange logic. Are
we justified in paying the present prices
to the farmers for their produce, when we
are increasing the fertiliser price in this
country in this manner either deliberately
or unwittingly ! The present prices of
fertilisers are on the high side and there is
a case for reducing them for the benefit of
the Farmer.

I would also say that there is a lot of
speculation particularly in the areas where
there is scarcity of urea and other ferti-
lisers which are not available. [ know for
certain what is happening in my place in
regard to this matter. During the tobacco
season, the Andhra farmers who used to
cultivate tobacco in large tracts used to
come to Madras hundreds of miles away
they used to approach the farmers of my
area and purchase the fertilisers that they
had acquired from the credit societies or
other corporations at a very huge priee.
The result is that the farmers who took the
fertiliser for theit own use at first were
50 much attracted by the profit that they
earned by selling the feriiliser to otkers
that the fertiliser has been drained from
threre and taken elsewhere. In a particular

place, people who ¢an lnani-:ullu thingy
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and who can manag: things by greasing
the palm of the officials, and particularly
the well-to-do farmers are able to get
fertilisers but the poor helpless farmer who
should really be helped is not able to get
it. This kind of anomaly should be re-
moved and it can be removed only when
Government take into consideration the
very serious aspect of distribution of ferti-
lisers.

I understand that at Mangal, the ferti-
liser corporation people themselves have
got a sort of distribution arrangement, and
they even supply the know-how to the
formers ; they have a sort of cell to test
the soil and thus help the farmers to know
what kind of fertiliser should be used,
when and in how much quantity. All this
technical know-how is supplied to the
farmer along with the fertiliser. 1'am told
that that distribution system has been quite
effective and the farmers are very much
happy about it.

1 think that some such distribution
system should be evolved throughout the
country.

1 would even suggest that it is high
time that Government may counsider
whether they can themselves create some
corporation or association to look after
this distribution work along with giving
guidance to the farmers in regard to the
technical know-how regarding what type of
fertiliser should be used and at what time
and on which soil.

In conclusion, I would like to quote a
small passage from The Hindu dated the
17th, from its editorial. This paper is a
very conservative paper and it never goes
against Government and it is very much in
support of Government. When that paper
writes something about the fertiliser
policy of Government, I think that it isa
‘matter for serious concern for Govern-
ment.

“Whatever the historicity of the high
cost of Indian fertiliser factories, every-
one will join the Committee™ —

that is, the Estimates Committee—-

“in asking why the Indian price of
nutrients should be Rs. 2,343 per
metric tonne when Pakistan sells them
at Rs. 729 and Japan at Rs. 1,257,

_One will also share the Committec's
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surprise over differences in price of the
same raw material in different upits™.

This has already been referred to Shri
Tapuriah also raised the question of the
Central Pool earning a profit. 1 do not
know what explanation Government will
give for that. I do not kmow whether
they have changed that policy of earning a
profit and they will just have that organi-
sation to help the farmers. I would plead
with Government that it is very high time
that the whole fertiliser policy was re-
oriented in the interests of the farmer and
not in the interest of anybody else.

st ey A (afemr) @ wwfa
wgTa, § @@ sk W s
1 A FT G ST ) NER F
| T § f IR gTEw g1 T
g, @ & fou & w6 ey & wfy srwme
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¥ @ § @ g W & g w0
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e § 9 TR Oy W GEwW
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MR. CHAIRMAN :
ter.

The hon. Minis-

SHRI A. SREEDHARAN (Badagara) :
Sir, I want to seek certain clarifications
from the Minister before he begins his
speech so that he might give his clarifica-
tions in his speech if he has no objection.
1 would not take more than two minutes.

MR. CHAIRMAN :
speech then.

That is almost a

SHRI1 A SREEDHARAN : The clari-
fication that 1 would like to have through
you is that—

MR. CHAIRMAN :
my permission.

You have not got

SHRI A. SREEDHARAN : 1 am seck-
jmp your permissiop,
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MR. CHAIRMAN : Would the Minis-
ter like to make some clarifications after
the speech is over ? :

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL.
FARE (SHRI ASOKA MEHTA): Ido
not know what he wants. How can 1 say 7

SHRI A. SREEDHARAN : [t is some-
thing concerning his portfolio. I am not
going to ask anything about the landing
on the moon.

SHRI ASOKA MEHTA : 16 hon.
Members have alreedy spoken at length.
Now, | will be trying to meet some of the
arguments they have put forward . It is
not possible for nie to clarify further any
point that any Member might bring up.

MR. CHAIRMAN : [ am very sorry
J am not able to allow the hon, Member
any time now,

SHRI A. SREEDHARAN : 1 know
why the Government is shuttiug out its
mind, The Mibister knows what I am
going to ask and that Is why he says like
that. 1 know about the Pertilisers and
‘Chemicals (Travancore) Ltd., and I know it
is being done with the connivance of the
Ministry. I did not get an opportunity
and that is why | wanted to seek a clarifica- -
uon.

AN HON. MEMBER :

Sir ?

What is this

SHRI 5. K. TAPURIAH (Pali) :
way, many Members were affected. It is
not fair. So many of the Members who
have not spoken might wish to seek some
clarification or the other. Will you give
them all a chance ?  (Interruption).

That

MR. CHAIRMAN . The hon.
ler.

Minis-

SHRI ASOKA MEHTA : Sir, Iam
grateful to the 16 hon. Members for the
valuable light that they have thrown on
the working of our Ministry and for the
constructive comments and criticisms that

they have offered. A large number of
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points have been raised during the discus-
sion. 1t will not be possible for me in
the limited time at my disposal to aonswer
all those points. However, 1 shall be
happy to clear up some of these points
Iater on either through personal discussions
or through cosrespondence. 1 propose to
confine myself to certain basic criticisms
that were offered and these criticikms were
made by a large number of Members.

The two main criticisms are we have no
oil policy and we have no fertiliser poticy.
This is basic ; the rest of it deals with
certain incidental points here and there to
which I shall reply if 1 have the time. On
both these basic points, either the hon.
members are misinformed or my ministry
has Ffailed to communicate Lo the hon.
memibers what are our policies. Anyway, I
am deeply grateful to the House for pro-
viding us with an opportunity, which is
coming after two or three years, —because
this Ministry’s Demands were not discussed
in the past,—to clarify and re-state the
policies that we have been following.

As far as our oil policy is concerned,
we are most anxious to be sel-sufficient in
us many directions as possible. We would
like to be self-sufficient as far as preduction
of crude is concermed . But mo country in
the world cam sey in advance that it will
mecessarily be seif-sufficient. Odl resources
in the werld are very unequally distributed.
Half a dozen countries in the world produce
the bulk of oil supplies. An overwhelming
majority of mations are dependent on crude
imports. While 1 agree that everything
possibic should be done to push atread with
our programme of oil exploration and wil
production, we should not proceed on the
assumption that we wil necossarily ‘be self-
sufficienit, because our oil requirements wilt
keep on growing and we may or may not
be able to find all the oil need. But with
respect to selfsuficiency as far as owr re-
fining capacity is cencermed, on that scere,
Goverrnrment's record can stand scrutiny.

We would also like to see that market-
ing of these oil products is effectively, effi-
cterrtly and economically organised. In all
these things, white we have a certain pro-
portien of the private sector, mostly owned
anf vperated by foreign oil companies, our
broad policy is,—whether my good friemd,
Mr. Tapuridh, Hkes it or mot—thal we
wouid dike topush forward in woxploring,
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refining and marketing through the public
sector. I am sorry the hon. member fram
the DMK who spoke just now is not here.
He hoped that 10C will be able to compete
with the private oil companies in the near
future. Today, 1 may say, the 1QC is the
biggest oil distributing company in India.
In the past 5 or 7 years, the rate at which
it has built up its business is something to
which there is no parallel in this country.
In distribution, we are pushing ahead with
the development of the Indian Qil Corpo-
ration. Iln refining, there are three re-
fineries which are being run by the 10C.
Another refinery is under construction and
we hope that the fifth refinery will soon be
taken up for conostruction. Here also we
are moving ahead to see that the public
sector grows and we become seif-reliant.
1 shall revert to refining and marketing a
little later.

1 would like to say something about
the exploration programme. It is said that
we have spent a lot of mansy, but have not
achieved adequate results. We have spemt
somelhing like Rs. 200 crores on the ONGC
and we have establisked 130 million tons
of reserves which will be prodeced. I
think these figures are comparable to simi-
lar figures anywhere in the world. The
performance of .ONGC has improved re-
markably in the past 12 months.

SHR1S. KANDAPPAN : Do not be
s0 sweeping.
SHRI ASOKA MEHTA : That is why

1 would like the hon. Member to know the
facts. The trouble is, very often hon.
Members talk about facts which are twelve
months or twenty-four months out-of-date.
Today the facts are that the ONGC's dcil-
ling performance in 1967-68 has set an all
time record. Mext year's target is 40 per
cent higher than what we have dooe dur-
ing this year. 1 would like to know from
any hen. Member belonging to any section
oi the House, il we say that oor 1968-69
performance would be 40 per ceat over the
record performance we have put in in 1967-
68 is not that something for which we shoukd
pat the ONGC on its back. 1 would like
to take this opportunity to put on record
my appreciation of the work that has-been
deme by the Chairman of the ONGC with
the wonderful team of young men that he
has brought tegether—the planning and
development team and these in the controel
room.
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SHRI 5. KANDAPPAN : Even the
drilling time taken by ONGC is verv much
higher than the time taken by the Oil India
Limited.

SHRI ASOKA MEHTA : May I point
out that the drilling time... ... (Interruption).
I know the facts. The drilling time taken
today is lower than the drilling time taken
in the Soviet Union. While it is the busi-
ness of the Opposition to criticise us, where
our boys are doing wonderful work at least
give them a pat. My hon. friend thinks
what is needed is to give them a higher
salary. He pleaded to give them more
salaries, but at least give them a pat on
the back, appreciate the work that they
are doing before you come forward with a
demand for higher salary.

SHRI 5. KANDAPPAN :
ferring to the salary of geologists.

I was re-

SHRI ASOKA MEHTA : Geologists
are boys working in the ONGC. These
geologists and other young men working
there will give wonderful results if you ap-
preciate when they do good work and not
go about cavilling and criticising when there
is no basis for it. When there is basis for
it, I welcome such criticism.

As far as exploration is concerned we
are well geared in exploration. Let us
realise that as far as our land area is con-
cerned it is not as productive as some other
parts of the world are. 1 believe we have
drilled far more wells than Iran has drilled,
but we are producing only a fraction of the
oil that Iran is producing. This all de-
‘pends on how productive certain wells are.
QOur wells are not very productive. There-
fore we have to do a lot of work,

While we are pushing ahead with this
programme of work, there are a number of
difficulties that I want this honourable
House to understand. Firstly, we do not
have enough resources. Look at the Bud-
get. How many crores are you giving to
ONGC ? Shri Tapuriah was talking about
the achievement. You mnst talk of the
results in comparison to the resources made
available. There is the chronic difficulty
about foreign exchange. In this Ministry the
problem of foreign exchange becomes very
acute because 0il and chemicals are industries
where technology is moving very fast. The
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life span of technology in the chemical
industry is six to seven years. Within six
to seven years the whole process becomes
obsolete. We take six to seven years to
set up a plant. By the time the plant is
set up, the whole enterprise becomes ob-
solete. Because of difficulties in foreign
exchange I am not able to go and plug
foreign exchange. It is possible that the
same difficully is there in the private sector
also. I1do not cavil on that. When all
these difficulties are got over and a project
is pushed through the whole thing becomes
obsolete. Our instruments are obsolete.
Our equipment are obsolete. Our scientists
have to work with antiquated equipment.
We are not able to get the most up-to-date
equipment. We cannot produce sophisti-
cated equipment over-night in the country.
Therefore, we have to work with greater
discipline, greater dedication and put in
greater purposeful effort, When we take into
account all these difficulties, the work that
is being done is creditable and I am con-
vinced that the ONGC boys should move
forward.

Pet. and demimfs)

Even them my feeling is that we will
not become self-sufficient if we confine
ourselves only to exploration on the land.
It is possible we may have better results
off-shore. Some hon. Members—I think
again it was Shri Kandappan—said that
there were off-shore areas which seemed to
be bubbling with oil. 1 do not know. If
we strike oil there we will strike it in very
large quantities. It is also quite possible
that we may not strike oil at all. Nobody
can say in advance whether there will be
cil or not.

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : Why don’t you decide it once for
all ?
SHRI ASOKA MEHTA : Will you

given me time to explain ? 1 am not ans-
wering your point. 1 am dealing with his
point. I will come to your point ina
minute.

I want to make it clear .that India
cannot be sure in advance if there is all
that oil. If we strike oil, it will be good ;
but it is equally on the cards that there is
no oil.

Now, there are various practices.
There are certian praciices which the
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ONGC will be able to develop of its own.
There are other practices where we will be
able to do it with a certain amount of
technical assistance provided by the Soviet
Union. But the most productive areas,
with possibility and potentiality, are in
deeper waters. As far as deep sea explora-
tion is concerned, it is technologically very
difficult. Exploration is  difficult, but
production is even more difficult. It requires
very sophisticated technology to dig a deep
well in the sea and foreign exchange in
dollars is necessary for that. Unfortunately
we have not the dollors that we require.
We have neither the technicians nor even
the equipment. Even the Soviet Union
had to buy the equipments from the wes-
tern countries because they cannot produce
all these equipment.

SHRI RANJIT SINGH (Khalilabad) :
That is news.

SHRI ASOKA MEHTA : That is a fact.
Facts may be news to him but, unfortnately,
facts remain facts.

We must realise that no country, not
even a lechnologically advanced country,
can say "l will not borrow technology from
another country”. 1 am surprised that in
the chemical and oil industry anyone can
become chauvinistic, as for as technology
is concerned. Now, we have not got the
resources to go out and buy technology. |
invited a very able team from the Soviet
Union to advise me on this matter of the
functioning of the ONGC. Oae of the
things that team said was, and I am very
grateful to them for the fine work they
have done, that we have to send 200 people
abroad to Western and East European
countries, including Soviet Union, to get
further training. Technology is changing
so fast that it is no use saying we kmow
everything.

SHRI RANJIT SINGH: Cut down
the Ministers going abroad and divert that
money for training technicians.

SHR1 ASGKA MEHTA : As Minister
I have never gone abroad, 1 can assure
you. Either the hon. Members want me
to give an explanation to what they have
said or they want to offer further com-
ments on me. If they want to offer perso-
pal comments, | am willing to sit down
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and listen. [ have not gone abroad. [
have been working for the last few years
and | have gone abroad only when there
was absolutely essential work which took
me abroad.

Therefore, as | was pointing out, as
far as oil exploration in deep sea is con-
cerned, very large investments are needed,
and these investments have to be exclusively
in foreign exchange. The technical com-
petence needed and the equipment needed
are available only with a limited number
of countries. Therefore, the Government
is considering whether we should negotiate
with these people or we should wait for
some time and see¢ whether some other
method can be devised. Until this parti-
cular problem is decided by the Govern-
ment, there is nothing further that I can
do. Al can say is, in exploration work,
as far as my Ministry is concerned, we
are pushing ahead in as purposeful a
manner as is possible.

ot waTETe T @ At § ey
fr gati®r #t &4 ¥ ArARr m@reT
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9 faer S1ar & AT IAF AU ALY
e anfY, I FRA gREAS ;7 g
garwr 747 &, Afew oo o ey
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e AN A § owE wewr ww
orft 2 :

SHRI ASOKA MEHTA : Firstly, it
has not taken ten months. This matter is
under consideration for the last two months
or so. Surely, the Government is entitled

to look at the pros and cons before com-
ing to a decision.

SHRI KANWAR LAL GUPTA
What are those pros and cons, we want (o
know.

SHRI ASOKA MEHTA 1 How
should the profits be split, what would be
the implications of this kind of an agree-
ment and s0 on. Surely, it is not for me
to tell everything umiil the Government
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takes a decision. At no time the Parlia-
ment asks a Cabinet Minister to give
reasons as to what are the pros and cons
which the government are considering,
until a decision is taken. After a decision
is taken, 1 shall give you all that infor-
mation. Before that, it is not possible for
me 1o place the pros and cons before the
House. The matter is under consideration
now and a decision will be taken.

SHRI KANWAR LAL GUPTA:
Whren are you going to finalise it 7

SHRI ASOKA MEHTA : |1 camiot
answer it. That is a Cabinet decision.

As far as the refineries are concerned,
the 10C is operating a refining capacity of
6.7 million tonnes. This refining capacity,
with ohly marginal additions, will be able
to refine 9 to 10 million tonnes in the next
three or four years and the cost will come
down. My hon. friend, Shri Tapuriah,
compared the cost of the private sector
refimerves with that of the public sector
refineries. He did not take into account
the time period. Tt requires a certain time
within which these refineries are able to
produce their optimum. Given the time,
I ¢an assure Shri Tapuriah and other critics
bere, ilve vefintries with marginal invest-
ments here and there will be able to
refine 9 to 10 million tonnes.

There has been a constant demund for
refineries at various places. Now let me
explain the logic that governs the setting up
of our refinihg capacity. We waht to have
refining capacity nearer the market. A
question was raised that some of the
private sector refineries have some extra
capacity. We cannot use them because
there is no demand in that area. If and
when the demand in that area grows and
if we find that it is economic to have
refining made by those private sector
refineries, we will not rule them out. But
our present attitude is that we try to
establish refining capacity wherever the
demand goes up. That is why weare
setting up one at Madras and another at
Haldia. The only new refinery that we
propose 10 set up in the Dext three or four
years is somewhere in the northwest.

Tt is not possible to have wanother
refinery im Assam. There are already two
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refineries there. My hon. friend, Shri Hem
Barua, after having spoken, has preferred
to go to Kutch and is not here, but in his
absence 1 would like to point out that we
would like to expand the Gauhati refinery
but we have no desire to set up more
refineries there. A refinery is nota toy
that it should be set up everywhere. A
refinery must be large sized. Even today
we are losing Rs. 1 crore to Rs. 1§ crores
because the products which are produced
in Assam do not find a market there and
they have to be sold elsewhere at a lose to
the IGC. We cannot, for the purpose of
satisfying certain local aspirations which
are legitimate, set up refineries at places
where by producing end-products we will
have to lose heavily in selling them because
the cost of transport of crude is much less
than the cost of transport of refined
products.

As far as the private sector refiperies
are concerned, we have certain agreements
with them. We want to honour those
agreements. We cannot talk of nationalis-
ing them or of throttling them. We want
to honour those agreements but, at the
same time, these agreements need to be
revised or renegotiated because they were
made about I4 or 15 years back and in
certain matters they need to be renegotiat-
ed and we hope that in the near future
wherever necessary that will be done. 1
would say that in the refinery policy there
is this mixed approach, but the public
sector will keep growing and the legitimate
rights of the private sector will be protect-
ed provided they are also willing from
time to time, to renegotiate the agreements
to bring them in conformity with the
changed situation.

We recently invited a Soviet team to
look into our refineries also and 1 am
grateful to Mr. Tatorov and his very able
team for the help that they have given us
in looking into the working of our
refineries.

Sk Tapuriah poinwed .-out that in
exploration we have been following a dog-
inthre-manger policy and tLat we arc not
inviting others to come in, May | again
respectfully point out ibat that is not so.
The British were here ;| 1the Americans were
bese ; the Rumanians were bere ; the
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Yugoslavs were here and the French were
here.
SHRI RANJIT SINGH : Arabs ?
SHRI ASOKA MEHTA : The Arabs
were not here. The Arabs do not go in

for exploration ; they allow their country
to be explored.

All these people have been here but
they were not able to strike oil and they
went away. Shrimati Gopalan sees
imperialism and all kinds of things every~
where. I hope the Yugoslavs, the French,
the Rumanians—all of them —are not
also to be deemed imperialists ; that is why
they did not find any oil | Therefore it is
not that we have not invited some of these
peaple. We havs, but it is a very tough
job and; I think, we have got to do it by
ourselves. It is no use saying that $ 1.8 or
1.4 billion was spent and they are not
coming here.

Side by side I would like to point out
again that in the oil industry it is no use
talking of big profits, imperialism and all
that because the oil industry is such that
it is a gamble ; it is a big risk. [IFf you
succeed, you gain a big amount of money
and if you fail, you lose all your money.
In Iron we have invested, say, Rs. X crores.
1 went to Tran. We had struck oil on
a commercial basis. We will be getting a
million tonnes of oil from Iran from one
stractre alone. 1 do not know how much
oil we will get out of all structures, No-
body said, that I was a robber or an
cxploiter, that I was going to take away so
much money from Iran, because in oil
industry, if you strike o0il, you will make
money and, if you do not strike oil, you
write off all the losses. So, here also, the
argument seems to be that people should
come and invest money but, if they are
lucky enough to strike oil, they must not
be allowed to make any profit. I am
afraid, the oil industry does not operate on
this basis. It is time we recognise the
logic on which various things operate,
Therefore, in those areas, if it is necessary,
we will have to invite them. IFf they
succeed, we will also make money, I think,
four times what we invest, which we are
pnot making today. It is possible if we
strike oil, next time, the Agreement will
be even more to our advantage. | am sure,
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some hon. Members will get up and say,
why did not I enter into a similar Agree-
ment earlier ? Probably, they will charge
my distinguished officer, Mr. Nayak, of all
kinds of wrong doings.

When you enter into an Agreement
before oil is struck, you have got to concede
terms which you can improve upon when
you strike oil later on. These are normal
business deals which, I am sure, the dis-
tinguished House knows. Unfortunately,
we are being subjected to all kinds of
criticisms including those by businessmen
belonging to Swatantra Party.

SHRI S. K. TAPURIAH : About Iran,
we do not know the figures, how much oil

we will get, how much money has been
spent, what are the terms. This {s the
reply we are getting.

SHRI ABOKA MEHTA : In Iran, we

have got about § to 6 structures. We have
so far drilled only 3 or 4 structures. Siill
2 more structure are to be -drilled. He
should wait till I am able to find out what
the position will be by the end of the year.
Should I give what these ofticers give me
from day to day what is invested and what
is the out-turn in the factories ? Surely,
that is not possible. 1 do not propose 1o
give half-baked figures and later on be
asked for all kinds of explanation. As
soon as I have firm information, I shall
place it before the House. [ do not pro-
pose to give hall-baked figures here. I
have got to consult my partners also there.
I cannot make announcements here without
consulting my four other partners there.

Therefore, whatever has to be said will be

said at an appropriate time. [ have noted

and | can assure him that we will satisfy

him at an appropriate time.

The next thing is about fertilisers. 1
agree in the field of fertilisers, we have
not beéen able to move forward according
to our targets. Why did that happen ?
Partly because the public sector was not
able to move forward very fast and the
private sector did not come forward, If
you look at the figures, you will see, in the
private sector, the fertiliser production just
did not start at all. [t was the non-starter,
Now, we have a wvery big programme.
Everybody wants us to be self-sufficient in
fertiliser. By 1975, we have to build up
a capacity of 5 milllon tonnes of fertilisers
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which means an investment of Rs. 1400
crores. So far, we have invested about
Rs. 250 crores only. You can envisage
the very large investment that is still to be
made. Of these Rs. 1400 crores, Rs. 400
crores will be in foreign exchange. 1 want
to know from the honourable House : Is
it possible for us in the public sector to
find all this amount of Rs. 1000 crores or
Rs. 1100 crores during the next four to five
years for fertiliser alone 7 Where will the
amount of Rs. 400 crores in foreign
exchange come from? Why have I to
plead for allowing some private concerns
also to come in so that they bring in rupee
resources as well as foreign exchange ?
Because the amounts involved are large,
Rs. 1000 crores to 1100 crores. An amount
of Rs. 200 crores will be needed for
pesticides industry. We have decided that,
out of Rs. 1400 crores, an amount of
Rs. 800 crores will be spent in the public
sector. So, a major portion of the outlay
will be in the public sector. If I have to
have plants involving an outlay of Rs. 800
crores in the next four or five years, you
please realise that the managerial capacity
will not come up overnight, the technical
difficulties will come up and all that.
Would the honourable House be justified
in asking why this is going wrong, why
that is going wrong and all that? You
must konow, anywhere in the world, a
modern chemical plant, requires a couple
of years before it gives you full production.
I have with me about 5 plants today under
my Ministry. Two are very old, two are
very new and one is somewhere in between.
‘The two new plants will be able to give
good results. As far as Naogal is concerned,
as my friend said, it has been doing very
well. The two old plants, Sindri and FACT,
are both in the process of being revr-
ganised and modernised and I can assure
the House that this year our performance
will be good and, by 1971-72, we shall give
you every tonoe of fertiliser that is needed
and we will not be importing anything
from outside. But it takes four to five
years from the date we start. It takes
about two to three years to build up a
factory. It takes one year to get land.

It took me three years to get the land
in Gorakhpur, and in the case of Barauni,
it has taken me more thana year (o gel
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the land ; one whole year has been wasted.
I know the difficulties in getting land for
a public sector factory. The hon. mem-
bers very often throw the blame on us.
Somebody got up and said—I think, it
was the Communist Member, Mr. Sharma —
what kind of public sector is this, they are
not willing to give all the money that the
kisan is asking for. After all, there are
rules and regulations which determine the
acquisition of land. We try to follow the
rules and regulations and there, we
are bogged down, we are frustrated,
we mre being compelled to pay more

and all kinds of delays take place.
Does the hon. House take the
slightest interest in this thing ? When I

am asked to give a schedule as to when
I will do this, how can I give any schedule
when I do not know when I will get the
land, power and water. These are things
which are not under my control. Given
these things, [ can assure the House that
in 30 to 36 months, a plant will be set up...
(Interruptions) Will he let me continue in
my own way ?

Secondly, it is said that the price
charged are very high. [ am surprised,
the prices quoted here show a real mix-up.
In one case, the naphtha content is taken
into account and the price is given ; and
in the other case, the price of urea is
given. May I point out that it is no use
comparing unlikes. If we compare likes
with likes, our fertiliser prices compare
favourably with those in other countries.
Itis mot correct to say that the fertiliser
prices in this country are higher than those
in other countries. It is interesting to
note, for instance, that the price of urea
of the farmer in India, Rs. 840 during 1967,
compares fiavourably to the price to the
farmer in West Germany, Rs. 895, and in
France, Rs. 880. The price of Ammonium
Sulphate in the country, Rs. 495, also com-
pares closely with the price in France,
Rs. 480. Similarly, the price of Calcium
Ammonium Nitrate, Rs. 535, in India is
close to the price in France, Rs. 520. Even
these price, I hope, will come down as soon
as we are able to use modern technology.
The plants that we have set up are not based
on the most uptodate technology, but the
new plants that are coming up, whether in
the private sector or in the public sector, arg
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large plants with modern technology. of
course, they require a very large investment
but large investments of say Rs. 60 crores
will also give Rs. 50 crores worth of out-
put. The capital-ontput ratio is very high;
‘but the initial investment is also very high.
I can assure the House that the price is
something which we are concerned about,
but [ want the House to appreciate this
‘also that we need Rs. 800 crores for invest-
ment in the public sector. Somewhere
‘the money has also to be found. If every-
thing is going to be given on no-profit-no-
loss basis, please tell me from where the
resources are to come for exploration in oil,
for building up refining capacity and for
developing fertilisers. Therefore....
(Interruption).

SHRI G. VISWANATHAN (Wandi-
wash) : How do you answer the criticism
of the Estimates Committee ?

SHRI ASOKA MEHTA: 1 have
poited out that the figures that have been
given do not compare likes with likes. I
have tried to give the fgures where the
likes are compared with likes. There is
no_ Bible or Gospel that I am depending
‘on ;1 am depending upon the facts that I
know.

It is argued that we hawe no policy
about fertiliser because sometimes we talk
of naphtha and sometimes of something
-else. 1 have made the policy very clear.
70 per cent of fertiliser produced will be
based on naphtha. Today, the world over,
the production is based on naphtha. Then,
out of the remaining 30 per cent, about
half of it will be based on coal or lignite,
about one-fourth of it will be based on
liquid ammonia and a very small fraction
will be on electrolytic basis.

As far as coal is concerned, a question
was asked about Korba. We are looking
into this, The Fertiliser Corporation of
India has drawn up a very detailed project
report and it is being considered. One has
to consider the economics of it. May I
point out, Sir, that recently the Polish
Government showed interest in setting up
a fertiliser plant. Poland, as you know,
Sir, is a country with very large resources
of coal and with a very highly developed
coal industry. Yet it has not the slightest
Jnterest in setting up 2 ¢oal-based Tertiliser
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plant. Look at the number of fertiliser
plants set up in the entire world which are
based on coal. Mot many. We believe
that the Korba coal-based plant may have
economic advantages. We are looking
into it very carefully, but we canaot say
anything till that study is over.

Why do we talk of liquid ammonia ?
It is because there is going to be a
world shortage of naphtha. We are
~griticised that we are exporting naphtha

to-day. We are bound to export something
to-day. If you have a surplus of jute, you
export jute. Sometimes you are dificit in

jute. In any industrial development, nobody
can say that we will have self-sufficiency
every day. Sir, we are exporting naphtha
to-day but our requirements of naphtha
are going to grow and paphtha-based
plants are likely to be the cheapest, with
the exception of plants based on liquid
ammonia. Why do we talk about
ammonia 7 Why talk about it sometimeas
in the context that we get a sure supply of
sulphur and of sulphur we require large
quantities and sulphur prices fluctuate in
the world market. There may be a short-
age of sulphur in the world market.

Secondly, “Sir, it may be possible for
us, in some of these countries, may be
Iran, Kuwait, and Saudi Arabia, that we
join with them in developing liguid
ammonia there and they join with us in
developing fertilisers here. Are we opposed
to this kind of ecomomic co-operation
betwzen friendly countries, both upstream
and downstream forms of co-operation in
all these things? Some of my friends
here seem to think that when the very
word ‘liquid ammonia’ is uttered. you
commit treachery. 1 do not understand
that, Sir. Everything has to be judged on
the merits and the economics of it and [
am willing to satisfy the most severest
critic whether on the most detailed econo-
mic study the thing is right or wrong.
Even there, as [ said, we propose that 707,
of our future production of fertiliser will
be based on naphtha. This has to be
related to factors such as the refinery
capacity, the production pattern of petro-
feum products, etc.

We have got certain rock phosphates
in our country and we are developing
pyrites and reducing sulpbur frem it. All
these things af¢ time-consuming. In thesy
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things the technology has to be obtained.
Now take production of sulphur from
pyrites, Very few countries have got that.
We had to run to Sweden, Norway and
Finland to find out how sulphur could be
produced from pyrites. Some of the
technologies are untried. The equipment
has to be obtained again with foreign
credit which is not easily available.

Under these difficulties this task is being
done. In the case of fertiliser also recent-
1y T had an expert team partly drawn from
the TVA, the American public sector orga-
nization and Indian experts and I am again
grateful to that team for the valuable
report they have given us. May I point
out that in fertiliser we have a very clear-
out policy. Our policy is that we want
to be self-sufficient and 1 am confident that
we will be self-sufficient by 1971-72. By 1975
we have to built up a capacity of a mini-
mum 5 million tonnes and production of
4.2 million tonnes, In order to do this,
very large investments are needed including
foreign exchange. In order to do all these
things we must have a flexible policy.

While the bulk of this new develop-
men will be in the public sector, we have
to provide accommodation for the private
sector also. My hon. friend, Mrs. Gopalan
talked that everything could be done in
India. After all the P & D Division has
been set up—Planning & Development.
We have spent Rs. 2 crores there. I am
proud of the 600 or 500 very fine engineers
that we have got. We assembled them,
not Mrs. Gopalan. Surely, we have tre-
mendous pride and tremendous enthusiasm
in their working. Here again, let us
realise the difficulties. We have to go to
the USAID for expanding Trombay. For
Trombay expansion Rs. 40-50 crores are
needed. When we go to them, they also
want to do certain engineering and design-
ing,

The French and the Polish Government
are coming here to negotiate with us for
setting up a fertiliser plant. The Polish
Government also say that they want to do
some engineering and designing themselves,
All these matters have to be negotiated.
Where we are dependeat upon foreign
exchange on credits from outside, I cannot
all the time satisfy the last demand of my

pwn engineors, ] have got to strike a
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balance somewhere. Because if I satisfy all
these demands, which I would very much
like to, then give me free foreign exchange
and I will not want anything to be done
by anybody else. But where I have depend
upon one-third of the requirements from
outside, where I have to obtain credit, pay
them interests charges, and buy equipments
from them sometimes at a rate higher than
in the world market I have to make cer-
tain concessions in engineering and in
design. But what is important is that we
have confidence in the organisation that
has been set up by us and we want it to
go ahead. I would give my right arm to
see that the Planning and Development
Division progresses fast enough. 1 would
give my whole body to see that this ferti-
liser project moves forward fast enough.”
One has to strike a compromise some-
where. And [ was surprised that when a
compromise is struck, all kinds of insi-
dious charges are made. Therefore, Sir,
it is not true to say that we have no policy
on fertilisers. [ have tried to explain and
expound the policy.

Wheh we come to petro-chemicals, here
again the charge is that we have been
slow. I agree we have been slow, but
where are the resources 7 A petro-chemi-
cal complex can be set up only when a
certain amount of combined, coordinated
investment is made. Rs. 200 crores have
to be found. Look at the budget position
of the last two or three years. Were we
in a position to embark upon a project
costing Rs. 200 crores ? If Rs. 200 crores
have to be spent should we spend it on
irrigation, power or fertiliser 7 All these
have to be considered. So far as petro-
chemicals is concerned, when I was in the
Planning Commissson, 1 myself agreed to
it that it must take a back seat. We are
now pushing ahead with it as I have said
repeatedly and one complex will come up
and we have have reached a stage where
we are in a position to enter into contracts
and start execution. I would like to go
ahead because Rs. 200 crores investment
in petro-chemicals will yield production
which will ultimately increase our national
income by Rs. 500 crores. Rs. 200 crores
investment in petro-chemical industry can
increase the revenues of the Central and
$ate Governments and the local bodies
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by about Rs. 125 or Rs. 150 croses a year.
I know this investment would trigger the
development in India, but one has to weigh
things. When limited resources are there
on* has to weigh sometimes competing
claims. For petro-chemical, in every
State there is clamour for it. 1 hope we
will be able to set up one complex imme-
diately. The real dispersal of employment
and opportunities is in the fabricating
form. Producing a big thing is not very
labour-intensive. 1 hope this fabricating
aspect will be distributed in various parts
of the country. In Madras we have set
up a training institute and I hope from the
training institute there will be many people
who will be able to become eotrepreneurs
as well as find employment in this country.

I would like to say a few words as far
as the drug industry is concerned. The
drug Industry is also rapidly developing
and their techniques change very fast.
Here we have now reached a stage where
our production is about Rs. 180 crores per
year and by 1971-72, I can assure the
House that our production will be Rs. 250
crores as has been targeted. Out of this
Rs. 180 crores, only about 10 to 12 per
cent is the imported content, We are
today importing very limited number of
finished drugs and some ingredients. The
total import bill is about Rs. 20 to 25
crores. Of this we will also export Rs. 4
crores worth of our products. I hope we
are going to push out with our exports and
our imports will also come down. I would
like to point out that the Indian Drugs and
Pharmaceuticals Limited, the IDPL has
three plants at Rishikesh, Hyderabad and
Madras and it has now been geared to
move forward. 1 acknowledge the criti-
cism made that it has not been possible
to meet all the demands. Here we are in
a difficulty in respect of some of these
public sector plants. They have been set
up in the past without having undertaken a
proper market survey. All this has since
been corrected. Market surveys are being
made. Production is being re-routed and
reoriented in terms of the nature of the
requirements of the market. That also is
being criticised. I read some articles
written by some some distinguished people
in the newspapers asking why we should
set up such market organisations. I am
convinced that we must set up marketing
organisalion as research and marketing are
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the two limbs that must ultimately deter-
mine the pattern of production. The most
important person in the plant is not the man
who produces ; the most important man
in the plant is the one who is going to say
what the market requirements are going to
be and what further research has to be
done as far as drugs are concerned.

DR. SUSHILA NAYAR (Jhansi): Is
it not a fact that high prices of production
come in the way ?

SHRI ASOKA MEHTA : So far as
surgical instruments are concerned the hon.
Member knows it better than I do, that the
surgical instruments that are produced in
the country are not wanted, are pot
required. Our surgeons are not in the
habit of using them.

DR. SUSHILA NAYAR : They ars
more costly than what we mnet from
outside.

SHRI ASOKA MEHTA :
is this.

The point

What they can outside are very inferior
instruments which they are not willing to
use at all. If the hon. Member wants, I
am willing to sit down with her and explain
the position to her.

SHRI S. K. TAPURIAH : It was due
to bad planning. :
SHRI ASOKA MEHTA : I have said
that it was done without market sur-

veys, That is being corrected now. [ can
show a number of private sector plants
also which were set up without mrket
surveys being made.

~ SHRI 8. K. TAPURIAH :
wants to correct it now,

He only

SHRI ASOKA MEHTA : That is being
corrected. Adequate market surveys have
been carried out, and the export potential
is being tapped. I can assure the House
that in the next two years, the IDPL will
be a very profitable venture.

SHRI D. C. SHARMA (Gurdaspur) :
Let him lock into the working of the fac.
tory at Rishikesh.
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SHRI ASOKA MEHTA : Today, [
have got 14 public sector plants under me.
Qut of these 14, six are under construction,
and eight have been constructed. Of these,
six are already making money and they are
making good money, and some are being
expanded from their own internal resources.
1 would like to assure the House that I am
most anxious to see that these orgamisa-
tions move forward in the most economic,
efficient and profitable maaner.

SHRI KANWAR LAL GUPTA: But
what about the Patents Act 7 Is the hon.
Minister going to change it ?

SHRI ASOKA MEHTA : The Patents
Act is pot within my jurisdiction. My
colleague the Minister of Industrial
Development is dealing with it.

. SHRI D. C. SHARMA : What about
the Rishikesh factory ? Why should he

not look after that properly 7 It is not
deing well.

SHRI ASOKA MEHTA : The Rishi-
kesh factory is doing well. I am willing

to invite Shri D. C. Sharma to Rishikesh
and satis"y him.

SHRI D. C. SHARMA : 1 would go
to Rishikesh to see rather Mahesh Yogi
than to see this antibiotics factory which
is doing so badly.

SHRI ASOKA MEHTA : 1 am sorry
to find that about the Reshikesh factory
again something is being said to the effect
that it is doing so badly. I would like
the hon. Member to come and see things
for himself and then if he says that it is
doing badly, I would accept it.

SHRI D. C. SHARMA : Why should
he not reply to my question ?

SHRI ASOKA MEHTA : What is his
question. ?

SHRED. C. SHARMA : He does not

even send replies to the questions sent by
the Committée on Petitions.

SHRI ASOKA MEHTA : The Com-
mittee on Petitions is talkil:!g about the
employment of certain people.
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I would like to point out that if we
want these plants to function properly and
efficiently, we must allow the management
to organise employment, promotions and
all that, and we should not interfere. I
am clear in my miod that these corpora-
tions must be allowed to run on their own.
Even in regard to the labour relations, |
shall judge them by the results that they
produce at the end of the year. It is not
for me to go and ask them every day why
there is strike or why such and such a thing
is happening. 1 hope they are adult
managements and I shall judge them as
adult managements at the end of the year
by the production that they have achieved,
by the quality of the production and the
profits that they have made and by the
public image that they have built up. I
do not propose to interfere in the day-to-
day work.

I would beg of the House to realise
that during the last twelve months, this
Ministry has tried to gear up the various
corporations that are under it, and 1 am
very grateful ro the large number of per-
sons working in different capacities in
these organisations for the splendid res-
ponse that they have given.

I would just make one last point and
I have done. May I respectfully beg of
the House not to bring in the names of
officers here and condemn them ? My
secretary Mr. Nayak is one of the ablest
officers. 1 am here to answer every charge
that is made against any of my corpora-
tions. It is not proper that the name of
an officer should be brought in here. If
there is anything wrong, it will be my
responsibility. It is not fair to bring ia
the officers’ names. (Interruptions).

SHRI A. SREEDHARAN :
not here by his courtesy. We have been
elected by the people. It is not for him
to dictate what we should say here or
should not say here.

We are

AN. HON. MEMBER : We
every right to expose corrupt officers.

SHRI ASOKA MEHTA : I have not
said they should not make any criticisms
that they want. I am answerable. But
the poor officer is not present here to
defend himself. All kinds of charges being

have
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made against officers will not enable one to
achieve the results that we desire. There-
fore, 1 respecifully and bumbly tell the hon.
Membeors... ...

SHRI A.S. SAIGAL (Bilaspur) : On
a point of order.
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SHRI ASOKA MEHTA : My hon.
friend, Shri Verma, brought in the name of
a very senlor officer of my Ministry. But I
would like to go on record as saying that
these charges are absolutely baseless. Shri
Nayak, Secretary of my Ministry, is one
of the ablest and the most dedicated offi-
cers we can find. If we expect them to do
the kind of work we want them to do,
this practice must be desisted from.

The hon. Member made certain charges.
Some of these things are under investi-
gation by the Central Vigilance Commigsio-
ner. If Shri Nayak is found guilty, we
will punmish him. But until the inguiry is
completed and the conclusions are avail-
able, I do not know how one can rush to
certain conclusions.

SHRI G. VISWANATHAN : How can
he praise him when the inquiry is on ?

SHRI ASOKA MEHTA : Becsuse of
two things. Firstly Shri Nayak is not
involved in it. Iknow that. After all,
I do not sit in my office without looking
iato things. Secondly, I have seea Shri
Nayak’s work in every direction and I am
satisfied that he is on of the abless officers.
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Then again charges were made about
the Hindustan Antibiotics,. May I again
point out that the whole charge is comp-
letely baseless. If the hon. Member had
taken the trouble to contact me, I would
have given hime all the material. Before
making serious allegations against officers
before charging T. T. Krishnamachari and
Sons with being privy and taking advan-
tage of certain facilities there, before
making these charges against one's own
colleagues, the Minister in charge could
have been contacted and the necessary
information obtained. If he is still not
satisfied, by all means let him do what he
likes. But | would once again beg of you
that before any charges are levelled against
officérs, facts might be ascertained from
the Minister. Let the Ministers be criti-
cised; let them be kicked about, if you
want, But do not blame officers by name.

1890 (SAKA;  Per. and Chemicals)

SHRI RANGA (Srikakulam): I am
in general agreement with what my hon.
friend, Shri Asoka Mehta, has said that we
should not unnecessurily drag in the mames
of officers in the course of our debate and
make charges without first ascertaining and
satisfying ourselves that there is something
wrong. That is the correct approach.
But when he was praising Shri Nayak—
1 do not happen to know Shri Mayak-he
himself said that there is an inquiry pen-
ding. ...

SHRI ASOKA MEHTA : Not against
Shri Nayak. Then hon. Member knows
the whale thing. It is about the laying of
pipelines, whether these should have been
laid so near to the coal-fields. This matter
is under inquiry &nd has been referred to
the Central Vigilance Commissioner. Be-
cause of lack of time, I had to squeeze
many things to which Shri Verma referred.

SHRI KANWAR LAL GUPTA: So
there is nothing against Shri Nayak.

SHRI C. M. KEDARIA (Mandvi) : [
wanted to speak. Bul I was not given a
chance. [ want only to seek a piece of
information.

MR. CHAIRMAN : [ am on my legs.
The Minister has already replied.

It is a very unhealthy practice to drag
in the names of officers who are not pre-
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sent in the House. 1 quite agree that it

should not be done.

Now, with the permission of the House,
1 shall put all the cut motions together to
the vote of the House.

All the cur motions were put and negatived.

MR. CHAIRMAN : The question is :

“That the respective sums not excee-
ding the amounts shown in the fourth
column of the order paper, be granted to
the President, fo complete the sums ne-
cessary to defray the charges that will
come in course of payment during the
year ending the 3lst day of March
1969, in respect of the heads of demands
entered in the second columa thereof
against Demands Nos. 70, 71 and 124
relating to the Ministry of Petroleum
and Chemicals™.

The motion was adopted.

[The motions for "Demands for Grants
which were adopted by the Lok Sabha, are
reproduced below—Ed.]

Demand No. 70 -Ministry of Petroleum and
Chemicals.

“That a sum not exceeding Rs.
24,03,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
Ministry of Petroleum and Chemicals’.”

Demagd No. 71—Other Revenoe Expenditure
of the Ministry of Petroleum and Chemi-
cals. -

“That a sum not exceeding Rs.
71,06,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect
of “Other Revenue Expenditure of the
Ministry of Petroleum and Chemi-
cals".”

Demand No. 124—Capital Outiay of the
Miuistry of Petroleum and Chemicals.

“That a sum not exceeding Rs.
15,14,27,000 be granted to the President
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to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Capital Outlay of the Ministry of
Petroleum and Chemicals’.”

15.20 brs.
DEPARTMENT OF COMMUNICATIONS

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demand Nos. 91 to 95, 135 and 136 relating
to the Department of Communications for
which 3 hours have been allotted.

Hon, Members present in the House
who are desirous of moving their cut
motions may send slips to the Table within
15 minutes indicating the serial number of
the cut motions they would like to move,

Demand No. 91 —Department of Communica-
tions, ’

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
11,63,000 be granted to the President to
complete the sum pecessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1969, in respect of
‘Department of Communications’.”

Demand No. 93—Overseas Commanications
Service.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
2,29,52,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of

»

‘Overseas Communications Service'.

Demgand No. 93—Posts and Telegraphs (Work-

ing Expenses®.
MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

1,71,56,54,000 be granted to the Presi-
dent to complete the sum mnecessary to
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defray the charges which will come in
course of payment during the year
ending the 31st day of March 1969, in
respect.of ‘Posts and Telegraphs (Work-

ing Expenses)’ ™

Demand No. 94 —Posts snd Talmnhs—mvi-
dend to G 1 » Approp
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the charges which will come in course
of payment during the year ending the
3Ist day of March, 1969, in respect of
‘Other Capital Outlay of the Depart-

UL

ment of Communications’.

SHRI LOBO PRABHU (Udipi) : Sir,

tion to Reserve Funds and Repamuﬂ of
Loan from General Revenue.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
23,60,13,000 be granted to the President
to complete the sum pecessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March 1969, in respect of
‘Posts and Telegraphs—Dividend to
General Revenues, Appropriation to
Reserve Funds and Repayment of Loan
from General Revenue'.”

Demand No. 95—Other Revenue Expenditure
of the Department of Communicatioas.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
28,75,000 be granted to the President to
complete the sum ry to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Other Revenue Expenditure of the

Department of Communications™.”

Demand No. 135—Capital Qutlay on Posts
and Telegraphs (Not met from Revenue).

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
51,26,25,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Capital Outlay on Posts and Telegraphs
(Not met from Revenue)’.”

Demand No. 136- Other Capital Qutlay of
the Department of Communications’

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

4,79,16,000 be granted to the Presideat
1o cumplctc the sum necessary o defray

1 1d begin by pressing the cut motion
in my name and that of Mr. Masani, that
the Supervisors and Assistant Superinten-
dents Associations may be recognised as a
separate union. [ understand that the
Ministry is considering this and I hope it
will consider it promptly and favourably.

We have to realise the importance of
this demand. WNo less a number than 80
million literates and an assumed number
of 20 million illiterates write letters and no
other Ministry, not the Food Ministry, not
the Railway Ministry, has the same impact
in all the wide areas of this country over
such a large population as this Ministry.
In a way, it is unfair that on this Ministry,
this discussion is limited only to three
hours. It should have been longer. All
the same, I shall begin by briefly putting
four tests to the Minister which T hope he
will listen to with some attention and will
attempt to reply in some detail.

My first test is this. The Ministry or
the Depariment of Posts and Telegraphs
had the benefit of a Tariff Enquiry Com-
mittee headed by no less a person than
Mr. Mahavir Tyagi. Heis in very high
regard of the Government. He has been
made the Chairman of the Finance Com-
mission. He is in very high regard of the
Finance Minister who has in his budget
speech said that the proposals made follow
the principles laid down by him in his
committee. [ would like the Minister to
pay some attention to the regard which has
been shown to these principles. Before
doing that, I will say that although all this
high regard for Mr, Tyagi is shared by me,
he could have done a little better on this
roport : whenin referring to the losses
incurred by various services, he has given
figures, he might have also given the per-
centages. If percentages were given one
could understand the percentage increases
proposed in the various postal charges.
But beyond that, it is a good report and I
may begin—I do not think I will have
time to deal with the other items—by
dealing with the thre¢ most importang
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items, the first-class mail, which include
postcards, inland letters and letters. The
Committee has found that letters have
made a profit of Rs. 8.7 crores ; the Com-
mittee has found that postcards have made
a loss of Rs. 5.8 crores and that inland
letters have made a loss of Rs. 81 lakhs.
In the total first-class mail makes a profit
1o Government of Rs. 1.78 crores. Where
is the justification then for increasing
these rates ? If a service, a bigger service
of the posts and telegraphs is making a
profit of Rs. 1.78 crores, one wonders if
the Minister in charge of Posts and Tele-
graphs has become a tax-collector for a
weak-kneed and bankrupt government that
would go to the common people, to the
120 million, and ask them to pay for posts
and telegraphs 66 per cent more, forinland
letters 30 per cent more, and for ordinary
letters 33 per cent more than they are
doing mow. It is a very bad state of
things when this Government can think of
touching so many poor people. Why ?
It is shown, for instance, that post cards
are costing 10.78 paise, as against 6 paise.
But the minister should remember that the
committee has said that they are entitled
to a subsidy upto 40 per cent. Then, the
post charge should cost 6.42 paise, and
not 10 paise. s no subsidy to be allowed
on this simple cheapest and lowest type of
commuanication ? Is this what the minister
has to offer to the poor people of this
country ? Is this what the Congress
Government which stands for socialism got
to offer to the people 7 Assuming it is 6.42,
are they willing to collect that .42 paise 7
If they are so minded, they can havea
separate postcard for the business houses
which are said to be misusing the postcard
and make it 7 or 7} paise, but they should
not tax the poor people in this way. The
hon. minister will have to reply to this
question. No amount of evasion or silence
can save him from the wrath of the
people.

The second principle laid down for the
inland traffic is it should be in the ratio
21314, So, il a postcard costs 6.44 paise,
the inland 1letter should cost 10.62 paise
and ordinary letter 14 paise According
to this formula, the inland letter can only
be increased by just .6 or .7 paise. Ordi-
nary letters, which are the largest compo-
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nents, have to be reduced. Why does not
the Government apply this formula? For
whom is that tariff enquiry meant if it is
not for this ministry ? It is a very serious
charge. Having such a big ministry,
you do not apply your mind to the simplest
of things. I will not go into the remain-
ing 14 items for lack of time, but the minis-
ter should apply his mind to them if he
feels he has any responsibility for the
people of this country.

I come to another item which concerns
information which people are entitled to
receive in a democracy. Last year the
postal charges were raised by nearly 150
per cent on newspapers except those below
60 gms. The reasons for this, which the
committee gave was, in 1965 there was a
loss of Rs. 2 crores on this form of posting.
But you have raised last year the charges
by as much as 150 per cent. That loss has
already been covered. Before he replies,
the minister should wverify to what extent
that loss has been covered by the increase
made last year.

The pext point is, the committee re-
commended a subsidy of 66 per cent for
newspapers. Where is this subsidy given ?
The committee appointed by Government's
representatives recommended that news-
papers under 50 gms. should be eligible to
a postage of 1 paisa. This is quoted in
the report of the tariff enquiry committee.
Do they want to increase this postage by
400 per cent ? Is this the regard they have
for conveying information to the people of
this democratic country ? The least 1 ask.
him to do is, do not raise it for papers
which are under 50 gms. and which sell at
a price below 10 paise. To pay five paise
as postage on a paper which is produced
at ten paise is bound to be extremely cruel
of even a Minister like him who looks so
-prosperous and bappy (Iaterruption). He
seems to be very healthy also. We have
to seriously consider this. I am glad that
the Minister of Information is sitting by
him. You are frustrating him when you
are saying that everyone has to pay this
high rate. 1do not know if he is going
to speak. I wish be speaks in favour of
the newspaper here in public and justifies
himself as a real Minister of Informatjon
of this country, }
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
He has already been through it.

SHRI LOBO PRABHU: He can
speak as a Member of this House protest-
ing against this most unjustified levy.

The second test for this Government is,
how is it behaving with the poor people of
this country. 1 have already given you the
details of the impact of first-class mail. I
am pow coming to the Budget. The Bud-
get has increased this year from Rs. 182
crares to Rs, 212 crares. There is an in-
crease of Rs. 30 crores in the income apnd
increase in expenditure is up to Rs. 205
crares. | am sorry, if my figures are not
correct. | would like to have the correct
figures. You have regard for that Com-
mittee, regard for Shri Tyagi. What did
he say ? He said that the postal depart-
ment is running in a most wasteful way and
that there is great scope for retrenchment,
Before you explore that scope for retrench-
ment is it fair that you should raise these
postal charges ? What respect are you
showing to your committees if you only
take part of their proposals and not the
whole of them. To increase the charges
like this, to increase in a proportion of
15 per cent is something unusual in any bud-
get. That it should be in this budget with
this happy Minister in charge seems to be
one of the tragedies of this Government.

What is the expenditure which this
Government is incurring 7 I am not quot-
ing for myself, [ am quoting the Committes
which refers to so many useless allowances.
It gives meveral cases. One instamce is,
there was a postman drawing Rs. 7§ who
drew more thaa Rs. 10,000 by way of medi~
eal charges. Overiime allowance in this
department adds up to Rs. 3.5 crores,
Housing allowance also adde up to an
oqually large amount. The total comes (o
Rs. 10.5 crores by way of allowances alaae
leaving aside the dearness allowance. If
you want to pay your men, why not have
an albhIndia scale instead of resorting to
this back-deor methad of giviag allowanges
and making them a favoured class. 1am
mot saying that all posimen are oves-paid,
The village postmen arp underpaid. But
ook at the number of pasts that you creats,
Jeonga page by pageimie every one of
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your items and show you the squander
mania which bas touched you. [Individual-
ly the Minister is 2 man of austere habits,
but a section of your staff have made you
pay through your nose. You have not
realised what you are asked to do. Before
the hon. Minister answers I would like him
to cast his look around and see what ex-
penditure is being incurred. If there has
been a recommendation in favour of econo-
my at a time like this when prices are rising
and when taxes are rising, there is a callous-
ness in your Ministry which is not at all
equal to the role givento it in a demo-
cracy.

SHRI SHEO NARAIN (Basti): Say
something of your own.
SHRI LOBO PRABHU: [ do not

know what my hon. friend wants me to
say.

AN HON. MEMBER : He meant “your
clags”—the TAS.

SHRI LOBO PRABHU : The ques-
tion is whether you are willing to submit
yourself to another test. It is a very severe
test. I have pointed out how many of the
Demands for Grants are voted in this House,
If I were a visitor from the moon I would
say : “What humans are these 7 They allot
a month and half to discuss these Demands
for Grants with a view to reduce them.
But what happens ? Grant after grant
comes and they are passed in one minute
after all the discussion’. All thg discussions
of this Government are useless. They are
not willing to admit a mistake of a pie ;
they are not going to reduce one single
charge. Have you considered it 7 What
kind of democracy is this, if you go on
talking, talkiog and talking and doing noth-
ing ? If this is the way you spent one and
a half months of this House, which is cal-
culated to cost Rs. 87,000 an hour, and not
concede one single point, Sir, you are
betraylng democracy. I do mot know what
more [ can say. If you like, I will say
this. You have a responsibility, which is
not expected of any other Minister, to serve
the common people of this country.

At the time when we got independence
the postcard used o coul a8 epRe, 34
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paise. Today, as a result of independence,
we are going to pay 300 times more,. What
will the poorman say 7 That independence
has made him a victim to, I would not say
‘rapacity’, the ignorance of the Ministry.
The Ministry is led by the noose by the
P. and T. Department. The Ministry has
not exercised its mind at all on this sub-
ject. A proposal is being made that the
P. and T. Board can be scrapped. [ think
we could do it along with the abolition of
the Railway Board for which the move-
ment has started.

In conclusion, T will say this much to
the hon. Minister. Let it not be said that
you did not know what you were doing,
that you did not know that you were tak-
ing part in the greatest mail robbery of our
times ; please mark my words ; no mail
robbery, even in America or England,
has been so highly organised, has been
equal to this, and this is the mail robbery in
which our Minister is taking part. [ will
add this, that it is not a mail robbery of
only Rs. 25 crores, which they have indica-
ted as the increase in revenue from postal
charges ; it is an under-estimate. Accord-
ing to last year’s records, the increase in-
stead of 33 per cent comes to 66 per cent.
Applying that to the total postal traffic of
Rs. 112 crores, the Minister is getting
away with not less than Rs. 50 crores from
the poorest people of this country. He
stands condemned, therefore, as one parti-
cipating in the greatest mail robbery of all
times.

SHRI D. C. SHARMA (Gurdaspur) :
Mr. Chairman, Sir, 1 have listened with a
great deal of respectful attention to what
Shri Lobe Prabhu has said. I will come
to him later on. But I would request him
to look at page 8 of the Annual Report
for Posts and Telegraphs. If he looks at
that page he will see how the work of this
Department has increased during the last
20 years—sometimes three times, sometimes
twice and sometimes many more times.
‘Unless you find the money for the increase
in work, how can you make it run 7 After
all, the Posts and Telegraphs Department
cannot be run on the fine words which Shri
Lobo Prabhu speaks. These fine words are
pot a substitute for money.

Jf there is one thing which gives the
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common man, the average man, the man In
the village, the man in inaccessible areas of
this country, the man in the hilly areas of
this country, the man in those areas of this
country where the sun sometimes rises only
at midday, if there is one thing which gives
those people the impression of a welfare
State, it is the Posts and Telegraphs De-
partment. I think, nobody should try to
under-rate the importance of this depart-
ment,

Shri Lobo Prabhu said that the price
of postcards has been increased, the charges
on the inland letter have been enhanced,
the fee on letters has been put up. All
these things have happened ; there is no
doubt about it. But I would put one
question to you : Does the socialist pattern
of society require that we should serve the
people on a no-profit-no-loss basis ; or,
does it require that we should be always
actuated by the profit motive 7 I think,
this department, the Posts and Telegraphs
Department. serves on a basis which is
not the profit motive basis because if one
would look at the report and at the welfare
activities which the department has been
organising, one would find that whatever
this department gets in one way or another
from the common man, it gives that back
to the common man.

SHRI LOBO PRABHU : Oan a point
of explanation. May I refer you to one
fact 7 You say that this is a no-profit-no-
loss department. Do you know that Rs. 16
crores are being transferred to the expenses
side, on the posts and renewal side, which
in 1963-64 was not so transferred ?

SHRI D. C. SHARMA : When I talk
of the no-profit-no-loss basis, I do not
mean that this department should go
bankrupt, that it should not have some
reserve fund for the rainy days, that
it should not have some kind of
fands to pay people more when* they
need it, that it should not have more
money so that it can pay people when they
do overtime work, when they want houses,
when they want co-operative societies and
when they want sports activities. What I
meant to say was that whatever this
department gets is spent for the welfare of
the people, for the welfare of the staff
and for the welfare of these people
who are working day and night. Therefore,
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I think, it is this department which gives us
the feeling of living in a state which is
characterised by the socialist pattern of
society.

We have been talking in this country
for the last 20 years about the ombudsman.
Just now there was a minister to whom I
referred and asked about one plant which
was working under his ministry and he
said that everything was rosy in that
garden. That is the attitude of ministers
here. But the Posts and Telegraphs
‘Department has had a complaints depart-
ment all these years and this complaints
department has been working more and
more efficiently, more and more prorgress-
ively and with greater and greater speed all
these 20 years.

SHRI LOBO PRABHU : You get a
reply after eight months !
SHRI D. C. SHARMA : Therefore

I would say that if there is a department
which has an ombudsman, it is this depart-
ment and [ would like that all the other
ministries of the Government of India
should try to follow in the footsteps of
this department.

Then, the own-your-own-telephone
system is a very good device, but I must
say that it has not been practised om as
large a scale as it should have been.

I wish that our resources were greater
then thev are today ; | wish our funds
were more unlimited than they are now.
But all the same, | would request the hon.
Minister that “own-your-Telephone”
scheme should be given a new orientation
and _should be given a greater deal of
efficiency. MNobody in any city of lndia,
in any town of India, in any village of
India, should remain without some kind of
telephone system. 1 would like that in
cach tahsil at least, there should bea
public call station. I know what good
those public call stations have done where
they have been establised. I would request
the hon. Minister to explore the possibili-
ty of having more public call stations all
over India so that nobody remains without
the essential service which the country
provides for the people.

Another point that I would like to
make is this. I am wvery happy that this
Department has a machinery of joint
consultation and compulsory arbitration. [
think, if such joint consultation machinery
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were to be had in all the Ministries of the
Government, this agitational approach to
which some of us resort sometimes—I do
not talk of the Opposition Members alone—
will became a thing of the past. When 1
read the newspapers, [ find that this joint
consultation machinery has done very good
work because it has inspired confidence not
only in the public but also in the workers
and in the Ministry too. 1 am very happy
that this combined effort on the part of
the workers and the Minister has done
such good work.

Now, 1 would like to agree with Mr.
Lobo Prabhu on one thing. Ido not want
to disagree with him altogether because he
is, after all, a good man though he belongs
to a wrong Party. All the newspapers
which weigh less then 50 grammes should
aot be charged more them 1 p. [ agree
with that. 1 would request the hon.
Minister to take into account this sugges-
tion of Mr. Lobo Prabhu.

I do not think there is any wasteful
expenditure in this Ministry. Overtime
allowance is essential and it is a necessary
evil. Housing allowance is also essential
for workers. You cannot get away from
it.

I also want the Minister to watch care-
fully the Indo-Pakistan telephone service.
I do not know what happened when Indo-
Pakistan aggression took place—some of
the telephones were tapped—and what
information those tappings revealed. They
were not the telephones of the hon. Mem-
bers of this House. The telephones of
others were tapped. Therefore, [ would
say that they should have some vigilance
to see to it that no information which
endangers the security of this country, the
integrity of this country and the territorial
sovereignty of this country is passed on to
any country of the world, not to speak of
Pakistan. We should see to it that these
telephones ‘are made good use of for
business, for social contacts, for commercial
purposes and for cultural purposes, but
they are not made use of for subversive
activities or for anything of that kind.

The last point that I would like to
make is this. My hon. friend said that
Dr. Ram Subhag Siogh is a great mail
robber and that his Department is the
specimen of mail robbery. [ think, he has
been misreading some of the reports which
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have been published in the United King-
dom. Mail robberies are different. Mail
robberies are not done by Mr. Lobo
Prabhu or Dr. Subhag Sing. Mail robberies
are things which are extra-legal, extra-
social, extra-constitutional and whatever
the hon. Minister has been doing is not an
instance of robbery but is an instance of
beneficient, noble, service to our country.

I want him to continue to do this
service, so that the average man feels the
glow of the Welfare State where he lives.
1 am sure, he will continue to do so and he
will not be deterred from doing his duty by
my hon. friend, Mr. Lobo Prabhu, for
whom I have no end of speaking affection.

ot grw ww  (weEren) oo
wEIEy, ¥4y g ¥ gefaw  gent
#t =fiwr 3 & By § Yo g Ho frar-
iz it anfaw & & gg #g7  TERE
The present Government is equal to the

former British Indian Government minus
efficiency plus corruption. gt =T ofg-
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SHRI BIMALKANTI GHOSH (Seram-
pore) : I rise to support the Demands for
Grants relating to the Ministry of Cpmmu-
nicatiops. There are different subjects
upder the control of this Mipistry, but I
think the common people are mainly intere-
sted in the P. & T. Department. This De-
partment has dene very good work for
which it deserves our congratulations.

Great progress bas been made in reader-
ing sexvices to the poople. Yet, | think, there
are many things to be dope. While sup-
porting the Demands, I would like to put
forward a few suggestions before the hon.
Minister of Communizatiops for his kipd
cansideration. [ hope that these sugges-
tions will be translated into action in the
near future. I think that no village should
remain without a post office. Mare monsy
should be allotted to this Departmgat so
that it can expand its activities in am effec-
tive way.

In rural areas each panakayat should
have a modera post office with savings bank
telegraph and public telephene fagilities. In
the urban areas, each ward of a municipa-
lity should have a post office with savings
bank, telegraph, coin-box telephone or
pulic call office facilites. In big citica the
pumber of post offices should be increased
and there should be a large mumber of
mobile post offices, Maney order forms
should be printed in all regional langua-
("8

The telephone service is a pnblic wili-
ty service as well as a commercial service
which brings a large ameunt of reveaug to
the Department. Therefore, the telephang
service should be expanded as quickly as
possiblp. At present, there is a heavy de-
mand for new telephones. This demand
has not been fulfilled due to the shortege
of telephones, and therefore, a big problem
has been created, and a large oumber of
applicants are on the waitigg list. This
problem can be partially solved by increas-
ing the number of public call offices. All
railway stations gnd bus stands should have
coin-box telephones which can be used by
the people when aeed arjsos. o order to
Jont the inireasiag demand for ielophoan,

-
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telephone equipmpnt and cables, should be
manufactured in large quantities. The
capacity of the ITI at Bangaiore should be
increased, and a new factory should be
opened during the Fourth Plan period.

Direct dialing system should be intro-
duced on all tcumk lines, The telephone
exchanges in tural areas should be improv-
ed. The capacity. of the exchanges at
Wttarpasa, Serampoze, Chandecnagore,
Chinsura, Fribeni and Howrah in West
Beogal should be increased. En big | cities,
the number of telephone exchanges should
be increased. Every town shnuld have a
telephone exchange. Io rugal areas there
should be at least one telephone exchange
in every development block.

The duties of the postal employees are
very hard. TFherefore, their salary scales
should be upgraded. They should be given
free accommodation. The RMS people
deserve some special consideration. They
should be given better salaries, better
amenities and better protection. The
condition of the rest-houses for the RMS
staff should be improved.

With these words, I wholeheartedly
support the Demands for Grant retaling to
the Ministry of Communications.

SHRI T. D. RAMABADRAN (Tindi-
vanam) : What I wish to submit to the
House today are my random reactions. The
Ministry of Communications seems to be
all the rime in dolldrums. Contrary to all
expectations, they have neither become a
sound commercial arganisation nor a satis-
factory pmblic utility undertaking. They
claim that they have remarkably succeeded
in linking all the corpers of India with
postal Servicgs. But this is far from the
facts. Even villages with more than a
population of two thousands are there even
teday without postal service or proper
postal link. 1 learn the Ministry demands
beavy depesits for opening postal services
in rural areas. [ wish to submit that for
providiag basic communication facilities it
is unfair to expect and demand such heavy
deposits from villages.

With regard to mail deliveries, | must
say that delivery services are anything bur
satisfagtory. We travgl fasier than mgils.
Sometjimes gyep Qur @ails from Delbi regeh
bosme afier we rpach thers. | wogder hoy
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such delays could still occur except for in-
efficient organisation and mlsmanagement.

The Hon'ble Minister would do well to
remove the anomalies in this Department,
rotionalise its working and activise the ad-
ministration of postal services. This is
precisely what is costing the sxchequer
heavily. Like the Railways for instance,
this Ministry also does not seem to realise
this basic fact. Instead they seem to su-
ggest wrong diagnosis and seek dangerous
remedies which will only aggravate the dis-
case.

Sir, 1 refer to the increases in postal
and telegraphic rates. Is the poor common
man in this countrv to pay penalty for the
evils and inefficiencies of the Department ?
On the other hand [ strongly feel that there
is a good case for reduction in the charges
on Cards, Covers and money-orders. What-
ever the explanation, it is an undeniable fact
that the services rendered ara not commen-
surate with the increases levied all these
years.

1 am constrained to refer to yet another
glaring feature of work in this department
involving wasteful and unwarranted expeadi-
ture in all sections for propagating Hindi.
1 would very much like to know the total
amount spent on  this wasteful work of
duplication. It is undoubtedly likely to be
of a high order, What is the need and
justification for such spending. I know
the Minister would come out with the plea
that they are carrying out the dictates of
the Constitution. Sir, I submit that the
kind of imposition of Hindi as is being re-
sorted to by the Government of India, is.
being a stickler to the Constitution. . It is
not in other useful duties to the Commu-
nity enjoined upon them by the very samg
Constitution. T

Whatever might or might not have been
said by the Constitution the : fact remaing
that ours is a multilingual country, - The
work of the P. & T. Department for the
service of which the public directly - pay
should be impartial and fair. The various
language Communities should ;be ~ provided
with maximum opportunities to transact
business with this department and the
common rean should be able to use the
language that is intelligible to "him. For
the integrated work of the Dept. they can
have English which is already there. Itis
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not for the Ministry to impose a language
on me and ask me to pay for it. Even the

money Order forms which used to be print-
ed in Tamil and English only during the
late Dr. Subbarayan’s tenure of Office as
Minister in charge of P. & T. is now order-
ed to be printed in three languages adding

Hindi.  If you think that this will promote
the cause of Hindi, then you are sadly
mistaken.

If the Ministry can shed at least part of
its misdirected mania for Hindi and substi-
tute it with a zeal for efficiency in the
services, the working will be more meaning-
ful and the Dept. will also save consider-
able sums of money.

Sir, let me refer to yet another factor.
Let us look at the Telephone Directories.
The Ministry is parochial in its outlook.
The Directory is printed only in Hindi and
not in other Indian languages. Why should
this be so 7 And why this partiality ?
Do you think that all other people can
handle English Directories and the igno-
rance of English is the monopoly of only
Hindi spzaking people? There are hund-
reds and thousands of people in my part
of the country who use telephones but who
do not know English or Hindi. 1 demand
that Diretories should be published in all
the Indian languages in the respective re-
gions.

Before [ conclude, [ should also like
to refer to the demand made by Tamilnad
for providing facilities for telegrams being
gent in Tamil. This is a just demand and
the wishes of the people should be met. I
hope the Ministry would coocede this
demand.

A word about Teleprintér. 1 wonder
why the Central Goveroment have not as
yot made any arrangement for teleprinters
im all Major Indian languages along with
Hindi. It is high time the Ministry
thougt of functioning in -a balanced way
and catered also to the needs of other
languages. t ;

o muaf&oim-(ﬁwlrmm
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SHRI VASUDEVAN NAIR (Peermade):
‘Mr. Chairman, Sir, it is ooty very rarely

that I find myself in agreemsent with the
views held by hon. Members like Shri Lobo

‘Prabbu and the party which %e represents.

Bot today we qgree, and agrec whole-
beartedly, with him in our protest against
the increase in postal rates. 1 meed wot
add -anything mere to what $Shri Lobo
Prabbu had already stated in the House.
He has argued a very powerful case against
the locrease in posml setes. Before that,
during the general discussion on the gene-
ral budget, maomy hon. Members have dealt
with it. So, 1 'meed net deal with it at
iength.

Perhaps, Dr. Ram Subhag Singh may
say that he is a helpless partner to the sin
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committed by his elder brother, Shri Desai.
It has to be remembered that till now mo
valid argument has been advanced by amy
member of the Treasury Benches for this
increase in postal rates. Shri Morasji
D=sai advanced a very fantaslic argumeat
when he replied to the debate. We all
laughed at his argument. He was justilying
it by advancing the argument that 75 per
cent of our people are illiterare and that
they are not in the habit of communicating
with one another. Perhaps, he would like
all these people to remain illiterate for
years to come. Anyway, that was a very
fantastic and childish argument. Perhaps,
Dr. Ram Subhag Singh will give a better
argument to justify this increase. As far
as the people of this country are concerned,
they are totally opposed to this kind of
step which is being contemplated by the
Government. Even at this late stage, |
would request the Government to drop the
idea of increasing the price of the postcard,
inland and envelope.

Coming to the performance of this
Ministry, we should bear in mind the
great expectations of our peaple on this
Department. la a backward country like
ours, this deparumeal has to meet many
diverse needs of the peaple. It is in
charge of some social services which arc
badly meeded in our couwntry.

As far as the volume of its work is
concerned, we were expecting a lot of
expansion. We also expect that this
department will function in as efficient a
manner as possible. 1 will not say that
it should function in the most ¢fficient
manner fn the country, because we cannot
expect most efficient performance in our

country. So, I will say that it should
function in as efficient 4 manmer as
possible.

At the same time, we are all conscious
of the fact that this Ministry has to deal
with a large number of employses. If my
figures are correct, I think they have to
deal with nearly half a millien employees.
As a matter of fact, Dr. Ram Subhag Singh
is presiding over a small empire, so to
speak. He bhas to deal with so many
buman preblems. Itis am accepted fact
even hy Congress Ministers, because they
.always shout that they are for a -socialistic
pattern of society. Today, even my hon.
friend, Shri D.C. Sharma, was ggain
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mouthing the slogan of socialistic pattern
of society. It goes witheut saying that
without a happy and contented staff the
Department caonot hope to perform its
functions satisfactorily.

I will try to look at the performance
of this Ministry from all these angles in
the short time at my disposal. [ hope,
you will mot by very strict about the time
and you will be a littie liberal.

Communications)

MR.
helpiess.

CHAIRMAN : 1 am rather

SHRI VASUDEVAN NAIR : You are
helpless ; 1 know that and I shall try to
finish as soon as possible.

Asfar as the P& T Board is com-
cerned, there is a point of view that the
mere constitution of the P & T Board has
not helped the efficient working of the
department. A firm point of view is held
by many that the P& T Board should
have more powers and that it should be
put on a par with the Railway Board, jf
possible.

SHRI NAMBIAR : The Railway
Board is to die ; this has to live.

SHRI VASUDEVAN NAIR: 1 am
told by knowledgeable people that very
often the working of this Board is ham-
pered by the interference of the Home
Mimistry and the Finance Ministry. It is
not exactly imtorference but for many
things they have to go by the directives
and orders [rom these two ministries. |
wouald plead For more powers for Dr. Ram
Sebhag Simgh and his depariment and dess
intorference from the Finance Mimistry
and the Home  Muistry. If the
re-comitisution of the P& T Board as
an astopemous body with more powers
will help the wore efficient working of the
dopartment, | am all for it. Of coumse,
I do not dare to vouchsafe for the bester
and efficient working simply by the re-
constitutien of the P& T Board because,
as my hon. friend, Shri Nambiar, has said,
the experience of the Railway Board is
Bot very good ‘beoawse it has more powers.
Anyway, this is an idca which can be
discussed further amy may be tried.

Coming to certain problems concerning
the large number of employees in this depart-
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ment, I should like to draw the attention
of the hon. Minister to the acutest of

problems, namely, the problem of housing. -

I understand that even today when we speak
so much of the welfare state Shri D. C.
Sharma will please listen to me at least
on this point—in this department omnly
4 to 5 per cent of the employees are pro-
vided with housing —if my figures are not
correct, the hon. Minister will please
correct me—while, on the other hand, in
the railways, ]| am told nearly 20 to 25
per cent of the employees are provided
with housing. This is a very serious
matter.

We, Members of Parliament from my
State, for example, have very often drawn
the attention of the hon. Minister to the
most acute problem of housing in my
State, the most scandalous question of
housing in Cochin, for example. The land
was acquired many, many years back but
nothing much has happened afterwards.
This should be a common problem every-
where in India and not my State’s problem
alone, specially in big cities and towns.
Unless an effort is made to tackle this
question with some imagination, you
cannot eapect much better service from
these poorly paid employees.

Coming to another question of uniform,
specially for the lower paid employees,
pamely, the Class IlI and Class IV em-
ployees, this Congress Government which
is wedded to the propagation of khadi has
invented this novel method of imposing
khadi uniforms on all sorts of poor
Government employees. [ wonder whether
even all the Congress ministers wear khadi
- today. Then, the khadi uniform is stitched
by the department. I do mot know why
the employees are mot allowed to get
stitched the uniform themselves. Why
shouid you compel them on that, I fail to
understand.

SHRI NAMBIAR : That is the monkey
brand.

SHRI VASUDEVAN NAIR 1 If they
choose it for themselves, it is a different
matter. | should request the Government
to revise the entire ided. At least, let
them go in some dress which you can
specify but you cansot impose khadion
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them. You need not give them stitched
uniforms. 1 hope, khadi propagation
would be separated from this kind of an
imposition on the employees.
MR. CHAIRMAN : Your time is up.
SHR1 VASUDEVAN NAIR: I
finishing in two or three minutes.

I now come to another question which
is a general question, that of reclassification
of some of the cities as far as the payment
of dearness allowance is concerned.  This
is not only a question of P & T or this
Ministry. [t is a genmeral question. For
example, the Central Government employees
belonging to all the Central Departments
in the city of Cochin, for the last so
many years, are agitating that there should
be a reclassification. Now, the classifica-
tion is on the basis of population only. |
understand that as far as even the popula-
tion figures are concerned, they are 1961
figures. It is high time that they should
revise these 1961 figures. Together with
the population figures, the cost of living
in a particular city is a very relevant factor
to be taken into consideration when the
dearness allowance is fixed for the em-
ployees. So, 1 would request the hon.
Minister, Dr. Ram Subhag Singh, to use
his influence on the Finance Ministry as
far as reclassification of some of these
cities are concerned. The cities may be
small, the population may be less than
that of big cities but the cost of living in
some of these cities is much higher than
in some of these big cities.

am

16.41 hrs.
[Mr. Speaker in the Chair]

Finally, I would request Dr. Ram
Subhag Singh to give some consideration
to my State. [ am pot parochial in this.
The Kerala P & T Circle was formed very
late. It is only two or three or five years
old. As far as buildings are concerned,
as far as the provision for housing is
concerned, as far as the need for opening
new post-offices and telephone booths is
concerned, there is a much demand. I am
glad to acknowledge that the hon. Minister
is very considerate when many issues are
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brought to his attention. 1 would like
him to give special consideration to the
high ranges, to the hill areas, in my part
of the country. There isa phenomenon
there that the forest areas are now thickly
populated. During the last 20 to 25 years,
there has been such an influx of population
to that area. There is absolutely no
communication facility. If you go by some

of the established rules to which some Mem-

bers referred, if you operate a post-office in
a place there should be a minimum popu-
lation. Population is no preblem in our
State. There is plenty in every place. But
then there is some other rule that a post-
office should justify itself by the returns
in that post-office. Some of these provisions
have to be a little liberalised so that
these newly developed areas are considered
on a special footing. [ would request
that you treat these areas as a separate
category.

SHRI I.K. GUIRAL:
post-offices and reduce rates,

SHRI VASUDEVAN NAIR': That is
not the general pattern. It is only excep-
tional cases that we are referring to.

I hope the hon. Minister will care to
treat these individual points and problems
of special areas and special problems
concerning a large number of, lakhs and
lakhs, poorly-paid employees and do their
best to do whatever is possible under the
circumstances.
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MR. SPEAKER : Hon. Members riay
now move the cut motions to Defhands for
Grants relating 10 the Department of
Cothmunications, subject to théir being
othérwise admiseible.

SHRI YASHWANT SINGH KUSH-
WAH (Bhind) : [ beg to move :—

“That the Demand under the head
Department of Communications bé reducéd
by Rs. 100.”

[Meed to provide special pest and tele-
graph facilities in dacoit infested areas of
Meadbya Pradesh, viz. Bhind, Morena and
Datia districis. (16)}
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SHRI M. R. MASANI (Rajket): I
beg to move :

“That the Demand under the head
Department of Communicaticns be reduced
by Rs. 100.”

| Fatlure to grant recognitien to the All
India Association of Inspectors and
Assistant Suprintendents of Post Offices.
(1m

Commlfdiku)

SHRI C. K. CHAKRAPANI (Ponnani) :
I beg to move :—

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to grant special pay ) for the
typists in the P & T Department. (28)]

“That the demand under the head
Posts amd Telegraphs (Working Expenses)
be reduced by Rs. 100.””

[Failure to raise the quantum of festival
advances and Cycle Advance to Rs. 120
and Rs. 300 respectively. (29)]

~ “That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.™

[Failure to grant higher rates of incre-
ment to the peons and allied catégorles of
staff. (30))
~ “That the demand undér the head
Posts and Telegraphs (Working Expénses)
be reduced by Rs. 100.”

[Failure to grant advance increments to
the stemographers and the P & T Accoun-
tants. (31)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

[Failure to raise the amount of house
building advances granted to the staff. (32)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reducéd by 100.”

[Failure to raise the rates of the wash-
ing allowance for the uniformed staff. (33)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

[Failure to create New R.M.S. Division
at  Jharsuguda (Orissa Circle) and at
Maduréi (Madras Circle). (34)]

“That the demsnd under the head
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Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100,

|Failure to provide funds to enhance
the scales of pay of the L.5.G. clerks in
the P & T Administrative offices. (35)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.

(Failure to upgrade the time-scale
clerical grade to the upper division cleri-
cal cadre in the districts Hyderabad,
Bangalore, Ahmedabad. (36)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to restore the concession of
reimbursement of the cost of the Railway
Season ticket to the staff of the Airport
Sorting Office, Madras. (37)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

rFailum to grant conveyance allowance
to the P & T staff at Bhopal. (38)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

. [Failure to grant special compensatory
allowance to the staff of the Telephone
Revenue Accounts Office who are trans-
ferred outside their present station. (39)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.™

[Construction of buildings for the
offices of the General Manager, Telephones
District, Bombay. (40)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Construction of staff quarters in
Bangalore, Trivandrum, Bombay, Calcutta,
Srinagar. (41)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Construction of buildings for Quilon
H.O., Trichur H.0. (42)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100,
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[Failure to provide suitable Mail Vans
in she Railways with amenities to the staff
who perform the duties of the sorters.
43))

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to grant increase of outstation
allowance to the staff of the R.M.S. (44)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to provide R.M.S. Rest Houses
to the staffl at all the stations where the
section of the R.M.S. begins or ends. (45)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

[Failure to give service facilities free
to the recognised union and employees
cooperative societies. (46)]

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to provide Rest House at New
Delbi R.S. for R.M.S. staff even though
most of the mail carrying trains now
terminate at New Delhi R.S. (47)].

“That the demand under the -hcad
Posts and Telegraphs (Working Expenses)
be reduced by Rs, 100."

[Failure to provide mail office and
sub-record office accommodation at Delhi,
Madras, Bombay, Patna, Kaopur, Nagpur,
Emakulam, Coimbatore. (48)].

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to meet the representatives of
the All India Administrative Office
Employees’ Association to discuss their
demands. (49)].

“That the demand under the head
Capital Outlay on Posts and Telegraphs
(Not met from Revenue) be reduced by
Rs. 100.”

[Failure to recognise the Civil Wing
Circle Branch Union which is the Branch
Union of All India Administrative Offices
Employee’s Association even though the
All India is a recognised body. (52)).
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“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to protect R.M.S. Staff of
EK7 section (running from Ernakulam to
Trivandrum) from misbehaviour of Rail-
way staff who assaulted the former at
Chenganur R.S. (58)].
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SHRI SRINIBAS MISRA (Cuttack) :
I beg to move :

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Re. 1.

[Delay in opening another R.M.S.
Division in Orissa. (79)].
“That the demand under the head

Posts and Telegraphs (Working Expenses)
be reduced by Re. 1.

[Neglect in supplying requisite number
of telephone connections in Orissa. (80)).

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.™
" [Failure to open a sorting section in
Puri-Hyderabad Express from Puri to
Vijanagram, (81)].

“That the demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

[Failure to provide quarters to the
postal staff at Cuttack, Bhubaneswar and
Rourkela. (82)].

SHRI RAMAVATAR SHASTRI
(Patna) : 1 beg to move :—
“That the demand under the head

Depariment of Communications be reduced
by Rs. 100.”"

[Failure to reduce expenditure on gene-
ral administration. (105)].

“That the=demand under the head
Department of Communications be reduced
by Rs. 100.”

[Failure to reduce pay of officers. (106)].

That the Demand under the head
Department of Communication be reduced
by Rs. 100.

[Failure to provide basic amenities to
employees (107)]

That the Demand under the head
Overseas Communications Service be reduced
by Rs. 100,
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[Failure to improve the Owerseas
Communications Service (108)]

That the Demand under
Overseas Communications
reduced by Rs. 100.

[Need to extend Overseas Communica-
tion Services to all the countries of the
world (109)]

That the Demand under the head
Overseas Communications Service be
reduced by Rs. 100

[Need for more facilities to employers
(110)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1

[Failure to eliminate loss of revenue
in the Department of Posts and Telegraphs
(111)]

That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced to Re. 1

[Failure to increase efficiency of the
Department of Posts and Telegraphs (112)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100

[Failure to construct
Building (113)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100,

[Failure to comstruct rest
Gaya for R.M.S, staff (114)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100.

[Failure to provide mail van in Assam
mail (115)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100.

[Failure to start second phase of cons-
truction of P & T quarters at Kidwaipuri,
Patna. (116)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100

[Failure to construct P & T quarters in
North Bihar (117)]

That the Demand under the head Posts

Communications)

the head
Service be

Patna R.M.S,

house at



291 D.G. (Min. of

[Shri Ramavatar Shastri]

and Telegraphs (Working Expenses) be
reduced by Rs. 100

[Failure to provide quarters to all Posts
and Telegraph employees at Patna (118)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100

[Failure to check the deterioration in
the efficiency of Parliament Street Post
Office (119)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100.

[Failure to ensure that the people pur-
chasing postal stamps and stationary in
post offices in Delhi have not to wait in
queue for long (120))

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100,

[Failure to eliminate malpractices in
allotting mew telephone conpections (121))

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100.

[Dafective working of
system (122)]

That the Demand under the head Posts
and Telegraphs (Working Expenses) be
reduced by Rs. 100

[Ipterruptions or disgonnection pf lines
while telephoning between Patna and
Delhi and Delht and Patna (123)]

That the Demand uader the head Posts
and Telegraphs (Working Expemses) be
reduced by Rs. 100

[Failure to recover arrears of telephone
bills to tune of lakhs of rupees from the
subscribers in Delhi (124)]

That the demand under the head Posts
and Telegraphs be reduced by Rs. 100.

[Failure te recover the arrears of tele-
phone bills from the subseribers in Patna
(125)]

That the demand under the head Posts
and Telegraphs be reduced by Rs. 100

[Failure to recover arrears of telsphone
bills in hig cities like Calcutta, Bombay,
Madras, Kanpur, Lucknow, Banaras,
Cuttack, Nagpur, Hyderabad etc. (126)]

the dialling
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That the demand under the head Posts
and Telegraphs be reduced by Rs. 100.

[Delay in giving telephone conmections
(zm]

That the demand under the head Pests
and Telegraphs be reduced by Rs. 100.

[Failure to meet the increasing demands
for telephones (128))

That the demand undet the head Posts
and Telegraphs be reduced by Rs. 100.

 [Need to effect 30 per cent reduction
in the quota under the “Own Your Tele-
phone” scheme in Patna (129)]

That the demand under the head Posts
and Telegraphs be reduced by Rs 100.

[Need to modify the policy of giving
telephone connections to applicants listed
in the general cate gory (139)]

That the demand under the head Posts
and Telegraphs be reduced by Rs. 100.

[Need for quota system for private
members of the Telephone Advisory Com-
mittee (131)]

That the demand under the head Posts
and Telegraphs bg reduced by Rs. 100.

[Need to construct telophone exchange
8t Rajindra Nagar, Patna latest by the :nd
of 1969 (132))

That the demand under the head Posts
and Telegraphs be reduced by Rs. 100.

[Meed to provide a telephone exchange
in Patliputra Colony, Patna (133)]

That the demand unader the head Posts
and Telegraphs be reduced by Rs. 100.

[Failure to give more facilities to tele-
phone operators (134)]

That the demand under the head Posts
and Telegraphs be reduced Gy Rs. 100.

[Malpractices in the Department of
Posts and Telegraphs (135)]

That the demand wunder the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.

[Failure to abolish automation in Posts
and Telegraphs Department (140))

That the demand under the head Posts
and Telegraphs (Working Expenses) be res
duced by Rs. 100, B
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[Failure to scuttle the efforts to with-
draw recognition of National Federation of
Posts and Telgraphs Employees (141)]

That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.

[Failure to put an end to the policy of
orgamising stooge unions of employees by
officials (142)]

That the demand umder the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100,

{Pailure to improve the conditions of
Mail Motor Service Employees (143)]

That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.

[Need to restrict duty to 8 hours daily
for Mail Motor Service Employees (144)]

That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
nuced by Rs. 100.

[Failure to grant higher duty allowance
for rendering duty at night {145)]

That the demand under the head Posts
and Telegraphs (Working Expenses) be ro-
duced by Rs. 100.

[Need to relax the conditions for open-
ing of post offices in rural areas (146)]

“That the Demand under the head

Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100,

[Need to open morc post offices in
villages. (147)]

“That the Demand unmder tbe head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Need for more facilities to peons work-
ing in village post offices. (148)]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Need to fincrease the number of sub-
post offices in bigger villages. (149]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Need to open public call offices in
bigger villages. (1591]
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“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Need to introduce 4 wheel vehicles br
withdrawing 3 wheel tempos as postal vans
in Kanpur, Bangalore and Hyderabad
(151)]

“That the Demend under the head
Posts and Telegraphs (Working Expenses)
be redoced by Rs. 100"

[Failure to check the uncooperative
policy of Railways to make R.M.5. more
useful. (152)]

“That tbe Demand under the head

Posts and Telegraphs (Working Expeases)
be reduced by Rs. 100.”

(Failere to conmstruct new R. M. S.
buildings and to repair the existing ones,
(153)]

“That the Demand onder the head

Posts amd Telegraphs (Working Expenses)
be reduced by Rs. 100.™

[Failure to remowve the shortages of
space in R, M. 5. building at Patna, (154]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.™

[Failure to provide elementary com-
forts in the R. M. S. Office, Delhi Main
Railway Station. (155)]

“That the Demand under th: head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Need to shift the present unllnieni'c
R. M. S. office at Dethi Main Railway
Station to more hygienic conditions (156)}

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

[Failure to comnstruct quarters for P. &
T. employees in North Bihar. (169)]

“That the Demand under the head

Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to construct gquarters fer P. &
T. employees in Kerala and Madras,
(170))

“That the Demand wunder ihe head

Posts and Telegraphs (Workipg Expmeﬁ)
be teduoed b:f Rs: 100"
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[Failure to renovate rest house for P.
& T. employees. (171)]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Need for improvement in R. M. S. rest
houses at Amritsar, {172)] '

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to provide rest house for
R. M. S. employees at New Delhi. (173)]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100"

[Failure to fulfil the assurance regard-
ing provision of a rest house for R. M. S.
employees in Tata Nagar. (174)]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100."

. [Need to change the present building
of R. M. S. office in Ambala Cantt. (175)]

“That the Demand under the head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to increase the number and
quality of Railway mail vans. (176)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Dilapidated condition of railway mail
vans in Assam. (177)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100,

[Need to provide bullet-proof wvans for
carrying mail through dangerous areas in
Assam (178)]

*“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Need for bstter lighting arrangements
in railway mail vans. (179)]

"“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Need to make security arrangements
for the employees working in railway mail
yans in Assam. (180)]
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““That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Failure to construct building for

R. M. S. in Tata Magar. [181)]

“That the demand under the head Posts
ane Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Need to construct a rest house for
R. M. S. employees in Gorakhpur. (182)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Need to improve the condition of rest
houses at Saharanpur, Erode, Bhusawal and
other Places. (183)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Need for more R. M. S,
(184)]

*“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Failure to increase out-station allowa-
ance for R. M. S. employees. (185)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be re-
duced by Rs. 100.”

[Need to give financial incentives to
employees -posted at far off places. (186))

Divisions.

MR. SPEAKER : The cut motions are
also now before the House.

st g fog el (amw)
SEU AERT, WIRT G ¥ Ry oft
fwmr §, 37 &t wde Trw-a framr W
W 3T W ATAT ¥ HAY AT AT GHRAT
&1g @ W ot s & ot
q SR TET FFW ¢, Y I ¥ q1Y
Wt aTaT Y wow sfafaw ¥ oftaw ¥ do
2ag A€l FAT XA , dav e wrw
ar fawr & qrq s ovar @) dar e
F ¥ A OF AT g ¥ war d,
ATAT AT FFX §F ¥ Sa7ar 59 fawmr
¥ I TR A Al @ g §
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wff wgRg #1 = oW "I feemEr
wigar § F o el a1 Tmware A
gfawg s wfew s & avae ¥ flw
FEW oI AT |

g RW ¥ s €1 99 A4
nir & fom § ¥ ol a% 60,974 wiat ¥
T T § WK EH 26,000 A&
# wegE e g | W S 5 A
®T 87,000 A ¥ sTANT § | TAAAE A
W geqr FTEH §, ITHF WIER W
aug 3,05,775 wid} § Q9T TTH qEEl
£ 153,162 7igt § g=g A ¢F AL IH
Jet & Wi s 53,000 Tiw ¥ &,
wgi =% q24 ¥ g ¥ wlww @
ST ST 31 T WiHEl ¥ WwE AT g
fr garX el ¥ @A el AT SAEer
TH-TTT &Y (g Ffga 8 W fAg
o e 2 f e R A1 oRE AT
Fadre sg7ar A =7fRW )

warem & fié # qarar @ g
1067-68 & 3,000 STHFEM @ T T,
fom & ¥ 31 famway, 1967 a% ¥« 606
THE g, W 99 7 § 429 STERE
TS WA | 99 fageET aF g
A 7EE F ¥4 600 TEFETY W AT
a¥, ar & TE) qww fr A a0 Tt
¥ 2500 Wk TwET few AR Y T
TET

TH aw fF AT T & ITH-
are fawm A $9 a9 95w @ Afa B
o A 6, 9} W AR F o wafw
Wigg s oy, O @ WE, FQ
gaTT o wrardy F A F THET ®o
fer o 1 g & e g fe e
ot o a9 B g TE A T g
W oA o AW T fw oA
gt @R ¥ sy, dfe g
-qx Wl aw T AE gw 9w §) 8
gu ¥faw ¥ At ¥ S s Ao

VAISAKHA 3, 1890 (S4K4)

2156

Communications)

Wt fadr & | Sfew for oy & it famid
¥ w-werd, wfdens, T W
g §, S a<g F TAEA TR
faarr & 5 w3 @ 7T § 1 W g9
¥ g fawm # wnfa Ay s W=
@, 3w & afga W @, S aw
fag sere R faram swTeY Wk AT-
e ¥ e @ ¥ §, ¥ wRw
gear & i sdt s | faamr @ it ag
M W @Y & oK fafem am A 9
& wew gt o @Y E

gt 7% el § SErE # gl
]| &1y 2, A A AERg W oA
% ¥ gy O wEl & geaew ¥ fe,
fo7 91 7w, arg g A A § f=
¥ meide ¥ waw feuede € afeT g
a% 9vg e 1 gfyar 4@ & €
& qarr @ fF 99 A § @ s,
Ty faardt, Tz & ferdie ")
grferes snfz § afeT gat a9 oF =ET-
ST ATE W ATAT & | gH HA WERA
o fagdy Yo &, 9 sa A A¥IW
W E somfsed aw W o g 2
A TRl gy smar &) a®
gfFar ageel wrfge oK w4 wERE &
@ i< falw a2 53 3w FEa
Lacik ntidl

a ¥ g ¥ a7 TET qrei o o
77 g & fe o) w-e fad @
WY T Y ogwar & HAww wgAa @
SR T FgA1 gl g 5 o= w4 4R
arc AW, 9g 0 o amg ¥ A af=n
fecdt S8 & ot o wwdl 4+ ErE-
are faar ¥ o ag seey W Aardy
o1 @ E, I &N AN agigw A
= AT =rfge | aiw & S fase e
¥ @ S, wsEen oY fafgear
¥ fifgs § WRIa s wat ¥ agw
- fereraa &1
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I o AR AW X
s avear qgar ¥, @ faqoag sl
o ¢ fF 5@ W gfesax s a9
N W F @ wfge L & I R

1 A A A& 7z wgwr e
g fr aw W ¥ Rt =it ar | g

g §, @ fewmr @ W samEr @
warEr 99 ¥ g WiEw |

gt i fqE Awgram g fe
A, 1940 H ¥ 9 Arvmy § FgAwrd
fafa # are siom #Y sqaear 4Y 1 1940 X
A 7z 31 fegwae, 1967 a%, ™ HEE
IHE W A, A9 2906 aroad ¥
WA fafa & ) F97 ¥ sqmeqr &
¥ & 1 gw el fq ¥ w0 Y ;w0 ?
ST B T feg § ©F Qor a7 A4
gy, ey fwife w0 wifge fr w0
% gt aed § il o v o
T ¥ aI W9 #1 SgaeqT w1 v
el W A #op  Frfgea s
T T

s & afeA ¥ g T fe
wit ¢ Prargeel it 500 Srat W
fiy ¥ wropeee for oy & s o W
¥ fou g9 & ¥r mar @) R e w_{
¥ ¥ 52 3% ga | v gH AT gar
e @ ol oufz & 5w g Geal
@ @ WA ¥l ol W e
N T e ¥ A B § g
o e o e ww Y
oo AT qwaT §, W T W woew
wfer ¥ wfes ST §1 WO ¥ @AT
“wrfEy |

e wmwd for § f et e ®
arz &1 Al qE T § ) WA W Iy
gar fag s wAsl ¥ aw fear s
g1 2a & wmar ¥ SRR aw e a
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&< fear & 1 o9 o wERT W oA AN
¢, A 5 w1 fawmr @@ gRew § oy W
¥, T AT FT SGIST ATAT AN
¥t Wy ¥ T sy s g BR A
I A qewfr ax afea @ g
g F) TEF g 47 @R wrasi F 49
w1 aficwr ¥ | ey wrrst & ofy 9
FT 9 9w &, 72 FTF S ofcma @
gy i fagrr § st waw frd
wfge 1

% wwwar g Fr aoere iy 2o
fired & Ty Fam s @ 1 e
# ¥ wmE T @ oW fawg
¥ 9wk § ifge R =y Sehfaed
§ fmfw ol 99 )t Jar =Y T B
& FT9 F) nFeflITgT T TR |

o & & ag sgm wigan § e dwe-
w1 91X & gem w9t ¥ grew § @)
@ AR WA A A Ty A
T W A @RS e F g wr A
agrar IT Tifgy 1 g v § fFowvo
agT Y §eE W ¥ W WA
T 9 gAfaae FT0 W1 3 A aT
# gfe ¥ www aprghgEs R
¥ ¥ o sfaa Fdr &% 1 same

st e wel (WW) | wsAm
werem, § o) sqae A § e oo
IR T WEwT 7T A6 & e aa femr o
& wr fafeeee awa #1 1 g=Eng A
g ar 7w femmer w) @€ A 2

Ty @t & ¥ RS
A gt § B ogwr W AW ¥
e & # foree ool Wi, s WY
tfie & w3 gg AWt a aar amw
ferrr o o g e o ¥ @ o
& Ty W T W @ g, feamr
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|TH O T & gaw 91, 99§ 18
o g gh & | & @ A o Tw-
mradframiwah g
fTT & S &1 q@1 9C CRIGHEE w1
#} ag7 I=T &, WOw wWa fay ufaw
qar 31 1fgd, aifs aqi ov < gy
wfis oz % | o faest & 9397 g
¥ Y sieiw g@F WM AR W
gfreT &, g8 78 ¥ 9893, TEAT, FAFT,
42 ¥eiere o< o9 €, TGy e
¥ 20 frr A g o2 ft o hwE

T FT wFF F 1 WY W & W
oA § f& fzem Wwiw wRm w1
Bewricd, oy @@ X2W & o ¥ WY
oY ¥ TORT CitAeIX e &M,
N AT 3ar &, A Tofiwm A iy
giwsr 7 &% ¥ Fem W@ F oA
N wear A wATy A wfyArd
) w for v ogws & B el
v fewgarer, goqm, faez mfc eat
o 18 THIRE # e I ¥ T
Fr =rfadr

TRt i T ¢ fo
AT G AFH NRW W Jedw WIST g
agt ax foar @ f wem SR F e

4
Py
E
1
1
i
i
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T @ AR W Wefee 1 A7 wst

R ETATAT @ & 1495 Ifew A
T F T[T FW §, a1 7N T 71w

TG I TR AGE FC 20 §, ™ &
fowrT w1 w15y prwrE g 2, Tw oA
AT SO 7 3HT A9 faeen 8T 9%
et & 1 7 g @ & wme @ gt
T‘?ﬁmm%m faiy e
i

¥ e o aga
afmr 2 ¥ew fyar 1 w9 9w
sear fafreex 9, @@ a9 whgaw
TE® A AT A WA Fer g f
agt o< fa Rede swar 8, wmr o
T O draradty T wh § ) o
gree gEtEeeE AR ¥ Wiy ¥, IEm
& ¥ arazr fivar o fr Fe & S
F Fg FEewr w0 ) Afew ww gh
wre) o feft 8, Forrk sy e
fawar & fx oft 77 e agi a4
Tt 2, o &
fﬁtmﬂﬁﬁwﬁnggglz
o a17 & fawre w7 ¥ ogi 0T S
TR | W9 R, feweRwe adl
o T8 S F KewEl T -
BT AT §, 1A arfrd #1 agd -
foqa §t € &, @ & A7 F wrowr qur

dvad
wift-

wmft AT UF gER aee wg
% f5 o a7 o= & faear 8, s
¥ agmawg w1 AT @ ¥ W
Ry ¥ I & s ¥ oo arder
2, ag aga v &1 99 o w I
TR AT ATEARNTFT 2 ¥ fr
ooFT ST war §, Tw & ¥
T &t awe ¥, 3w fodr gw -
W T T A g E W W aw 4

Ab
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o € g aga wed) faw Sl
2 g g AW A sumemt W
fawelt ofq @€ FC & ¥ ar =€, afg a9
g1, at ¥ gwig § s O soaemm ami
9T Wt gt =AvfRy

fafreex arge ¥ @m0 WX gan @®
T ¥ gk gyl ‘wigwaw  EiwA
faeen" 71 9gurea fear ar13g @&
T Wi ¢ fead «vr erglae ST
T a%a § | AT gH g F A9 wEA
qeaT @ e g W ¥ wwfa € & @
t awamw 7 fF ag s - Wl
¥ o7 § s, 9few oF 9w g #
W1 @Y, 0T 9% A gur g1 &9 el
7 famet & 5 ©@ ®19 & o=l SO
s1fed |

gk agl afs Fammar § 9Re-
TR 3R FW ¢ a1 sgrar ST
wawaw faar sar &, e & sraw @-
w, TSNS T IR Ag) ferar
g oft W N R & far o Ay
wm wed) e wFar € 1 59 fad a
geE ¢ e w1 ®ar gwEe fear
AT |

qgi a¢ feeeit % afe g0 onew qEA
g ot g Jox fAwar §—"g WX Wm
& fen foee, g e s S Hamw
qut § W1 ag v € Fraw s A dn
AR A ER E Tl e d, w
) g Ft afe e

W o qgf ¥ ¢F e s@ &
ot ga¥ Wt agg et W &) -
aTE TH AT $T ¥ TET TT § WK
wTew foed § aga @W9 w0 ST @)
aft wiod WifEew N A FAR FE
R & at ¥ g faw o, @ @
o1 AT dem s wa g o
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9T HTH! G6T @9 gaT &, qg «9 Gwal
R ew # wwg ® S awa & g
g

I iRt §oaga ¥ AW
AR T TR &, ¥wt o WrEA
T F g &9 war § 1 Afew AL @
s ew F fod g 50-60
BT T4 gty famr g2 ¥ 3 A JA
& | AT I ¥ wIAT AW TgH AT TAT
FT 9 FY 1B Y sgIeqT FI T |
EART A swear agt O A LAY AW
w1 ooy faorg & aga sfearf &
gh el § fF fafreex aeg N @
garEl X fram s & Ifw s
FII |

MR. SPEAKER: Before 1 call Shri
Nambiar, I would like to point out one
thing. The hon. Minister will begin rep-
lying at 6 p. m. and will finish by 6.30 p.m.
So, there is still some time left. If each
hon. Member take only five minutes, T can
accommodate some three or four members
from the Congress side also.

DR. RAM SUBHAG SINGH : The
Home Minister is to make a statement at
6.15 p. m.

MR. SPEAKER : That will be done
after the reply is over; mot in the middle
of the reply. After that the Hall an Hour
discussion will start.

SHR1 NAMBIAR (Tiruchirappalli) : Mr.
Speaker, Sir, I would like to begin by
saying that the P & T Department is going
on wrong lines. It is trying to follow the
railways with regard to capital investment,
dividend and so on. The Postal Depart-
ment is an essential service and must be
treated as a utility service and not asa
commercial undertaking. The annual re-
port of the Ministry says :

“The accounts of the Posts and
Telegraphs Department are maintained
on a Commercial basis. The depart-
ment pays to General Revenues a divi-
dend on its capital-at-charge..."
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It is the same rate which is in force
in the railways from time to time.
If such a big utility service is to be treated
as a commercial service, where is the end 7
50 crores of Indian people are being bene-
fited by the Postal Department, which is
an essential service. It is should not be
treated as a commercial service. If you
treat it as a commercial service, on the
same analogy, you can treat the medical
department also as a commercial service.
You can calculate the capital at charge on
the buildings of the hospitals, add the
pay of the doctors and establishment and
charge it on the patient. In the case of
Parliament. you can calculate the cost of
the building, pay and allowances of Mem-
bers and Ministers and so on. I cannot
understand this nonsense. %

The Postal Department can never be
considered as a. commercia] depatment.
If you do that, then there is no meaning
in calling it a utility service. The other
day the Finance Minister was saying that
we have to bear the increased expenditure on
running the department and so the cost of
postcards and inland letters has to be
increased. Then, how does it serve the
utility purpose and how could you recon-
cile it with your wish to open post-offices
in remote corners and villages in this
country ? If it is not meant for the com-
mon man, what is it for ? You should charge
only for the minimum practical expenses
of the depatment and the rest of the expen-
diture must be met by the general exche-
quer, by subsidising the department. It
should be treated on the same lines as the
Defence Ministry or the Home Ministry.
In fact, the charges for various services by
the postal department have to be reduced
instead of increasing them.

That is why the Government follows a
wrong policy. They follow the railways
in this. -

They say, in certain cases, that they
have to pay more dividend than the rail-
ways pay. What is it due to 7 Why should
it be 50 7 The whole policy is to be re-
cast. They must change it; otherwise,
the wrong dolicy will continue with the
pesult that you will have to jacrease stll
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more the charge on the postcard and the
inland letter. Where can you stop it then
because you will say that there is again a
loss 7

Take, for instance, the gquestion of
newspapers. The enquiry committee said
that for a newspaper the charge should be
only one paisa. Now you say that it will
be five paise for 100 grammes. There is
no justification whatsoever. An article of
common utility to the people should be
charged less and less in a developing
country and even in building socialism.

Therefore 1 would request the Govern-
ment to reconsider the whole aspect of it.
The P&T Board should not follow the Rail-
way Board's step. The Railway Board
has got the whole country imto a wvery
serious situation by more and more acci-
dents, Here there is no danger of acci-
dents and of a demand from Pariliament to
dismiss them. But Shrimati Sangam Laxmi-
bai just now said that she does not get her
call through and so many have said that
their letters are not reaching and that they
do not get the postal service properly. If
it is so, it is an accident compared to that
on the railways and, therefore, if on a
railway accident the Railway Board is to
be dismissed, on the failure of the P&T
this board should also be dismissed. So,
please for heaven's sake do not follow the
Railway Board; otherwise then the demand
will come for the scrapping of this Board
also. *

We do not want our utility services to
be controlled by bureaucrats of the worst
type and to charge the common man for
nothing. Can we not expect a little
service from the State? We are paying
through our nose several taxes —taxes and
taxes day and night from every cormer
from the State to the Centre. Can the
people not expect a minimum service 7 If
for that also we have to pay mor, then
what is it for that this fat Government sits
there and takes taxes ? We cannot agree to
that. Therefore I would submit that the
policy is to be changed. The rates of the
postcard, the inland letter and other letters
which are ‘sought to be increased should
not be increased and it should be dropped
in the interest of the nation.

Coming to the question of staff, [ am
very sorry to see that out of 5,13,342 people
that you have on your rolls, 1,72,374 are
extra-departmental staff, that is a aboys
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one-thirds. They are not getting even sub-
standard wages and they are working in
villages. 1 do not know what is the
justification for the Minister to keep them
in such a condition. They should be given a
little better pay.

Then, the Posts and Telegraphs Depart-
ment is introdocing automation again in
the name of reducing the staff further.
Automation is going 1o render a lot of
staff out of employment in & country like
India where so much of manpower is
available. Please for heaven’s sake do
not introduce automation. You have got
a mania for automation. The railways
want it; the LIC wantsit; the P. & T.
wants it. Then, Members also can be
replaced by automation. We, Members,
need not come. You can have automatic
machises elected by the constituencies and
from the switchbord they can talk in
Pariament. Please for heaven's sake's
put an end to this maaia of automation and
save the common man the employment
potential in the country and allow them to
live in peace.

Regarding labour relations, the hon.
Minister in his report has said that very
good relations are there with the P&T
Federation and the unions that are there.
1 am & happy tbat good relations are being
maintained. But there is the black side
also. The P&T Board, I do not know
whether rightly or wongly and whether it
is intended, is trying to create spliater
unions. 1 find that some staff on the
civil engineering side some accounts clerks
and the savings bank clerks are being asked
to form separaie unions. They belong to
the same category of nine unjons. Please
do not inspire them to start rival unioams.
Let there be one federation so that their
unions may fuction properly.

MR. DEPUTY-SPEAKER : Your time
is up.

SHRI NAMBIAR : | am finishing.

Coming to the question of hours of
work in the P & T Mail Motor Service, [
find men are asked to work for 52 to 54
hours whoreas 48 hours is accepted by the
1L.O. The Railways are doing upto 84
hours per week. In this commection also,
you are following the Railways. [ haw a
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very great fear in your following the Rail-
ways which is a very bad employer in this
coustry. You are baving balf the Railway
strength. Because you were once the
Minister of State for the Railways and
now you are in-charge of Posts and Tele-
graphs, you have got ihe meaia of follow-
ing the Railways. Don't do that. 48 hours
must be restored for all.

DR. RAM SUBHAQ SINGH :
were also in the Railways.

You

SHRI NAMBIAR : With regard to
the quarters and rest houses, many Mem-
bers have spoken about them. I do not
want to repeat that. As far as the quarters
for the employees are concerned, 4 per
cent is the average and, in the south, it is
still worse. Therefore, I request that more
houses should be built for the employees.
It is very difficult to get accommodation
in a city like Bombay or Calcutta or
Madras or even Trivandruom or Cechin,
wherever it is, with the meagre salary and
the house rent allowance that they get. It
is impossible. That may be considered.

With regard to the R.M.S. Division in
Orissa, 1 need not repeat it. It has been
agreed to. There should be an R. M. S.
Division in Madurai. It was promised
and also sanctioned. We now hear that
it is not being accepted. Kindly reconsider
the question of having an R.M.S. Division
in Madurai. That must be agree to. The
strength of the staff there has gone beyond
one thousand and there is no point in
postponing it.

With regard to the telegraphists, there
was a work-to-rule agitation in 1965 and,
subsequently, there was an understanding
given by both the Ministers in their
speeches—'1 also quoted earlier in my
earlier speech—that something will be
done towards revising their pay-scales.
Arbitration has pot yet come. Kindly
oxpedite the matter aud settle it so that
they are given better treatment.

With regard to the Telegraphists, there
is an invidions distinction betwesn the pay
scale of Telegraph Masters and L.S.G.
Telegraph Masters. Both are doing the
same job. 1 reguest that their pay-scales
should be equalised. Then, whatever
quartors are available for the Telegmephs ig



2209 D.G. (Min. of

Delhi are being taken away by Gazetted
Officers, N.G.Os are not getting quarters.
That is also a problem. This may be
considered.

In addition, to Telegraph Training
Cenires existing in Bombay, Calcutta,
Madras and Trivandrum, 1 request that one
may be opened in Delhi or near about
Delhi. This was also promised by the
Minister of State for Railways, Shri Gujral,
in his address to the Conference. For
h eavens' sake, grant this request. Both
the Ministers are very good in giving pro-
mises. I thank them for that. But they
never try to sec that these promises are
implemented.

Then, about these R.M.S. vans to be
delivered in the Third Plan, 70 B. G. and
75 M. G., they have mnot been delivered.
The Railways say that they have got
surplus carriages and that they can even
export. 1 do not understand why can’t
you give to your sister Ministry ? There-
fore, I request that the delivery of R.M.S.
vans should be quicker to the R.M.S.
Depattment. Also, the lighting and other
arrangements may be made. The R.M.S.
buildings should be constructed by the
Railways all along the railway lines. ~The
Government is not providing money. The
P&T Department is asked to pay the loan
to the Railways. These are inter-depart-
mental guarrels. Let us not suffer due to
these quarrels. After all, whether the
money is to be given by the R.M.S. or the
Railways, it comes from the Consolidated
Fund of India. I request that this may be
granted and the R.M.S. employees may be
looked after well.

=t 5w w=y wat (ggy) : SuTSAw
e, ot gart ey oY afiare o 7
wruar fear g S @ fardde ¥
wifct # art ¥ 727 gaedl 1 R
far 1 geedt g M}, A A
iR gwedl wr o fieaT ag I o
# qg o fearfamr v @, ek
it ¥ wzar & fE o B arw A A
wwt g | o A ¥y e Remmd
§ | ww T T A A & A, wifE 9

_tmﬁtﬁﬂﬁ,a’mﬁimmﬂﬁ
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AT #Y AR A9y qifafersr wwag ¥
fotr v %7 1 W O of afmaR a3
) T &, AT § wwnwar g feow
o T &7 € 77 m=EERE 9
wifed e @z g g, ag & it o
w gw fafedm aam § @Y 9 few g
T & fr o a@R ¥ 3g A fEm
¢, wixt dfaeht fafeeiar & F 199
facei arar § o= oY g @ A7 A A
R ItRAFaIw
1§ STEH AT @I AT AT Fgl @ T
fR2at gg 98 9T @ & PAGIT AAC
| 9q AY AW W@ T wE AW
o fF welte Fags wreHY § 1 5@ a3
yapam s §1 & gwwa g fFaIT
Y ag A A R qAA Agf
fagr s figd

# ag w1 wgm 5 @ feardde &
5 e S HTH HLX £ | W9 19 G
g ¥ ¥ Iaw 3389 W mRw
wifead &, I at ST F § )
oy wrea & e agh w9 weEn @ar @
# gawar g 5 g @ o & ol
e FTH FE §, WEER AT FH A
&, &u fay el § F19 F@ § 19
Wt ug feqediz famerd & fay wwge
i dm AT AR R §, T
femr @), wourdt St &1, &4 qwd
'I"ﬁﬂ?ﬁ @, Ffe ‘ﬂoqgo o &
FASTA W9 F G I AT FL, ATA L AT
T &Y, TETEY 9T &Y AT | 9§, q@h
oF Fazdt ¥ ¥T, TR & @EE
T @ & fF W 99 & ardw w{gw
o = fefefeom F@ § 1 g8 & S
Wiﬁm&&hﬁmm
wogT ®T0 ¥4 & | 99 AE Qg AT
gt 37 ¥ F W FUEAT FTA w0y
T TEAT T F I FT AT AFATE
s ofe)
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[#fY 5 oerE AT)

& % a5 ARergd g 3R e
e & aie & e A fm &
fer= s ¥ forer wiwen, oy, W@
oY AR feal & ¥ W A, e,
FRTASE, TORAF, AT W g
T F T qRE @ A AR,
AT W IRe 1o wTirder € 9w
wfie gt €7 = wWAAT W T A
& g feweli ¥ wTw 9w

FAoaeh am ozt B =% aw
Forarr & oY wew oo [peewa § a8 s
Fawdaagr §, I F qgeT 97 AT
TEh T w el g e
T g a w®F AT
g #Y 1 7 gwgst W A3 gy @nv At
AR TEET 37 T FW § 99 A B
Wy AW ¥ v @A arey | 9
TR it aw @ ek Fafear @
fear g wifed | ww fAw W
T ¥ agret TarEl ¥ wme owm R
e o< oF qieE wrfe SR g 9T
oot mifew o aea §ar Wi,
gt g gemeT W AR wgi e
= oA g, o Y oar wEY e e
T AATE AR FT AT AT 1 FH Y
7 3R T AN HEE T ogAE
wH F1 w1 g o i w fawted
W ot qawg T

oF g e aa S ® My A
i ST ¥ AT e f W ST
AT P FERT E | o fAd e
W & W FE A § | avean §
foag en ¥ g A &, FRA AW
ag §, S AL ow RA A R wE 2,
f& wigaw fafret age wa a0 ¥
X § ) FEIN o e e W e
R d g oz wwerd W

APRIL 22, 1968

Communicegions) »

W ow wwq qmar d o fow W R
TEAT X FERIST ANAT 8, W AT
WTOTEY R ¥ wvel &, gt 9 W A%
W 7 Fifgw A R &, 7@ T ¥
Foy & vk wo "R E e wewR
N w15 T &, w9 § 7 33 fgdraw
40 FRRT A o ¥ qrF T I § 4
T ar 10§ 1 10FF Hame X 5
Y & fowe w7 fo¥ & oy aw 5 3.
UF AT 0O : S AR AR &
&7t a1 e AWl : WY W F AEE TQ
¥ I W W e AW AT R4 W
FEA ST Aae@ qg g e 15 I HWS
WA R AR 0 TSR
WA a6 W5 A
T fard . fex ey o d frAw
S avy A Fom Wy AR SR AT
NI o e samer & ord | K €
W g faE AW T g § AR
7 & wfey Yo fafrec awm ¥
W wTAT TrgAT § FE W Sa A wrendy
Y T 3, W G AT W =T
2, T ST ) Y, @ e
o @ feRe @ o @ g AR A
aTaT I |
& qg m wTT AEw § f6 W
SRR & WL A | st 2 | aw
b T v Fra | < A -qom e B
= 10977 sEaR § fav AH 640
TR AT W O70 7 TR SR
2 | TwfE I 9168 el T
T ST AET S | A faaew f e ey
TER T T fwe am &l
w2 T aa ZTH o0 0 BET 91
sl o o & g g g
g & i oS v 34 Yo, g o
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7% fafer 41 g 9X TERR A7 r
& TweR 81 ¥ g7 wfe g fr
P WA WERT X W A Aesfa W
ofcer fear &1 afeT & s & ST
w7 =T § f Ay i o faeerad §
I FY W qIHE § |

WUkl d gy § ™ wAwg &t
Tt 7 wd v § WX AN AR
F1 gATFAR dar § | fewdEde St #
¥ @ g IE A e g A1 S
wHE

SHRI M. R. MASANI (Rajkot) = I
would just crave two or three mimites to
say a word in support of cut motien No.
17 moved by me earlier, relating to the
failure to grant recognition to the All India
Associatiom of Inspectors and Assistant
Superimtendents of Post Offices.

I would not take long because the hon.
Minister knows the facts of the case. [
happen to be the President of this Associa-
tien and omly recently he was good enough
to receive a deputation of these employees.
The point is that this is an association

of a cadre of supervisory officers
and it is an association which |is
an  association of supervisory staff.

They have no other forum of representation
because the larger umion to which they
have been allocated does not really speak
for them. They have distinct interests,
and it is very undesirable from the paoint
of view of disciptine and mogal that those
who are to supervise the work of the
ordinary employees should also be th

into the ranks of the geperal body of
workers.

The only obstacle is that, as far back
as 1954, a rather unfortunate commitment
was made by the Ministry to what is called
the Natienal Foderation of Post and
Telegraphs employees. That arrangement is
complstely ot of date and fourteen or
fifteen years have passed. The whole scone
bas changed. It is high time that the role
of supesvisory officers who are part of the
management of the postal system should
- be secogmised as a distinct role.

I would appeal to the hon. Minister to
. give a word of bope te this body of loyal
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and disciplined staff officers who do not
wish either to be treated as warkers oF to.
be left undefended against the pressures for
strikes and gheraos and other forms of
disruption.

SHRI NAMBIAR : This is the thig
end of the wedge to break the federation.

SHRI M. R. MASANL: From the
point of view of management, of labons
policy and personnel management, it is
undesirable that those who are officers and
those who have to give directions and
supervise and sit in judement and hire and
fire and advise on promotions of ordinary
workers should be treated in this way. [
hope the hon. Minister in his reply wilt
give a word of hope to this body of
workers.

SHRI NAMBIAR :
Shri- M. R. Masani.

I disagree with

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : [ rise to support the
Demaads for Grants under the control ef
the Ministry of Communicatians. Qn this
accasion, 1 am not here to preseat bouguets
and flowers to the Miaister, but [ want te
put forward certain coastructive sugges-
tiens.

After all, in a developing ceuntry,
communications are the life-line of pre-
gress and prosperity. I have heard very
trenchant criticisms with regard to the
workiag of the RMS division. K is vecy
strange to find from the report of the P &
T Board that the wock of the RMS reorgas
nisation scheme which was implemented
only partially in April, 1961 was reviawad
and the review disclosed that on account
of its partial implemeatation, the scheme
did not bring about the expected improver
mant, and as the entire scheme could nqt
be implemensed on account of certain ade
ministrative diffizulties, it was abolished
with effect from Ist October, 1967.

The P & T Board’s decision cannet be
accepted as a wise one.

Them again, I have to suggest bifurca-
tion of the Telephone and the Posts and
Telegraphs Departments. Losses on the
P & T side eftentimes reduce the. profits
that accruc on the Felephone side. It is
high time that we coneidered the question
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[Shri Krishna Kumar Chatterji]

of bifurcating the two for the better admi-
nistration of the Communications Depart-
ment.

MR. DEPUTY-SPEAKER :
up.

Time is

SHRI KRISHNA KUMAR CHATTER-
JI: 1Itis very strange that we are not
allowed to have our say on some impore
tant matters.

The organisation scheme introduced in
1961 for the RMS should not have been
abandoned by the P & T Board.

A 1 said, it is high time we took up
the issue of bifurcation of the Telephones
and Posis and Telegraphs Department inas-
much as profit on the Telephones depart-
ment is being eaten up by the losses of the
Posts and Telegraphs side.

I have to refer to the administrative
aspect of the Calcutta RMS Division which
is being run in the interest of trade union
leaders belonging to the CPI (M) group.
High officers from Superintendent to Deputy
Superintendent have been subjected to ghes
raos and there is ‘no discipline, decorum or
decency. Mob rule prevails. These maladies
have infected not only the Calcutta RMS
Division; they are going to spread to other
divisions and other places. They are also
touching the Postal Wing

Coming to Howrah which is my consti-
tuency, under the Howrah municipal juris-
diction there was a separate postal division
traditionally know as Howrah H. O. Divi-
sion. It was treated as on par with Calcu-
tta. The pay and allowances of the em-
ployees of the Howrah and Calcutta Divi-
sions were identical. In pursuance of an
order of 1949, the first class head offices
were placed under Senior Superintendents.
‘This could not be implemented in Howrah
due to objection from the local people,
businessmen and newspapers. Objection
was also there from the staffl. The creation
of this new division was not justified accor-
ding to specific standards

But on 1-11-62, all of a sudden, the new
division was created under a Semior Supe-
rintendent. It has created difficulties about
working. Transfers of staff are dope in a
way whereby things are not working in
proper order. Therefore, | strongly regis
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ter my protest against this step and sug-
gest that the Howrah H.O. should be plac-
ed under the Director of Postal Services,
Calcutta, by creating a ‘City for Howrah.

I register my strong protest against the
proposed raising of the postal rates. Ina
poor couniy like ours, the postcards and
even envelopes should not cost so much.
This will hit millions of our countrymen.
1 strongly object to the enhancement of the
postal rates frequently, [t means that we
are not conscious of the needs of our
people. T would appeal to the Minister
at least reconsider the proposal to raise the
rate of postcard.

Finally, attention should be paid to the
employment of Scheduled Castes in the
postal department so that they may have
facilities of service in this department and
may feel that they have also got a share in
the employment in this department.

With these words, |
mands.

support the De-

SHRI K. LAKKAPPA (Tumkur) ;: Dr.
Ram Subhag Singh is a very good man.
But all his virtues have deserved him as
Minister. This Ministry stands charged on
the counts of maladministration, nepotism,
favouritism and corruption among high-
ranking officials. The picture of the depart-
ment is complete with superior officers
taking bribes regularly from inferior
officers.

This department in this country is
famous for the notorious activities of
forgery. You can find out, and T can give
statistics from throughout the country.
Mearly Rs. 3 crores has been swindled by
the postal authorities by creating all sorts
of misappropriation which have been re-
ported and they bhave been standirg on
trial.

Dr. Ram Subhag Singh must answer
the charge, the charge of wiscrimination
which has beeen meted out to the South
Indian States during the last 20 years. I
would like to quote the shocking things
which have been disclosed here. The
direct dialling system from Delhi serves
only people who belong either to Uttar
Pradesh or to Bibar, or to some other
States very near Delhi. The Ministry has
to answer for this discrimination and say
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why this treatment has been meted out to
the South Indian States. Not even one
direct dialling system either from Delhi to
Banglore or from Delhi to any city in
Kerala or in Andhra Pradesh is available.
I want to know how far this Government
stands for national integration and national
unity, and how far it is free from all paro-
chialism. That is for the consideration
of this Ministry and they have to answer
this charge.

b.G. (Min. of

Sir, while making this serious charge,
I have got statistics to quote. The sub-
scriber trunk dialling system is available
from Delhi to Agra, Ahmedabad, Jaipur,
Jammu, Jullundur, Kanpur, Lucknow,
Meerut, Patna, Simla and Srinagar only.
I do not see here any name from any
South Indian State baving this facility. [
would like to say how, even in regard to
the postal facilities provided in the South
Indian States, the people who are rate-
payers in this coutry have been suffering
without any facility either of the tele-
phone, telegraph or other postal facility.
There is no good telephone system in the
big cities, and the people are waiting in
queue. What is the answer of Dr. Ram
Subhag Singh in this matter 7 A question
has been put in the House, what is the
criterion that he has adopted for sanction-
ing the telephones to the people. This
was an unstarred question MNo. 6975 dated
1ith April, 1968. The answer that the
Minister has given is, ‘“No criterion has
becn fixed.! Itis the discretion of the
PMG. What is the discretion ? The dis-
cretion is corruption ; the discretion is
influence. The discretion is what? I
would like to know that.

For the installation of telephones, the
subscribers have been standing in the queue
for long. But people can get one within
a minute if they pay bribe. This is how
your administration is going on.

I would like to quote an instance which
has been reported by the Public Accounts

Committee ; that Rs. 50 lakhs have been
swindled. Why 7 1 would like to sub-
stantiate it. He can also see. An order

had been placed with a company which of
course was interesied in it and it was
within the purview of the officer concern-
ed. An order for materials and require-
ments was placed with that firm : labour
sequirements from that firm, which result-
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ed in the loss of several lakhs of rupees.
What is the interest that the Government
had in that firm to quote and also pur-
chase the materials ?

18.00 brs.

Then, the cross-bar line system has
been eroded throughout the last 10 years.

During the last three or four years, even
since the time when Mr. Satya Narayan
Sinha was in charge of this ministry, orders
were placed for the equipment for the
cross bar system with Belgium and they
have paid Rs. 10 crores, ignoring the low
rate quoted for the best material by Japan.
The telephone system has been eroded and
is not working properly. It is outmoded.
It is a nuisance to ths subscriber. If you
take the telephone, you can just hear some
love episode or some nasty story. We
also read in the press stories of postcards
and letters reaching the addressee after
30 years. That is how this department is
working.

The telegraph workers in Delhi who
have put in 23 years’ service are at the
mercy of your Chairman. I do not know
his name —it may be a Jain. That man
has discriminated and he is intimidating
these workers. What is this country ?
Will the Government make any enquiry
into it ? This has been brought to the
notice of the ministry on several occasions
inside the House and outside. What stops
are the Government taking to see that
justice is meted out 7

1 would like to say a few words about
the commemoration stamps being brought
out by the ministry. If we want to stand
high in the eye of international law and if
we stand for the dignity of the human
being, a commemoration stamp should be
brought out in memory of Martin Luther
King. Commemoration stamps should
also be brought out to honour the martyrs
in Rhodesia who were hanged by the
illegal lan Smith regime, to show that we
stand for the principles of human degnity
and human rights.

ft o aRmw (a) 0 owsaE
wera, & sgfade fafrec & wgn
_rEET § 9 ¥ S A g ax gwen
fear & 5@ & qvwra ag wAww @
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Lacidl

ISR EEE, & o @ o
ferdare A g wodl awg ¥ owaT §
WX TR AT A OHSEISH A I
A TRz g A ana €1 ) fendiee
fegema W o b fenddmg W1 5
X wh feddees & wie o de
£ 1 5w fooddwe & guwargoe oK w9-
e IMEATCFTA § T TEY & WX woA
o T Ay T

W ¥ Qe W A e wg
ay o frar qgrr &, & wwwar § A€
gfar A 2 s AR YA @
arty & oift A T

& wefadmgy fafreT & s
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WM 18 TET & F A, TR QU T |
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I F fau g s & a4 agm @@
fer 8 wiifs 2 aga dmafy R X o
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w g & ag € v @ g e o o
#1 dre THe o AT TIELEET T
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T I AT |
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R e e e @iy &
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Lads ﬂ?awmimmﬁ
¥ sqEEqT F4 | 77 TF qgg TEd A
g1

FZAT a1 gR Wit g7 59 av afer
I s agn fA aw gH e w A
% AU T qEW FATE | AR |

——

18.15 brs

STATEMENT RE : ARRESTS OF
M. PS. IN KUTCH AREA

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): According to
information received from the Gujarat
Government, the District Magistrate,
Kutch, issued an order on April 20 under
Section 144 Cr. P. C. prohibiting entry
into the Rann of Kutch. The order
specified that satyagrahis would not be
permitted to proceed beyond a particular
point from where they planned to enter
the prohibited area. On April 21, when
satyagrahis reached that point, the police
officers drew their attention to the pro-
hibitory order but the satyagrahis proceeded
into the prohibited area. They were
accordingly given directions to leave the
area under section 68 of the Bombay
Police Act which lays down that all persons
shall be bound to conform to the reason-
able directions of a police officer given in
fulfilment of any of his duties under that
Act which include prevention of commis-
sion of even mnon-cognizable offences
within his view. As the satvagrahis did
not leave the prohibited area, they were
restrained and removed by the police under
section 69 of the Bombay Police Act. The
five M. Ps. and other leaders were taken
by State Transport buses to Gandhidham
which is the nearest railway station about
28 miles from Khavda.

Some Hon. Members rose—

MR. DEPUTY-SPEAKER
the practice...(/mtepruprion)

: It is not

SHR1 SAMAR GUHA (Contai) : Som
guestions should be allowed to be put.
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MR. DEPUTY-SPEAKER : You want-
ed to know the facts. This morning you
raised this issue and he, naturally, thought
that he should make a statement giving the
general facts of the case. Normally, the
practice followed is that no questions are
permitted... ... (Interruprion)

SHRI A. SREEDHARAN (Badagara):
It is not the question... ... (Interruption)

ot iy () : femae & W@
aYE ¥ H9% 93T F1 qwEAT fRael T
f2? g a@ ¥ oy A o< g
FT o Jaar @ #R 6Te agt 4TS
art # ata Y A AT WEy 1 g4 ag
7 mRE ¥ AR § e @
At % S | 3w a@ & faer A s
Hu wwer frowar 21 o ag o gt
sz 7§ o< wafae o qF watara
STAT AT FLEH 9L gH eTeEEy A
A |

MR. DEPUTY-SPEAKER : M I permit
one, 1 will have to permit others......
(Intertuption). On the basis of this state-
ment, there are other ways to put guestions
at a later stage, not now.

18.19 hrs.

DEMANDS FOR GRANTS, 1968-69 — Conud.
Departotent of Commanications—Conrd.

sit Ato fro we (TEaTT) @ SITSAE
TEA, FL AT el FT G¥AH FTHIC
el Roddcyaga e ar ag
ag =% 7 ar< feam &1 ggear § 1w,
AT qEHH & T FT A AT FHAT
@ ot g foww & s
W g ¥ efew T T EAERrd
¥ mett woen Pramed £ 1 wa @ fao-
B T & gfen s W@ e ¥ Ao
nm*mmmmm
ok e wedr ¥ ga g wie 3
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qFeAT EXY & I ¥ a3 suvar Y ¥ faar
FAE W TRY FRA T
g 9T dT M &y T A R
qTE A ff O e A E 2, 4
T T ¥ & AaT § ) o6 g ¥ ofew
& faardt #1 +ff s ¥ G faer @ Sty
s § 1 digfie # o<t AH & av oww
wsfen wrtfew o A W @ A Ay
faardy afem &7 2, 4 ¥ I wefid
aAr AT 1 A wET TF W O
fearéte ar garer & It 9y = fewe,
fawrs 7 qeewe fm s RA TR
s s oy T ark, oré @ %1 fRerr
& AT @ 1 g oF G¥ F7 o guy, 9N
& w gwar § 1 W@ aF I @
TWH B &7 g § ag I eEda
gifer & At & ot qudt Tofta g &
Men # fafgar #ed daw way §
R of ¥ o T AR 2 @ TR
T T AT T B | A A g
g1 3 ¥ Twa ¥ oo § 5 od
ol gy i}, @l g
gt & 1qfaer wv WY & B & amg,
ey qer FEi A Arg ? fam A F A
W O TG & 7 WO W AFAT A1EN
¢t ot wared, A% @ wifE fer @
#3 #r <% gwar 2, ¥ awt T
& gt mfgd | e o dar ¥ v
ot e e fewar & wire oY g wnfighn)
afe ot aoe W el fe g™ &
w1 a7 & 8 ¥ fueat v, ¥fer I9 fem
8 orferaiiie & foar &Y 16 63 #1 firen
R g e am, o faw «oar
qardy &, avare, A€ 1 gEE? o Al
o) TE W W W R gw A 2
aR AR A s ) DA A I E
fr gfeer TR wfed, afew gus fa
dur oy B 1 G wgi @ wTER ? A
o &, W 59 X Wi T w1
e |
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[m‘ﬂ'aﬁlo 'Th]

¥ ag e & T ot deedw A
feurdiz & 7% § 99! foraet gfaaey
&t o af, 1 99 Wi I 9T FA
dor e 1 e gET e e
ow g §, fea e o A,
Fa¥ qe wfew eAT wrfed | Hewe
¥ ar & g e g 6 I aw-
forn faeew feeelt ¥ wEwRTER % & T
t mpwEERE A awd ¥ @i oW
% Ufwe AT =T & § JEW wedy
yarg a0 Afm fag § e AR
FIAEH W & 94 |

=t qOTAER STET (FETET) ¢ TS
wE\zg, gafy de wifee fomr & o
fagre & §, afew s fage & o
ggai fear @) AT @ I & fawa
afwar § fe 3 fage & & gu A
fee & frd g2 =& fFar) @@ sT
ot guT fagit &1 @ &, ot ¥ &
gt g, R sl ¥ fad el A
gTen ¥ g, agf AET Y g o ghe
¥ 99 1 fae@ 9gd WEAWE {1 Ww
w1 o9 wC arsgq g 5 & fm oo
FT TaT a1 4, Ag W AR ANH &
Ty geT gAT WX AU ¥ WA a%
BF sgaeqT 7§ g1 9T § | agi S A
=% e 3 A€l &1 g A g
I F gad At feafe & e & 9
wifey ai e X Wk 5 g A
qc & 1 & ST SrEET g oy e oft
“rgwd f o s w2 fR
A=t 3T g X EHEET gAT FAT 7

7 fordx &7 wowT g9 @ & sk
gufcee e mifndar giar @ s agi
¥ fordr &7 wot= e & ) Afew W #Y
arr wT mreed g fR A faw &Y
wrardY 22 e & amy §, Afer g
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Tgt gufeeriz qie wifeesr & wiie
TR T qEAT ¥ | O e ¥ g
agi fagt ot @ R Tw-aw, arEATE
U & g=et & Y foed o wolt
ftwrgm & ar F foer a1 Afem v
F1 ag) faar faer g o o e o
mfmF i dfmrmr 2 fF =1 &
FFATE 1 AN FTAY wF FATC @A E,
39 9 fas w4t off & zwrET @Y £

TR W1 2T A faFE FTT TIEy
AN ARy o § X
w & fodt o aF diay w1 Fowrw T
Zrm atx fos med &1 & fawrw @ar
o @ ar Ty W F frwia v it
ST &7 |YAT IHTL AET T 1 W qg
g1 e & & 9 e & oA ag
g el wax A aar Wr &
Farg A & fd dAa g W = fF
10,000 FY wrarsY ¥ OF 1T O wife
A g Wmaﬂ%%ﬁmw

“arfigdr 1 70 ar 80 guTT T WA Wy

TF a7 HIA QAT §, qgt T UF aqw
IreE wifed SR oF ofems F1w wifew

DRI ITERG T

ggT &1 foer @@ dRk & frger
goT & | &= § frger wow fage e
fagre % a7 & frger &7 & wevwr o

R g it e ¥ wer gwr €1 AT e

e g age § magg &
xw fa¥r & W wgaw ¥ W wE
¥u frof gr Awmadl &1 A W 99
wt friy oy § s oy arfgd )
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I am thankful to all the hon. members
who have participated in this debate and
given constructive suggestions in this
regard. But | might be pardoned if I say
some truth about Shri Lobo Prabhu ; those
who have jaundiced eyes always see the
universe yellow. As you know, the blind
people canmot read any letters...
(Interruptions). Mr. Lobo Prabhu is the
greatest admirer of British Government
and he cannot understand the difficulties
of the ordinary people in India. He thinks
that every thing should be oriented in the
British fashion and more particularly in his
ICS fashion, and that, I am not going to
allow because he wants that they should
draw fatter salaries, they should enjoy
fatter concessions and  amenities...
(Interruptions). He wants all the conces-
sions for himself. He does not under-
stand who will give him that concession.
The ordinary people of India must not
be made to suffer to serve his interests.
[ would not allow that. He wants to
advocate the capitalist systam, capitalist
plus ICS system and this Department at
least is not going to be guided by his
advice... (Interrupgions).

b.G. (Min. of

SHRI LOBO PRABHU :
enquire this ?

May |

DR. RAM SUBHAG SINGH: 1am

not yielding.

SHRI LOBO PRABHU : Let him
elaborate where 1 have recommended a
capitalist system.

MR. DEPUTY-SPEAKER : The Minis-
ter is not yielding. What can I do ?

DR. RAM SUBHAG SINGH: Iam
not going to tax the people who never
write a postcard, nor am I going to tax the
people who can pever use any inland letters
or any envelopes, for his sake. He,says
that the people should be given the con-
cessions. Who are the pcople_? The
majority of the people in India, 82 per cent
of them, do mot know how to read and
write, and all the comcessichs are not
going to be given to the intelligent people
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like him. Therefore, I reject all the
suggestions that he has made. (Jaterruptions)

I accept Mr. Sheo Narian’s suggestion
about border areas. He and other mem-
bers like Mr. Lakkappa and Mr. K. K.
Chatterjee, talked about scheduled castes.
All the concessions that are due to them
are being extended to them. But if there
is any shortcoming anywhere, I will be
very liberal in that regard—mnot only their
quota, but I will examine if even more than
the quota can be given to them.

Mr. Lakkappa said about Mr. Martin
Luthar King. [ accept that suggestion
also, but I might inform him that, even
prior to his giving this suggestion, we have
already decided that special commemorative
stamps for Sardar Bhagat Singh and Mr.
Martin Luthar King will be issued very
5000.

Then, some other suggestions were also
made. My task has been lightened by my
hon. friends, Shri D. C. Sharma, Shri N. N.
Patel and Shri D. 8. Patil. About the
telegraphic money order which was scnt
by somebody, about which Mr. Patil
pointed out, I will see that that is paid
tomorrow and whoever is guilty—I do not
want to punish anybody—will be pulled
up.

Mr. N. N. Patel talked about Bombay
Ahmedabad co-axil cable. Mr. Lakkappa
said about discrimination against the South.
It can never happen like that; if it
happened in the past, I should not be made
to suffer on that account. As you know,
there is an S. T. D, system between Madras
and Bangalore, and we are going to give
priority to Madras in regard to automatic
trunk exchanges.

For, we are going to open five trunk
exchanges. Madras is going to be given
a special treatment in that regard because
we want to put that part of our country
on the STD.

Shrimati Laxmi Bai spoke about the
Hyderabad and Poona stations where work
was recently sanctioned ; my hon. colleague
Shri I. K. Gujral tells me that the work
has already started, and when that work
is completed and that will be commissioned
and the Madras automatic exchange also
will be commissioned, most of the tasks in
that part of the country will be lightened.
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SHRI K. LAKKAPPA (Tumker) : My
point was that in a direct dialling system
from the capital, all the important cities
in South India should be linked up.

DR. RAM SUBHAG SINGH : That
will be done by the end of this year if
everything goes well.

SHRI NAMBIAR : We are talking
about the microwave system.

DR. RAM SUBHAG SINGH : That
is under construction, and then Calcutta-
Madras, Madras-Deihi, Delhi-Bombay and
all other areas will be connected.

1 shall be very particular regarding the
border area, and we are already particular
about it. Shri Prem Chand Verma and
Shri Sheo Narain had referred to this
matter. We are not going to neglect our
border areas. Shri Gunamand Thakur
also referred to this. As part of our
policy we have already Put Jamesu and
Srinagar on the micro-wave link, aad one
can talk to Srinagar and Jammu without
any difficulty. We may very soon canbect
Ladakh also during the summer time. In
that way, this policy of ¥mking the entire
border area is going to be implemented as
expeditiously as possible.

Regarding post offices, certain hon.
Memb have pointed out that certalm
backward areas have been meglected. Shri
Gunanand Thakur had referred to a place
where the population was 10,000 but still
there was no post offics. [ straightway
say that we shall open a post office these.
Our policy is that every panchayat ultimate-
ly will be having a post office.

We are going to have ome lakh post
offices within two months. I believe, by
June.

SHRI S. KANDAPPAN : But he is
demanding money from them as deposit.

DR. RAM SUBHAG SINGH : That
is part of the policy because wherever it
is going to run at a loss, we have to pro-
vide for it. Normally, we open P. O. 8.
to serve a village or group of villages with
a population of 2,000 or more if the annual
loss does not exceed Rs. 750/- p. a. Inthe
backward areas we permit a loss of Rs,
1000/- p. a. and in some of the more back-
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ward areas we even open post offices at a
loas of Rs. 2,600/- p.a. But no plaoein
India will be left out without a post office
if it is a pamchayat umit. There will at
least be as many panchayat post offices as
there are panchayat units in the country,
and that will percolate into the remotest
corper. That policy will take the post
office to the remotest corner of our coun-
iry.

The Anchal policy is also a good thing
that every block headquarters should have
a telephone system, a telegraph system and
a head post office. We shall consider it
and see that this also becomes a part of
our policy. The House will be interested
to know that when the admirers of Shri
Lobo Prabhu, the Britishers were here, or
the British Government were here, there
were less than 22000 post offices, but the
moment they left and the government came
into the hands of the ordinary people, the
number of post offices has gone up to
about ope lakh, the number of telegraph
offices to over 10,000 and the number of
exchanges to over 4000. He being a blind
man can Dever séé what is happening be-
caus¢ he is trained in the ICS style. 1T
have regard for the ICS people, but not
for the ICS type which wants to move like
an ox round an oil ghami-

SHRI LOBO PRABHU: On a point
of personal explanation. [ am entitled to
reply because he has made a personal
charge against me.

MR. DEPUTY-SPEAKER :
yielding.

He is not

DR. RAM SUBHAG SIMGH :
never yield to him.

I owill

SHRI LOBO PRABHU : If the Minis-
ter claims to have achieved all this, will he
have the small intelligence to reply to me ?
He may be a Minister, but let him have
this small intelligence to reply to the points
I raiged (Inserruprion.)

DR. RAM SUBHAG SINGH : As
part of our policy, we are going to open as
many PCOs as possible.

SHRI MUDRIKA SINHA ;
point of erder.

Oz a
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DR. RAM SUBHAG SINGH : [ know
his area more than him. No point of order
Imerruption)

SHRI D. N. PATODIA (Jalore) : How
can the Minister say that there is no point
of order 7 1t is for you to judge, and give
your ruling.

MR. DEPUTY-SPEAKER : l_ was
looking at him. Has he any point to
raise ?

DR. RAM SUBHAG SINGH :
Sir.

Regarding the suggestion of Shri D. C.
Sharma that more PCOs should be opened,
1 accept it, because this is going to benefit
the most ordinary people of our country ;
those who cannot afford to have a tele-
phone can get the benefit of PCO.

He also made a suggestion about the
telephone scheme... ..

Mo,

SHRI DATTATRAYA KUNTE
(Kolaba) : The hon. Minister said, ‘si:
down'. Will that go on record ? Isit

procedurally proper for him to say that ?

MR. DEPUTY-SPEAKER : [ under-
stand the procedural propriety part of it.

SHRI DATTATRAYA KUNTE : I
am on a paint of order. The bon. Minis-
ter said ‘Sit down'. That might go on re-
cord.

He is the Chief Whip of the Party in
power. Tharefare he has that authority
sver his party members. But he cam com-
municate that authority in & weitten man-
ner, mot io this mammer, because after all
there should be some decorum im the
House.

MR. DEPUTY-SPEAKER : 1 entirely
agree so far as the procedure is congerned.
He never said ‘Sit down'. He said ‘No
point of order’.

SHRI GUNANAND THAKUR : He
said 'Sit down'.

DR. RAM SUBHAG SINGH : Re-
garding the scheme to which 1 was refess-
jnga little while gge, we “have to some c5-
tent reoriented it and I shall discuss it with
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the hon. Member and try to accommodate
his ideas.

Regarding the India-Pak telephone
system, he suggested that we should keep a
watch. While replying to a supplementary
by Prof. Ranga, 1 said the other day that
we would see that no untoward events are
allowed to be communicated to any place
on our telephone system. As you know,
this is the rule.

Regarding what Shri Suraj Bhan point-
ed out, frauds in the postal system to the
tune of Rs. 9,80,000 and some other things
which Shri Lakkappa also pointed eut, we
will see that we exercise proper check on
all these frauds and other thiegs.

Shri Bimal Ghosh spoke about tele-
phone exchanges, that more and more of
them should be opened. That is our
policy. Last year we opened about 184
telephaene exchanges.

Regarding the point raised by Shri
Ramabhadran and Shri Raki Ray, as you
koow our policy is to introduce administra-
tion in as many regional )apguages as we
cam. Therefore, we have ordered that all
the forms and even postcards, inland
letters and other things, wherever possible
and within the limitations of our printing
prasses, should coaform to this policy. Of
course, this cannot bg done in ome day.

SHRI NAMBIAR : Some space may
be left in the posicard for the person to
write also.

DR. RAM SUBHAG SINGH: Post-
card does not matter. As regards forms
particularly, we will see that the regional
languages are used there. The same policy
with regard to signboards etc.

SHRI S. KANDAPPAN : What about
telephone directories in regional languages?

DR. RAM SUBHAG SINGH : We
have got it in Tamil, Gujarati, Hindi ; we
will encourage that alsa.

SHRI 8. KANDAPPAN : On a point
of clarification. It is published through
private entrepreneurs for whieh a charge is
levied. So people are not in a positiea te
purchase it. Why not the depariment do
it a0 that instead of the English wersion,
people in the south may get the Tamil
version ? '
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DR. RAM SUBHAG SINGH: Anyway,
our policy will be to encoursge the regional
languages. Then, Sardar Saigal pointed
out that the interst on the savings bank
deposits is not as high as in the commer-
cial banks. But, as you know, Commercial
banks® accounts are subject to income-tax,
whereas the postal savings accounts are
not subject to the income-tax rules. Then,
the postal savings banks are spread through-
out the country and we are going to open
10,000 more. Virtually. 50 per cent of our
post-offices are now going to be converted
into savings banks. So, more and more
facilities will be given to the people
in regard to depositing their savings in the
postal savings banks, just as Shri Sheo
Narain wanted when he said that the
people should be enabled to deposit their
saviog in the post 1 savings banks.

AN HON. MEMBER : Rs. 50,000.

DR. RAM SUBHAG SINGH: All
right ; I will come to the rates etc., later.
Shri Vasudeavn Nair referred to interference
from the Home and the Finance Ministries.
Last vear | had mentioned here regarding
the raising of the status of our P& T
Board and the financial integration and
also about giving some more rights to our
circle officers in regard to expenditure,
We have got that done. Now our Financial
Member is having all the powers and
privileges of the corresponding Members
in the Railway Board. I do not want to
be repudiated by Mr. Nambiar because he
having been a railway employees’ leader
has developed some hatred for the railway.
{Interruption)

SHRI NAMBIAR :
fecling. !
AT W ¥ A oA R
e Eh :

SHRI D.C. SHARMA : You can,
make him a postmaster somewhere |

I have no such

DR. RAM SUBHAG SINGH : [I!
accept his suggestion if he is willing !

o tfr T : g qW AvwwTg &
o ?
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DR. RAM SUBHAG SINGH : About
housing, some Members mentioned about
the difficulty in regard to housing. It is
really a difficult problem which we are
confronted with, because, as you know.
out of over 15,000 departmental post-offices,
we are not having 2,000 post-offices in
government buildings. What to say about
the staff people ? This is the least-housed
department, because in the railways the
percentage goes to over 34, but here it
comes within four per cent. Therefore,
on this account also some extra revenue
should be raised. (Interruptio )

Communicatlons)

st e T Qe S o dr
TTHAT SR €

DR. RAM SUBHAG SINGH : Because
I want to give a good housing system to
the PAT Department. MNowadays, it is not
the day of the British Government. My
friend Shri Lobo Prabhu has left the House:
at that time, they were living in rented
houses or living with some friends, etc.
Now nobody can be given a house gratis ;
take the cities like Bombay, Calcutta,
Madras, Delhi, Aligarh or Kanpur. Suitable
Government quarters should be provided
to every member of the staff. I got it
worked out and it comes to Rs. 35 crores
though our funds at the moment is less
than Rs. 5 crores for all building works.
This is the difference. 1 want everybody’s
co-operation and we will try to emphasise
this matter everywhere. 1 hope the Finance
Ministry will also  agree. Previouly
wo were mnot in a position to pay our
dividends , two or three years' arrears are
there. We were not in a position to pay
anything, but now we are in a changed
position.

Mention was also made about the
Khadi uniform. It is a fact that there is
some demand. I do not want to quote
Shri Sheo Narain more than two or three
times, but again I have to quote him. He
said about the Ministers. 1 would like
everyone to use it. This is the uniform,
after Independence, of the nation.

The fight for independence was waged
in that uniform and even if it is costlier,
we would like that it should be provided

to the people. We are prepared to bear
the burdea.
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sfrefrog: fowe HoNE &
TALTET T 9B &, I ST A qEATSy
ATAT ATEY |

st Gt fag (@eftema=) @ W
Yo w@e & MR qgAAE 7

DR. RAM SUBHAG SINGH :
are also no exception.

st Toftw fag : & wrdo o T
¥ g ar | Kaar § a1 | W ¥ A
FET HLN a1 WaH qfTy g

DR. RAM SUBHAG SINGH : Being
a major in the army does not qualify you
to know more about the army than myself.

There have been demands in several
places for reclassification of cities. Wher-
ever this demand proves to be genuine in
my view, [ will naturally take up the
matter with the Finance Ministry.

About Kerala circle, it was said that
more concessions should be given in the
hill areas. 1 do not know whether it will
be possible, because all the concessions we
are going to give are to amy backward
area. We are going to extend those con-
cessions not only to forest areas in Kerala,
but we are going to take the eatire country
Mysore, Kerala, Madras, Andhra Pradesh,
Himachal Pradesh of which Mr. Verma
spoke and so on. (Interruptions )

afcwr arg ¥ v fe o & g |
wmg‘tﬂwmma-@faaﬁqm.
Aargw & ar adY fs afy mew 9w
NI FAPMIFHY FHE AT !

You

3 #E St e v ok, e Gl |
T ATFA 7 &Y, T A § TIHTT A 9, |
AT g2 1 AT 7 Y | I FAE |
UECEE R CERE R LR
w70, wiifs agemy Iwi E, §
FT F@T g-TAEA At I § A
Fa A o A E, 9T & aE g
¥a e 3, wgr fad ¥ faegea H aw @
varar ot q3fy 2, A qry v
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#1 #tew ¥ ¢w o ot v @ A
% & | gafay dar 3R T ¥ frg
g fF frlt s F 7 @ 37 OW-
F= qv Y /9, F IR g @O AW
T | IR T wifew & fodr ofr wgr
fF 12-12 e o< I wifeg A€ &- at
Hq T I TEAFCW AR § ¥ ® W@,
I F1 39 & ok ager w27 Afgy 97
i it it frdt & o & gaer @
QX FIA F A1 | FATAT WX gAfAT Wi
&1 Igin arw faar-arfas Of & wgac
afy § gg = fs a8 ofwr dwa &, @t
oAt 3 % & AT £, w6t agt ¥ A
WY FY FEE AT § | R GEE A
7e e wifew § d9a€ & @t T W
#t quré 3, A Foaw@ B awé g
% gur | Afer gafar AR & ore-
STH L GoaT §4T |

s WX 9gE § W gadferse
qre e &1 I TR A L ogrd
i woRfefes ofaw § T
2500 %o T gH HTET & #T GUR § WL
T A1 A T F ogEE H Iw w4y
&) F& |

14, FETET T T G
oft qurR St & A A fFoaer 0%
gt 1 fedftom a=r &Y | gt ot
T St g ¥ Ay D ¥ gy
F1 8, agTE A% N o A @ o

| 3, WfeT feftam s & v 81w

ardi # g% frer FT AT qfEd 1 wT

Ao THo THo fedftoT T at agr =

; AFW 500 a1 IW ¥ wivw =E Yy
| oafed

About Madurai, I will speak in English
For bifurcation of an R. M. S. Division
the Class 111 officers should be more than
500 and the work length should exceed
3,000 KM. 1 have every sympathy for both
these places— Madurai and Jhersaguda and
I am prepared to consider tham, but the
route length both of them is 'unﬁcutul:na,telmr
less than three thousand KM,
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[Dr. Ram Subhag Singh)

1f bifurcated they would not constitute
even 3000 kilometres. I am going into this
commitment of our ¢olleague Shri Jaganath
Rao. [ will have it examined. [ will also
have this madurai case examined.

SHRI NAMBIR :
than 1000.

The staff is more

DR. RAM SUBHAG SINGH :
find out. I will have it checked. Any
commitment made on any basis I am
not going to dishonour. Shri Nambiar
said about my colleague Shri Gujral's co-
mmitment. [ will find out. He did not
say what commiiment he made. He put
something in my mouth also. [ never
made any commitment anywhere. If any
commitment has been made by Shri Gujral
that will certainly be honoured and honour-
ed expeditiously.

[ will

=Y U TN FETET WX M
FaT T s £

o Mgm fag: THTTH 0F
qree fefiwa g, v aw & # =
W4T | g1 T FA9 d |1 §F9aT8,
afw g s g A e agEr
#0300 gf ot sEwr off dm femm
SR | &feT WTT WO @ w7 foger
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I accept Shri Nambiar's Suggestion. If
the Railways are having surplus coaches
then we will approach the Railway Minis-
ter to provide us some extra coaches.
Shri Shastri’s suggestion also I am accept-
ing. If conditions allow we are prepared
to do it, because all these things are met
at the cost of passengers. Shri Ramavatar
Shastri will appreciate that the Assam
Mail is virtually overcrowded. Its capa-
cily is to carry twelve coaches. Wherever
there is no electrification, no dieselisation,
it would not be possible to carry more
than twelve coaches. .ll is also very much
overcrowded. [ do not know whether they
will b2 agreeing to huave one RMS coach
at the cost of passenger coaches more
particularly third class passenger coaches.

e fag @l St 3w &
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Shri D. S. Patil said about more Cir-
cles. Today it is out policy, as you know,

i@ have not more tham ene PMG im cach
State.

SHRI DEORAO PATIL: Examine
the demand of having a P. & T. Circle in
Wagpur.

DR. RAM SUBHAG SINGH : Reaso-
nable requirements of Nagpur will be
met.

1 will discuss this matter with Shri
P. 5. Patll, Shri Deshmukh and Shri Sons
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awane and we will try to meet the reason-
able requirements of Nagpur, short of this,
because more and more circles mean
additional posts and expenditure will go

up.

st TR STHT : UF WrEETET gw
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SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) © May I point out that the
Minister made a commitment earlier when
the PMG Circle was shifted from Nagpur...

DR. RAM SUBHAG SINGH : [ will
discuss the matter with the Home Minis-
ter.

Then, Shri K. K. Chatterjge said about
the bifurcation of the postal and tele-
communication system on the ground that
one is a lossing concern and the other is a
paying concern. I do not know whether
all the losing concerns should be elbowed
out and kept at one place and all the pay-
ing concerns at another place, because
administratively it would not be a good
thing. )

About mob - rule in- Calcutta, we. are
opposed to mob rule anywhere, more

particularly in Calcutta, which is the nerve

centre of castern India.

Then, there should be post offices in
all arcas, more particularly in inaccessible
m. N .
AR EN e g awr §
Tzt 7T 2 2, A e s aw o€ O
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The main difficulty is that it has got
an area of 20,000 sq. miles and the popula-
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tion is only 2 lakhs or 3 lakhs.
the difficulties.

AN HON. MEMBER : What about
newspapers ?

DR. RAM SUBHAG SINGH : Every-
body is interested in newspapers. Sir,
you are also interested in mnewspapers.
Because, newspaper is one of the best
institutions in our country, But—and
this is a big “but™—I do not want that
India should be made a country of conces-
sions. How many concessions could we
go on giving 7 Everybody wants conces-
sions and no work. No newspaper con-
sulted us when it increased its price. The
newspapers went on increasing their prices.
From 2 paise it has gone up to 18 or 20
paise. I think the periodical of Shri Varma
costs at Jeast 25 paise. ,

There is another interesting fact. We
have not increased our postage on them.
They get even now at the enbanced price
concessions running into lakhs of rupees.
Most of the small newspapers of today are
not like Mahatma Gandbi's Harijan or
Tilak’s Kesari. Then, there are papers run
by government like Yojana, railways, Dak
Tar and so on. Thousands of papers are
published by the Government of India. If
you take into consideration the papers
published by the State Governments also,
it will come to a very big number. Then,
there are undertakings in the public sector
and private sector also which publish their
pespapers. Why should the. concessions
be given to them. . If there are papers like
Mahatma Gandhi's Harifan and Tilak's
Kesari, ] am always prepared to consider
sympaghetically their case. , But where is
the need to consider sympathetically, when
they are published by government institu-
tions or private profit-making institutions ?
1If it is in the interest of the people, I am
always prepared to take up that matter.

19.00 krs.

SHRI NAMBIAR : It increasos the
price spiral. Why do you contribute to
that ?

DR. RAM SUBHAG SINGH: It is.
over 100 per cent correct, but when he

" asks for an increase in the pay of the staff
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he forgets that philosophy. 1 want that he
should be consistent in his way of think-

D.G. (Mis.of

ing. I would be prepared to accept his
ideas : even from - jail I have accepted his
ideas.

It is a fact that the P & T Department
has rendered the most useful service to
society amd ungrudging service ata time
when both. the'railwavs and the airlines
were having strikes at several times because
cf the languuge trouble nand other things.
There were' strlkes. Traine were derailed
and burnt. Might be, some moncy orders
also werg. burnt dlong with the mail be-
cawse ‘most of the thirgs are carried by
the railways and the aeroplanes. Despite

those strikes, our people rendered such

signal $ervice and I dongratu'ate our P &
T-émplayees, more particulaily the Class
I11:and Class IV emplovees.

Coming to the raising of the rate, 1
need only say’ that the postal branch has
been working at'a deficit, as 1 said earlier,
duting-the - last few years dnd this deficit
has-riow gone 'up from. Rs. 228 crores in
1965-66 to an “estimated fgure’ of Rs. 16.81
ercres during 1967-68' ° There were certain
miwor increases in some.cf the rates -dur-
ing-the. period May 1963 1o August 1967,
buf ‘the additional revenue has been prac-
tically submerged by the siceply increasing
staff cost. The P & T Department has
defaulted in the pwyment of its due divi-
dend-to the General Revenues on “the capi-
talfadvanced to it 10 the extent of Rs. 3.94
crores - in 1965-66° and: Rs. 3.18 crores. in
1969-08.
mate shows that ‘the depariment would not
onlymot-be able to pay the due dividend
of Ra. 19:31 crores but-its other-expenditure
will be in cmeess of the estimaied revenue
by R%172 26 crbres. “The cumulative lowses
for ‘the last Thrge venrs add up1o Rs. 20,61
crores ard tHe deparvment has been obliged
to ke « af' " intereStbenring advance from

the General'Revemaed rfomake up.the shept-

fall, which has 1o be repaid in three instal-
ments. While the Government does nct
look upon the P & T Department as g
revenue-earning department: “abdut ‘which
Shri” Nan®far “laid  great emphasis, it
expects it 1o pay its way as well as to
mobilise resources to meet a part of its
developmentadl expenditure. 1 pointed out
apout housing.” Three-fourths of our post
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gﬂice, telephone exchanges and others are
n rented buildings and rents are going up.
No-landlord is prepared to repair tham.
As 1 bad announced in April last year, the
Tariff Enquiry Committee went into it and
on the recommendation of that ¢committee
we have enha iced the rates.

Reference has been made about the
JCM, The papels of urbitcators have been
sclected.  The terms of reference have been
drawn up in respect of all the items (o
be referred 10 asbitration.  They have
been communicated to the N. F.P. T.
for concurrence. As soon as they are
received back, they will be forwarded
to the Labour Ministry through the Home
Ministry “for necessary action. Delay is
not ¢Gn our part.

A afn qEm awAd (@)
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There are two or three other poin's.
Shri Masani made our certain points which
were replied to by Shri Nambiar. In 1954
one policy was udopted regarding according
recognition to unions. The rules framed

. in 1955, known as the Central Civil Service
- (Recogntion of Service Association) Rules,

1959, had.become inoperitive on. account of
the - Supreme. . Court  judgement declaring
rule.4(8)-af the CCS (Condust) Rules, 1955
on which they were based. as-wiira viyes of
the Constitution.  The Ministry of Home
Affairs have therefore advised that no new
union can be recognised till a new set of
rules are framed.

But ‘1 want to make it clear here that
we will haxe every. swmpashyfor the wor-
kers of this Deparigent, . - .

Then, somethiog .was said about arrears
ete. 1 admit that the billing system throogh-
out the country is not upto the mark, We
have tried our best to improve the system
during the last one year. It has shown
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some sign of improvement. [ must con-
gratulate the employees and the officers who
have put in their best in it. There are a
large number of categories of staff in our
Department. We will sce that some
machinery is set up to look into all the
things, the billing system, so that mno sub-
scriber has any grouse against the Depart-
ment, the bills are sent in time and the
payment is also adjusted in time. About
the rebate system which we have intro-
duced, Rs. 4 per bill, we will consider, after
watching this Delhi system, to introduce
it elsewhere also.

I must thank all the hon. Members who
have participated in the debate and who
are here at this late hour for their coopera-
tion and I hope the Demands will be pass-
ed by the House.

MR. DEPUTY-SPEAKER : I shall
put all cut motions together.

All the cut motions were pur an ! negatived.
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MR. DEPUTY-SPEAKER : The quoes-
tion is :

“That the respective sums not excee-
ding the amounts showm in the fourth
column of the order paper, be gramted
to the President, ro compiere the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of the heads of de-
mands entered in the second column
thereof against Demands Nos. 91 to
95, 135 and 136, relating to the Depart-
ment of Communications.

The motlon was adopted.
MR. DEPUTY-SPEAKER : There was
a Half-an-Hour Discussion to be raised by
Shri Jyotirmoy Basu. He is absent. The
Howuse stands adiourned to meet again to-
morrow at 11 A.M.

19.07 hrs.
The Lok Sabha then adjourned till Eleven
of th- Clock on Tuesday, il 23, 1968,
V{:rmkm 3, 1890 (sak:fay April 23, 1568
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